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 LOK  SABHA

 Wednesday,  July  24,  968/Sravana  2,
 i890  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Directorate  of  Public  Relations  of
 Defence  Department

 *"6l.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  study
 team  is  investigating  the  affairs  of
 the  Directorate  of  Public  Relations
 of  the  Defence  Department;

 (b)  if  so,  the  jurisdiction  of  the
 aforesaid  team  and  the  procedure  to
 be  followed  by  it  in  this  regard;

 (c)  whether  it  is  also  a  fact  that
 members  of  the  study  team  are  the
 Officers  of  the  Defence  Ministry  and
 the  Directorate  of  Public  Relations;
 and

 (d)  if  so,  the  reasons  for  not  in-
 cluding  military  officials  in  the  said
 team?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  to  (d).  No  study
 Team  is  investigating  the  affairs  of
 the  Directorate  of  Public  Relations.
 However,  a  Study  Group  in  which
 two  Service  officers  are  included  is
 looking  into  the  editorial,  administra-
 tive  and  business  aspects  of  Sainik
 Samachar  Wing  of  this  Directorate.
 This  Study  Group  has  been  set  up  to
 suggest  measures  for  streamlining  the
 current  methods  of  business  and  the

 rrene
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 att  कामश्वर  सिह  प्रध्यक्ष  महोदय,
 क्‍या  मंत्री  महोदय  बतायेंगे  कि  चन्दा  कमेटी
 की  रपट  के  श्रनुसार,  जो  प्रेस  इन्फार्मेशन
 ब्यूरो  के  श्रधिकारीगण  प्रतिरक्षा  विभाग  के
 डाइरेक्टर  श्राफ  पब्लिक  रिलेशन्स  बनाए  जाती  है,
 उनकी  जगह.  पर  श्राम्ड  फोसेंज  के  प्रधिकारियों
 को  ही  डाइरेक्टर  बनाया  जाये,  यदि  इस  पर
 अभी  तक  सरकार  ने  भ्रमल  नहीं  किया  है  तो
 उसके  क्या  कारण  हैं  ?

 SHRI  M.  R.  KRISHNA:  Sir,  for
 editing  and  running  these  papers
 connected  with  the  defence  forces  we
 will  have  to  take  the  interests  of  the
 defence  forces  also  into  consideration,
 and  only  after  taking  the  necessary
 steps  and  consulting  various  other
 agencies  we  appoint  qualified  per-
 sons  to  handle  these  publications.

 श्री  कामेदबर  सिंह :  प्रध्यक्ष  महोदय,
 मंत्री  महोदय  ने  जो  श्राश्वासन  दिया  है  उसको
 वे  कब  तक  कार्यान्वित  करेंगे  तथा  क्‍या  वे  यह
 भी  बतायेंगे  कि  हर  महीने  2  हजार  रुपया
 इस  पत्रिका  को  छापने  में--सेनिक  समाचार
 को--प्राइवेंट  प्रेस  को  दिया  जाता  है  तथा
 इन्होंने  भ्रपने  उत्तर  में  यह  भी  बतलाया  कि
 एक  इंक्वायरी  कमेटी  सेट-भ्प  की  गई  है
 जो  कि  इसकी  तह  में  जा  रही  है  तो  क्‍या
 उस  कमेटी  के  बारे  में  बतायेंगे  कि उस  इंक्वायरी
 कमेटी  में  अधिकतर  डाइक्टोरेट  के  ही  श्रधि-
 कारीगण  हैं  श्लौर  यदि  ऐसी  बात  है  तो  उसके
 क्या  कारण  हैं  ?

 SHRI  M.  R.  KRISHNA:  Sir,  the
 Sainik  Samachar  is  published  in  nine
 languages  and  nearly  20,000  copies
 are  printed.  We  have  got  Service
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 Officers  on  this  Committee,  The  Min-
 istry  of  Defence  is  also  fully  repre.
 sented  on  it.  We  wanted  even  the
 Ministry  of  Information  and  Broad-
 casting  to  associate  its  officials  on  this
 Committee.  At  the  moment  we  are
 only  awaiting  this  Committte’s  re-
 commendations  because  this  Commit-
 tee  has  to  go  into  the  various  aspects.
 Only  after  getting  the  recommenda-
 tions  of  this  Committee  we  will  be
 in  a  position  to  decide  what  should
 be  our  future  line  of  action.

 Extension  of  cease-fire  in  Nagaland
 t

 "62.  SHRI].  YASHPAL  SINGH:
 SHRI  S.  KUNDU:
 SHRI  HEM  RAJ:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Cease-fire  in
 Nagaland  has  been  further  externed
 by  one  month;  und

 ,  (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SURENDRA  _  PAI
 SINGH):  (a)  Cease-fire  is  an  incor-
 rect  expression,  the  period  of  the
 Agreement  on  the  Suspension  of  Ope-
 rations  has  been  extended  upto  Ist
 July,  1968.

 (b)  This  has  been  done  in  consul-
 tation  with  the  State  Government,
 and  in  the  light  of  an  assessment  of
 tht  overall  situation  in  the  State.

 wt  पदापाल  सिह:  श्रीमन्‌,  सीज़  फायर
 बिटवीन  टू  फाइटिंग  नेशन्‍न्स  होता  है
 यह  तो  हमारा'ही  देश  है  भोर  वे  होस्टाइल्स
 हैं  ।  मैं  जानना  चाहता  हूं  कि  क्या  कारण  है
 इस  प्रश्न  का  उत्तर  हमारे  वेदेशिक  कार्य  मंत्री
 दे  रहे  हैं  ?  इस  प्रश्न  का  जवाब  तो  होम
 मिनिस्टर  को  देना  चाहिए  था  t  दूसरी  बात
 यह  है  कि  पीस  भाव्जवंर  टीम  जो  है  उसने  जो
 रिपोर्ट  दी  है  उसके  मुताबिक  झभी  तक  पीस
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 श्राव्जवं॑  करने  के  लिए  तंयार  नहीं  है  तो  उसके
 लिए  सरकार  क्‍या  कम  उठा  रही  है  ?

 श्री  सुरेन्द्र  पाल  सिंहः  माननीय  सदस्य
 ने  कई  सवाल  पूछे  हैं।  पीस  भ्राव्जबंर  ग्रुप  ने
 जो  रिक्‍्मन्डेशन्स  दी  हैं  उन  पर  हमेशा  कार्यवाही
 की  है,  अब  भ्रगर  वे  बताये  कि  कौन  सी  रिक्‍्मेन्डे-
 शन  पर  कायं  वाही  नहीं  की  है  तो  फिर  मैं  बताऊं।

 श्री  'यहापाल  सिंहः  उनको  इक्वल  का
 स्टेटस  क्‍यों  दिया  जा  रहा  है  -  मेज  पर
 बराबर  बिठा  कर  उनसे  बातचीत  क्यों  की  जा
 रही  है  ?  वे  तो  बागी  हैं  फिर  उनके  साथ
 बराबरी  का  सलूक  क्‍यों  किया  जा  रहा  है  ?

 प्रधान  मंत्री,  श्रणु  शक्ति  मंत्री  ,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्रो  (श्रोमतो  इन्दिरा
 गांधी  )  :  इस  विषय  पर  बहुत  दफ़ा  बहस हो
 चुकी  है  ।  यह  पहले  से  निण  हुआ  था
 कि  बातचीत  होगी  जौर  शास्त्री  जी  इस  सदन
 के  सामने  यह  बात  लाये  थे  ।

 SHRI  HEM  RAJ:  Is  i,  not  a  fact
 that  the  collusion  of  the  Naga  rebels
 with  China  and  Pakistan  has  been
 establisheq  during  the  last  scuffle?  Is
 it  not  a  fact  that  our  army  has  been
 enjoined  not  to  shoot  the  rebel  Nagas
 or  search  their  villages?  May  I  know
 whether  the  Government  is  in  a  posi-
 tion  to  say  that  it  will  take  a  tough
 line  and  allow  the  army  to  shoot
 those  rébels  who  are  seen  crossing
 our  borders?

 SHRI  SURENDRA  PAL  SINGH:
 The  fact  that  the  underground  Nagas
 have  contacts  with  China  and  Pakis-
 tan  is  well-known  and  the  govern-
 ment  is  fully  aware  of  it  and  neces-
 sary  action  has  been  taken  by  the
 Government.  We  are  preventing  them
 from  going  to,  or  coming  back  from
 China  or  Pakistan.

 SHRI  HEM  RAJ:  Why  is  the  army
 not  askeg  to  search  the  villages  fot
 the  Naga  rebels?
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 SHRI  SURENDRA  PAL  SINGH:
 The  Security  Forces  and  the  police
 force  under  the  control  of  the  State
 Government  have  necessary  orders
 for  that.

 sit  ग्रटल  बिहारी  वाजपयी:  अप्रध्यक्ष

 महोदय,  मंत्री  जी  ने  कहा  कि  जो  कार्यवाही
 स्थगित  की  गई  है  वह  3  जुलाई  तक  स्थगित
 रहेगी  ।  3i  जुलाई  तक  कार्यवाही  स्थगित
 करने  का  जो  निर्णय  किया  गया  है,  क्या  मैं  यह

 समझूं  कि  सरकार  यह  अ्रवधि  टुकड़ों  में
 बढ़ाना  चाहती  है  या  3)  जुलाई  के  बाद  यह
 अवधि  नहीं  बढ़ायी  जायेगी  क्योंकि  यह  बात
 असंदिग्ध  रूप  से  सिद्ध  हो  चुकी  है  कि  बागी
 नागा  कम्युनिस्ट  चीन  से  हथियार  ले  रहे  हैं
 और  प्रशिक्षण  प्राप्त  कर  रहे  हैं  श्रौर  कार्यवाही
 स्थगित  करने  की  जो  शर्ते  थीं  उनका  खुली
 तौर  से  उल्लंघन  किया  जा  रहा  है  1  तो  क्या
 मंत्री  महोदय  यह  आश्वासन  देंगे  कि  3

 जुलाई  के  बाद  कार्यवाही  स्थगित  करने  का
 निर्णय  द्  कर  दिया  जायेगा  ?

 भों  सुरेन्द्र  पाल  सिंहः  अध्यक्ष  महोदय,
 गयनं  मेंट  ग्राफ  इंडिया  की  पालिसी  यह  है  कि
 जहां  तक  हो  सके  मामला  शान्ति  के  साथ
 सुलझाया  जाये  इसीलिए  वकक्‍तन-फवक्तन  हम
 इस  एग्रीमेंट  को  एक्सटेंड  करते  रहते  हैं  ।
 आगे  के  लिये  भी  हम  इस  पर  विचार
 क*गे  कि  यह  मामला  पीसफुली  सेटिल  हो
 सकता  है  या  नहीं  ।  जब  तक  नागा  एम्रीमेंट
 की  टम्सं  को  फुलफिल  करते  रहेंगे

 शमी  एक  माननीय  सदस्य  :  नहीं  कर  रहे
 हैं

 sit  सुरेख  पाल  सिंहः  नहीं  कर  रह  हैं
 तो  हम  कार्य  वाही  कर  रहे  हैं  7  लेकिन  ज्यादातर
 झन्डर-प्राउन्ड  यही  चाहते  हैं  कि  वहां  पीस
 रहे,  भ्रमन  रहे  भ्रोर  किसी  किस्म  की  कार्यवाही
 शुरू  न  हो  ।  तो  जब  तक  यह  वातावरण  है
 तब  तक  हम  चाहेंगे  कि  यह  एग्रीमेंट  एक्सटेंड
 हो।
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 श्री  झटल  बिहारी  बाजपेयी :  मेरे
 सवाल  का  जवाब  नहीं  दिया  गया  ।  मंत्री
 महोदय  पहले  स्पष्ट  करें  कि  क्या  बाकी  नागाओं
 का  चीन  जाना,  वहां  से  हथियार  लेना,  यह
 सब  एग्रीमेंट  की  शर्तों  के  प्रनुकुल  है  शरीर  प्रगर
 नहीं  है  तो  फिर  बाकी  नागा  उन  शर्तों  को
 तोड़ने  पर  तुल  हुए  हैं,  ऐसी  हालत  में  फिर

 3  जुलाई  तक  कायंवाही  स्थित  करने  का
 निर्णय  क्‍यों  किया  गया  और  ग्रागे  यह  निर्णय
 बढ़ाया  जाये,  इसके  क्‍या  कारण  हैं  ?

 श्रीमती  इन्दिरा  गांधी  :  इसके  बारे
 में  मैंने  माननीय  सदस्यों  से  पहले  कहा  है
 कि  क्‍या  करने  वाले  हैं  उसको  पहले  से  स्पष्ट
 रूप  से  कहना  उचित  नहीं  होता  है  ।  जो
 वहां  पर  स्थिति  है  उसको  हम  बराबर  देख
 रहे  हैं  कि  क्या  हो  रहा  है  पग्रौर  उस  पर  नागालेड
 सरकार  के  क्‍या  विचार  हैं,  सिक्‍योरिटी  फोसेंज
 के  क्‍या  विचार  हैं,  यह  हर  समय  हम  महें-नजर
 रखते  हैं  ओर  जो  भी  हम  करेंगे,  उसको  ध्यान
 में  रख  कर  करेंगे  ।  मैं  माननीय  सदस्यों  से
 यह  प्राथंना  करूगी  कि  यहां  पर  हमसे  ऐसा
 कुछ  न  कहलायें  जो  डेलिकेट  सिचुएशन,
 कठिनाई  मे  डाले  ।

 ‘SHRI  R,  BARUA:  May  I|  know
 whether  it  is  a  fact  that  the  Naga
 elements  who  have  been  trained  in
 China  are  now  thinking  of  operating
 within  the  borders  of  Assam  and  not
 Nagaland,  after  the  ceasefire  is  ex-
 tended,  in  collaboration  with  the
 Chinese  side?  If  so,  may  I  know  whe.
 ther  the  Government  is  taking  ade-
 quate  steps  so  that  the  operation  8
 not  concentrated  within  the  borders
 of  Assam?

 SHRI  SURENDRA  PAL  SINGH.
 I  presume  the  Security  Force  in
 Assam  must  be  alerted  about  this
 new  development  and  I  am  sure  suit-
 able  steps  will  be  taken  by  those
 authorities.

 SHRI  RANGA:  We  appreciate  the
 hesitation  of  the  Government  ir  giv-
 ing  any  advance  information  ss  to
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 what  they  propose  to  do  or  have  to
 do  in  case  nothing  could  be  settled
 before  the  3lst  July.  But  some  time
 ago  I  made  the  suggestion—and  at
 that  time  the  Prime  Minister  gave  us
 the  impression  that  she  was  in  agree-
 ment  with  that  suggestion—that  at
 least  the  leaders  of  the  various  poli-
 tical  parties  should  be  taken  into  con-
 fidence  and  they  should  be  made
 aware  of  what  is  happening  because
 we  would  like  to  know  what  it  is
 that  this  country  can  expect  this
 Government  to  do  after  the  3ist  July
 jn  case  certain  emergency  takes  place
 and  how  this  Government  is  propos-
 ing  to  proceed  in  consultation  with
 and  with  the  consent  of  the  Nagaland
 Government.

 SHRIMATI  INDIRA  GANDHI:  The
 hon.  Member,  Professor  Ranga,  is
 absolutely  right  in  saying  that  I  had
 agreed  to  his  suggestion.  But  after
 Parliament  adjourned,  everybody
 went  in  differtnt  directions.  I  would
 be  very  glad  to  have  such  a  meeting
 with  the  Leaders  of  the  Opposition.

 श्रीमती  सुशोीला  रोहतशी:  क्‍या  यह
 सही  है  कि  नागालैंड  में  लोगो  ने  एक  यूनाइटेड
 नेशनल  फोस  तैयार  की  है  जिसका  कि  प्रयास

 यह  है  कि  बाहर  की  कोई  भी  ताकत  यहाँ  पर
 हस्तक्षेप  न  कर  सके  और  नागालैंड  में  जो
 विद्रोही  नागा  हैं  वह  बाहर  से  हथियार  श्रादि
 न  ला  सकें,  यदि  हां,  तो  क्या  यह  सरदगर  के
 प्रयास  का  ही  फल  है  ?

 श्री  सुरेख  पाल  सिंह  :  यह  सही  है  कि

 वहां  पर  वाफी  तादाद  में  पब्लिक  महसूस
 करती  है  कि  बाहर  की  कोई  भी  ताकत  यहां
 पर  हस्तक्षेप  न  कर  सके  ।  वहां  की  पबलिक
 शर  उसके  लीडसे  अर्थात  जो  समझदार
 झादमी  हैं  वह  यह  महसूस  करते  हैं  कि  यह  जो
 नागाज़  का  चीन  श्रादि  देशों  से  सम्बन्ध  हो
 रहा  है  श्रौर  उन्तके  द्वारा  वह  भड़काये  व
 उकसाये  जा  रहे  हैं  यह  चीज़  न  तो  नागालैंड  स्टेट
 श्रौर  न  हिन्दुस्तान  के  लिए  भच्छी  है  शौर
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 वह  ऐसे  श्रन्तर्राष्ट्रीय  तत्वां  को कोई  भी  सहयोग
 नहीं  दे  रहे  हैं  प्लौर  कोशिश  कर  रहे  हैं  कि  वह
 नागा  लोग  बाहर  हथियार  आदि  लेने  के
 लिए  न  जायें  |

 ,  SHRI  HEM  BARUA:  Now  _  that
 the  collusion  of  the  Naga  _hostiles
 with  our  enemies,  the  Chinese,  has
 been  conclusively  established  after  the
 Zotsma  incident  of  the  8th  June,
 where  large  quantities  of  Chintse
 arms  and  ammunition,  instruction
 books,  maps,  documents  etc.,  were
 uneartheg  by  our  security  forces  in
 Nagaland,  as  also  by  what  Dr.  Aram
 of  the  Peace  Observers’  Team  had
 said,  namely,  that  the  Naga  hostiles
 have  violated  the  terms  of  the  cessa-
 tion  of  operations  agreement—this  is
 the  background—may  I  know  (a)
 what  positive  steps  Government  have
 taken  to  disrupt  this  link  of  the  Naga
 hostiles  with  our  enemies,  the  Chi-
 nese;  (b)  whether  Government  have
 taken  any  positive  steps  to  see  that
 these  Naga  hostiles,  who  have  return-
 ed  from  China  with  arms  and  ammu->
 nitions,  do  not  set  up  camps  for  mili-
 tary  training  for  other  Nagas;  and
 (c)  how  far  it  is  a  fact  that  the  Gov-
 ernor  of  Assam  and  Nagaland  has
 said  that  there  would  not  be  any
 peace  talks  between  the  Prime  Min-
 ister  and  the  Naga  hostiles  because
 of  these  violations?

 SHRI  SURENDRA  PAL  SINGH:
 As  far  as  the  collusion  between  the
 underground  Nagas  and  the  Chinese
 is  concerned,  we  actually  informed
 the  House  of  it  a  long  time  ago  and
 now  this  has  been  conclusively  prov-
 ed  as  a  result  of  the  incident  at
 Jotsma.  As  a  resula  of  that  we  have
 taken  certain  measures  along  ur  bor-
 der  to  see  that  the  underground
 Nagas,  who  are  returning  from  China
 with  arms  aid  and  training  etc.,  are
 not  able  to  enter  Nagaland.  Our
 security  forces  have  been  alerted,
 their  number  has  been  augmented  and
 all  other  necessary  actions  have  been
 taken  in  that  regard.
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 As  to  their  imparting  training  in
 military  camps  in  Nagalang  after  their
 return  from  China,  necessary  insiruc-
 tions  have  been  given  by  the  State
 Government  to  the  police  force  which
 is  acting  under  their  control  as  also
 to  our  security  forces  to  go  and  in-
 spect  those  camps  whenever  they
 fee}  that  the  Chinese  returned  Nagas
 are  there  and  are  imparting  training
 to  the  other  Nagas.  We  pursue  them
 and  follow  them  in  these  camps.

 SHRIMATI  INDIRA  GANDHI:  As
 to  the  peace  talks,  there  is  no  inten-
 tion  to  have  talks  at  the  ‘moment  be-
 cause  of  the  reason  which  the  hon.
 Mcmber  mentioned.

 SHRI  HEM  BARUA:  The  hon.
 Deputy  Minister  has  not  replied  to
 my  question.  My  question  was  very
 specific.  I  wanted  to  know  what  posi-
 tive  steps  Government  have  taken  to
 disrupt  the  link  between  the  Naga
 hostiles  and  our  enemy,  the  Chinese.
 To  that  he  has  not  given  any  reply.

 SHRIMATI  INDIRA  GANDHI:  The
 Deputy  Minister  has  said  that  our
 security  forces  are  on  the  alert  and
 that  we  are  trying  to  prevent  the
 hostile  Nagas  from  going  to  China.
 As  far  as  we  know,  no  new  groups
 have  come  through,  We  have  already
 said  in  the  last  session  how  we  are
 trying  to  prevent  them.

 SHRI  BASUMATARI:  May  I  know
 whether  it  has  come  to  the  notice  of
 the  Government  that  there  is  a  change
 in  the  leadership  of  hostile  Nagas?

 SHRIMATI  INDIRA  GANDHI:  As
 the  hon.  Member  knows,  there  is  a
 rivalry  amongst  various  leaders.  It
 is  difficult  to  say  what  reliance  one
 can  put  on  this.

 SHRI  H.  N.  MUKERJEE:  In  view
 of  the  fact  that  to  reduce  the  whole
 Naga  issue,  as  that  of  the  Mizor  and
 other  Hill  people,  to  a  question  of
 foreign  arms  and  foreign  training
 would  be  politically  very  unwise,
 may  I  know  why  is  it  that  Govern-
 ment  lives  from  hand  to  mouth  and
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 takes  ad  hoc  decisions  regarding  very
 temporary  extension  of  the  cessation
 of  hostility  agreement  and  that  sort
 of  thing  but  does  not  study  the  mat-
 ter  in  depth  in  order  to  have  a  solu-
 tion  of  this  problem?  After  all,  we
 have  to  realise  that  we  have  got  to
 evolve  a  common  perspective  for
 north-east  India  in  particular  and  to
 have  an  understanding  between  Hil!
 people  and  plains  people  in  different
 parts  of  the  country  who  are  of  very
 different  ethnic  type.  How  is  it  we
 live  from  hand  to  mouth  and  mereiy
 extend  the  cease-fire  agreement  from
 time  to  time  and  talk  about  crushing
 the  Naga  guerrillas  and  that  sort  of
 things?  I  fing  reports  of  some  of  our
 military  men  wanting  to  do  that.

 SHRIMATI  INDIRA  GANDHI:
 Prof.  Mukerjee  has  expressed  his
 views  with  which  I  am  in  agreement
 that  the  whole  area  should  be  regard-
 ed  as  one  from  the  point  of  view  of
 defence  as  well  as  from  the  point  of
 view  of  development  and  also  that
 there  should  be  a  greater  understand-
 ing  between  the  peoples  of  the  plains
 and  the  hills,  I  should  like  to  assure
 the  hon.  Members  that  we  are  not
 living  from  hand  to  mouth.  We  are
 very  conscious  of  the  sensitivity  and
 strategic  position  of  this  area  and  also
 of  the  need  for  considering  the  human
 problems  and  the  problem  of  integra-
 tion  along  with  other  angles.

 SHRI  P.  VENKATASUBBAIAH:
 The  hon.  Prime  Minister  has_  said
 that  the  whole  matter  is  being  view-
 ed  in  a  different  concept  with  regard
 to  security  as  well  as  development  of
 that  area.  May  I  know  whether  it  fe
 a  fact  that  recently—there  is  a  news
 item—Mr,  Jamir,  the  Union  Deputy
 Minister  who  was  there  has  given  ह अ
 detailed  report  to  the  Prime  Minister
 with  regard  to  various  measures  that
 are  to  be  undertaken  to  solve  this
 problem  and,  if  so,  what  are  the  sad-
 ent  features  of  the  report  of  Mr.  Jamir
 and  whether  it  is  engaging  the  atten-
 tion  of  the  Government.
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 SHRIMATI  INDIRA  GANDHI:  I
 do  not  think  it  would  be  good  to  dis-
 cusg  the  report  here.  But,  certainly,
 when  we  discuss  the  whole  problem,
 We  take  into  consideration  the  views
 of  any  persons,  and  specially  the  De-
 puty  Minister  who  is  from  that  area.

 MR.  SPEAKER:  Shri  Swell.

 SHRI  HEM  BARUA:  On  a  point
 of  order,  Why  is  it  not  proper  to  dis-
 close  the  report  of  Mr,  Jamir  here?
 Is  it  in  the  public  interest  aot  to  dis-
 close  it?

 MR.  SPEAKER:  Shri  Swell  now.

 SHRI  SWELL:  I  want  to  know
 whether  it  is  a  fact  that  hitherto  the
 responsibility  for  law  and  order  in
 Nagaland  vested  with  the  Governor
 as  the  representative  of  the  President
 and  whether  it  is  a  fact  that,  simul-
 taneously  with  the  decision  for  the
 continuation  of  the  suspension  of
 operations  in  Nagaland,  a  decision
 has  also  been  taken  to  shift  the  res-
 ponsibility  of  law  and  order  to  the
 State  Government  of  Nagaland,  and
 if  so,  I  would  like  to  know  what  is
 the  new  element  in  the  situation  that
 has  necessitated  this  decision  aid
 whether  the  implementation  of  this
 decision  will  need  an  amendment  of
 the  Act  that  brought  Nagaland  into
 existence.

 SHRIMATI  INDIRA  GANDHI:  If
 I  have  understood  the  question  cor-
 rectly,  the  hon.  Member  would  like
 to  know  whether  the  State  Govern-
 ment  of  Nagaland  is  responsible  for
 law  and  order...  (Interruptions).
 We  do  believe  in  strengthening  the
 State  Government  and  they  are  look-
 ing  after  the  law  and  order  situation.
 We  are  helping  them  with  whatever
 help  they  have  asked.  The  Governor
 and  other  authorities  naturatly  come
 in  because  it  is  a  sensitive  area,  and
 where  the  situation  has  to  be  dealt
 with  from  many  points  of  view,  I  do
 not  think  that  there  is  any  question
 of  any  change.
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 SHRI  SWELL:  I  appreciate  what
 the  Prime  Minister  says,  but  the  com-
 plaint  of  the  people...

 MR.  SPEAKER:
 rent  question.

 That  is  a  diffe-

 SHRI  SWELL:  I  want  to  seck  one
 clarification.  The  -complaint  of  tne
 people  of  Nagaland  till  now  is  that
 they  have  not  been  taken  into  full
 confidence,  they  have  not  been  given
 the  full  responsibility.  I  would  like
 to  know  whether  there  has  been  any
 change  in  that  situation.

 SHRIMATI  INDIRA  GANDHI:  We
 are  helping  them.

 SHRIMATI  SUCHETA  KRIPA-
 LANI:  I  would  like  to  ask  the  Gov-
 ernment  whether  they  have  any  idea
 since  how  long  the  hostile  Naga
 groups  have  been  going  to  China  to
 receive  training  and  ‘whether  they
 have  any  assessment  of  the  approxi-
 mate  number  which  is  trained.

 SHRI  SURENDRA  PAL’  SINGH:
 It  will  not  be  possible  to  give  the
 exact  number.  The  rough  estimate
 is  anything  from  two  to  three  thou-
 sand.

 SHRI  HEM  BARUA:  What  a
 shameful  thing!  Here  are  the  Nagas
 who  are  going  to  China  and  the  Min-
 ister  says  that  he  does  not  know  the
 number!

 SHRI  V.  KRISHNAMOORTHI:  I
 would  like  to  put  my  supplementary
 in  the  background  of  my  _  visit  to
 Nagaland  where  I  stayed  for  one  or
 two  days  and  had  discussions  with
 government  officials,  peace  observers
 and  the  public.  There  has  been  a
 tremendous  improvement  there  after
 the  ceasefire.  I  would  like  to  know
 from  the  hon.  Prime  Minister  what
 is  the  necessity  for  the  Government
 of  India  to  extend  it  piecemeal.  Why
 should  the  Government  of  India  not
 extend  it  by  years  so  that  we  can
 change  the  outlook  of  Nagaland  by
 improvements  and  by  our  behaviour
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 with  the  Nagaland  Government.
 There  has  been  a  feeling  on  the  part
 of  the  Nagaland  Government  that  the
 law  and  order  subjec,  has  not  been
 given  to  the  State  Government.  There
 is  no  separate  Governor  for  Nagaland.
 The  Nagaland  Government  wants  that
 the  border  should  be  annexed,  but
 the  Government  of  India  is  not  at  all
 doing  anything...

 MR.  SPEAKER:  The  Question
 Hour  has  become  a  debate  hour!  The
 hon,  Member  is  making  a  speech.  He
 Should  put  his  question.

 SHRI  V.  KRISHNAMOORTHI:  I
 want  to  know  from  the  Prime  Minis-
 ter  whether  the  report  submitted  by
 the  Deputy  Minister  contains  all  these
 facts  and  whether  the  Government
 of  India  is  going  to  take  a  decision
 extending  the  suspension  of  opera-
 tions  for  some  more  years  and  acced-
 ing  to  the  request  of  the  Nagaland
 Government.

 SHRIMATI  INDIRA  GANDHI:  I
 think,  I  have  already  indirectly  vep-
 Jied  to  this.  We  come  to  a  decision
 about  the  extension  of  the  agreement
 from  time  to  time  depending  on  the
 prevailing  conditions,  I  qo  not  think
 that  it  would  be  right  to  extend  it  by
 years  at  this  point.

 The  second  question  which  the  hon.
 Member  asked  was  about  certain  de-
 mands  of  Nagaland.  As  I  said  earlier
 and  as  the  hon.  members  ure  aware,
 the  situation  is  a  very  specially  cri-
 tical  one  there  and  it  is  not  possible
 to  settle  many  things  which  could
 otherwise  have  been  settled,  until
 peace  prevails  in  the  area.

 The  points  made  by  the  Deputy
 Minister  are  being  taken  into  consi-
 deration  when  we  discuss  the  mat-
 ter  or  come  to  any  decision.

 I  am  told  by  my  officials  that  I  did
 have  a  meeting  with  the  leaders  uf
 the  Opposition  regarding  the  Naga-
 land  problem.  (Interruptions).
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 That  was  on  l0th  May  at  4  PM  in
 my  room.  But  we  shall  certainly
 meet  again.

 श्री  क०  ना०  तिवारी  :  क्‍या  केन्द्रीय
 सरकार  का  ध्यान  प्रेस  की  इस  रिपोर्ट  की
 तरफ  गया  है  जिस  में  स्काट  भ्रौर  फीज़ो  फिर
 तागालंड  के  सम्बन्ध  में  असम  के  गवर्तर  से
 बातचीत  करना  चाहते  हैं ग्रौर  उनके  साथ
 पत्राचार  हो  रहा  है  ?  यदि  हां,  तो  क्‍या
 इसमें  सरकार  किसी  नई  नीति  का  अनुसरण
 करने  वाली  है  या  सीज़  फायर  के  सम्बन्ध  में
 फिर  कोई  बातचीत  होने  वाली  है  ?

 श्री  सुरेन्द्र  पाल  सिह  :  इस  विस्म  की
 खबर  श्रखबार  में  श्राई  है  लेविन  हमारे  पास
 इसकी  कोई  सूचना  नहीं  है  1

 श्री  एस०  एम०  जोशी  :  नागालैंड  के
 लोगों  की  और  वहां  जो  हुकूमत  है  उस  की
 एक  शिकायत”  यह  रही  है  कि  श्रसम  श्रौर
 नागालैंड  का  गवर्नर  एक  है  भ्रौर  वह  शिलांग
 में  रहता  है  तथा  ला  एण्ड  आर्डर  उसके  पास  है,
 इपलिये  या  तो  गवर्नेर  वहां  पर  लाया  जाय
 या  फिर  ला  एण्ड  श्राईर  उनको  दिया  जाये  |
 अ्रभी  हमारे  मित्र  डा०  स्वेल  ने  एक  सीधा
 सवाल  पूछा  था  प्रिः  ला  एण्ड  श्राडर  जो  गवर्नर
 के  पास  था  वह  ज्यादातर  वहू।  की  हुकूमत  को
 दिया  जाय,  इसके  बारे  में  कोई  फंसला  किया
 गया  है  या  नहीं  ny  मैं  जानना  चाहता  हुं  कि
 ननकी  जो  मांग  है  कि  गवर्नर  उनके  यहां  होना
 चाहिए  उसके  बारे  में  सरकार  की  क्‍या  राय
 है  और  बया  उन्हेंने  कोई  फंसला  कर  लिया
 है?

 श्रीमती  इस्दिरा  गांधी  :  ला  एण्ड  प्रार्डर
 ज्यादातर  नागालैंड  की  सरवार  के  हूथ  में
 है  लेक्न  चूंकि  वहां  पर  एक  विशेष  स्थिति
 है  इस  लिये  गवर्नर  को  एक  स्पेशल  रिस्पांसि-
 बिलिटी  इन  दी  फील्ड  झाफ  सिक्‍योरिटी  दी
 गई  है  1  लेकिन  नागालैंड  गवर्नमेंट  मे  जो
 भी  मांग  हम  से  की  कि  ला  एण्ड  झ्रार्डर  रखने
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 के  लिए  उनकी  कया  ज़रूरतें  हैं,  वह  हमने
 पूरी  की  हैँ  ।  जहां  तक  दूसरा  गवनेर  रखने
 का  प्रश्न  है  यह  मैं  इस  समय  उचित  नहीं
 समझती  ।

 MR.  SPEAKER:  Now,  I  would
 like  to  take  the  view  of  the  House.
 I  have  already  given  half  an  hour  to
 this  question.

 श्री  सोलह  प्रसाद  :  इस  पर  आधा
 घंटा  और  लगाइये  ।

 MR.  SPEAKER:  I  do  not  mind
 giving  one  hour  also  to  this  question.
 If  there  is  an  one-hour  discussion,  I
 would  very  much  like  it;  let  Mem-
 bers  have  discussion  for  one  hour,  if
 they  so  want.  But  here  the  point  is
 this.  I  have  not  only  allowed  half
 an  hour  to  this  question  already,  but
 the  main  question  is  whether  the
 ceasefire  in  Nagaland  has  been  fur-
 ther  extended  by  one  month,  and  if
 so,  the  reasons  therefor;  however,  I
 find  that  the  whole  Nagaland  ques-
 tion  is  being  raised  of  course,  2very-
 body  is  anxious  to  put  questions,  But
 the  question  Hour  alone  is  not  going
 to  solve  this  problem,  There  are
 fifty  other  Members  who  have  tabled
 questions  ang  who  want  their  ques-
 tions  to  be  taken  up,  and  I  would
 like  to  help  them  also.  If  hon.  Mem-
 bers  want  to  spend  another  half  an
 hour  on  this  question,  I  have  no  ob-
 jection.

 श्री  रबि  राय:  इस  पर  बाकायदा  बहुम
 होनी  चाहिये  ।

 MR.  SPEAKER:  This  can  be
 taken  up  on  another  occasion,  not
 during  the  question  Hour.

 aft  मोलहू  प्रसाद:  यह  बड़ी  महत्वपूर्ण
 संस्मया  है  ।

 MR.  SPEAKER:  :  यह  महत्वपूर्ण
 समस्या  है  इसलिए  आप  इस  पर  एक  घंटे  का
 समय  में  सकते  हैं  ।
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 They  can  take  even  one  hour  if

 they  want  but  not  during  question
 Hour.

 SHRI  SAMAR  GUHA:  The  Prime
 Minister  should  make  a  full  state-
 ment  about  Nagaland.

 MR.  SPEAKER:  The  hon.  Mem-
 ber  can  make  that  suggestion  to  her
 later  on.
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 SHRI  DEVEN  SEN:

 I  MADHU  -LIMAYE:
 SHRI  YOGENDRA  SHARMA:
 SHRI  SHRI  CHAND  GOYAL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  present  position  with  re-
 gard.to  the  extension  of  the  Key  elec-
 tronic  monitoring  base  at  Peshawar;

 (b)  whether  Government  had  any
 correspondence  with  the  U.S.A.  Gov-
 ernment  in  this  matter;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  The  Foreign  Minister  of  Pakistan
 announced  in  the  Pakistan  National
 Assembly  on  May  20,  968  that  Pak-
 istan  had  asked  the  U/S.  to  close  its
 communications  base  near  Peshawar
 at  the  end  of  the  present  lease  which
 is  que  to  expire  in  July  1969.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 att  वेवेंन  सेन  :  क्‍या  मंत्री  महोदय  यह
 बतलावेंगे  कि  पाकिस्तान  के  प्रमरीका  के
 ऐटमिक  बेस  उठा  देने  के  प्रयास  का  क्या  मतलब
 है  ?  क्‍या  इसके  बारे  में  कोई  खास  जानकाशी
 भारत  सरकार  के  पास  है  ?  क्‍या  यह  सच  है
 कि  भसल  बात  यह  है  कि  वह  अमरीका  से  शौर
 ज्यादा  शस्त्रास्त्र  लेना  चाहता  है,  क्‍या
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 इसमें  भ्रन्दरूनी  कारण  यह  है  कि  वह  भ्रमरीका
 के  प्रभाव  से  मक्‍त  होना  चाहता  है  या  फिर
 क्या  वह  रूस  के  श्र  नजदीक  जाना  चाहता
 है  इस  लिये  उसने  इस  ऐटमिक
 चेस  को  उठा  दिया  है  ?

 श्री  ao  रा०  भगत  :  माननीय  सदस्य  ने
 स्‍्वंय  ही  जो  कारण  हो  सकते  हैं  उनको
 चता  दिया  है  मैं  तो  यही  दद्हूंगा  कि  पाकिस्तान
 ने  अपने  राष्ट्रीय  हितों  को  देखा  होगा  और
 देख  कर  ही  यह  कहा  होगा  कि  अब  उसको
 नहीं  रहना  चाहिये,  इसलिए  उसे  उठाने  का
 नोटिस  दिया  होगा  ।

 श्री  देवेन  सेन:  आपका  क्‍या  यह  लगता
 है  और  क्या  आपने  इसके  बारे  में  अमरीका
 से  जानकारी  हासिल  की  है  कि  उसकी  पालिसी
 पाकिस्तान  को  सामरिक  मदद  देने  के  बारे  में
 क्या  है  और  कया  मंत्री  महोदय  यह  भी  बतायेंगे
 कि  पाकिस्तान  की  जो  फारेन  पालिसी  है
 जिसमें  वह  हर  मुल्क  से  दोस्ती  बढ़ाना  वाहुता
 है  और  जहां  हो  सके  मदत  भी  लेना  चाहता  है
 वह  हिन्दुस्तान  की  फारेन  पालिसी  के  मुकाबले
 भ  ज्यादातर  कामभया4  हो  रही  है  और  पावि:-
 स्तान  का  इमेज  मिडिल  ईस्ट  ओर  साउथ
 ईस्ट  एशिया  में  ज्यादा  ऊंचा  हो  गया  है  ?

 श्री  ०  रा०  भगत  जैसा  जवाब  दिया
 जा  चव।  है  यू  एस  से  इस  सम्बन्ध  में  हमने
 बातचीत  नहीं  की  है  -  जहां  तक  अमरीका
 द्वारा  पाब्स्तान  को  सामरिक  हथियार  देने
 का  सवाल  है  माननीय  सदस्यों  को  मालूम  ही  है
 कि  हमने  इसका  हुनेशा  विरोध  किया  हूं
 और  यह  कहना  बिल्कुल  ठीक  नहीं  है  कि
 पाकिस्तान  की  विदेश  नीति  ने  ज्यादा
 मफलता  प्राप्त  की  है  (इंटरप्शास )

 एक  माननोय  सदस्य:  उसके  दोस्त
 अधिक,  हैं

 शी  qo  रा०  भगत:  यह  हमारी  बद-
 किस्मती  है  कि  दुनिया  तो  भारत  को  बौर
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 भारत  सरकार  की  विदेश  नीति  को  ऊंची
 निगाह  से  देखे  लेकिन  हम  स्वयं  अपनी  नीति  की
 आलोचना  और  अत्संना  करते  हैं।  यह  शुरू
 से  ही  रहा  है  ।  हमारी  विदेश  नीति  की  कद्र
 सारी  दुनिया  में  हो  चुकी  है

 SHRI  INDRAJIT  GUPTA;  Grant-
 ing  that  this  matter  about  the  base
 is  Pakistan’s  internal  affair  from  the
 point  of  view  of  her  soverign  rights,
 the  hon.  Minister  has  already  said
 that  they  may  have  done  it  in  their
 own  interest.  I  am  not  going  into
 the  constitutiona]  aspect  of  it.  But,
 apart  from  that,  in  the  general  inter-
 est  of  peace  and  security  in  this  re-
 gion,  may  I  know  whether  the  Gov-
 ernment  of  India  would  regard  the
 closing  down  of  this  base  as  some-
 thing  to  be  welcomed  or  something  to
 be  regretted  or  something  in  which
 they  have  got  no  opinion  of  any  kind
 and  they  are  just  neutral?

 SHRI  B.  R.  BHAGAT:  We  are
 very  positive  in  our  opinion  and  we
 welcomed  this,  and  we  have  opposed
 the  installation  of  a  base  in  one  coun-
 try  by  another  country  always.  This
 has  been  our  main  basic  policy.  So,
 there  is  no  doubt  about  it.

 SHRIMATI  TARKESHWARI
 SINHA:  On  the  last  occasion  when
 this  question  arose  in  this  House,  the
 hon.  Minister  said  that  they  would
 request  America  to  reconsider  this
 matter.  I  would  like  to  know  whe-
 ther  this  was  done  at  all,  whether
 the  Government  of  India  approached
 America  at  that  time.  At  that  time,
 it  was  not  known,  at  least  this  House
 was  not  informed  of  the  fact  that
 Pakistan  was  considering  the  remo-
 val  of  this  base,  and  they  had  asked
 America  to  vacate  it.  At  that  time,
 the  Government  of  India  said  that
 they  would  take  up  this  matter  with
 the  American  Government.  May  I
 know  whether  that  was  done  at  all
 at  any  stage?  May  I  also  know
 whether  our  intelligence  were  at  all
 aware  that  the  Soviet  Union  had  been
 persuading  Pakistan  to  remove  this
 base  and  this  matter  had  been  under
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 consideration?  May  I  know  whether
 our  Government  were  aware  of  this
 at  any  time  so  that  we  could  also  be
 prepared  to  face  the  situation  when
 this  base  was  to  be  removed  rather
 than  being  taken  unawares  about  it?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  7
 can  assure  the  hon.  Member  that  we
 were  not  taken  unawares.

 SHRIMATI  TARKESHWARI
 SINHA:  I  would  also  like  to  know
 whether  our  intelligence  were  ware
 of  it,

 MR.  SPEAKER:
 rent  question.

 That  is  a  diffe-

 श्री  बलराज  मधोक  :  अ्रभी  मंत्री  महीदय
 ने  बताया  है  कि  यह  पाकिस्तान  के  घर  का
 मामला  है  कि  वह  क्‍या  नीति  अपनाये

 श्ी  qo  रा०  भगत  :  मैंने  यह  नहीं  कहा
 माननीय  सरूदस्य  ने  वहा  है  |

 शी  बलराज  सधघोक  :  आपने  कहा  है  कि
 अपने  राष्ट्रीय  हितों  के  प्राधार  पर  वे  अपनी
 नीति  बनायेंगे  ।

 मैं  जानना  चाहता  हुं  कि  क्या  यह  रही  है
 कि  श्रमी  तो  केवल  इस  बे  स  को  हटाने  का  नोटिस

 ही  दिया  गया  है  ग्रोर  प्रभी  तो  यह  बेस  एक  साल
 के  बाद  हटने  वाला  है  और  एक  साल  के  अन्दर
 पाकिस्तान  इस  बेस  के  सम्बन्ध  में  कुछ  और
 बारगेनिंग  कर  सत्ता  है  या  करने  वाला  है
 यदि  हां,  तो  क्‍या  इसके  बारे  में  भारत  सरकार
 को  कुछ  जानकारो  है  ?

 मैं  यह  भी  जानना  चाहता  हुं  कि  क्या  यह
 सही  है  कि  इस  बेस  को  हटाने  का  एक  कारण

 यह  भी  है  कि  जो  नई  मिसाइल्‍ज  डिविलेप

 हुई  हैं  प्रोर  जो  नए  साइंटिफिक  डिबेलेपमेंट

 हुए  हें  उनके  कारण  ब  इस  प्रकार  की  बेतसिस
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 का  और  इस  प्रकार  से  इंटेलाजेंस  गेदर  करने
 का  जो  ढंग  है  वह  पुराना  पड़  गया  है  उसका
 अधिक  महत्व  नहीं  रह  गया  है  ?

 तीसरे  क्‍या  यह  भी  सत्य  है  कि  सरकार
 को  यह  पता  लगा  है  कि  पाकिस्तान  ने  जो  इस
 बेस  को  हटाने  की  मांग  की  वह  यह  सोच  कर
 की  कि  उसकी  नीति  और  रूस  की  नीति  में

 कुछ  शिफ्ट  ता  रहा  था,  यदि  हां  तो  क्या  उसके

 अनुसार  हमें  भी  विद्वार  नहीं  करना  चाहिये
 था  ।  हमेशा  यह्‌  कद्दा  जाता  रहा  है  कि  उस
 की  नीति  में  कोई  शिफ्ट  नहीं  है  ।  जब  यह  तथ्र
 हुआ  कि  पाकिस्तान  बेस  को  हटाने  जा  रहा
 है  उस  समय  क्या  हमारे  कटनितिज्ञों  ने  हमें
 यह  नहीं  बताया  कि  यह  एक  निश्चित  शिफ्ट
 आ  रहा  है  पाकिस्तान  की  नीति  और  उस
 की  नीति  में  और  हमें  भी  इसके  मुताबिक
 सोचना  और  उसके  मुताबिक  अपनी  नीति  को
 एडजस्ट  करना  चाहिये  ?

 श्री  ब०  रा०  भगत  :  यह  कहना  कि  हमें
 पता  नहीं  था  यह  बिल्कुल  अनुचित  बात  है।
 हमें  सरकार  की  तरफ  से  बहुत  सी  चीज़ें  मालूम
 हाती  हैं  लेन  हम  उनको  तुरन्त  बयान  नहीं
 कर  देते  हैं.

 श्र कवर  लाल  गुप्त:  हमें  क्या  पता  विः
 प्रापकों  पता  चल  गया  था  या  नहीं  चला  था  t

 श्री  ब०  रा०  भगत  :  जब  मौका  आता  है
 तब  बताते  हैं  1  दुनिया  की  श्रौर  बातें  जो  हमें
 मालूम  होती  हैं  उनको  हम  रोज़  रोज़  तो  बयान
 करते  नहीं  हैं  जहां  तह  इसक्रा  सम्बन्ध  है
 कि  शोयद  और  एक  साल  भर  में  पाकिस्तान
 'उन  से  कोई  सोदेबाज़ी  करे,  द्र्भी  तक  जो
 स्थिति  है  शर  पाकिस्तान  के  विदेश  मंत्री  मे
 स्वयं  जो  एलान  किया  है  वह  तो  यही  है  कि  इस
 बेस  को  वे  बन्द  कर  देंगे  |  जब  बन्द  करने
 का  एलान  हुआ  है  तो  अभी  तो  इस  पर  सोदे-
 बाजी  नहीं  हो  सकती  है  ।  साल  भर  में  झ्लौर
 कुछ  हमें  मालूम  हो  जायेगा  तो  जरूर  ही
 बतायेंगे  ।
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 st  सोताराम  केसरी  :  मैं  जानना  चाहता
 हूं  कि  पेशावर  से  इस  बेस  को  हटाने  की  ही
 बात  है  या  पेशावर  से  इको  हंटाकर  गिल-
 गित  में  या  कहीं  और  आजाद  काश्मीर.  के
 किसी  भाग  में  इसको  बंठाने  की  बात  है  ?

 श्री  Fo  रा०  भगत  :  हटाने  की  बात  है  |

 SHRI  WN,  K.  SOMANI:  A  iittle
 while  ago  the  hon.  Minister  read  out
 a  statement  of  the  Foreign  Minister
 of  Pakistan  as  reported  in  the  press.
 Cun  he  substantiate  it.  from  his  own
 intelligence  sources  or  is  the  infor-
 mation  of  the  Government  of  India
 based  on  press  reports?

 Then  again  he  said  that  they  have
 had  no  correspondence  nor  any  dis-
 cussions  with  the  American.  authori-
 ties  regarding  this  baSe  so  far.  Since
 a  large  and  influential  US  team  is
 now  in  the  capital  for  discussions
 with  Government,  do  Government
 propose  to  include  this  also  in  the
 broad  spectrum  of  the  discussions?

 SHRI  B.  R,  BHAGAT:  In  answer
 to  part  (b),  whether  we  had  any  cor-
 respondence  on  this,  we  said  ‘no’.  But
 as  the  Prime  Minister  said,  we  knew
 about  it.  Our  information  also  is
 that  the  statement  made  by  the
 Foreign  Minister  of  Pakistan  is  cor-
 rect.

 About  the  talks,  there  is  no  fixed
 agenda,  There  are  some  agreed
 points  for  discussion.

 SHRI  RANGA:  The  question  wes
 whether  they  would  include  this  item
 also  in  the  broad  spectrum  of  discus-
 sions?

 SHRI  B.  R.  BHAGAT:  We  do  not
 include  it.

 SHRI  RANGA:  What’  a__  foolish
 people  Government  are?

 श्ो  रघुवीर  सिह  ज्ञास्त्री  :  क्‍या  सरकार
 को  यह  पता  है  कि  पाकिस्तान  अमरीका  से
 यह  सौदा  कर  रहा  है  कि  सन  965  के  बाद
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 प्रमरीका  ने  पा+स्तान  को  जो  झम्ज की  सप्याई
 बन्द  फर  दी  थी  श्रगर  वह  ्राम्ज्  की  सप्लाई
 फिर  चालू  करने  की  बात  करे  तो  प।फिस्तान
 इस  बात  पर  रज़ामन्द  हूं।  सकता  है  कि  भ्रमरशीका
 का  यह  अड्डा  वहां  बना  रहे  ।

 SHRI  SAMAR  GUHA:  Have  cur
 Government  tried  to  ascertain  whe-
 ther  this  decision  of  the  US  Govern-

 ‘ment  to  close  down  that  electronic
 installation  near  Peshawar  wil]  ulti-
 mately  mean  that  they  will  cease  to
 operate  it  but  the  contro]  of  that  in-
 stallation  will  be  transferred  iO  Pak-
 istan,  and  which  will  be  opefated  by
 Pakistan.

 SHRI  B.  R,  BHAGAT:  The  present
 position  is  that  the  Pakistan  Gov-
 ernment  are  not  agreed  to  the  cene-
 wal  of  the  lease.  It  is  not  clear  whe-
 ther  this  base  will  be  transferred  to
 the  Pakistan  Government.

 SHRI  RANGA:  That  is  why  you
 had  better  discuss  it  with  them.

 SHRI  8.  R.  BHAGAT:  That  will
 be  a  very  unprecedented  act.

 SHRI  SAMAR  GUHA:  I  specifi-
 cally  asked  whether  the  Government
 have  tried  to  ascertain.

 MR.  SPEAKER:
 derstood  the  question.
 not  clear.

 They  have  un-
 He  says  it  is

 श्री  ग्रोर  प्रकाश  त्यागी:  क्या  पाकिस्तान

 की  इस  नीति  के  पीछे  उस  की  यह  योजना

 तो  नहीं  है  कि  वह  यह  अ्रड्डा  हटाने  के  ग्रल्टी-

 मेटम  के  द्वारा  शअ्रमरीवा  पर  यह  दबाव  डाल

 रह  है  कि  वह  हिन्दुस्तान  शौर  पाविस्तान

 में  झाश्मीर  के  मामले  पर  समझौता  कराये,
 या  इस  बारे  में  पाटिस्‍्तान  की  मदद  करें  ?

 क्या  इस  धमकी  के  कराण  श्रमरीका  में

 भारत  सरव्गर  पर  किसी  भी  प्रकार  से  कोई

 दबाव  डालने  की  चेष्टा  की  है  या  नहीं  ?  क्या

 यह  रही  नहीं  है  कि  प्रमरीक  कांग्रेशः  ने  इस

 देश  को  दी  जाने  वाली  बहुत  बड़ी  ८हायता
 को  बन्द  करने  का  प्रल्टीमेंटम  दिया  है  भौर
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 चार्ज  यह  लगाया  है  कि  जो  देश  इस  प्रकार
 आपस  में  लड़ते  हैं  श्लौर  फोजी  तैयारियां  कर
 रहे  हैं,  उन  को  हम  सहायता  नहीं  देंगे  ?  क्या
 पाकिस्तान  के  इस  अल्टीमेंटम  द्वारा  यह  प्रभाव
 पड़ने  की  आशंका  है  या  नहीं  कि  श्रमरीका
 भारत  सरकार  पर  दबाव  डाले  ?

 श्री  ब०  रा०  भगत  :  भ्रमरीका  की  सरकार
 मे  काश्मीर  के  मामले  में  हम  पर  किसी  तरह
 का  दबाव  नहीं  डाला  है  v  जहां  तक  कांग्रेस
 द्वारा  सहायता  को  कम  करने  का  सवाल  है
 वह  फैसला  हिन्दुस्तान  और  पाकिस्तान  दोनों
 पर  लागू  है  ।  जो  कमी  होगी,  वह  दोनो  देशों
 पर  लागू  होगी  ।

 Communal  propaganda  in  Press

 +
 *64.  SHRI  N.  R.  LASKAR:

 SHRI  CHENGALRAY.
 NAIDU:

 SHRI  NATHU  RAM  _  AHIR-
 WAR:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  any  proposal  under
 consideration  to  make  communal  pro-
 paganda  in  the  Press  cognizable
 offence;

 (b)  if  so,  when  it  is  likely  to  be
 given  effect;

 (c)  whether  Government  propose
 to  ban  newspapers  which  carry  on
 communal  propaganda;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NAN-
 DINI  SATPATHY):  (a)  Govern-
 ment  propose  to  introduce  a  Bill  to
 amend  Schedule  II  of  the  Code  of
 Criminal  Procedure  to  make  offences
 under  Sections  53A  IPC  and  505  IPC
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 (only  offences  relating  to  communal
 matters)  cognizable.

 (b)  The  Bill  is  expected  to  be  in-
 troduced  in  the  current  session  of  the
 Parliament.

 (c)  and  (d).  It  is  proposed  to  in-
 troduce  legislation  on  the  lines  of
 the  Punjab  Special  Powers  (Press)
 Act,  956  to  ptevent  the  pub-
 lication  of  alarming,  incorrect  or
 provocative  news  or  of  views  like-
 ly  to  promote  communal  illwill  or
 hatred  or  to  disturb  communal  har-
 mony.

 SHRI  N.  R.  LASKAR:  Though
 late,  it  is  a  welcoming  feature  that
 the  Government  is  now  coming  up
 with  some  legislation  to  ban  commu-
 na]  propaganda  in  the  press,  but  no
 amount  of  legislation  or  Governmen-
 tal  activities  can  cury  those  things
 unless  popular  opinion  is  created  in
 the  country.  So,  I  would  like  to
 know  whether  in  this  regard  Gov-
 ernment  has  taken  any  steps  so  far.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  This  was  also  taken
 into  consideration  by  the  Integration
 Committee  that  met  at  Srinagar,  and
 steps  have  been  devised.

 SHRI  N,  R.  LASKAR:  May  I  know
 whether  Government  has  so  far  taken
 any  action  to  take  the  press  into  con-
 fidence  and  to  create  public  opinion
 in  the  country  against  this  communal
 virus?

 SHRI  K.  K.  SHAH:  After  the  In-
 tegration  Committee’s  work  was  over,
 ourselves  and  the  Home  Ministry
 have  been  carrying  on  talks  with  the
 press.

 SHRI  CHENGALRAYA  NAIDU:
 May  I  know  whether  it  is  a  fact  that
 some  communal  papers  in  our  coun-
 try  are  getting  assistance  from  fcreign
 embassies,  that  they  are  in  contact
 with  foreign  Embassies  and  that  from
 time  to  time  foreign  Embassies  are
 giving  them  news  to  be  published  in
 their  papers  which  will  be  respon-
 sible  for  the  flaring  up  of  communal
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 riots;  if  so,  may  I  know  what  act  on
 Government  is  going  to  take  for  stop-
 ping  this?  The  Minister  said  that
 they  will  take  some  action  against
 the  papers  which  publish  such  news.
 Are  you  not  going  to  take  action
 against  journalists  or  correspondents
 who  are  responsible  for  sending  such
 things?

 SHRI  K  K.  SHAH:  If  the  question
 is  whether  the  Government  are  aware
 of  any  foreign  funds  being  misused
 for  communal  propaganda  by  certain
 newspapers,  I  should  request  my  hon.
 friend  to  give  separate  notice.

 श्री  नाथ्राम  ग्रहरिवार:  मैं  मंत्री  महोदय
 से  यह  जानना  चाहता  हूं  कि  क्या  शासन  का
 ध्यान  उन  समाचारपत्नों  की  ओर  गया  है,
 जिन्होंने  साम्प्रदायिक  दंगे  भड़काने  का  प्रयत्न
 किया  है,  यदि  हां,  तो  वे  पत्र  कौन  कौन से  हैं
 श्रौर  उन  के  खिलाफ  क्‍या  कार्यवाही  की  गई
 है  1

 SHRI  K.  K.  SHAH:  It  is  not  our
 practice  to  give  out  the  naines,

 श्री  कंवरलाल  गुप्त:  कोई  पत्र  कम्यूनल
 प्रापेगंडा  करे,  इस  को  कोई  भी  व्यक्ति  श्रच्छा
 नहीं  समझता  है  ।  लेकिन  कई  बार  ऐसा  भी
 होता  है  कि  सरकार  के  जो  विरोधी  पक  हैं,
 इस  आड़  में  उन  को  दबाया  जाता  है  ।  क्‍या
 सरकार  यह  विश्वास  दिलायेगी  कि  किसी

 भी  पत्न  के  खिलाफ  इस  सम्बन्ध  में  तब  तक
 कार्यवाही  नहीं  की  जायेगी,  जब  तक  कि
 कोर्ट  यह  फंसला  न  दे  कर  कि  उस  ने  कम्यूनल
 प्रापेगंडा  किया  है  ।

 शो  के०  के०  शाह:  न्यूजप्रिन्ट  के  बारे  में
 जो  भी  कायंवाही  की  जायेगी,  वह  इसी  भ्राधार
 पर  की  जायेगी  कि  उस  से  पहले  हम  केस
 के  बारे  में  इनवेस्टीगेशन  कर  के  कोर्ट  में
 जायगे  ।

 SHRI  THIRUMALA  RAO:  8  7
 contemplated  in  the  proposed  legis-
 lation  for  penalising  tht  newspapers
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 writing  such  articles  or  will  the  ia-
 dividual  writers  and  correspondents
 who  are  responsible  for  disseminating such  information  be  taken  to  task?

 SHRI  छू,  K.  SHAH:  Both,

 SHRI  S.  M.  BANERJEE:  Is  the
 hon.  Minister  aware  that  the  Andhra
 Pradesh  Government  has  banned
 Andhra  Jyoti  and  several  other  pap-
 ers  including  Patriot  and  Link  as
 communal  papers  and  whether  it  had
 been  represented  to  him  by  several
 Members  of  Parliament  and  eminent
 authors  that  these  are  not  communal
 papers  and,  if  so,  what  action  has
 been  taken  by  him?

 SHRI  K.  K,  SHAH:  It  has  been
 reported  in  the  papers  and  some
 Members  have  written  to  me  also.
 We  have  addressed  a  letter  to  the
 Andhra  Pradesh  Government  to  know
 what  the  exact  position  is;  a  reply
 is  awaited.

 SHRI  MANIBHAI  J.  PATEL:  Till
 such  time  when  the  contemplated  law
 comes  into  force,  will  the  Govern-
 ment  cut  down  the  quota  of  news-
 print  to  such  communal  ,papers  as,
 for  example,  Organiser?

 SHRI  K.  K.  SHAH:  It  is  true  that
 the  recommendation  ‘of  the  National
 Integration  Committee  is  that  on  con-
 viction  newsprint  should  not  be  sup-
 plied  to  it.  But  that  will  be  after
 the  Act  comes  into  force,  not  before
 it.

 SHRI  NATH  PAI:  There  are  many
 causes  for  communal  violence  in  this
 country.  One  of  the  main  causes  is
 the  way  in  which  the  Government
 functions:  too  late  and  too  little.  I
 shall  try  to  show  to  the  House,  what
 kind  of  communal  poison  is  poured
 into  the  ears  of  our  people  and  I  shall
 read  only  two  sentences  from  Milap
 Urdu  Daily  dated  7th  March,  1966.
 It  would  make  every  Indian  shudder
 to  listen  to  this:
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 “We  Muslims  number  several
 crores  in  India,  and  we  can  fori
 four  Muslim  States  like  the  Arab
 States...”

 “When  the  Marxist  communists
 that  is,  followers  of  Mao  can
 form  their  own  government  in
 Kerala,  why  should  not  we  Mus-
 lims  be  allowed  to  form  muslim
 States  in  India?  That  day  is  not
 far  off,  when  we  shall  hoist  a  flag
 of  Islam  and  become  rulers  once
 again.  If  this  aim  of  ours  is  not
 achieved  in  our  lifetime  at  least
 posterity  will  certainly  achieve
 this.”

 Can  you  think  of  anything  worse  than
 this  incitement  to  th  epeople  of  this
 country?  What  does  Government  do
 with  regard  to  this?  This  is  the
 speech  of  Mr.  Ismail  Zabcee,  a  pro-
 minent  leader  of  Ittehadul  Musal-
 meen.  I  know  there  are  people  ‘from
 the  other  side,  but  may  I  know  what
 is  it  that  you  do  except  giving  lec-
 tures  from  Srinaga)’s  (ool  atmosphere
 that  communal  propaganda  must  be
 stopped?  Was  any  action  taken
 against  this?

 There  is  one  more  example.  When
 Robert  Kennedy  was  murdered,  the
 whole  world  lamented  that  assassi-
 nation.  But  an  Urdu  paper  in  Ban-
 galore  published  the  news  by  saying.
 “Why  should  we?  It  is  the  right
 punishment  for  a  man  who  was  anti-
 Islam.”  What  does  this  Government
 do  against  this  king  of  violence?

 SHRI  K.  K.  SHAH:  That  is  why
 in  the  wisdom  of  all  the  parties  they
 met  at  Srinagar  and  the  law  is  being
 introduced.

 SHRI  NATH  PAI:  What  action
 has  been  taken  against  this  paper?
 That  is  what  I  asked.  Do  they  at
 least  know  about  this?

 SHRI  K.  K.  SHAH:  So  far  as  the
 action  taken  is  concerned,  I  do  not
 just  now  have  the  facts  with  me.
 But  the  law  is  being  amended  for
 the  simple  reason  that  all  such  things
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 should  be  avoided.  I  have  no  facts
 with  me  just  now.

 SEVERAL  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Order,  order.

 SHRI  K.  K.  SHAH:  I  have  ans-
 wered  the  question  that  I  have  no
 facts  now  with  me,  I  can  make  an
 enquiry  and  let  you  know.  That  is
 what  I  said.

 SHRI  NATH  PAI:  It  is  about  your
 Ministry.  Is  it  my  duty  to  give  him
 information?

 SHRI  K.  K.  SHAH:  I  have  ans-
 wered  it.  saying  that  I  will  make  en-
 quiries.  At  present  the  facts  are  not
 with  me.

 SHRI  NATH  PAI:  How  is  it  that
 your  Ministry  does  not  know  about
 these  things?

 SHRI  K.  K.  SHAH:  That  is  the
 concern  of  the  Home  Ministry;  that
 jis  not  my  Ministry.

 SHRI  ANANTRAO  PATIL:  Mak-
 ing  communal  propaganda  a  cogniz-
 able  offence  and  banning  a  newspaper
 are  secondary  steps.  The  first  step
 will  be  to  stop  giving  advertistments
 to  communal  newspapers.  May  I
 know  from  the  Government  whether
 the  Government  propose  immediately
 to  stop  giving  advertisements  to  these
 communal  newspapers?

 SHRI  K.  K.  SHAH:  We  do  not

 give  advertisements  to  communal
 newspapers,

 श्री  सरज्‌  पांडेय  :  अभी  मंत्री  महोदय  ने

 बताया  कि  देश  में  साम्प्रदायिक  खबरों  का!  प्रचार

 करने  वालों  पर  रोक  लगाने  के  लिए  कानून

 लाने  वाले हैं।  इस  सिलसिले  में  मैं  यह  जनना

 चाहता  हूं  कि  साम्प्रदायिकता  शब्द  की  परि-

 भाषा  करने  के  लिए  श्राप  ने  कोई  खास  तौर

 से  विचार  किया  है  या  नहीं  क्‍योंकि  साम्प्र-

 दायिकता  के  नाम  पर  ह  क  जेसे  झोर  पंद्विम्नट
 जैसे  अखबार  ्  जायेंगे,  वह  भ्रखनार  जो  मिल-
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 मालिकों  के  खिलफ  प्रचार  करते  हैं  उन  को
 भी  साम्प्रदायिक  कह  कर  आप  बन्द  करना
 चाहते  हैं  ऐसा  मेरा  ख्याल  है  क्प्रोंकि  जिस

 ब्यूरोक्रेसी  पर  श्राप  निर्भर  करते  हैं  उस  के  द्वारा
 ऐसा  ही  होगा  ।

 दूसरी  चीज  मैं  यह  जानना  चाहुंगा  कि
 जो  ग्रथबार  श्राज  साम्प्रदायिक  प्रचार  करते

 हैं ग्ौर  झूठ  से  झूठ  छापते  हैं  उन  के  विरुद्ध
 फौरन  कोन  सा  कदम  उठाने  जा  रहे  हैं  ताकि
 देश  के  लोगों  को  मालूम  हो  सके  कि  कौन  से
 ऐसे  अबबार  हैं  जो  देश  में  साम्प्रदायिकता
 का  प्रचार  करते  हैं  ।

 SHRI  K.  K.  SHAH:  So  far  as  the
 definition  of  communalism  is  concern-
 ed,  the  Oxford  Dictionary  is  quite
 specific  and  it  can  be  referred  ६0.
 (Interruption).

 SEVERAL  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Order,  order.

 SHRI  K.  K.  SHAH:  So  far  as  my
 department  is  concerned,  we  do  not
 give  advertisements  to  communal
 papers  or  papers  indulging  in  incite-
 ment  of  communal  feelings  or  emo-
 tions,  and  to  yellow  papers.  So  far
 as  the  Home  Department  is  concern-
 ed,  the  Home  Ministry  has  been  tak-
 ing  action  under  the  present  law.
 For  example,  there  is  prosecution
 just  now  against  Mother  India.

 SHRIMATI  ILA  PALCHOUDHURI:
 May  I  know  whether  the  Government
 is  aware  that  in  border  areas  there
 are  small  local  newspapers  that  are
 constantly  passed  over  the  border
 with  absolutely  untrue  propaganda
 about  harassment  to  minorities  in
 India,  and  has  Government  any  in-
 formation  about  this?

 SHRI  K.  K.  SHAH:  So  far  as  bor-
 der  areas  are  concerned,  all  these
 papers  have  got  to  send  their  copies
 to  us,  There  is  no  paper  which  does
 not  send  a  copy  to  us.  From  that
 copy  note  is  taken  here  (Interrup-
 tion).
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 at  लाज  फरनडीज  :  भश्रःयक्ष  महोदय,
 अभी  चन्द  दिनों  के  पहले  यह  जो  श्रीनगर  में
 सरकार  की  ओर  से  तमाशा  चला  उस  के
 फैसलों  का  श्राधार  ले  कर  झ्ानधघ्र  प्रदेश  की
 सरकार  ने  अ्रपनी  विधान  सभा  में  एक  नये
 विध्यक  को  पेश  किया  है  जिस  को  श्रान्घ्र
 प्रदेश  न्यूज़्पेपर  कंट्रोल  बिल  कर  के  कहा
 जाता  है  ।  शब  ऑ्रबबारों  के  ऊपर  नियंत्रण
 कानकरेट  लिस्ट  पर  रहने  के  नाते  मेरा  मंत्री
 महोदय  से  यह  प्रश्न  है  कि  क्या  यह  विधेयक
 पेश  करने  के  पहले  श्रान्ध्र  प्रदेश  की  सरकार
 ने  आपसे,  यानी  केन्द्र  स ेकोई  सलाह  मशविरा
 किया  था  शौर  यह  विधेयक  पेश  होने  के  पहले
 हो  जो  श्रीनगर  के  फसलों  के  प्राधार  को  लेकर
 कई  श्रखबारों  के  ऊपर  कायंवाही  की  जिस  में
 से  एक  श्रथबार  जो  श्ानध्र  ज्योति,  श्ान्ध्र
 पत्रिका  कर  के  कहा  जाता  है,  वह  भी  है  जिस
 के  सम्पादक  इस  संसद  के  क  सदस्य  हैं  श्रौर
 जहां  पट्रिचट  और  लिक  जैसे  जो  श्रखबार  हैं
 उन  को  कम्यूनल  अबबार  कह  कर,  साम्प्र-
 दायिक  प्रचार  करने  वाला  ध्खबार  कहना
 यह  तो  पागलपन  का  लक्षण  है,  इस  के  भ्रलावा
 आर  कोई  भी  चीज़  इसे  नहीं  कहा  जा  सकता  ।
 तो  श्रानध्र  सरकार  की  शोर  से  यह  जो  जुल्म
 किया  जा  रहा  है  इस  के  ऊपर  सरकार  का  कोई
 जवाब  है  या  नहीं  ?

 SHRI  K.  K,  SHAH:  So  far  ag  the
 Andhra  Bill  is  concerned  it  is  on  the
 lines  of  the  Punjab  Special  Powers
 (Press)  Act  of  1956,  In  the  meeting

 of  the  Chief  Ministers  held  on  9th
 May,  968  it  was  agreed  that  all
 States  should  pass  an  Act  on  the  lines
 of  the  Punjab  Specia)  Powers  (Press)
 Act,  1956,

 थो  प्रेम  चन्द  बर्मा;  मैं  मंत्री  महोदय  से

 यह  जानना  चाहता  हुं  कि  क्‍या  यह  दुरुस्त  है
 कि  पिछले  दिनों  सूचना  मंत्रालय  के  इन्फार-
 मेशन  विंग  ने  हिन्दुस्तान  के  विभिन्‍न  भाषाप्रों
 के  समाचार  पत्रों  में  जो  साम्प्रदयिकता  को

 बढ़ाने  वाला  समाचार  भौर  लेख  छपे  ये  उन
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 के  मुताल्लिक  एक  लेख  "तैयार  फर  के  श्राल
 इंडिया  न्यूज़पेपर्ज  एडीटर्स  कनेटी  की  मीटिंग
 में  सकुंलेट  किया  था  जिस  में  दर्जनों  श्रखबारों
 की  टेसी  राइटिंग्स  का  जिक्र  किया  गया  था
 तो  क्‍या  सरकार  ने  इन  श्रखबारों  श्रौर  उन
 के  प्रतिनिधियों  के  खिलाफ  कोई  कार्यवाही
 की  ?  यदि  की  तो  उस  की  तफसील  क्या  है  ?
 यदि  नहीं  तो  खुद  कायंवाही  नहीं  की  तो  क्‍या
 इन  मामलों  को  प्रेस  कौंसिल  के  पास  भेजा
 या  नहीं

 MR.  SPEAKER:  Order,  order.  A
 supplementary  question  is  to  be  bas-
 ed  on  the  reply  given  by  the  Minis-
 ter.  The  hon.  Member  ig  reading  a
 report.  Let  us  go  to  the  next  ques-
 tion,

 att  प्रेम  चन्द  वर्मा:  श्रध्यक्ष  महोदय,  प्रश्न
 मेरा  यह  है  कि  यह  प्रेस  कॉंसिल  को  रेफर
 किया  या  नहीं  ?  40  श्रखबारों  के  नाम  हैं,
 इन  को  प्रेस  कोंसिल  को  रेफर  किया  या  नहीं  ?

 MR.  SPEAKER:  The  hon.  Mem-
 ber  cannot  read  a  note,  All  supple-
 mentary  questions  are  to  be  based  on
 the  answers  given  by  the  hon.  Min-
 ister.  He  is  reading  a  report  pre-
 pared  in  advance.  I  have  called  the
 next  question.

 Overflying  of  Pakistan  Jets  on  Indian
 Territory

 +
 *65.  SHRI  YAJNA  DATT  SHAR-

 MA:
 SHRI  RANJEET  SINGH:
 SHRI  SAMAR  GUHA:
 SHRI  M.  N.  REDDI:
 SHRI  BAL  RAJ  MADHOK:
 SHRI  NARAIN  SWARUP

 SHARMA:
 SHRI  ATAL  BIHARI  VAJ-

 PAYEE:
 SHRI  SHARDA  NAND:
 SHRI  RAM  SWARUP  VID-

 YARTHI:
 SHRI  MRITUNJAY  PRASAD:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Pakistan’s  F,  86  Sabre
 Jets  are  now  overflying  India  from
 Dacca  in  the  East  to  Sargodha  in  the
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 West  using  the  Indian  Air  Force  air-
 port  facilities  at  Bakhshi-Ka-Taleo
 in  Lucknow;

 (b)  if  so,  since  when  these  facili-
 ties  are  being  given  to  Pakistan;

 (c)  whether  Pakistan  have  also
 askeq  for  permission  for  freedom  of
 movement  for  its  airmen  in  Lucknow
 city;

 (d)  whether  it  is  a  fact  that  some-
 time  back  Pakistan  haq  refused  per-
 mission  to  our  own  military  couriers
 going  to  London  for  IAF  spares  to
 halt  at  Karachi;  and

 (e)  if  so,  the  reasons  for  allowing
 such  facilities  to  Pakistan  in  view  of
 Pakistan’s  belligerency  and  collusion
 with  China?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  and  (b).  No,
 Sir.  On  a  special  request  py  the
 Government  of  Pakistan.  Govern-
 ment  of  India  agreed  to  the  staging
 flight  of  seven  F.  86  aircraft  through
 India  with  a  refuelling  halt  at  the
 civi]  airfield  of  Lucknow,  namely
 Amausi  during  May  1968.  The  air-
 craft  were  allowed  to  stage  through
 under  Government  of  India  control
 along  the  civil  airline  predetermin-
 eq  route.

 (c)  No,  Sir.

 (d)  No,  Sir.  Our  aircraft  have
 also  been  staging  through  Pakistan
 whenever  required  with  the  consent
 of  the  Government  of  Pakistan.

 (e)  Does  not  arise.

 शी  यश  दत्त  हार्माः  प्रध्यक्ष  महोदय,  जेसा
 कि  मंत्री  महोदय  ने  उत्तर  में  बताया--इस
 प्रकार  की  कोई  छूट  नहीं  दी  गई,  लेकिन
 सभाचार  पत्रों  में  इस  प्रकार  की  खबरें  छपी

 हैं  कि  पाकिस्तान  हमारे  हवाई  रास्तों  का
 प्रयोग  कर  रहा  है,  हमारे  हवाई  अडडे  के
 ऊपर  पाकिस्तान  के  सैनिक  विमान  उतरे  हैं
 शौर  उन  के  लोग  लखनऊ  के  बाजारों  में  पकड़े
 गये  हैं  1  भ्रव  इन  सारी  चीज़ों  के  होते  हुये  हम
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 यह  जानना  चाहते  हैं  कि सरकार  इस  सदन  को
 क्यों  गुमराह  कर  रही  है---इस  प्रकार  की  बातें
 कह  कर।  हम  यह  भी  जानना  चाहते  हैं  कि
 प्रगर  पाकिस्तान  को  इस  प्रकार  की  छूट  दी
 गई  है  तो  उस  के  बदल ेमें  भारत  सरकार  ने
 पाकिस्तान से  क्‍या  प्राप्त  किया  है  ?

 SHRI  M.  R.  KRISHNA:  This  is  an
 international  arrangement.  When-
 ever  planes  from  various  other  coun-
 tries  pass  through  our  country,  we
 have  to  p-ovide  them  with  re-fuel-
 ling  facilities.

 SHRI  KANWAR  LAL  GUPTA:
 Only  for  civil  planes:  not  for  military
 planes,

 ये  झूठ  बोलते  हैं,  अध्यक्ष  महोदय
 (व्यवधान)  .  .  क्या  श्राप  चीन  को

 इस  तरह  से  एलाउ  करेंगे  ?

 MR.  SPEAKER:  I  would  request
 all  of  you  to  resume  your  seats.  Now
 the  Calling  Attention  Notice  by  Shri
 R.  Barua.

 श्री  मथ्‌  लिसये  :  श्रध्यक्ष  महोदय,  यह
 बहुत  महत्वपूर्ण  प्रश्न  है,  श्रापने  तो इस  को  खत्म
 कर  दिया  है  t  फौजी  विमानों  का  श्राक्रमण
 हो  चुका  है

 श्री  हुकम  चन्द  कछवाय:  ग्रध्यक्ष  महोदय,
 हमारे  प्रश्नों  का  उत्तर  दिलवाइये  ।

 MR,  SPEAKER:  Order,  omer.
 Please  resurne  your  seats.  That  sub-
 ject  is  over.  We  are  now  on_  the
 Calling  Attention.  The  question  hour
 is  over.  Yes,  Shri  R.  Barua.

 श्री  मु  लिसये  :  लेकिन  फौजी  हवाई
 जहाजों  के  भ्राक्रमण  के  बारे  में  क्या  कहा  है?

 MR.  SPEAKER:  You  79०९  got
 other  methods.  You  can  raise  it  in
 some  other  uhape.

 SHRI  27५7  BIHARI  VAJPAYEE:
 Wil)  you,  allow  half  an  hour  discus-
 sion?
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 MR.  SPEAKER:  You  ask  for  it.

 Let  us  see,  (Interruptions)  I  would
 request  all  of  you  to  sit  down.

 SHRI  SAMAR  GUHA:
 point  of  submission.

 I  have  a

 MR,  SPEAKER:  Not  now.  You
 have  to  write  to  me.  You  have  to
 ask  me  for  a  discussion;  not  now  in
 the  question  hour.

 श्री  कंवर  लाल  गुप्त:  प्रध्यक्ष  महोदय
 ये  गलत  जवाब  देते  हैं,  देश  को  गुमराह  करते
 हैं।  भ्रपने  पापों  को  छिपाने  के  लिये  गलत  जवाब
 देते  हैं  ।

 MR.  SPEAKER:  The  Rules  of  Pro-
 cedure  give  so  much  of  facilities.  You
 have  to  make  use  of  them.

 SHRI  SAMAR  GUHA:  Sir,  give
 me  only  one  minute  to  explain  it.

 MR.  SPAKER:  Not  now.  We
 are  on  the  Calling  Attention  now.

 SHRI  SAMAR  GUHA:  Sir,  seri-
 ous  charges  have  been  made  against
 the  Defence  Minister

 MR.  SPEAKER:  Order,  order.  Do
 not  shout  like  that.

 att  यज्ञ  दत्त  धार्मा  :  भ्रध्यक्ष  महोदय,
 श्राप  हमें  यहां  पर  इस  के  बारे  में  विचार  नहीं
 करने  देना  चाहते  हैं,  श्रगर  श्राप  हमें  यहां  पर
 मौका  नहीं  देते  हैं,  तो  हम  यहां  शा  कर  क्या
 करें  1

 MR.  SPEAKER:  There  is  a  big
 book  of  rules.  None  of  you  read  it.
 unfortunately  (Interruptions).

 श्री  यज्ञ  दत्त  शर्मा:  यह  सख्ल्ज  का  प्रश्न

 नहीं  है,  प्रध्यक्ष  मष्लोदय  ?  रूल  देश  के  लिये

 हैं,  इतना  महत्वपूर्ण  प्रश्न  हीते  हुये  भी  श्राप
 हमें  सप्लीमेंट्री  क्यों  नहीं  करने  देते ?

 MR,  SPEAKER:  Will  he  kindly
 sit  down.  He  may  consult  the  rules
 or  study  the  rules  and  then  write  to
 me.  It  would  be  considered  in  the
 normal  course.
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 att  west  बिहारी  वाजपेयों  :  प्रध्यक्ष
 महोदय,  सदस्प  इस  लिये  उत्तेजित  हैं  कि  इसी
 तरह  का  प्रश्न  दूसरी  जगह  पूछा  गया  था
 और  सरकार  ने  कहा  कि  हम  इस  तरह  की

 सुविधाएं  नहीं  दे  रहे  हैं,  लेकिन  श्र्ब  दूसरा
 जवाब  दिया  ह (ल  रहा  है  ।

 ओर  यज्ञ  धत्  शर्माः  यहां  श्रापने  आज  इन
 को  बचा  लिया  |  (Interruptions).

 MR.  SPEAKER:  May  I  appeal  to
 you  all  to  wit  down?  There  is  no
 question  of  bacha  liya.  You  have  to
 write  to  79)  and  ask  for  a  discussion
 or  debate...  (Interruptions).  lt  is
 impossible,  I  am  suggesting  to  them
 away.  Still,  they  do  not  understand.

 SHRI  PIIA20  MODY:  Is  there  any
 reason  why  they  should  understand
 your  speech  and  not  mine?

 MR.  SPEAKER:  Now,  the  Calling
 Attention  Nutice.  Shri  Barua.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 नेपाल  में  प्रक्षेपणास्त्र  के  हिस्सों  का
 पाया  जाना

 66  श्री  जगन्नाथ  राव  जोशी  :  क्या  रक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मई,  968  4%

 नेपाल  में  एक  प्रक्षेपणास्त्र  के  कुछ  हिस्से  पाये
 गये  थे;

 (ख)  कया  यह  भी  सच  है  कि  ये  हिस्से
 चीन  के  उस  प्रक्षेपणास्त्र  के  जो  नेपाल  और
 भारत  के  राष्य  क्षेत्र  पर  से  होकर  छोड़ा  गया

 था;

 (ग)  यदि  हाँ  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिंगा  है  ?

 प्रतिरक्ष।  मंत्री  (श्री  स्वर्ण  सह):  (क)
 से  (ग).  गत  मई  में  नेपाल  में  पाए  गए  बताए

 गए  मिज्जाई  के  अंशों  के  सम्बन्ध  में  सरकार
 को  कोई  सूचना  नहीं  है  |  अगर  प्रश्न  उस  वस्तु
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 से  सम्बन्धित  है  जो  कि  नेपाल  में  मार्च  968
 में  पाया  गया  था,  स्थिति  जैसे  कि  पता  लगी,
 0  मई  968  के  ध्यानाकर्षण  नोटिस  के

 उत्तर  में  सदन  को  बता  दी  गई  थी  ।

 ए.  N.  Peace  Keeping  Operations

 67,  SHRI  SATYA  NARAIN  SINGH;
 SHRI  E.  K.  NAYANAR;
 SHRIMATI  SUSEELA

 GOPALAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ag-
 reement  has  been  reached  among  the
 members  of  the  working  group  of  the
 U.N.  Special  Committee  on  Peace
 Keeping  Operations;

 (b)  if  so,  the  details  thereof;  and

 (c)  the
 thereto?

 reaction  of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  The  Special  Committee  on  Peace
 Keeping  Operations  has  adopted  a  pro-
 gress  report  on  its  activities  to  be
 submitted  to  the  XXIII  Session  of
 the  U.N.  General  Assembly.

 (b)  At  its  XXII  Session  the  Assemb-
 ly  requested  the  Special  Committee  to
 prepare  a  study  on  matters  relating  to
 the  facilities,  services  and  personnel
 which  Member  States  might  provide
 for  U.N.  Peace-Keeping  Operations.
 As  a  preliminary  step  towards  this
 end,  the  Special  Committee  has  ap-
 proved  a  programme  of  study  of  U.N.
 Military  Observers  established  or
 authorised  by  the  Security  Council.
 The  Committee  has  requested  the  ne-
 cessary  documentation  on  this  subject
 from  the  U.N.  Secretary-General.  On
 receipt  of  this  material,  the  Commit-
 tee  will  formulate  its  substantive  re-
 commendations.

 (c)  India  agrees  to  the  preliminary
 programme  of  study  suggested  by  the
 Special  Committee.
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 Financial  Aid  to  Nepal

 *68.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  granted  financial  aid  to
 Nepal  for  the  Indian-aided  projects
 during  ‘1968-69;

 (b)  if  so,  what  are  the  Indian-aided
 Projects  in  Nepal;  and

 (c)  the  total  amount  of  sucn  grant
 for  1968-69?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  A  list  of  development
 projects  during  1968-69.  is  placed  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-400/68].

 (c)  Rs.  2  crores  have  been  allocated,

 Tribal  Development  Programme

 *69.  SHRI  C.  K.  CHAKRAPANI:
 SHRI  A.  K.  GOPALAN;:
 SHRI  NAMBIAR:
 SHRI  BHAGABAN  DAS:

 Will  the  PRIME  MINISTER  be
 pleaseg  to  state:

 (a)  whether  the  Study  Team  head-
 ed  by  the  former  Chief  Minister  of
 Naga-land  on  Tribal  Development
 Programme  has  submitted  its  report;

 (b)  if  so,  the  broad  details  thereof;

 (c)  the  decision  taken  thereon?

 THE  PRIME  MINISTER,  MINISTER
 OF  EXTERNAL  AFFAIRS,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 ATOMIC  ENERGY  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Arms  Deal  by  Pakistan

 "70,  SHRI  S.  C.  SAMANTA:
 SHRI  S.  S.  KOTHARI:
 SHRI  NITIRAJ  SINGH

 CHAUDHARY:
 SHRI  HUKAM  CHAND

 KACHWAI:
 SHRI  B.  K.  DASCHOWDHURY;

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Pakistan  Government  are
 trying  to  enter  into  arms  deal  with
 several  arms  supplying  countries;  and

 (b)  the  steps  which  Government
 have  taken  to  apprise  the  arms  sup-
 Plying  nations  against  the  danger  of
 equipping  Pakistan  with  arms  ard  the
 results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  Yes,  Sir.

 (b)  The  Government  are  constantly
 in  touch  with  the  concerneg  friendly
 Governments  and  have  _  impressed
 upon  them  the  consequences  of  any
 such  move.

 Relations  with  Pakistan

 *7],  SHRI  R.  K.  SINHA:
 SHRI  MANIBHAI  J.  PATEL:
 SHERI  S.  K.  TAPURIAH:
 SHRI  D.  N.  PATODIA:
 SHRI  R.  R.  SINGH  DEO:

 SHRI  BEDABRATA  BARUA:
 SHRI  Y.  A.  PRASAD:
 SHRI  D.  N.  DEB:
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  steps  so  far  taken  to  nor-
 malise  relations  with  Pakistan  409  pur-
 suance  of  the  Tashkent  Agreement;
 and

 (b)  whether  the  gdog  offices  of  the
 MS.S.R.  Prime  Minister  have  been
 sought  in  the  process?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  (a)
 Among  the  steps  taken  so  far  in  im-
 plementation  of  the  Tashkent  Decla-
 ration  are  the  return  to  the  normal
 functioning  of  diplomatic  Missions  of
 both  countries,  the  resumption  of  cver-
 flights,  the  opening  of  a  border  check-
 post  on  each  side  of  the  border,  the
 payment  of  pensions  to  migrated  pen-
 sioners  and  the  restoration  of  telecom-
 munications.

 (b)  The  Soviet  Union  and  other
 friendly  countries  are  kept  fully  in-
 formed  of  Government’s  continued
 efforts  for  a  step-by-step  normalisa-
 tion  of  Indo-Pakistan  relations  and  of
 the  hitherto  negative  response  of
 Pakistan.

 शक्तिमान  ट्रकों  का  निर्माण

 +72.  श्री  महाराज  सिह  भारती  :  क्‍या
 रक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जहाँ  तक

 ट्रकों  की  संख्या  तथा  उनमें  उपयोग  में  लाये
 जाने  वाले  देशी  पुर्ज़ी  के  प्रतिशत  का  सम्बन्ध

 है  इस  में  शक्तिमान  द्रकों  का  निर्माण
 करने  के  लिए  जिस  लक्ष्य  को  3  मार्चे,
 1968  तक  पूरा  किया  जाना  था  वह  पूरा  नहीं

 हुभा है;  और

 (ख)  यदि  हाँ,  तो  इसके  क्‍या  कारण

 हैं?

 प्रतिरक्षा  मंत्रालय  में  राज्य-संत्री  (को
 So  ato  fart):  (क)  963  में  बनाए  गए
 कार्यक्रम  के  अनुसार  967-68  के  दौरान

 शक्तिमान  गाड़ियों  का  उत्पादन  500  तक

 होने  की  प्रत्याशा  थी  ।  प्राप्य  क्षमताओं  पर

 आधारित  वर्ष  के  शुरू  में  नियत  किया  गया

 लक्ष्य  00  था  |  इसके  विरुद्ध  सम्पूर्ण  हुए

 ट्रकों  की  संख्या  780  थी  |

 निध्पन्न  किए  जाने  वाला  प्रत्याशित

 देशीय  बंश  77  प्रतिशत  था,  इसके  विरुद्ध

 उपलब्॥'  प्रतिशत  था  75।

 JULY  24,  968  Written  Answers  944

 (@)  देशीय  अंश  में  कभी  उपांतस्थ  है
 संख्या  में  कमी  निम्न  कारणों  से  हुई  :

 (a)  वर्ष  के  प्रारम्भ  में  लक्ष्य  नियत
 करते  समय  ऐसी  ाशा  की  गई
 थी  कि  पिस्टनों  की  सप्लाई,  ह 16
 हड़ताल  के  कारण  विलम्बित  हो
 रही  थी  मध्य  967  में पुनः  शुरू
 हो  जाएगी  ।  यह  प्रत्याशा  वर्ष
 में  बहुत  बाद  तक  कार्यान्वित  न
 हो  पाई  ।

 आयात  माईक्रो  फिल्टरों  की
 पावती  विलम्बित  हो  गई  थी  t

 (2)

 एक  व्यापार  फर्म  से  रबड़
 माऊंटिग्स  की  पावती  विलम्ब  से
 हुई  ny

 इंजन  और  झ्रायल  पम्प  में  पाई
 गई  कुछ  खराबियों  के  कारण
 उत्पादन  रुक  गया  था  ।

 (3)

 (4)

 Manufacture  of  road  rollers  at  Gar-
 den  Reach  Workshop,  Calcutta

 *73.  SHRI  GANESH  GHOSH:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Garden  Reach  Workshop,  Calcuta
 have  started  manufacturing  road  rol-
 lers;

 (b)  if  so,  the  total  number  of  road
 rollers  manufactured  so  far  ard  the
 cost  of  production  of  each  road  roller;

 (c)  the  total  number  of  road  rollers
 sold  so  far  and  the  sale  price  of  each
 Toad  Toller;

 (d)  the  reasons  for  manufacturing
 such  large  number  of  road  rollers  with-
 out  ensuring  market  possibilities;

 (e)  whether  any  road  roller  has
 been  sold  so  far;  and
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 (f)  if  not,  whether  Government
 have  inevstigated  into  the  matter  and
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  to  (f).  Mis  Garden
 Reach  Workshops  Ltd.,  Calcutta  have
 been  manufacturing  road  rollers  since
 1965.  Ninety-four  road  rollers  have
 been  manufactured  go  far.  Of  these,
 74  have  been  sold  at  the  following
 prices:

 70  at  Rs.  48,000  each
 3  at  Rs.  51,000.
 3  at  Rs.  53,751  each.

 As  Mis  Garden  Reach  Workshop  87९
 a  commercia]  undertaking,  it  is  not
 desirable  to  disclose  their  cost  of  pro-
 duction.

 The  manufacturing  programme  had
 been  based  on  an  assessment  of  de-
 ‘mand.  The  drop  in  sales  has  been  due
 to  a  fall  in  the  demand  for  road
 rollers  since  966  as  a  result  of  the
 curtailment  in  Government  expendi-
 ture.

 USA-USSR  talks  on  Nuclear  Weapons

 १74,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Governmentg  of
 U.S.A.  and  U.S.S.R,  have  agreed  to
 begin  talks  on  limitation  and  reduction
 of  nuclear  weapons  as  well  as  on  their
 delivery  systems;

 (b)  whether  it  is  also  a  fact  that  5l
 nations  have  signed  the  non-prolifera-
 tion  treaty;  and

 (c)  India’s  reaction  to  the  US-
 Soviet  agreement?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  R.  BHAGAT):  (a)  Yes  Sir.
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 Both  the  Governments  are  reported  to
 have  declared  their  willingness  to
 discuss  in  the  nearest  future  the  ques-
 tion  of  the  limitation  ang  reduction  of
 both  offensive  strategic  nuclear  wea-
 pons  delivery  systems  as  well  as  sys-
 tems  of  defence  against  ballistic  mis-
 siles.

 (b)  66  countries  are  reported  to
 have  been  signed  the  Non-Prolifera-
 tion  Treaty  so  far.

 (ec)  The  Government  welcomes  the
 Teporteq  agreement  between  the  USA
 and  the  USSR  to  discuss  these  matters,

 Demarcation  of  Indo-Pak  Eastern
 Boundaries

 *75.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 meetings  of  Indo-Pakistan  teams  have
 been  held  to  finalise  agreement  on  the
 demarcation  of  Indo-Pakistan  bound-
 aries  in  the  Eastern  side;  and

 (b)  if  so,  the  boundaries  in  respect
 of  which  decisions  were  taken  and
 how  much  work  of  demarcation  has
 either  been  completed  or  is  in  progress
 and  the  reasons  for  delay  in  the  mat-
 ter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXERNAL  AFFAIRS
 (SHRI  8.  R.  BHAGAT):  (a)  During
 1968,  the  Survey  officials  of  India  and
 Pakistan  have  held  6  meetings  for  dis-
 cussions  on  matters  relating  to  the
 demarcation  of  the  Indo-East  Pakistan
 boundary.

 (b)  A  statement  showing  the  present
 stage  of  demarcation  of  the  Indo-Pak-
 istan  boundaries  in  the  Eastern  sector
 is  laid  on  the  Table  of  the  House.  The
 main  reason  for  the  delay  is  the  lack
 of  cooperation  on  the  part  of  Pakistan.
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 STATEMENT

 Name  of  Sector  Total  length  Length  over  Remarks
 है  ofboundary  which  pillars

 (in  Miles)  have  been
 erected
 (in  miles)

 Assam-East  Pakistan  620  426
 (approx.)

 Tripura-East  Pakistan  550  228
 (approx.)

 ‘West  Bengal  East  Pakistan  3349°06  1254°43  *  This  includes  :

 (a)  Fluid  boundary  Co-
 vering  a  length  of
 O77  miles  ;

 (b)  78-37  miles  covarcd:
 by  Bagge  Disputes I  &  II  where  seasonal
 demarcation  is  dOne.

 wat  सरकार  हारा  रह  किय  गए
 भारतीय  करसी  नोट

 *76,  श्री  मोलहू  प्रसाद  :  क्या  पदे  शिक-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वया  यह  सच  है  कि  बर्मा  सरकार
 ने  7  मई,  964  से  भी  भारतीय  करेंसी
 नोट  रद्द  कर  दिये  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  लोगों  ने
 सरकारी  श्रादेशों  के  श्रनुसरण  में  बर्मा  में
 भारतीय  दूतावास  से  भारतीय  करेंसी  के
 लिये  रसीदें  प्राप्त  करने  के  बाद  भ्रपना  धन

 यूनियन  बैंक  श्राफ  बर्मा  में  जमा  कराया  था
 झौर  वे  भारत  को  लौट  श्राये  थे;

 (ग)  यदि  हाँ,  तो  वया  बर्मा  सरकार

 “जे  इन  लोगों  के  भारत  लौटने  के  बाद  यह  घन
 उन  लोगों  को  लौटा  दिया  था;  और

 (घ)  यदि  नहीं  तो  इस  सम्बन्ध  में
 सरकार  द्वारा  बय।  कार्यवाही  की  गई  है  ?

 बदेशिक-कार्य  मंत्रालय  में  उप-संत्री

 (श्री  सुरेन्द्र  पाल  सिह):  (क)  बर्मा  सरकार
 ने  7  मई,  964  से  l00  क्यात  और  50
 क्‍्यात  के  बर्मी  मुद्रा  नोटों  का  चलन  बन्द

 “किया  था,  न  कि  भारतीय  मुद्रा  नोटों  का  ।
 भारतीय  मुद्रा  नोटों  को  वर्मा  में  कभी  भी

 कानूनी  मान्यता  प्राप्त  नहीं  थी  ।

 (ख)  लोग  अपने  विमुद्रीकृत  नोटों  को

 यूनियन  बैंक  आफ  बर्मा  में  जमा  कर  सकत
 थे  और  वहाँ  से  रसीदें  ले  सकते  थे  जिनको
 दिखलाने  पर  वे  बदले  में  छोटे  नोट  ले  सकते
 थे  परन्तु  कुछ  भारतवासी  अपने  विमुद्रीकृत
 नोटों  को  बदलवाने  से  पहले  ही  बर्मा  छड़ा
 कर  चले  शाए ।  इन  व्यक्तियों  ने  यूनियन  बैंक
 की  रसीदों  को  भारतीय  राजदुतावास  के  पास
 जमा  कर  दिया  था  ।

 (ग)  और  (घ).  ये  सभी  रसीदें  झाव-
 श्यक  कारंवाई  के  लिए  बर्मा  सरकार  के  प।स
 भेज  दी  गई  हैं  ।  इस  घन  की  क्षतिपूर्ति  का

 प्रश्म  राष्ट्रीकूत  भारतीय  आरास्तियों  की:
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 क्षतिपूर्ति  के उस  सामान्य  प्रश्न  के  साथ  जुड़ा
 हुआ  है  जिसके  बारे  में  हम  बर्मा  सरकार  से
 बातचीत  क  ए  रहे  हैं  ।

 Chinese  Embassy  in  London  helping
 Mr.  Phizo

 *77,  SHRI  C.  छू,  BHATTACHARYYA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chinese  Embassy  in  London  is  helping
 Mr.  Phizo  to  convey  messages  and
 instructions  to  the  undergroung  Nagas
 in  Nagaland;

 (b)  whether  the  messages  are  trans-
 mitted  by  the  Embassy  to  Peking,  from
 Peking  to  Nagas  in  China  and
 from  them  to  the  undergrounds  in
 Nagaland;  and

 (c)  if  so,  the  steps  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  The  Government  of
 India  have  no  definite  information.
 However,  it  is  clear  that  the  Under-
 ground  Naga  gangs  which  have  gone
 to  China  provide  a  channel  of  com-
 munication.

 (c)  Government  are  taking  all
 possible  steps  to  prevent  contacts  be-
 tween  the  Undergroung  Nagas  and
 foreign  countries  and  have  tightened
 the  security  on  the  international
 border.

 Draft  Fourth  Plan

 *78.  SHRI  K.  HALDER:
 SHRI  PRAKASH  VIR

 SHASTRI:

 Wil]  the  PRIME  MINISTER  be
 pleaseg  to  state:

 (a)  whether  the  draft  of  the  Fourth
 Five  Year  Plan  has  been  finalised;

 (b)  if  not,  the  reasons  for  the  de-
 fay  in  finalising  the  draft;  and

 (c)  when  it  is  likely  to  be  finalised?
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 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI  IN-
 DIRA  GANDHI):  (a)  to  (०).  Work  on
 the  preparation  of  the  Fourth  Plan  is
 in  progress.  The  Draft  Fourth  Plan  is
 now  likely  to  be  ready  in  January,
 1969.

 Resources  for  Fourth  Plan

 *79.  SHRI  DHIRESWAR  KALITA:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  the  Planning  Commis-
 sion  have  made  any  suggestions  to  the
 States  in  regard  to  the  finding  of  ade-
 quate  materia]  resources  for  the
 Fourth  Plan;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  reaction  of  the  States  to

 these  suggestions?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  The
 States  have  been  requested  to  lay
 stress  on  the  conservation  and  deve-
 lopment  of  natural]  resources  in  formu-
 lating  the  Fourth  Five  Year  Plan.

 (c)  The  State  Governments  are  ex-
 pected  to  follow  the  suggestiong  to  the
 extent  possible,  in  the  light  of  local
 conditions  and  circumstances.  No
 formal  replies  are  expected.

 Chinese  reaction  to  P.M’s  tour  of
 S.  E.  Asian  Countries

 *80.  SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Prime  Minister's
 visit  to  Australia,  New  Zealand,  Malay-
 sia  ang  Singapore  has  been  dubbed
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 by  China  as  an  effort  on  the  part  of
 India  to  rig  up  an  anti-China  alliance;

 (b)  whether  economic  cooperation
 advocated  by  the  Prime  Minister  has
 been  described  as  a  camouflage  under
 which  India  was  trying  to  form  an
 anti-China  alliance;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  and  (b).
 Yes,  Sir.

 (c)  Government  propose  to  take  no
 notice  of  the  false  propaganda  of  the
 Chinese  Government.  The  P.M’s  visit
 was  essentially  a  goodwill  visit  to
 strengthen  the  existing  bilateral  and
 friendly  relations  with  the  countries
 visited.

 Manufacture  of  Defence  Stores

 "81.  SHRI  K.  M.  ABRAHAM:
 SHRI  VISWANATHA  MENON:
 SHRI  P.  P.  ESTHOSE:

 Will  the  Minister  of  DEFENCE  be
 pleaseg  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  speech  of  the
 Minister  for  Defence  Production  at
 the  first  conference  of  Chief  Inspec-
 tors  of  Directorate-General  of  Inspec-
 tion  Organisation  that  private  sector
 is  being  increasingly  employed  for  the
 manufacture  of  Defence  stores;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  the  ordnance  factories

 are  not  capable  of  producing  all  the
 defence  stores;  and

 (d)  whether  Government  are  consi-
 dering  any  proposal  to  manufacture  all
 defence  stoes  in  the  ordnance  factor-
 ies  and  if  not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 L,  N.  MISHRA):  (a)  Yes,  Sir,  The
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 prinicipal  suggestion  in  this  respect  in
 the  speech  was  that  the  manufacture
 of  Defence  equipment  should  be  as
 broad-baseq  as  possible  and  that  great-
 er  effort  should  be  made  to  familiarise
 the  private  sector  with  Defence  speci-
 cations  and  equipment  so  that  they  can
 undertake  fuller  participation  in  this.

 (b)  to  (d).  Ordnance  Factorie,  are
 equipped  and  tooled  to  manufacture  a
 wide  range  of  equipments  and  will
 coritinue  to  be  the  sole  source  of  sup-
 Ply  of  complete  arms  and  filled  am-
 munition.  It  is,  however,  not  pcssible
 for  the  Ordnance  Factories  to  manu-
 facture  the  entire  range  of  Defence
 stores  required  by  the  Armed  Forces.
 To  achieve  maximum  self-sufficiency,
 serious  efforts  are  being  made  to  utilise
 production  facilities  in  the  country,
 both  in  the  public  and  private  sectors,
 to  augment  the  capacity  available  in
 the  Defence  factories.  This  would  not
 enly  help  in  import  substitution  and
 thus  save  considerable  foreign  ex-
 change  but  would  also  help  to  build  up
 capacities  in  the  civil]  sector  which
 may  be  used  in  times  of  emergency.
 However,  this  is  not  to  be  done  at  the
 cost  of  public  sector.

 Sale  of  U.S.A.  Paton  Tanks  to
 Pakistan

 *82.  SHRI  VASUDEVAN  NAIR:
 SHRI  RAGHUBIR  SINGH

 SHASTRI:
 SHRI  RAM  AVTAR  SHARMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  West
 Germany,  Italy  and  Belgium  have
 agreed  to  sell  U.S.A.  Patton  tanks  to
 Pakistan;

 (b)  whether  Government  have  pro-
 tested  to  West  Germany,  Italy  and
 Belgium  against  the  sale  of  Patton
 tanks  to  Pakistan;  and

 (c)  if  so,  the  reply  received  from
 the  Governments  of  West  Germany,
 Belgium  and  Italy?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  R.  BHAGAT):  (a)  to  (०).  On
 receiving  reports  of  Pakistan's  efforts
 to  acqiure  American  Paton  tanks  from
 Italy  and  Belgium,  the  Government  of
 India  expressed  their  grave  concern
 (to  the  respective  Governments)  at  the
 reports.  According  to  our  present  in-
 formation,  neither  Government  has
 signed  any  agreement  for  the  sale  of
 tanks  to  Pakistan.

 Demarcation  of  Boundary  in  Rann  of
 Kutch

 *83.  SHRI  GEORGE  FERNANDES:
 SHRI  SHIV  KUMAR  SHASTRI;
 DR.  SURYA  PRAKASH  PURI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  work  of  demarca-
 tion  of  boundary  between  India  and
 Pakistan  in  the  Rann  of  Kutch  as  per
 the  directions  of  the  International  Tri-
 bunal  has  commenced;

 (b)  if  so,  when  and  the  progress  of
 work  so  far  made;

 (c)  whether  the  work  is  being  done
 by  joint  Indo-Pakistani  teams  as_  di-
 recteq  by  the  Tribunal;

 (d)  whether  Government’s  attention
 has  been  drawn  to  the  statement  made
 by  the  Collector  and  District  Magis-
 trate,  Kutch  that  the  Indian  and
 Pakistani  teams  are  doing  the  work  of
 demarcation  separately;  ang

 (e)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  R.  BHAGAT):  (a)  Yes,  Sir.

 (b)  The  work  wag  commenced  in
 March,  1968,  So  far  59  contro}  pillars
 have  been  erected  by  the  Survey  of
 India  ang  Pakistan  jointly.
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 (०)  to  (९).  The  demarcation  of  the
 boundary  is  conducted  jointly  by  the
 Survey  teams  of  India  and  Pakistan.

 According  to  the  information  fur-
 nished  by  the  Gujarat  Government,
 the  District  Magistrate  of  Kutch  said,
 in  the  course  of  his  testimony  before
 the  concerned  Court  and  I  quote  “I  do
 not  know  whether  it  is  a  fact  that  the
 demarcation  work  was  to  be  carried
 out  jointly  by  a  composite  team  con-
 sisting  of  an  officer-in-charge  nominat-
 ed  by  each  Govt.”  unquote.

 Regular  meeting  between  India  and
 USA.

 $84,  SHRI  INDRAJIT  GUPTA:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 initiate  a  series  of  regular  meetings
 at  Government  level,  between  India
 and  U.S.A.  for  “confidential”  discus-
 sions  on  matters  relating  \o  Defence
 and  Security  in  the  South  East  Asian
 region;

 (b)  if  so,  the  origin  and  purpose  of
 this  Proposal;  and

 (c)  when  the  first  meeting  is  likely
 to  be  held?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  and  (b).
 The  Governments  of  India  and  the
 U.S.A.  have  agreed  to  hold  discus-
 sions,  The  initiative  for  these  talks
 came  from  the  U.S.A.  The  talks  will
 cover  bilateral  and  international  ques-
 tions  of  mutual]  interest  and  concern,
 and  will  not  be  restricted  to  any
 particular  subject.

 (c)  The  first  round  of  discussions
 will  be  held  in  New  Delhi  from  26th
 July  to  28th  July.
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 Ambassadors  io  Asian  countries

 85,  SHRI  UMANATH:
 SHRI  P.  N.  SOLANKi;
 SHRI  S.  P.  RAMAMOORTHI:
 SHRI  K.  RAMANI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  had  a  meeting  with
 Indian  Ambassadors  to  several  South
 East  Asian  countries  at  Kuala  Lumpur
 during  her  recent  visit  to  South  East
 Asian  Countries;

 (b)  if  so,  the  nameg  of  countries
 whose  Ambassadors  attended  the
 meeting;  and

 (c)  the  purpose  of  the  mecting  and
 the  decisions  taken  therein?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  Yes,  Sir.

 (b)  The  meeting  was  atendeg  by  our
 Ambassadors  to  Laos,  Indonesia,  Cam-
 bodia  and  Thailand,  and  cur  High
 Comissioners  to  Malaysia  ang  Singa-
 pore.

 (९)  The  purpose  of  the  mecting  was
 to  obtain  from  our  Heads  of  Mission
 first-hand  reports  on  the  present  situ-
 ation  in  the  countries  to  which  they
 are  acceredited,  the  attitude  of  those
 countries  to  current  international  pro-
 blems  of  interest  to  India  and  suges-
 tions  for  the  strengthening  of  our
 bilateral  relations  with  them.  The
 Prime  Minister  also  gave  the  Heads  of
 Mission  an  account  of  her  visits  to
 Singapore,  Australia,  New  Zealand
 and  Malaysia.  No  decisions  were  taken.

 Employment  Opportunities  and
 Minimum  Wags

 *°88.  SHRI  LOBO  PRABHU:  Will
 the  PRIME  MINISTER  be  pleased  to
 atate:

 (a)  the  factors  which
 taken  care  of  for  achieving  the
 directive  principles  of  full  employ-
 ment  and  minimum  wages  other  than

 have  been
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 oppor-
 and  private

 a  plan  to  create  matching
 tunities  in  the  public
 sectors;  and

 (b)  how  the  reported  increase  in
 the  share  of  allotment  to  Industry
 to  30  per  cent  is  consisent  with  the
 creation  of  employment  opportunities
 in  the  labour  intensive  projects  in
 rural  areas?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND.
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  achievement  of
 a  state  of  full  employment  and
 assuring  a  certain  minimum  wage  to
 all  sections  of  workers  in  the
 country  are  long-term  goals,  which
 can  be  achieved  only  through  a  pro-
 cess  of  sustained  and  planned  deve-
 lopment  of  the  economy.

 (b)  The  Fourth  Five  Year  Plan  is  in
 the  preliminary  stages  of  formula-
 tion  and  no  decisions  have  yet  been
 taken  on  the  extent  of  allocations  for
 various  <actors  of  development  includ-
 ing  indusry.

 Pak  Foreign  Minister’s  Statement  Re.
 Communal  Riots  in  India.

 *88.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  a  recent
 statement  made  by  the  Foreign  Min-
 ister  of  Pakistan  regarding  the
 communal  riots  in  India;

 (b)  if  so,  the  recation  of  Govern-
 ment  thereto;

 (c)  the  number  of  communal  riots
 in  Pakistan  during  the  last  three
 years,  year-wise;  and

 (d)  the  number  of  persons  killed
 in  these  riots  and  the  amount  of
 property  destroyed  which  pelonged
 to  the  minorities  in  Pakistan?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  (a)
 Yes  Sir.

 (0)  The  Pakistan  Government’s
 attention  has  been  drawn  to  the  dis-
 torted  and  exaggerated  reports  of  the
 disturbances  which  are  circulated  in
 Pakistan.  They  have  been  informed
 that  such  malicious  and  false  propa-
 ganda  is  against  the  provisions  of  the
 Nehru-Liaquat  Pact  as  also  the
 Tashkent  Declaration

 (c)  and  (d).  It  is  very  difficult  to
 obtain  correct  information  about  the
 ‘communal  riots  in  Pakistan.  Our  own
 enquiries  on  this  subject  have  had
 no  response  from  the  Pakistan  Gov-
 ernment  so  far,

 Chinese  Allegation  of  intrusions  by
 Indian  Planes

 ..°89.  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  there  is  any  truth  in
 the  charge  made  by  China  that  Indian
 Air  Force  planes  intruded  into
 Chinese  territory  between  the  28th
 May  and  4th  June,  968;

 (b)  whether  there  have  been  any
 intrusions  by  China  into  our  territory
 during  or  after  the  above  period;  and

 (c)  if  so,  when  and  where  and  the
 steps  taken  to  stop  them?

 THE  MINISTER  OF
 (SHRI  SWARAN  SINGH):  (a)
 Sir.

 (b)  No,  Sir.
 {c)  Does  not  arise.

 DEFENCE
 No,

 Turkish  Support  to  Pakistan  on
 Kashmir

 *90.  SHRI  MAHANT  DIGVIJAI
 ‘NATH:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 ‘State:

 (a)  whether  it  is  a  fact  that  Tur-
 key,  in  a  Joint  Communique  issued
 after  the  visit  of  the  Foreign  Min-
 ister  of  Pakistan  to  that  country  on
 the  7th  July,  1968,  has  supported
 Pakistan  on  Kashmir;
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 (b)  if  so,  whether  the  attention  of

 Turkish  Government  has  been  drawn
 towards  this  unfriendly  attitude;  and

 (c)  if  so,  their  reaction  thereto?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  9  R.  BHAGAT): (a)  Yes,  Sir.

 (b)  The  matter  was  taken  up
 through  the  Ambasseador  of  Turkey in  New  Delhi.

 (c)  The  Ambassador  explained
 his  Government’s  known  position  on
 the  issue.

 Visit  by  Prime  Minister  to  Bhutan

 578.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  names  and  number  of  per-
 sons  constituting  the  official  party
 which  went  with  the  Prime  Minister
 on  her  recent  tour  to  Bhutan;  and

 (b)  the  total  cost  to  Government
 on  the  Prime  Minister’s  trip  along
 with  her  party?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  composition  of
 the  party  which  accompanied  the
 Prime  Minister  on  her  recent  tour  to
 Bhutan  was  as  under—

 2.  Shri  L.  P.  Singh,  Secretary,
 Ministry  of  Home  Aflairs.

 3.  Shri  T.  N.  Kaul,  Secretary,
 Ministry  of  External  Affairs.

 4  Shri  M.  Malhoutra,  Under
 Secretary,  Prime  Minister's
 Secretariat.

 8.  Shri  G.  C.  Dutt,  Joint
 Director,  Intelligence  Bureau.

 6.  Shri  K.  K.  Sud,  Senior  Corres-.
 pondent,  All  India  Radio

 7.  Shri  Madan  Gopal,  Deputy
 Principal  Information  Officer,
 Ministry  of  Information  &
 Broadcasting,  Calcutta.
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 8.  Shri  E.  H.  David,  Newsreel
 Officer,  Films  Division,
 Lucknow

 9.  Shri  P.  K.  De,  Photographic
 Officer,  Ministry  of  Informa-
 tion  and  Broadcasting.

 10.  Shri  8.  S.  L.  Chadha,  DSP,
 Security  Officer,  to  the  Prime
 Minister.

 ll,  Shri  M.  C.  Gupta  Additional
 Private  Secretary  to  the
 Prime  Minister.

 12,  Shri  Nathu  Ram,  Personal
 Attendant  to  the  Prime
 Minister.

 13.  Miss  Usha  Bhagat,  Social
 Secretary  to  the  Prime
 Minister.

 14,  Shri  J.  Daulet  Singh,  Under
 Secretary,  ‘Ministry  of  Ex-
 ternal  Affairs.

 15.  Dr.  K.  P.  Mathur,  Personal
 Physician  to  the  Prime
 Minister.

 16.  Shri  S.  K.  Mukerjee,  Secre-
 tary,  Border  Roads  Develop-
 ment  Board

 1.  Mrs.  Sonia  Gandhi.
 18,  Miss  Priti  Kaul

 (b)  The  information
 cost  is  not  yet  available.

 regarding

 Ambuazhari  Ordnance  Factory

 579.  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  expenditure  which  have
 been  incurred  so  far  on  the  Ambaz-
 hari  Ordnance  Factory,  Nagpur;

 (b)  whether  it  is  a  fact  that  it  is
 being  shifted  from  there;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  It  is  not  in  Pub-
 lie  interest  to  disclose  this  information.

 (b)  No,  Sir.

 (c)  Does  ot  arise.
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 Rehabilitation  of  Retired  Soldiers

 580.  SHRI  G.  S.  MISHRA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  the  amount  of  benefit  for  which
 a  retired  soldier  of  Indian  Army,
 Navy  and  Air  Force  is  entitled  to;

 (b)  the  steps  taken  by  the  Central
 and  State  Governments  to  rehabili-
 tate  retired  soldiers  and  provide
 them  adequate  employment;

 (c)  the  number  of  cases  of  retired
 soldiers,  who  are  dead  or  missing
 pending  with  Government  since  last
 two  wars;  and

 (d)  the  reasons  therefor  and  steps
 taken  to  provide  immediate  relief  to
 the  families  of  such  soldiers?

 THE  MINISTER  OF  DEFENCE
 (SHRi  SWARAN  SINGH):  (a)  Per-
 sonnel  below  officer  rank  who  became
 non-effective  after  completing  5
 years  or  more  of  qualifying  service
 (20  years  or  more  in  the  case  of
 Non-combatants  (Enrolled),  are
 eligible  for  a  service  pension.  The
 rates  of  a  service  pension  vary  accord-
 ing  to  the  rank,  total  length  of  service
 and  the  pay  group  of  the  individual
 on  the  date  of  becoming  non-effec-
 tive.  The  rates  of  service  pension
 for  the  highest  and  the  lowest  pay
 groups  on  completion  of  the  pres-
 eribed  years  of  qualifying  service  for
 each  rank  are  given’  in  Statement
 ‘A’  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-40|
 68.]

 (b)  Details  are  given  in  statement
 ‘B’  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-40l{
 68.]

 (०)  and  (da).  The  information  is
 being  collected  from  the  pension
 paying  authorities  and  a  statement
 will  pe  laid  on  the  Table  of  the  House
 in  due  course.
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 Atomic  Energy  Commission

 58l.  SHRI  6.  S.  MISHRA:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  important  works  taken  up
 by  the  Atomic  Energy  Commission  to
 keep  the  pace  of  India’s  nuclear
 know-how  at  par  with  other  countries
 already  working  in  the  field;

 (b)  whether  India  is  capable  of  de-
 Signing,  installing,  commissioning
 and  providing  necessary  engineering
 services  to  a  nuclear  reactor  of  its
 own;  and

 (c)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  Research  and  deve-
 lopment  work  covering  a  wide  range
 of  activities  is  being  done  by  the
 Department  of  Atomic  Energy  to
 keep  pace  with  the  developments  in
 the  peaceful  applications  of  atomic
 energy.  A  detailed  account  of  the
 various  directions  in  which  work  has
 been  done  is  given  in  the  annual
 reports  on  the  activities  of  the
 Department.

 (b)  and  (०),  Yes,  Sir.  With  the
 experience  gained  in  the  construction
 of  atomic  power  stations  at  Tarapur
 and  Rana  Pratap  Sagar,  Indian
 scientists  and  engineers  are  now  in  a
 position  to  undertake  full  responsi-
 bility  for  the  construction  of  the
 Madras  Atomic  Power  Project.  The
 technical  know-how  already  gained  is
 being  constantly  improved  upon.  An
 organisation  has  been  set  up  by  the
 Department  for  the  designing  and
 construction  of  future  reactors.

 Tribal  Programme  by  A.LR.

 883,  SHRI  6.  S.  MISHRA:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  All  India  Radio  is
 broacasting  any  programme  in  the
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 tribal]  dialects,  exclusively  for  tribal
 population  for  their  cultural,  social  and
 educational  uplift;  and

 (b)  if  so,  the  details  thereof;

 (c)  whether  Government  are:
 aware  that  in  south-west  and  south-
 east  Madhya  Pradesh,  where  most  of
 the  inhabitants  are  tribals,  there  is.
 necessity  of  broadcasting  programmes
 in  the  local  dialects  for  their  uplift;
 and

 (d)  if  so,  the  steps  Government
 propose  to  take  to  meet  the  prevailing
 situation?

 THE  MINISTER  OF  INFORMA-.
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  Programmes  in  87  tribal
 dialects  are  broadcast  from  the
 following  stations  of  AIR  which
 serve  regions  with  sizable  tribal
 population:

 Gauhati,  Shilong,  Pasighat,
 Ranchi,  Cuttack  Bangalore  Cal-
 cutta  Kohima,  Imphal,  Bhopal,
 Raipur,  Ahmedbad,  Bhuj  and
 Trivandrum,

 The  morning  Vandana  programme
 from  Delhi  and  elsewhere  periodi-
 cally  relays  solemn  or  religious
 tribal  music.  These  programmes
 include  recorded  music,  talks,  discus-
 sions,  features,  etc.

 (c)  Yes,  Sir.

 (d)  Adivasi  music  in  various
 tribal  dialects  (Bheeli,  Kurukh,
 Gondi,  Halbi)  is  presented  by  Bhopal
 Station  of  AIR  and  relayed  by  Raipur
 Transmitter.  Depening  upon  the
 availability  of  resources,  steps  wil!
 be  taken  to  improve  and  extend
 further  the  scope  of  these  prog-
 rammes  meant  for  tribal  people.
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 Film  Documentaries

 584.  SHR]  G.  S.  MISHRA:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  the  total  number  of  docu-
 mentaries  produced  annually  by  the
 Films  Division;

 (b)  how  many  documentaries  have
 been  produced  by  the  Film  Division
 for  explaining  or  making  clear  the

 ‘concept  of  complicated  technical  pro-
 -cesses  in  the  science  and  engineering
 Studies  at  College  level  with
 their  details;

 (c)  how  many  documentares  have
 been  made  in  the  tribal  dialects  for
 the  benefit  of  tribal  people  with
 ‘details  thereof;  and

 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  INFORMA-

 ‘TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  About  90.

 (b)  No  specific  classroom  films
 have  been  produced  on  these  subjects,
 but  a  statement  showing  details  of
 seven  films  which  have  a  direct
 bearing  on  these  subjects  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-402/68].

 (c)  and  (d).  A  few  films  are  being
 ‘dubbed  in  the  Kumaoni  and  Garh-
 wali  dialects.  In  addition,  25  films
 have  been  dubbed  in  the  Ladakhi
 dialect,  as  per  details  given  in  the
 ‘statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-402|68.]

 Indian  Representatives  Abroad

 585.  SHRI  G.  S.  REDDI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  in  how  many  foreign  countries
 we  have  accredited  representatives

 .and  what  is  the  nature  and  status  of
 -our  representatives  there;

 (b)  the  total  annual  expenditure
 «on  these  embassies  and  Charge  de’
 _Aflairs  in  different  countries;  and
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 (c)  the  nature  of  Public  Relations
 Section  in  each  of  these  countries
 and  whether  any  improvement  is
 contemplated  to  make  these  public
 relations  effective?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  required  infor-
 mation  is  given  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-403/68].

 (b)  During  the  financial  year  1967-
 68  the  final  budget  grant  on  Indian
 Embassies,  High  Commissions  etc.
 was’  Rs,  050.54  lakhs.  During  the
 current  financial  year,  namely,  1968-
 69,  the  estimated  expenditure  is
 Rs.  037.88  lakhs,

 (c)  The  general  pattern  in  Indian
 Missions  abroad  is  an  Information
 Unit,  headed  by  a  Public  Relations
 Officer  or  a  Press  Attache,  including
 local  assistants  for  interpretation  and
 translation.  The  Information  Unit,
 equipped  with  a  regular  supply  of
 material  and  guidance  on  India  from
 headquarters,  operates  through  local
 publicity  media  to  disseminate  infor-
 mation  about  India,  promote  better
 understanding  of  India,  her  policies
 and  problems  and  to  counteract
 adverse  propaganda.  The  publicity
 machinery  is  kept  under  constant  re-
 view  towards  improvements  in
 organisational  structure,  functional
 methods  and  allied  aspects  whenever
 such  improvements  may  be  called  for.

 Television  Sets  for  M.Ps.

 586.  SHRI  G.  S.  REDDI:
 SHRI  HUKAM  CHAND

 KACHWAI:
 Will  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  there  was  any  demand
 by  the  Members  of  Parliament  for
 the  supply  of  T.V.  sets  free  Or  on
 rent;  and
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 (b)  how  many  Members  of  Parlia-
 ment  have  requested  and  what  is  the
 response  for  their  supply  to  the
 Members  of  Parliament?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  There  is
 demand  by  64  M.Ps  for  T.V.  sets  on
 rent  and  by  3  M.Ps  on  hire  purchase
 basis  so  far.  After  final  decision  is
 taken  about  the  wasis  on  which  they
 should  be  supplied,  Government  wiil
 take  steps  to  acquire  them  =  and
 supply.  q]:@

 Helsinki  Rules  Re.  sharing  of  River
 Waters

 587.  SHRI  MANIBHAI  J.  PATEL:
 SHRI  LAKHAN  LAL  GUPTA:
 SHRI  6.  ए.  DIXIT:
 SHRI  A.  5.  SAIGAL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  lay  on  the
 Table  a  statement  giving  the  salient
 features  of  the  “Helsinki  Rules”
 drawn  up  by  the  International  Jurists
 regarding  the  sharing  of  waters  by
 various  sovereign  States  of  such
 rivers  as  flow  across  the  international
 boundaries?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  A  statement  on  the  sub-
 ject  is  laid  on  the  Table  of  the  House.

 Statement

 The  International  Law  Association
 is  a  non-Governmental  body  of  which
 distinguished  jurists  from  various
 parts  of  the  world  are  members.
 These  jurists  take  part  in  the  dis-
 cussions  of  the  Inernational  Law
 represent  the  Governments  to  which
 they  may  belong.

 2.  At  the  52nd  Conference  of  the
 International  Law  Association  held
 tn  Helsinki  in  August  1966,  the
 3086  (Ai)  LSD—3.
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 Articles  on  the  Uses  of  Waters  of
 International  Rivers,  prepared  by  the
 I.L.A.  Committee  of  the  Uses  of  the
 Waters  of  International  Rivers,  was
 approved  and  these  Rules  are  known
 as  the  Helsinki  Rules  on  the  Uses  of
 Waters  of  International  Rivers.

 3.  The  Helsinki  Rules  deal  with
 the  various  aspects  of  the  Law  of
 international  rivers  such  aS  equitable
 utilization,  pollution,  navigation  and
 timber  floating.  The  salient  features
 of  the  Helsinki  Rules  are  the  fol-
 lowing:—

 State  is  entitled
 reasonable

 Eeach  basin
 within  its  territory  to  a
 and  equitable  share  in  the  _  benefi-
 cial]  uses  of  the  waters  of  an
 intenational  drainage  basin  (Arti-
 cle  IV).  What  is  reasonable  and
 equitable  share  is  to  be  determined
 in  the  light  of  all  the  relevant  factors
 in  each  particular  case.  Relevant
 factors  include,  but  are  not  limited
 to:

 (a)  the  geography  of  the  basin,
 including  in  particular,  the
 extent  of  the  drainage  area
 in  the  territory  of  each  basin
 State;

 (b)  the  hydrology  of  the  basin,
 including,  in  particular,  the
 contribution  of  water  by
 each  basin  State;

 (c)  the  climate  affecting  the
 Basin;

 (9)  the  past  utilization  of  the
 waters  of  the  basin,  includ-
 ing,  in  particular,  existing
 utilization;
 the  economic  and_  social
 needs  of  each  Basin  State; te)

 the  population  dependent  on
 the  waters  of  the  Basin  ir
 each  Basin  State;
 the  comparative  costs  cf
 alternative  means  of  satisfy-
 ing  the  economic  and  social
 need  of  each  Basin  State;

 of  her

 (f)

 (g)

 {h)  the  availability
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 resources;
 (i)  the  avoidance  of  unnecessary

 waste  in  the  utilization  of
 waters  of  the  Basin;

 (i)  the  practicability  of  compen-
 sation  to  one  or  more  of  the
 co-basin  States  as  a  means  of
 adjusting  conflicts  among
 uses;  and

 (k)  the  degree  to  which  the  needs
 of  a  Basin  State  may  be
 satisfied,  without  causing
 substantial  injury  to  co-Basin
 State.

 The  weight  to  be  given  to  each
 factor  is  to  be  determined  by  its
 importance  in  comparison  with  that
 ef  other  relevant  factors  (Article  V).

 4.  A  use  or  category  of  uses  is  not
 entitled  to  any  inherent  .preferences
 over  any  other  use  or  category  of
 uses  (Article  VI).

 5.  A  Basin  State  may  not  be  denied
 the  present  reasonable  use  of  the
 waters  of  an  international  drainage
 basin  to  reserve  for  a  cO-basin  State
 a  future  use  of  such  waters  (Article
 VII).

 6.  An  existing  reasonable  use  may
 continue  in  operation  unless  the
 factors  justifying  its  continuance  are
 eutweighed  by  other  factors  leading
 to  the  conclusion  that  it  be  modified
 or  terminated  so  as  to  accommodate
 a  competing  incompatible  use
 (Article  VHI).

 Aid  to  Bhutan

 588.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  total  financial  aid  given  to
 Bhutan  during  the  last  two  years;

 (b)  whether  Bhutan  has  made  pro-
 posals  for  quick  yielding  projects  in
 place  of  the  grants-in-aid  as  at
 present;  and
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 (९)  if  so,  Government’s  reaction
 thereto?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC  ENERGY,  MIN-
 ISTER  OF  PLANNING  AND  MIN-
 ISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  fay
 The  approximate  amount  of  develop-
 mental  assistace  given  by  India  to
 Bhutan  during  the  financial  years
 1966-67  and  1967-68  is  Rs.  6,95,83,500.

 (b)  and  (c).  Most  of  the  develop-
 mental  assistance  offered  by  India  to
 Bhutan  so  far  has  been  in  the  form
 of  grants.  However,  the  Government
 of  Bhutan  recently  requested  the
 Government  of  India  for  a  loan  for
 setting  up  a  State  Agricultural  Farm
 and  a  State  Orchard,  The  request  is
 under  consideration..

 Commercial  T.  V.  Sets

 589.  SHRI  SRADHAKAR  SUPA-
 KAR:

 SHRIMATI  SUSHILA
 ROHATGI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  certain  commercial
 firms,  which  were  given  licenses  to
 manufacture  television  receiver  sets
 on  a  commercial  sale,  have  started  pro-
 duction;  and

 (b)  the  likely  retail  price  of  each
 set?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  The  licen-
 cees  are  expected  to  start  production
 by  the  end  of  this  year.

 (b)  The  firms  have  not  yet  announ-
 ced  the  prices.  However,  Central
 Electronics  Engineering  Research  In-
 stitute,  Pilani,  who  has  supplied  tech-
 nical  knowhow  for  the  manufacture
 of  TV  sets,  are  selling  these  sets  at

 Rs.  500  each.
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 उध्वधिर  थिमानों  का  निर्माण

 590.  श्री  का्मइवर  सिंहः  क्‍या  रक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  भारत
 में  सीधे  उपर  उठने  वाले  उर्ध्वाधर  विमानों
 का  निर्माण  करने  के  हेतु  तथा  इस  सम्बन्ध  में
 तकनीकी  जानकारी  प्राप्त  करने  के  लिये
 पश्चिमी  जमंनी  की  डानिया  वक्‍्स  कम्पनी  से
 बातचीत  कर  रही  है  ;

 (ख)  यदि  हां,  तो  इसका  व्यौरा  क्‍या
 हैं  और  उक्त  फर्म  के  साथ  हुए  समझौते  की
 जती  क्या  हैं;  शौर

 (ग)  इस  पर  कितनी  विदेशी  मु
 खर्च  होगी  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (थी
 इसम०  झार०  कृष्णा) :  (क)  जी  नहीं  |

 (ख)  और  (7).  प्रश्न  नहीं  उठते  ।

 प्रतिरक्षा  प्रचार  विभाग  :

 591.  श्री  कावर  सिह  :  क्‍या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत-पाक  संघ  के

 पश्चात्‌  सरकार ने  प्रतिरक्षा  प्रचार  विभाग  को
 संगठित  करने  तथा  सुदृढ़  बनाने  के  लिये  कोई
 कार्यवाही  की  थी;

 (ख)  यदि  हाँ,  तो  उसका  व्यौरा  क्‍या
 है;

 (ग)  दिल्ली  और  देश  के  श्रन्य  स्थानों
 पर  इस  मन्त्रालय  के  जन  सम्पर्क  विभाग  में

 कुल  कितने  भ्रधिकारी  कार्य  कर  रहे  हैं;  श्रौर

 (घ)  उनमें  अवैतनिक  कमीशन-
 प्राप्त  अधिकारी  कितने  हैं  ?

 प्रतिरक्षा  मंत्री  (भी  ह्ब्ण  सिह):  (क)
 और  (ख).  रक्षा  प्रचार  से  सम्बन्धित  संस्था
 के  संगठन  श्रौर  कत्तंव्य  का  965  के  भारत-
 पाक  संघर्ष  के  पश्चात  से  पुनरीक्षण  किया  गया
 है,  श्रौर  कई  निर्णय  लिए  गए  हे  कि  जिनके
 परिणामस्वरूप  रक्षा  प्रचार  संस्था  के  उचित
 ढंग  से  प्रसार  की  ग्राशा  की  जाती  है,  कि  वह
 सक्रियात्मक  प्रचार  की  आवश्यकताओं  का
 साथ  दे  सके  |  कि  सरकारी  पी०  आर०  दलों
 तथा  समाचार  पत्रों  के  संवाददाताओं
 द्वारा  संक्रियाओं  को  पर्याप्त  आवृत्ति
 बेस  प्रेस  कंम्पों  की  स्थापना,  प्रेस
 मवाद  और  चित्रों  का  तुरन्त  सुरक्षा
 निपटान,  और  आवृत्ति  के  लिए  श्रावश्यक
 सेविवर्ग  का  प्रशिक्षण  ज॑ध  मद  उबन्धित  किए
 गए  हैं

 (ग)  42।

 (घ)  4

 N.  C.  0.  Senior  Divisions

 592,  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  proposed  to  reduce
 the  strength  of  the  Senior  Divisions
 of  the  N.C.C.;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI

 M.  R.  KRISHNA):  (a)  and  (b).  As
 a  result  of  reduction  of  the  compul-
 sory  period  of  NCC  Training  from

 3  years,  to  2  years,  a  reduction  in  the
 strength  of  Senior  Division  of  NCC
 has  already  come  about,  as  compar-
 ed  to  peak  strength  which  was  at-
 tained  on  31-8-1967.,  It  is  anticipated
 that  the  present  strength  wil!  be  fur-
 ther  reduced  with  the  introduction,
 from  1968-69,  of  the  National  Service
 Corps  and  the  National  Sports  Orga-
 nisation,  when  boy  cadets  will  have
 the  option  to  join  one  of  these  as
 an  alternative  to  the  NCC.
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 Formulation  of  Fourth  Plan
 593.  SHRI  YASHPAL  SINGH:

 SHRI  SHRI  CHAND  GOYAL:
 SHRI  K.  HALDAR:
 SHR]  RABI  RAY:
 SHRI  YOGENDRA  SHARMA:
 SHRI  SHIVA  CHANDRA  GHA:
 SHRI  N.  K.  SOMANI:
 SHRI  SARJOO  PANDEY:

 Will  the  PRIME
 pleased  to  state:

 MINISTER  be

 (a)  whether  the  main  guidelines  for
 the  Fourth  Five  Year  Plan  have  been
 formulated  and  approved  by  the
 Nationa]  Development  Council;

 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  whether  approval  of  Parlia-
 ment  will  be  obtained  before  proceed-
 ing  further  in  the  matter?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDYRA  GANDHI):  (a)  Yes,  Sir.

 (b)  Copies  of  the  document  on  ‘Ap-
 proach  to  the  Fourth  Five  Year  Plan’
 have  been  circulated  to  Hon’ble  Mem-
 bers.

 (९)  The  ‘Approach’  doctiment  has
 been  discussed  in  the  meeting  of  the
 Informal  Consultative  Committee  of
 Members  of  Parliament  and  also  in
 Prime  Ministers’  Committee  of  Mem-
 bers  of  Parliament  on  Planning.
 Conversion  of  A.I.R.  into  Independent

 Co-operation
 594.  SHRI  YASHPAL  SINGH:

 SHRI  S.  C.  SAMANIA:
 SHR]  D.  N.  PATODIA:
 SHRI  K,  P.  SINGH  DEO:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  its  decision  on  the  proposal  to
 convert  the  present  set  up  of  ALR.
 into  a  full-fledged  independent  Cor-
 poration;
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 (b)  if  so,  the  nature  thereof;  and

 (c)  if  not,  the  reasons  for  the  de-
 lay?  cca

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No  Sir.

 (b)  Does  not  arise.

 (c)  Matter  required  detailed  exa-
 mination  and  consultation  with  seve-
 ral  other  Ministries  of  Government,
 which  is  under  way.

 Lifting  of  ban  on  N.C.C,  in  Madras

 595.  SHR]  YASHPAL  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  ban  imposed  by  the
 State  Government  on  the  N.C.C.  in
 Madras  State  has  since  been  lifted;
 and

 (b)  if  not,  the  stage  at  wiich  the
 matter  now  stands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  and  (b).  There
 is  no.  ban  on  the  NCC  in  Madras
 State.  NCC  training  however,  is
 largely  suspended  at  the  request  of
 the  State  Government,  till  a  final
 decision  is  taken  on  the  State  Gov-
 ernment’s  proposal  regarding  Hindi
 words  of  command—a  matter  which
 ig  under  correspondence  between  the
 Government  of  India  and  the  State
 Government.

 Limited  training  is  being  imparted
 in  the  Air  Wing  NCC,  such  as  gliding
 and  power  flying,  and  camps  of  the
 OTU  (Officers  Training  Unit)  are
 being  attended.
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 Bilateral  talks  between  India  and
 other  Countries

 596.  SHRI  N.  R.  LASKAR:
 SHRI  ANBUCHEZHIAN:
 SHR:  CHENGALRAYA  NAI-

 DU:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whethey  it  is  a  fact  that  it  has
 been  agreed  that  India  and  U.S.S.R.
 will  have  bilateral  talks  on  world  is-
 sues  soon;

 (b)  if  so,  when  the  meeting  is
 likely  to  be  held;  and

 (c)  the  number  of  countries  with
 which  India  is  having  such  talks
 every  year?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC’  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b).  No  date  has  been  as  yet  fixed
 for  the  talks.

 (c)  It  has  been  agreed  to  hold
 similar  consultations  with  the  Gov-
 ernments  of  France,  Federal  Republic
 of  Germany,  Yugoslavia,  Japan  Aus-
 tralia,  U.A.R.,  Ceylon  and  Singapore.

 Visit  by  Pak.  Military  Delegation
 to  U.S.S.R.

 597.  SHRI  N.  R.  LASKAR;:
 SHRI  ANBUCHEZHIAN:
 SHRI  S.  KUNDU:
 SHR]  CHENGALRAYA  NAI-

 DU:
 SHRI  HARDAYAL  DEVGUN:
 SHRI  5.  K.  TAPURIAH:
 SHRI  T.  P.  SHAH:
 SHRI  A,  SREEDHARAN:
 SHRI  KANWAR  LAL  GUPTA:
 SHRI  RAM  SAWARUP  VID-

 YARTHI:
 SHRI  HEM  RAJ:
 SHRI  8.  K.  DASCHOWDHURY:

 SHRI  5.  0,  SAMANTA:
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 SHRI  SURENDRANATH  DWI-
 VEDY:

 SHRI  ONKAR  LAL  BERWA>
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 military  delegation  of  Pakistan  visi-
 ted  U.S.S.R.  and  were  successful  in
 obtaining  the  Soviet  arms  for  Pakis-
 tan;

 (b)  if  so,  how  far  this  is  correct;
 (c)  whether  government  nave  pra-

 tested  to  U.S.S.R,  for  supply  of  arms
 to  Pakistan  who  is  building  her  de-
 fence  potential  with  the  Chinese  help
 as  well;  and

 (d)  If  so,  the  reaction  of  the
 U.S.S.R.  Government  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER

 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Yes,
 Sir.  We  have  had  indications  that  the
 Soviet  Union  has  agreed  to  supply
 some  arms  to  Pakistan.

 (c)  The  Government  of  India  had
 taken  up  this  issue  with  the  Soviet
 Union  at  the  highest  level.

 (d)  The  Soviet  Union  has  informed
 us  that  nothing  will  be  done  which
 will  injure  the  deep  friendship  exist-
 ing  between  India  and  the  Soviet
 Union.

 Naga  Government  in  Exile

 598.  SHRI  YAJNA  DATT
 SHARMA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  reports  that
 rebel  Naga  leader  Phizo  may  soon
 form  a  Government  in-exile  of  a
 future  Christian  State  with  Head-
 quarterg  in  China  and  territory  ad-
 joining  North  Burma  as  its  base;
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 (b)  whether  the  liberation  struggle
 will  be  conducted  from  there  not  for
 the  Nagas  atone  but  also  for  Mizos
 and  Kukis  of  Assam  and  Kachins  of
 Burma;  anu

 (c)  if  so  the  steps  taken  by  Gov-
 ernment  for  the  security  of  this  part
 of  the  country?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  ANDHI):  (a)  Government
 have  not  received  any  precise  infor-
 mation  in  this  regard  but  would  con-
 sider  it  somewhat  incongruous  for  the
 Headquarters  of  a  Christian  State  to
 be  established  on  the  territory  of  the
 People’s  Republic  of  China.

 (b)  and  (c).  Do  not  arise

 Manufacture  off  Engines  at  Garden
 Reach  Workshop,  Calcutta

 599.  SHRI  SATYA  NARAIN
 SINGH:

 SHRI  K.  M.  ABRAHAM:
 SHRI  NAMBIAR:
 SHRI.  K.  RAMANI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Garden
 Reach  Workshop,  Calcutta  have  dec-
 cided  to  manufacture  18,000  HP  En-
 gires  instead  of  12,000  HP  for  Hindu-
 stan  Shipyard;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  total  amount  needed  for  the
 change-over  and  the  total  amount  of
 foreign  exchange  needed  for  the  pur-
 chase  of  machinery;  and

 (d)  whether  there  has  been  any
 prior  agreement  with  the  Hindustan
 Shipyard  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  No,  Sir.  Manu-
 facture  of  higher  horse  power  engines
 is  planned  in  addition  to  the  lower
 HP  engines.
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 (b)  The  manufacturing  programme
 hag  been  designed  to  meet  the  re-
 quirements  of  indigenous  ship-build-
 ers.

 (९)  Plant  and  machinery  for  the
 project  was  only  ordered  in  May,
 968  after  taking  the  above  decisions.
 Therefore  the  machinery  ordered  cam
 be  utilised  for  testing  both  types  of
 engines,

 (d)  Plans  for  manufacture  of  en-
 gines  have  been  finalised  after  dis-
 cussions  with  Hindustan  Shipyard  and
 in  line  with  their  requirement.

 Indian  Ambassadors  in  Foreign
 Countries

 600.  SHRI  SATYA  NARAIN
 SINGH:

 SHRI  P.  GOPALAN:
 SHRI  UMANATH:

 SHRI  P.  P.  ESTHOSE:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  pe  pleased  to  state:
 (a)  the  total  number  of  Indiam

 Ambassadors  and  High  Commissioners
 in  foreign  countries;  and

 (b)  the  nameg  of  the  Ambassadors
 and  High  Commissioners  who  were
 in  Congress  Party  before  their  ap-
 pointment?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  a,

 (b)  Three,  namely,  Shri  Raj  Baha-
 dur,  Ambassador  to  Nepal;  Shri  A.
 M.  Thomas,  High  Commissioner  to
 Australia;  and  Shri  0.  V.  Alagesan,
 Ambassador  designate  to  Ethiopia.

 Sanskrit  Lessons  through  A.LR.

 601,  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  _  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Sanskrit  Programme  Advisory  Com-
 mittee  of  the  Ail  India  Radio  has
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 recommended  that  broadcasts  of  the
 Sanskrit  lessons  from  various  stations
 of  All  India  Radio  be  taken  up  again
 to  popularise  the  Sanskrit  language:
 and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  A  series  of  52  lessons  in  San-
 skrit  was  broadcast  from  -  several
 Stations  of  AIR  in  967  and  it  was
 proposed  that  these  lessons  should  be
 revised  and  repeated  every  year.  It
 has,  however,  not  been  possible  to
 complete  the  revision  work  so  far.
 AIR  has,  therefore,  decided,  on  the
 recommendation  of  the  Advisory
 Committee  not  to  wait  for  revision
 and  to  re-broadcast  those  lessons.
 This  will  be  done  shortly.

 Chief  Ministers’  Conference  (May,
 968)

 602.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Ministers’  Conference  was  held
 at  New  Delhi  in  May,  968  and  they
 took  part  in  the  deliberations  of  the
 National  Development  Council;  and

 (b)  if  so,  the  outcome  thereof?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir,  A  meeting  of  the  National  Deve-
 lopment  Council,  of  which  al]  the
 Chief  Ministers  of  States  and  Union
 Territories  are  members,  was  held  at
 New  Delhi  on  May  7  and  18,  1968.

 (b)  The  National  Development
 Council  considered  the  Planning  Com-
 mission’s  paper  ‘Approach  to  the
 Fourth  Five  Year  Plan’  and  agreed
 that  the  Commission  should  work  out
 details  of  resources  and  programmes
 on  the  basis  of  the  Approach.  The
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 Council  also  constituted  a  Committee
 of  State  Chief  Ministers  with  Deputy
 Chairman,  Planning  Commission,  as
 the  Chairman,  to  consider  the  prin-
 ciples  for  the  distribution  of  Central
 assistance  to  States  and  the  pattern
 of  financing  of  Centrally  aided  and
 Centrally  sponsored  schemes  in  the
 Fourth  Five  Year  Plan.

 Site  for  Nuclear  PoWer  Station

 603.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 panel  of  Northern  States  has  been
 set  up  by  the  Atomic  Energy  Com-
 mission  to  recommend  the  site  for  the
 lacation  of  a  nuclear  power  station;

 (b)  if  so,  whether  this  panel  has
 submitted  its  Report;  and

 (c)  if  go,  the  site  suggested  by  the
 Panel?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  No,  Sir.
 However,  a  Steering  Group  including,
 inter  alia,  representative;  of  the
 State  Electricity  Boards  in  the  North-
 ern  Electricity  Region  has  been  con-
 stituted  to  study  and  advise  on  the
 scope  for  and  economic  significance  of
 atomic  power  stations  in  the  region.

 (b)  The  Steering  Group  has  not  yet
 submitted  its  report.

 (c)  Does  not  arise.

 Sinkiang-Gilgit  Road

 604,  SHI  VISHWA  NATH  PANDEY:
 SHR]  RAM  SWARUP:
 SHRIMATI  SUSHILA

 ROHATGI:
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 SHRI  SRADHAKAR  SUPA-
 KAR:

 SHRIMATI  TARKESHWARI
 SINHA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  China
 and  Pakistan  have  undertaken  jointly
 to  construct  a  strategic  road  from
 Sinkiang  in  China  to  Gilgit  in  Pakis-
 tan-occupied  Kashmir;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir,

 (b)  Pakistan  and  China  have  no
 common  border,  the  two  countries  be-
 ing  separated  by  Indian  territory  in
 Jammu  and  Kashmir  which  is  in
 Pakistan's  illegal  occupation.  Thus,
 any  agreement  signed  by  Pakistan
 with  China  concerning  'Pakistan-occu-
 pied  Kashmir  is  illegal,  invalid  and
 totally  unacceptable  to  us.  Govern-
 ment  have  lodged  strong  protests  with
 the  Governments  of  China  and  Paki-
 stan.

 The  construction  of  this  road  and
 the  agreement  provide  further  testi-
 mony  to  the  collusive  arrangements entered  into  by  China  and  Pakistan
 to  the  detriment  of  India,  Govern-
 ment  are  conscious  of  the  potential
 dangers  posed  by  the  construction  of
 this  road  and  will  deal  effectively
 with  whatever  situation  may  arise  in
 the  future.
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 Clash  With  Nagas

 605.  SHRI  YAJNA  DATT
 SHARMA:
 SHRI  N.  R.  LASKAR:
 SHRI  A.  SREEDHARAN:
 SHRI  P.  N,  SOLANKI:
 SHRI  MANIBHAI  J.  PATEL:
 SHR  ANBUCHEZHIYAN:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRI  S.  S.  KOTHARI:
 SHRI  SAMAR  GUHA:
 SHRI  RABI  RAY:
 SHRI  S.  R.  DAMANI:
 SHRI  SHIVA  CHANDRA

 JHA;
 SHRI  Ss.  KUNDU:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  RAM  AVTAR  SHARMA:
 SHRI  SHIV  KUMAR

 SHASTRI:
 DR.  SURYA  PRAKASH  PURI:
 SHRI  PRAKASH  VIR

 SHASTRI:
 SHRI  SHASHI  BHUSHAN:
 SHRI  KASHI  NATH  PANDEY:
 SHRI  OM  PRAKASH  TYAGI:
 SHRI  RAM  SEWAK  YADAV:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  heavy  encounter  took
 place  in  June  968  between  the  under-
 ground  Nagas  returning  from  China
 and  the  Security  Forces  near  Kohima;

 (b)  whether  the  Security  forces  dur-
 ing  these  clashes  seizeq  from  Nagas
 several  weapons  and  ammunition  with
 Chinese  markings  and  incriminating
 documents  which  gave  conclusive  evi-
 dence  of  underground  link  with
 China;

 (c)  if  go,  the  details  thereof;

 (d)  the  details  of  clashes  and  casual-
 ‘ties  suffered  by  the  security  forces;
 and

 (e)  the  steps  taken  in  the  matter?
 THE  PRIME  MINISTER,  MINIS-

 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
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 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir.  An  encounter  between  China  re-
 turned  undergroung  armed  group  and
 our  security  forces  took  place  on  7th
 June,  1968,  in  an  area  approximately
 six  miles  South-West  of  Kohima.

 (b)  and  (c).  Yes,  Sir.  Documents
 seized  during  the  encounter  provide
 conclusive  evidence  of  the  under-
 ground  links  with  China,  The  wea-
 pong  captured  have  either  no  mark-
 ings  or  the  markings  erased  in  many
 cases  but  are  of  a  type  commonly
 used  in  the  Chinese  army.  The  fol-
 lowing  arms,  ammunition  and  equip-
 ment  were  seized  by  our  _  security
 forces:

 (a)  60  mm  Motar

 (b)  7.62  SLR  (with  folding
 baynot)

 (c)  Verey  light  pistol
 (d)  Rifles  point  303  ;  0

 (e)  Sten  gun  ]

 (f)  Large  quantities
 tion

 of  ©  ammuni-

 (g)  Photographs  of  ‘Naga  Army’
 personnel  in  Chinese  uniform
 with  Chinese  Instructors

 (h)  Medicine  containerg  with  Chi-
 nese  markings

 (i)  Papers  confirming  return
 the  gang  from  China.

 of

 (d)  It  wil]  not  be  in  public  interest
 to  give  this  information.

 (e)  Suitable  steps  have  been  taken
 to  further  strengthen  the  security
 measures  along  the  _  international
 border  with  Burma.

 Assistance  to  Newspapers

 606.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  INFORMATION  AND
 BROADASTING  be  pleaseg  to  state:

 890  (SAKA)  Written  Answers  982

 (a)  the  aid  or  assistance  which  is
 contemplated  to  be  given  to  news-
 papers  as  a  result  of  their  being  treat-
 ed  as  full-fledged  industry,  as  announ-
 ced  by  him  at  Jullundar  at  a  Press
 Conference  on  the  26th  June,  1968;

 (b)  whether  the  system  for  the  im-
 port  of  printing  machinery  has  since
 then  liberalised;  and

 (c)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  It  has  been  decided  that
 any  industrial  concern  engaged,  or
 proposing  to  engage  itself  with  its  own
 printing  press,  in  the  printing  of
 books  or  newspapers  etc.  can  be  re-
 garded  88  an  industrial  concern  with-
 in  the  meaning  of  Section  2(c)  of  the
 Industrial  Finance  Corporation  Act,
 1948,  State  Financial  Corporations  Act,
 95l  and  the  Industrial  Development
 Bank  of  India  Act,  964  and  as  such
 it  could  approach  the  IDBI,  IFC  and
 SFCs  for  financial  assistance  for  the
 acquisition  of  machinery  and  equip-
 ments  either  for  the  setting  up  of
 new  printing  press  or  for  the  expan-
 sion  of  an  existing  press,  In  view,
 however,  of  the  constraint  of  resources
 position  of  the  financial  institutions
 and  the  demands  made  on  them  by
 industries  commanding  a_  higher
 priority  it  might  not  be  practicable
 for  the  financial  institutions  to  pro-
 vide  effective  financial  assistance  to
 concerns  engaged  or  proposing  to  en-
 gage  itself  in  the  printing  of  books  or
 newspapers  Commission  for  allocating
 higher  priority  to  newspaper  industry
 for  this  purpose.  The  question  of
 including  small  printing  presses  in
 the  term  ‘small  scale  industrial  unit’
 under  Credit  Guarantee  Scheme  is  also
 under  consideration.

 (b)  and  (c).  The  Government  con-
 siders  applications  for  import  of  prin-
 ting  machinery  on  the  basis  of  essen-
 tiality  of  newspapers  and  availability
 of  foreign  exchange.  According  to
 the  liberalised  policy,  Government
 has  decided  to  allow  import  of  print-



 -983  Written  Answers

 ing  machinery  including  rebuilt-
 machines  from  the  hard  currency
 areas  also.  Applications  for  the  grant
 of  import  licences  have  been  invited
 by  the  CCI&E  by  a  public  notice.  The
 last  date  for  receipt  of  applications  is
 3lst  July,  1968.

 High  Power  Transmitters

 607.  SHRI  R.  K.  SINHA:  Will  the
 Minister  cf  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  work  has  been  started
 on  the  execution  of  High  Power  Tran-
 smitters  to  ‘meet  the  challenges  of
 Peking  Radio  and  to  cater  to  the
 border  areas;

 (b)  if  go,  when  the  work  is  likely
 to  be  completed;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 the  delay?

 INFORMA-
 (SHRI

 THE  MINISTER  OF
 TION  AND  BROADCASTING
 K.  K,  SHAH):  (a)  Yes,  Sir.

 (b)  Two  high  power  medium-wave
 transmitters,  one  each  at  Jullundur  &
 Calcutta,  have  already  been  commis-
 sioned  and  a  third  is  ready  for  ccm-
 missioning  at  Dibrugarh.  Further  in-
 Stallations  will  be  commissioned  pro-
 gressively  during  the  next  two  or
 three  years.

 (c)  Does  not  arise.

 Strike  by  Clerical  Staff  of  Indian
 High  Commission,  London

 608.  SHRIMATI  SUSEELA  GOPA-
 LAN:

 SHRI  K.  ANIRUDHAN:
 SHRI  P.  C.  ADICHAN:
 SHRI  P.  RAMAMURTI:
 SHRI  RAGHOVIR  SINGH

 SHASTRI:
 SHRI  NAMBIAR:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  clesi-
 cal  staff  of  the  Indian  High  Commis-
 sion  in  U.K,  staged  a  strike  in  London
 recently;

 (b)  if  so,  the  number  of  employees
 who  participated  in  the  strike  and
 what  were  their  demands;

 (c)  the  steps  which  Government  are
 taking  to  meet  their  demands  and  im-
 proving  their  service  conditions;

 (d)  whether  such  demands  had
 been  made  by  the  High  Commission
 Staff  in  the  past;  and

 (e)  if  so,  when  and  action  taken
 thereon?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIKS  (SHRIMA-
 TI  INDIRA  GANDHI):  (a)  and  (b).
 No,  Sir.  There  was,  however,  a  de-
 monstration  for  a  short  period  by  an
 insignificant  number  of  locally  recruit-
 ed  temporary  clerks  demanding  an  in-
 crease  in  wages  and  allowances.  The
 staff  side  of  the  Whitley  Council  dis-
 sociated  itself  from  the  action.

 (९)  to  (e).  There  have  been  repre-
 sentations  from  time  to  time  about  the
 inadequacy  of  the  wageslallowances
 of  locally  recruited  clerical  staff.  An
 ad-hoc  increase  in  the  Cost  of  Liv-
 ing  Allowance  was  granted  with
 effect  from  ‘1-1-1967.  This  allowance
 has  now  been  further  increased  with
 retrospective  effect  from  1-4-1968.
 The  increases  have  reasonably  satis-
 fieq  the  locally  recruited  clerical  staff
 but  the  question  of  a  further  rectifi-
 cation  of  their  terms  and  conditions  is
 receiving  attention.

 Interruptions  in  A.LR.  Broadcasts
 609.  SHRI  MAHANT  DIGVIJAI

 NATH:
 SHRI  H.  AJMAL  KHAN:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INFORMA-
 TION  &  BROADCASTING  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  inter-
 ruptions  have  become  very  common
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 in  All  India  Radio  broadcasts  these
 days  causing  great  inconvenience  to
 the  listeners;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  which  Government

 propose  to  take  to  avoid  such  inter-
 ruptions  “in  future?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Every  effort  is  made  to  keep

 equipment  failures  to  a  minimum  by
 a  carefully  devised  system  of  preven-
 tive  maintenance.

 Indo-Malaysia  Talks
 SHRI  s.  R.  DAMANT:
 SHRI  B.  N.  SHASTRI:
 SHRI  R.  R.  SINGH  DEO:
 SHRI  Y.  A.  PRASAD:
 SHRI  D.  N  DEB:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 610.

 (a)  whether  it  is  a  fact  that  a  meet-
 ing  between  the  representatives  of
 the  Indian  and  Malaysian  Gove'n-
 ment  was  held  in  the  last  week  of
 June,  1968;

 (b)  if  so,  the  nature  of  talks  held
 and  outcome  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  The  discussions  covered  a  wide
 field  of  subjects  such  as  technical,  eco-
 nomic,  educational  and  cultural  co-
 operation  between  the  two  countries
 in  which  agreement  was  reached.
 India  has  offered  to  provide  increas-
 ed  facilities  for  training  in  Agricul-
 ture,  Defence,  Forestry,  Health,  In-
 formation  and  Broadcasting,  Mapping
 and  Surveys.  The  signing  of  trade
 and  cultural  agreements  between  the
 two  countries  was  also  agreed  to  in
 Principle,  as  also  an  agreement  on
 avoidance  of  double  taxation.  It  was
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 further  agreed  to  encourage  joint  in-
 dustrial  ventures  and  exchange  visits
 by  industrialists.

 Broadcast  by  Allahabad  Radio  Station
 on  Communal  Riots

 6l.  SHRI  MAHANT  DIGVIJAI
 NATH:

 SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 citizens  of  Allahabad  had  submitted
 a  memorandum  to  the  Prime  Minister
 demanding  a  probe.  into  a  “highly
 Objectionable”  broadcast  by  Alllaha-
 bad  Radio  Station  on  the  9th  April,
 1968;

 (b)  if  so,  the  details  thereof;
 (c)  whether  it  is  also  a  fact  that

 some  provocative  phrases  were  also
 used  while,  interviewing  the  families
 of  the  three  deceased  persons,  during
 the  Allahabad  riots  on  the  same
 day;  and

 (a)  if  so,  who  authorised  such  a
 broadcast  and  the  action  taken  or  is
 being  taken  against  the  Persons  con-
 cerned  responsible  for  broadcasting
 such  provocative  words?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No  Memorandum
 from  the  citizens  of  Allahabad  has
 been  received  by  the  Prime  Minister.
 However,  a  person  from  Allahabad
 had  sent  a  complaint  to  the  Station
 Director  of  AIR,  Allahabad  and  he
 had  endorsed  a  copy  of  the  complaint
 to  the  Prime  Minister.

 (b)  The  complaint  was  that  a  pro-
 gramme  relating  to  communal  distur-
 bances  broadcast  from  Allahabad  Sta-
 tion  on  9th  April,  1968,  presented  a
 distorted  and  misleading  account  of
 the  situation.

 (c)  A  programme  containing  inter-
 views  with  the  members  of  the  family
 of  a  victim  of  commung]  riots  Was
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 broadcast  from  Allahabad  Station  on
 the  9th  April,  1968.  No  provocative
 words  as  such  occurred  in  the  inter-
 views,  but,  unfortunately,  the  inten-
 tion  of  the  programme  was  detracted
 from  by  the  manner  of  presentation
 which  gave  rise  to  misunderstanding.

 (d)  Investigation  into  the  circum-
 stances  in  which  this  particular  pro-
 gramme  was  put  on  the  air  was  ini-
 tiated  as  soon  as  the  matter  came  to
 our  notice.  Appropriate  steps  have
 been  taken  to  ensure  that  such  pro-
 grammes  are  not  broadcast  in  future.
 If  any  disciplinary  action  is  called
 for,  after  the  investigation  has  been
 completed,  it  will  be  taken.

 Delhi  ‘Student  Detained  in  Pakistan

 612.  SHRI  MAHANT  DIGVIJAI
 NATH:

 SHRI  HIMATSINGKA:
 SHRI  RAB]  RAY:
 SHRI  C.  K.  BHATTA-

 CHARYYA:
 SHRI  SITA  RAM  KESRI:
 SHRI  K.  N.  PANDEY:
 SHRI  BIBHUTI  MISHRA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tani  Government  have  not  so  far  re-
 leased  Shri  Trilok  Chand,  a  Delhi
 student,  who  is  being  kept  in  a  Pakis-
 tani  jail  in  spite  of  Government’s  re-
 quests;

 (b)  if  so,  whether  it  is  also  a  fact
 that  his  younger  sister  has  submitted
 a  memorandum  to  the  Pakistan  High
 Commissioner  in  this  regard;

 (९)  whether  it  is  further  a  fact  that
 the  Pakistan  Government  have  asked
 the  Indian  Government  to  release
 Gulzar  Hussain  Shah  or  Ibrahim  vice
 Shri  Trilok  Chandra,  who  tre  in  jails;
 and

 (d)  if  so,  the  reaction  of  Govern-
 ment  towards  the  release  of  Shri  Tri-
 lok?
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 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir

 (b)  Yes,  Sir.

 (ec)  Yes,  Sir.

 (d)  The  Government  of  Pakistan
 have  been  informed  that  Ibrahim  had
 already  left  for  Pakistan  on  Ist  April
 963  on  release  after  his  jail  term  and
 that  Gulzar  Hussain  Shah,  who  also
 left  for  Pakistan  on  release  in  July
 1967,  had  reentered  India  illegally
 and,  was  convicted  and  sentenced  to
 one  year’s  imprisonment  in  January
 1968,  ‘and  had  not  completed  his  term
 of  imprisonment.  The  Pakistan  Gov-
 ernment  have  suggested  two  further
 names  of  Pakistani  nationals  for  ex-
 change  against  Trilok  Chandra.  The
 question  of  exchange  of  Trilok  Chan-
 dra  against  one  of  these  two  persons
 is  still  under  consideration  of  the
 Government.

 Construction  of  Another  Ichhogil
 Type  Canal  by  Pakistan

 6l3.  SHRI  MAHANT  DIGVUAI
 NATH:

 SHR]  HARDAYAL  DEVGUN:
 SHRI  H.  AJMAL  KHAN:
 SHRI  NIHAL  SINGH:
 SHRI  YAJNA  DATT

 SHARMA:
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  Government  have  started  cons-
 tructing  another  Ichhogi]  tyPe  canal
 and  the  high  wall  facing  the  Chhamb
 Sector;

 (b)  if  80,  whether  the  construction
 of  the  canal  is  in  an  advance  stage
 in  the  Sialkot  Sector  also;

 (०)  whether  Pakistan  has  also  start-
 ed  guerilla  warfare  training  centres
 in  this  area;
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 (d)  whether  Government  have  in-
 formed  in  the  U.N.  in  this  regard;  and

 (e)  the  defensive  steps  which  Gov-
 ernment  are  taking,  keeping  in  view
 the  965  Pakistani  conflict?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (c).  Government  are  aware  of  the
 construction  of  anti-tank  obstacles  by
 Pakistan  in  the  Chhamb  and  Sialkot
 sectors,  and  also  of  the  running  of
 centres  for  training  in  guerilla  war-
 fare  at  various  places.

 (d)  Wherever  called  for,  violations
 of  the  Cease-fire  Agreement  are
 brought  to  the  notice  of  the  UN.
 Military  Observers.  Adequate  meéa-
 sures  have  been  taken  for  ensuring
 the  security  and  territorial  integrity
 ‘of  the  country.

 (e)  It  would  not  be  in  public  in-
 terest  to  disclose  details.

 जवानों  &  लिये  फर  के  पाजामे

 6L4.  श्री  महाराज  सिह  भारती  :  क्‍या
 रक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i962  में यह
 निर्णय  किया  गया  था  कि  बर्फीलि  पहाड़ों  पर
 स्थित  जवानों  को  सर्ज  के  पाजामों  के  स्थान  पर
 फर  के  पाजामें  उपलब्ध  किये  जायेंगे  और
 ऐसे  पाजाम  2.  5  करोड़  रुपये  की  लागत  से
 खरीदे  भी  गये  थे;

 (ख)  क्‍या  पाजामों  का  लाभ  जानने  की
 कोशिश  नहीं  की  गई  थी,  न  डी  जवानों  के
 लिये  उन  फर  के  पाजामों  की  उपयुक्तता  का

 प्पूबं  अनुमान  लगाया  गया  था  और  न  ही  जवानों
 की  उनके  बारे  में  प्रतिक्रिया  जानी  गई  थी  श्रौर
 964  में  एक  करोड़  रुपये  की  लागत  के  शौर

 पाजामें  भी  खरीदे  गये  थे;

 (ग)  क्‍या  यह  भी  सच  है  कि  फर  के
 'पाजामे  जवानों  के  लिए  लाभकारी  सिद्ध  नहीं
 हुए  और  उनके  स्थान  पर  सर्ज  के  पाजागे
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 सप्लाई  करने  पड़े  और  2  करोड़  रुपये  के  फर
 के  पांजामें  सरकार  के  बिना  प्रयोग  में  लाये
 पड़े  हैं;  और

 (घ)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 प्रतिरक्षा  मंत्री  (भी  स्वर्ण  सह):  (क)
 1662  में  एक  निर्णय  लिया  गया  था  कि  सैनिकों

 को  पहले से  प्राप्य  सर्ज  की  पतलूनों  के  भ्रतिरिक्त

 ट्राऊजर  पार्का  (भारी  फर  पायजामा  के  नाम
 की  कोई  परिभाषा  नहीं  है)  के  लिए  i.  ४३
 करोड़  रुपये  की  लागत  पर  उपबन्ध  किया
 जाए,  उस  ममस्त  सेना  शवित  के  लिए  जो
 नितान्त  डं  प्रदेश  में  रखी  जाती  है  ।

 (ख)  इस  मद  की  उपयपुक्तता  तकनीकी
 विकास  अधिकरणों  और  उपभोक्ता  द्वारा
 पूरी  तरह  निर्धारित  कर  ली  गई  थी  ।  ट्राऊजज
 पार्का  के  लिए  एक  और  इंण्डेंट  964  में
 भेजा  गया  था  कि  |  करोड़  रुपयों  की  प्रनु-
 मानित  लागत  पर  तोन  वर्षों  की  श्रावश्यकताएं
 आवृत्त  कर  ली  जाएं

 (ग)  बौर  (घ).  ट्राउजर  पार्का
 उपयोगी  सिद्ध  हुए  हैं  श्रौर  नितान्त  ठंडी  हालतों
 में  पूर्ण  बचाव  के  लिए  श्रंठ  प्राप्य  वस्त्र  माने
 गए  हैं  ।  द्राऊजर्ज  पार्का  ट्राऊजर  के  बदले  में
 जारी  नहीं  किए  जाते  -  उपरोक्त  अतिरिक्त
 मद  के  तौर  पर,  नितान्त  डंडे  प्रदेशों  में  तैनात
 किए  गए  या  किए  जाने  वाले  सैनिकों  को  जारी
 किए  जाते  हैं  । इस  समय  भण्डार  में  82.  27
 लाख  रुपये  की  लागत  1:  ट्राऊज़र  बर्क,  जमा
 हैं,  इनके  कारण  हैं  —

 (1)  निर्धारित  स्केल  के  पग्रनूसार
 श्रावण  पता  |

 (2)  जब  श्रावष्यक  हो  जारी  करने
 के  लिए  सेना  मुख्यालयों  का
 रिजवे  ।

 (3)  अनुमत  प्रोविजनिग  नोति  के

 अनुसार  तीन  वर्षों  के  लिए  मेन-
 टेनेंस  आवश्यकताओं  के  लिए
 भण्हार  |
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 भारत  में  पनडुल्बियों  का  निर्माण

 615.  श्री  महाराज  सिह  भारती  :  क्‍या
 रक्षा  मन्त्र,  यट  बताने  को  कपा  करेंगे  कि
 सरकार  न  भारत  में  पनडुब्बियों  के  निर्माण  के
 बारे  में  श्ब  तक  कया  प्रगति  की  है  ?

 प्रतिरक्षा  मंत्री  थ्ी  स्वर्ण  सिह):  इस
 समय  भारत  में  पनदुब्बियों  के  निमाण  के  लिए
 कोई  अआायोजना  नहीं  है  ।

 Reeruitment  in  Garden  Reach  Work-
 shops,  Calcutta

 6l6.  SHRI  GANESH  GHOSH:
 SHRI  B.  K.  MODAK:
 SHRI  MOHAMMAD

 ISMAIL:
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  recruitments  in  the
 Garden  Reach  Workshop,  Calcutta  are
 made  through  proper  advertisements;

 (b)  if  so,  whether  it  is  a  fact  that
 a  large  number  of  Technical  officers
 nd  Junior  supervisors  have  been
 recruited  directly  without  advertising
 the  posts;

 (c)  the  ५०009]  number  of  such  ap-
 pointments  and  reasons  therefor;  and

 (d)  whether  necessary  permission
 was  obtained  from  Government  for
 direct  recruitment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  Posts  in  the
 technical  officers  cadre  are  normally
 advertised.  Posts  of  Junior  Supervi-
 sors,  Clerks  and  Workmen  are  filled
 from  among  the  applicants  whose  aP-
 plications  are  available  in  files  main-
 tained  for  the  purpose.

 (b)  and  (c).  A  few  technical  offi-
 eers  have  been  recruited  direct  with-
 eut  advertising  the  posts.  Junior
 Supervisor's  posts  are  filled  by  candi-
 dates  having  experience,  preference
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 being  given  to  ex-armed  forces  per-
 sonnel.

 During  the  last  three  years,  59  aD-
 pointments  were  made  to  Class  I  posts
 in  the  Technica]  cadre.  Of  these  offi-
 cers,  30  were  recruited  against  ad-
 vertised  posts  and  9  were  recruited
 from  among  applicants  who  had  ap-
 plied  direct  and  who  had  good  quali-
 fications  and  experience.  Of  the  re-
 mainder,  5  were  deputationists;  3
 were  selected  from  among  the  candi-
 dates  sponsored  by  the  Council  of
 Scientific  &  Industrial  Research  and
 the  Graduate  Apprentices  nominated
 by  the  Government  of  India;  9  were
 employees  of  other  public  sector
 undertakings|Government  Depart-
 ments;  and  3  had  experience  of  ma-
 rine  diesel  engine  manufacture

 Out  of  65  posts  of  junior  super-
 visors,  l  were  filled  through  adver-
 tisement;  22  were  recruited  direct,
 apart  from  29  released  Armed  Forces
 personnel  and  3  persons  with  special
 training  in  the  manufacture  of  Tur-
 bine  Pumps.

 (d)  It  is  not  necessary  for  the  Com-
 pany  to  obtain  permission  from  Gov-
 ernment  for  direct  recruitment.

 Garden  Reach  Workshop,  Calcutta

 6l7.  SHRI  GANESH  GHOSH:
 SHRI  BIJOY  MODAK:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  Old  Hull  Shop  at  the
 Garden  Reach  Workshop,  Calcutta
 has  been  renovated;

 (b)  if  so,  the  total  amount
 thereon;

 (c)  whether  the  Managing  Direc- tor  had  consulted  the  Senior  Techni- cal  Officers  before  such  renovation;

 (d)  if  not,  the  reasons  therefor;

 spent

 (e)  whether  it  is  a  fact  that  renovat-
 ed  Hull  Shop  is  found  unsuitable  for
 the  purpose  it  has  been  renovated;
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 (f)  if  80,  whether  Government  have
 imvestigated  the  matter;  and

 (g)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (@HR]  L.  N.  MISHRA):  (a)  Yes,  Sir.

 (b)  Rs.  ‘1,12,177.

 (c)  Yes,  Sir.
 (d)  Does  not  arise.

 (e)  No,  Sir.  The  renovation  was
 im  the  nature  of  special  repairs  long
 ever  due.  It  was  not  oriented  to  any
 special  line  of  production.  The  shop
 peing  found  unsuitable  for  the  pur-
 pose  for  which  it  was  renovated  does
 not,  therefore,  arise.

 (ft)  and  (g).  Do  not  arise.

 Garden  Reach  Workshop,  Calcutta

 618.  SHRI  GANESH  GHOSH:
 SHRI  B.  K.  MODAK:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 office  has  been’  rented  wt  MRairlie
 Place,  Calcutta  for  shifting  the  Draw-
 ing  Office  of  Crane  Division  and  the
 Calcutta  Office  of  M.A.N.  Project
 from  Garden  Reach  Workshop,  Cal-
 cutta;

 (b)  if  so,  the  reason  therefor;
 (c)  whether  it  is  a  fact  that  there

 is  sufficient  accommodation  lying
 vacant  within  the  workshop  com-
 pound;  and

 (ay  if  so,  the  reasons  for  not  utiliz-
 ing  this  accommodation  for  the  Draw-
 ing  Office  and  M.A.N.  Project  Office?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  Yes,  Sir.

 ti
 (b)  to  (d).  No  suitable  accommoda-

 ion  was  available  within  the  Work-
 shops  for  the  growing  needs  of  the
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 Design  &  Drawing  Office  of  the
 Cranes  Division  and  the  new  Marine
 Diesel  Engine  Project  Division.  There
 was  tlso  need  to  start  the  nucleus  of
 a  Sales  Division  for  the  company's
 products  including  the  Marine  Diesel
 Engines.

 Agreement  with  U.S.S.R.

 SHRI  B.  K  MODAK:
 SHRI  A.  K.  GOPALAN:
 SHRI  NAMBIAR:
 SHRI  E.  K.  NAYANAR:
 SHRIMATI  SUSEELA

 GOPALAN:
 SHRI  VISWANATHA

 MENON:
 SHRI  P.  RAMAMURTHI:
 SHR]  K.  RAMANI:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  any  agreement  on  the
 peaceful  uses  of  atomic  energy  bet-
 ween  India  and  the  US.S.R.  was
 signed  on  the  30th  April,  1968;  and

 (b)  if  so,  the  details  thereof?

 619.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b),  In  order  to  activate  scientific
 and  technical  cooperation  in  the
 Peaceful  uses  of  atomic  energy,  a
 Protocol  was  signed  between  India
 and  U.S.S.R.  on  30th  April,  1968.  The
 Protocol  provides  for  the  mutual  ex-
 change  of  scientists  and  specialists  in
 accordance  with  annual  working
 plans  agreed  upon  by  the  atomic
 energy  authorities  of  the  two  coun-
 tries.

 Air-Dropping  of  Supplies  in  NEFA
 and  Nagaland

 620.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  DEFENCE  be-
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 army  units  in  Nagaland  and  NEFA
 are  supplied  food  by  air-droppings;
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 (b)  if  so,  since  when  this  is  being
 done  and  what  percentage  of  food
 supplies  do  not  get  into  the  army
 hands  and  thus  goes  waste;

 (c)  whether  Government  have
 taken  any  steps  to  devise  better
 means  of  supplying  food  to  army
 units  in  these  areas;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Army
 units  serving  in  isolated  posts  im
 Nagaland  and  NEFA  fare  supplied
 food  by  air-droppings,  solely  or  part-
 ly,  depending  on  their  location  and
 the  available  road  communication
 facilities.

 (b)  This  is  being  done  Since  1956,
 The  average  percentage  of  air-drop-
 ping  losses  for  the  various  commodi-
 ties  in  the  Eastern  Theatre  was  less
 than  4  per  cent  in  terms  of  weight  in
 respect  of  the  period  from  April,  964
 to  September,  1966.

 (९)  Yes,  Sir.
 (d)  Steps  are  taken  from  time  to

 time  to  devise  better  means  of  sup-
 plying  food  to  army  units  in  these
 areas.  These  include  construction  of
 roads  and  improvement  of  dropping
 zones,  supply  dropping  equipment
 and  packing  of  stores,  besides  exten-

 ‘sive  training  of  pilots  and  air  despatch
 personnel.

 Advisory  Committees,  Boards  etc.,  in
 External  Affairs  Ministry

 621,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  various  Advisory
 ‘Committees,  Boards  or  any  other  such
 organisations  connected  with  his
 Ministry,  the  names  of  their  mem-

 ‘bers  and  functions  assigned  to  each
 of  them;

 (b)  how  many  members  in  each
 Committee  or  Board  are  publicmen
 and  how  many  of  them  are  officials;
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 (c)  whether  nomination  of  members
 is  for  one  term  only  and  if  not,  for
 how  many  terms  a  member  can  be
 renominated  and  what  is  the  dura-
 tion  of  a  term;  and

 (d)  the  total  expenditure  incurred
 on  these  organisations  during  1967-
 68?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MiINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 There  are  three  such  Committees  in
 the  Ministry  of  External  Affairs,
 namely:  (i)  The  Central  Haj  Com-
 mittee;  (ii)  The  Haj  Committee,  Bom-
 ‘bay;  and  (iii)  The  National  Commit-
 tee  to  Coordinate  the  celebrations  all
 over  India  of  the  International  Year
 for  Human  Rights,  1968,

 ‘The  names  of  the  members  of  these
 Committees  and  their  functions  are
 given  in  the  enclosed  statement.

 (b)  and  (c).  Information  is  fur-
 nished  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Li-
 brary.  See  No,  LT-404/68].

 (d)  Total  expenditure  incurred  on
 the  Central  Haj  Committee  during
 the  financial  year  1967-68  was  Rs.  1,370.

 No  expenditure  on  the  running  of
 the  Haj  Committee,  Bombay,  is  incur-
 red  by  the  Government  of  India,  as
 the  Committee  has  its  own  sources  of
 income  to  carry  out  its  functions.

 No  expenditure  on  the  National
 Committee  for  the  celebration  of  the
 International  Human  Rights  Year  has
 yet  been  incurred.

 Delegations  and  Officials  who  weat
 Abroad

 622.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  Delegations,
 Ministers,  officials  or  other  experts
 who  went  abroad  on  Government  ac-
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 count  at  the  instance  of  his  Ministry
 during  this  year;

 (b)  the  countries  which  they  visit-
 ed  and  the  duration  of  their  visit;

 (९)  the  amount  spent  on  each  visit
 as  also  the  foreign  exchange  involv-
 ed;  and

 td)  the  nature  of  advantage  that
 accrued  to  Government  as  a  result  of
 each  visit  and  agreements  concluded
 with  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (a).  Infcrmation  is  being  collected

 und  will  be  laid  on  the  Table  of  the
 House.

 प्रतिरक्षा  मत्रालय  के  अधीन  ं  श्ोगिक
 उपक्रम

 623.  श्र,  मोलटू  प्रसाद  :  क्यो  रक्षा  सती
 १0  प्रैल,  968  के  ताराकित  प्रश्न  संख्या
 ०१३]  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 द्पा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  प्रत्येक  भ्रौद्योगिक
 उपक्र  में  लगी  राशि  के  बारे  में  जानकारी
 एकत्र  कर  को  गई  है;

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं;  प्रौर

 (घ)  प्रश्न  में  उल्लखित  भाग  (क),
 (ख)  तथा  (ग)  के  उत्तरों  के  बारे  में  निर्णय

 कब  तक  किया  जायेगा  ?

 प्रतिरक्षा  संत्रालय  भें  राज्य  संत्री
 बुष्यी  ल०  ना०  मित्र):  (क)  से  (ग).  सूचना
 इकट्ठी  हो  चुकी  है  श्रौर  सभा  के  पटल  पर  रखी
 जा  रही  है  t

 (घ)  अन्तिम  निर्णय  झाशा  है  प्रभी
 कुछ  समय  लगेगा  |

 086  (ai)  LSD—4.
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 Finance  Corporation  for  Newspapers

 624.  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  the  President  of  the
 Indian  and  Eastern  Newspaper
 Society  has  demanded  the  setting  up
 of  a  Finance  Corporation  to  help
 newspapers;  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  It  has  not  been  found  possible
 to  set  up  a  Corporation  owing  to  lack
 of  resources.  It  has,  however,  been
 decided  that  ‘any  industrial  concern
 engaged  or  proposing  to  engage  itself
 with  its  own  printing  press  in  the
 printing  of  books  or  newspapers  etc.
 can  be  regarded  as  an  industrial  con-
 cern  within  the  meaning  of  Section
 2(c)  of  the  Industrial  Finance  Cor-
 poration  Act,  1948,  State  Financial
 Corporations  Act,  95l  and  the  In-
 dustria;  Development  Bank  of  India
 Act,  1964,  and  as  Such,  it  could  ap-
 proach  the  IDBI,  IFC  and  SFCs_  for
 financial  assistance  for  acquisition  of
 machinery  ‘and  equipments  either  for
 the  setting  up  a  new  unit  or  for  the
 expansion  of  an  existing  one.  In
 view,  however,  of  the  constraint  of
 resources  position  of  the  financial  in-
 stitutions  and  the  demands  made  on
 them  by  industries  commanding  a
 higher  priority  it  might  not  be  practi-
 cable  for  the  financia]  institutions  to
 provide  effective  financial  assistance
 to  concerns  engaged  or  proposing  to
 engage  itself  in  the  printing  of  books
 or  newspapers  etc.  Accordinly,  the
 matter  has  been  taken  up  with  the
 Planning  Commission  for  allocating
 higher  priority  to  newspaper  industry.
 The  question  of  including  small  print-
 ing  presses  in  the  term  ‘small  scale
 industrial  unit’  under  Credit  Guaran-
 tee  Scheme  is  slso  under  considera-
 tion.
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 Voting  in  U.N.  General  Assembly  on
 Nuclear  Non-Proliferation  Treaty

 Written  Answers

 625.  ‘SHRI  DHIRESWAR  KALITA
 SHRI  VASUDEVAN  NAIR
 SHRI  HEM  RAJ:
 SHRI  K.  N.  PANDEY:

 ‘Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  abstained  from
 voting  in  U.N.  General  Assembly  on
 the  International  treaty  on  nuclear
 non-proliferation;  and

 (b)  if  so,
 abstaining?

 the  reasons  for  India's

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  :  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  We  abstained  from  voting  on
 a  draft  resolution  which  cammended
 the  Treaty,  because  we  regard  the
 Treaty  as  uvsatisfactory  and  unequal.
 Abstention  is  a  recognised  method  of
 indicating  lack  of  support;  it  is  not
 essential  to  cast  ७  negative  vote.

 Indo-Ceylon  Agreement  of  964

 626.  SHRI  0.  C.  SHARMA:
 SHRI  BEN]  SHANKER

 SHARMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  progress  which  has  been
 made  in  seltling  the  issue  of  persons
 of  Indian  origin  in  Ceylon  in  terms
 of  the  Indo-Ceylon  Agreement  of
 ‘1964;

 (b)  the  details  thereof;  and

 (०)  the  progress  made  in  the  re-
 habilitation  of  the  persons  who  have
 come  over  {o  India?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  J\‘fOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
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 (SHRIMAT]  INDIRA  GANDHI):  (a)
 to  (c).  Public  Notices  were  issued  by
 the  Government  of  India  ‘and  Ceylon
 on  April,  24th,  968  inviting  applica-
 tions  for  Indian|Ceylon  citizenship
 from  persons  covered  by  the  Indo-
 Ceylon  Agreement  of  1964.  A  time-
 limit  of  two  years  ending  30th  April
 970  has  been  fixed  within  which  the
 applications  will  be  entertained,  Since
 the  date  of  the  Agreement  viz,  30th
 October,  ‘1964  upto  30th  June,  1968,
 23,432  persons  covered  by  it  have
 been  granted  Indian  citizenship.  Of
 these  5,542  have  returned  to  India.
 These  repatriates  have  not  applied
 for  any  rehabilitation  benefits  from
 the  Government  of  India.  A  State-
 mient  showing  the  steps  taken  aNd  the
 proposals  under  consideration  for  the
 rehabilitation  of  repatriates  is  attach-
 ed.

 Statement
 l.  Priority  has  been  accorded  tu

 repatriates  from  Ceylon  for  appoint-
 ment  under  the  Central  Government
 through  Employment  Exchanges.

 2.  Upper  age  limit  has  been  relaxed
 to  45  years  (50  years  for  Scheduled
 Castes  and  Scheduled  Tribes)  for  ap-
 pointment  under  Central  Government
 through  the  Employment  Exchanges.

 3.  Upper  age-limit  has  been  relaxed
 by  3  years  and  fee  concessions  have
 also  been  granted  in  respect  of  ap-
 pointments  made  through  compPetitive
 examinations  held  by  the  Union
 Public  Service  Commission.

 4.  Special  Employment  Liaison  Offi-
 ce’s,  appointed  at  Visakhapatnam  and
 Madras,  will  render  employment  as-
 sistance  to  repatriates.

 5.  It  has  been  decided  to  extend  to
 repatriates  from  Ceylon  the  following
 loans  and  concession:—

 (i)  loans  for  carrying  on  a  trade
 or  business  or  profession;

 (ii)  loans  for  construction  of
 houses  and  business  premises;  and

 (iii)  |  educational  concession:
 and  stipends.
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 6.  Possibilities  of  absorbing  planta-

 tion  workers  in  the  existing  planta-
 tions  to  the  extent  possible  are  being
 explored  through  the  United  Planters
 Association  of  Southern  India.

 7.  One.  scheme  for  setting  up  rubber
 plantations  on  8000  acres  in  South
 Kanara  district  in  Mysore  State  has
 already  been  sanctioned.  It  will
 provide  employment  to  2668  workers
 and  cost  of  Rs.  2.75  crores.

 8.  A  scheme  for:rubber  plantations
 on  6000  acres  in  Katchal  Island  has
 also  been  sanctioned.  It  will  provide
 employment  to  about  2400  workers
 and  cost  Rs.  4.50  crores.

 9.  A  scheme  for  resettling  about
 000  families  on  5000  acres  of  agricul-
 tural  land  in  Mysore  at  a  cost  of
 Rs.  97.80  Iakhs  has  been  sanctioned.
 Part  of  the  area  will  be  available  for
 the  resettlements  of  repatriates  from
 Ceylon.

 10.  A  scheme  for  new  tea  plantation
 on  750  acres  of  forest  lands  in  Nilgiris
 district  (Madras)  has  been  sanctioned
 at  a  cost  of  Rs.  92.7l  lakhs.  This  will
 provide  employment  to  800  workers.

 ll.  Proposals  for  setting  up  more
 tea,  rubber  and  coffee  plantations  in
 Madras,  Mysore  and  Andhra  Pradesh
 States  are  under  examination.  Efforts
 are  also  being  made  to  locate  agricul-
 tural  land  for  resettlement  of  repatri-
 tates  and  to  set  up  industries  for  pro-
 viding  employment  to  them.

 Expansion  of  Television  Centres

 627.  SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  S.  A.  AGADI:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Minister  of  Fin-
 ance  have  examined  the  proposal  for
 the  expansion  of  television  envisag-
 ing  the  setting  up  of  Television  Cen-
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 tres  at  all  State  capitals  as  well  as
 towns  with  a  population  of  over
 5,00,000;

 (b)  if  so,  with  what  results;  and

 (c)  the  stage  at  which  the  matter
 stands  at  present?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  matter’
 is  still  under  consideration.

 British  India  Corporation

 628.  SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state:

 (a)  whether  his  Ministry  has  been
 asked  by  the  Ministry  of  Industrial
 Development  and  Company  =  Affairs
 to  take  over  the  management  of  the
 British  India  Corporation  because  of
 the  growing  losses:  incurred  by  it;

 (b)  if  so,  the  reaction  of  his  Minis-
 try  thereto;  and

 (c)  the  losses  incurred  by  the  Bri-
 tish  India  Corporation  during  1967-
 68?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  A  proposal  was
 made  recently  by  the  Ministry  of  In-
 dustrial  Development  &  Company
 Affairs  to  the  Ministry  of  Defence
 suggesting  that  the  latter  may  take
 over  the  responsibility  for  adminis-
 tering  the  interests  of  Government  as
 a  shareholder  in  the  British  India
 Corporation.

 (b)  The  proposal  is  under  conside-
 ration.

 (c)  It  is  undertood  that  the  Cor-
 poration  sustained  a  loss  of  Rs.  30.74
 lakhs  during  1967.
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 Second  Unit  of  Bharat  Electronics
 Limited

 SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:
 Will  the  Minister  of  DEFENCE  be

 Pleased  to  state:

 629.

 (a)  whether  any  decision  has  been
 taken  on  the  location  of  the  second
 unit  of  |  Bharat  Electronics  Limited
 for  manufacture  of  electronic  equip-
 ment;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  steps  being  taken  in  the

 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  to  (c).
 No  Sir.  The  matter  is  still  under  con-
 sideration.

 Shortfall  in  1967-68  Plan  Target

 SHRI  K.  M.  ABRAHAM:
 SHRI  MOHAMMAD  ISMAIL:
 SHR]  A.  K.  GOPALAN:
 SHRI  K.  RAMANTI:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  PRIME  MINISTER  be

 pleased  to  state:

 630.

 (a)  whether  it  is  a  fact  that  there
 has  been  a  shortfall  in  the  Plan  target
 during  1967-68;

 (b)  if  so,  the  extent  of  the  shortfall
 and  reasons  therefor;

 (c)  whether  the  Planning  Commis-
 sion  have  made  any  assessment  of  the
 shortfall;  and

 (d)  if  so,  the  findings  thereof?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMAT]  INDIRA  GANDHI):  (a)
 to  (d).  A  detailed  review,  which  will
 include  the  required  information,  will
 be  given  in  the  Annufal  Progress  Re-
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 port  for  1967-68,  and  will  be  laid  on
 the  Table  of  the  House  when  ready.
 The  progress  during  the  year  ‘1967-68
 has  been  reviewed,  to  the  extent  pos-
 sible,  in  the  document  on  the  Annual
 Plan,  1968-69,  which  is  currently
 under  print  and  will  be  shortly  teid
 on  the  Table  of  the  House.

 Military  Bases  in  Indian  Ovean
 631,  SHRI  VASUDEVAN  NAIR:

 SHRI  INDRAJIT  GUPTA:
 SHRIMAT]  TARKESHWARI

 SINHA:
 SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  the  U.K.
 and  U.S.A.  are  going  ahead  with  their
 plan  to  set  up  a  chain  of  military
 pases  in  Indian  Ocean  despite  India’s
 protest  against  the  plan;  and

 (b)  if  so,  the  further  steps  which
 Government  propose  to  take  to  see
 that  the  Indian  Ocean  area  is  kept
 free  from  military  bases?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  Both  the  Governments  of  the
 U.K.  and  U.S.A.  have  denied  this,  and
 in  November  1967,  the  British  Gov-
 ernment  announced  that  they  had  de-
 cided  to  drop  their  plans  at  Aldabra
 as  a  post-devaluation  measure.

 Government  has  expressed  to  the
 British  Government  from  time  to
 time  its  concern  in  regard  to  their
 reported  plans  and  is  also  in  touch
 with  various  countries  interested  in
 this  matter.  The  situation  is  kept
 under  constant  review.

 Talks  with  Nagas

 632.  SHRI  GEORGE  FERNAN-
 DES:

 SHRI  S.  M.  BANERJEE:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
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 (a)  whether  Government  still  pro-
 pose  to  continue  their  talks  with  the
 Naga  hostiles  in  the  light  of  the  many
 truce  violations  indulged  in  by  the
 Naga  rebels;

 (b)  if  so,  with  what  purpose;

 (c)  whether  it  is  a  fact  that  the
 Chief  Minister  of  Nagaland  has  expres-
 sed  his  opposition  to  the  continuance
 of  any  more  parleys  with  the  rebel
 Nagas;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  There
 is  no  proposal]  to  hold  talks  with
 the  Underground  at  present.

 (b)  to  (d).  Do  not  arise.

 Cellaboration  between  Nagas  and
 China  and  Pakistan

 SHRI  GEORGE  FERNAN-
 DES:

 SHRI  YAJNA  DATT
 SHARMA:

 SHRI  R.  K.  SINHA:
 SHRI  SITARAM  KESRI:
 SHRI  M.  L.  SONDHI:
 SHRI  HEM  RAJ:

 633.

 SHRI  B.  K.  DASCHOW-
 DHURY:

 SHRI  C.  छू.  BHATTACHA-
 RYYA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  _in-
 formation  about  closer  collaboration
 between  the  Naga  hostiles  and  China
 and  Pakistan  in  recent  months;

 (b)  whether  protests  have  been
 lodged  with  the  Chinese  and  Pakis-
 tani  Governments  against  their  inter-
 ference  in  India’s  internal  affairs;

 (c)  if  so,  to  what  effect;  and

 (a)  if  not,  why?

 3006

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir.

 (b)  to  (d).  A  protest  was  lodged
 with  the  Government  of  the  Peoples’
 Republic  of  China  on  9th  June,  1968.
 No  reply  from  the  Government  of
 the  Peoples’  Republic  of  China  has
 been  received  so  far.

 As  for  Pakistan,  the  House  was  in-
 formed  on  8th  May  earlier  this  year
 in  response  to  Unstarred  Question
 No.  30770  that  a  protest  was  lodged
 with  the  Government  of  Pakistan  on
 6  August,  967  and  that  the  Govern-
 ment  of  Pakistan  had  denied  the
 charges.

 Pak.  Military  Strength

 SHRI  GEORGE  FERNAN-
 DES:

 SHRI  KANWAR  LAL
 GUPTA:

 SHRI  T.  P.  SHAH:
 SHRI  H.  AJMAL  KHAN:

 Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 634.

 (a)  whether  Government  have
 made  an  assessment  of  Pakis-
 tan’s  overall  military  strength  in  the
 light  of  her  aquiring  newer  and  more
 sophisticated  weapons  from  the
 western  countries  and  from  China;

 (b)  if  so,  how  it  compares  with
 the  position  that  prevailed  during  the
 985  conflict  with  Pakistan;

 (c)  whether  it  is  a  fact  that  the
 U.SS.R.  has  been  selling  military
 hardware  to  Pakistan  in  recent
 months;  tnd

 (d)  if  so,  whether  Government  have
 made  representations  to  the  Govern-
 ment  of  U.S.S.R.  of  the  adverse  effects
 of  such  sale  on  the  delicate  military
 situation  on  the  sub-continent?
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 -THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Yes,
 Sir.  This  is  a  normal  process.

 (b)  Since  the  965  conflict,  Pakistan
 has  virtually  doubled  its  field  force
 in  the  Army,  doubled  the  _  strength
 of  combat  aircraft  and  is  adding  to
 its  fleet  a  number  of  submarines.
 ‘There  has  also  been  a  step-up  in  the
 size  of  para  military  forces.

 (c)  Government  are  aware  of  the
 supply  of  items  like  jeeps,  military
 trucks  and  helicopters  to  Pakistan  by
 the  USSR.  A  statement  has  been
 made  in  the  House  on  the  22nd  July
 on  the  decision  of  the  USSR  to  supply
 military  equipment  to  Pakistan.

 (d)  Yes,  Sir.

 Staff  Artistes  of  A.LR.

 635.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  terms  of  contract
 and  the  conditions  of  service  of  the
 staff  artistes  employed  by  the  All
 India  Radio  have  been  finalised;

 (b)  if  so,  the  details  thereof;

 (ec)  whether  there  are  any  out-
 standing  demands  made  by  the  AIR.
 Broadcasters  and  Telecasters  Guild
 that  are  yet  to  be  settled;  and

 (d)  if  so,  what  are  they  and  what
 are  the  reasons  for  the  delay  in  set-
 tling  them?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  Orders
 about  giving  long-term  contract  upto

 -the  age  of  55  years  to  Staff  Artistes,  in
 place  of  5  years  renewable  contract,
 were  issued  on  the  7th  May,  1968.  A
 copy  of  the  orders  is  placed  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-405/68).

 हि  4g)  and  (d).  Some  more  demands
 of  ‘the  Staff  Artistes  are  under  ex-

 aminatien..  Jn  fact  the  whole  question
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 of  Staff  Artistes’.  set-up  of  AIR  is
 being.  reviewed.  This  is  a  complicated

 matter  which  involves  other  catego-
 -ries  of  programme  staff  also,  and  its
 examination  wil]  take  some  time..

 India  House  in  Gangtok

 636.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Residency  at  Gangtok  has  recently
 been  renamed  as  “India  House”:

 (b)  if  so,  whether  this  was  done
 suo  mofo  or  at  the  Sikkim  Govern-
 ment’s  request;  and

 (c)  the  significance,  if  any,  of  the
 change  in  terms  of  Indo-Sikkimese
 relations?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  The  renaming  was  done  on  thé
 Government  of  India’s  own  initiative
 and  not  at  the  Sikkim  Government’s
 request.  It  was  felt  that  the  new
 name  “Bharat  Bhavan”  Cndia
 House)  was  more  adquately  descrip-
 tive  of  the  fact  that  it  is  the  seat
 of  the  Indian  Representative  in  Sik-
 kim.

 (c)  Relations  between  India  and
 Sikkim  continue  to  be  governed  by
 the  Indo-Sikkim  Treaty  of  1950.

 Declaration  of  Security  against
 Nuclear  Aggression

 SHRI  UMANATH:
 SHR]  A.  K.  GOPALAN:
 SHRI  P.  P.  ESTHOSE:
 SHRI  P.  RAMAMURTI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  delcaration  of

 637.
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 the  United  States,  U.S.S.R.  and  U.K.
 for  immediate  Security  Counci]  action
 to  help  any  non-nuclear  State  against
 which  nuclear  aggression  was  com-
 mitted  or  threatened;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 _THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir;  these  are  unilateral  declara-
 tions  of  intention  to  provide  or  sup-
 port  immediate  assistance  to  any  non-
 nuclear  weapon  State  Party  to  the
 Treaty  on  non-proliferation  of  nuclear
 weapons  that  is  a  victim  of  an  act,  or
 an  object  of  threat,  of  aggression  in.
 which  nuclear  weapons  are  used.

 (b)  The  Government  consider  that
 aggression  with  nuclear  weapons,  or
 the  threat  of  such  aggression,  against
 any  non-nuclear  weapon  State  would
 create  a  situation  in  which  the  Secu-
 rity  Council  would  have  to  act  in  ac-
 cordance  with  the  U.N.  Charter.

 पाकिस्तान  में  हरिजन

 os  शी  निहाल  सिंहः  'य  वंदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 में  हरिजनों  के  साथ  श्रमानवीय  व्यवहार
 किया  जा  रहा  है  झौर  जिसके  परिणामस्वरूप
 6  व्यक्तियों  ने  जम्मू  के  रणधीरपुर  क्षेत्र  में

 शरण  ली  है;  और

 (ख)  यदि  हाँ,  तो  इस  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 प्रधान  मंत्री,  ण  दाक्ति  मंत्र,  योजना
 मंत्रो  तथा  बंद  शिक-कार्य  मंत्री  (अश्रोमती
 इंदिरा  गांधी)  :  (क)  पाकिस्तान  के  दुख
 अल्पसंख्यकों  के  बारे  में  सरकार  को  मालूम
 है,  जिनमें  हरिजन  भो  शामिल  हैं  -  लंकिन

 सरकार  को  पाकिस्तान  से  जम्मू  में  रणधीर-
 पुर  में  i5  व्यक्तियों  के  चले  श्राने  की  खबर
 में  कोई  जानकारी  नहीं  है

 (ख)  भारत  सरकार  ने  समय-समय  पर
 पाकिस्तान  सरकार  का  ध्यान  पाकिस्तान
 में  अल्पसंख्यकों  के  प्रति  भेदभाव  के  बर्ताव
 की  शोर  प्राकृष्ट  किया  है  ।  पाकिस्तान
 सरकार  को  यह  भी  याद  दिलाया  गया  है  कि
 960  की  नेहरू-लियाकत  संधि  के  झंतगंत

 + ध्ल्प  संख्यकों  के  प्रति  उसका  क्‍या  दामित्व
 @  ol

 Setting  up  of  a  Transmitter  at  Karnal

 639.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  any  decision  has  been
 taken  on  the  setting  up  of  a  trans-
 mitter  at  Karnal  in  Haryana;

 (b)  if  so,  what  is  the  decision  and
 when  the  transmitter  is  likely  to  be
 set  up;  and

 (c)  if  not,  the  reasons  for  the  de-
 lay  and  when  a  dec'sion  is  likely  to
 be  taken?

 THE  MINISTER  OF  INFOKMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Draft  Fourth  Plan  for  develop-

 ment  of  broadcasting  includes  provi-
 sion  for  setting  up  a  radio  station  in
 Haryana  State.  The  project  will  be
 implemented  when  adequate  re-
 sources  become  available  and  after
 a  decision  about  the  location  of.  the
 station  has  been  taken.

 Indian  Embassy  in  Peking
 640.  SHRI  P.  N.  SOLANKI:

 SHRI  S.  P.  RAMAMOORTHY:
 SHRI  K.  M.  KOUSHIK:

 Will  the  Minister  uf  EXTERNAL
 AFFAIRS  to  pleased  to  state:

 (a)  the  tota]  number  of  persong  em-
 ployed  in  our  Embassy  in  Peking;
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 (b)  whether  some  Chinese  are  also
 employed  in  our  Embasy  in  Peking;
 and

 (c)  if  so,  the  details  of  Indians  and
 Chinese  employed  there  and  the  posts
 which  are  being  manned  by  the
 Chinese  in  our  Embassy?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  44.

 (b)  Yes,  Sir.

 (०)  (i)  India-based  2
 Chinese  2

 (ii)  posts  manned  by  chinese:
 General  Assistant  —I
 Translator  I
 Typists  —3

 Chauffeurs  —2
 Messengers  —I0
 Boilerman  —!
 Gardener  <I
 Boilermen-cui-

 Gardener  —2

 India’s  relationg  with  China

 642.  SHRI  HIMATSINGKA:  will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  strengthening of  relations  between  Japan  and  China
 not  only  in  the  diplomatic  field  but
 also  in  respect  of  trade  and  commerce; and

 (b)  if  so,  the  steps  which  have  been
 taken  by  Government  to  prevent  isola-
 tion  of  India  in  respect  of  her  relations with  China  which  continue  to  be  hos-
 tile?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
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 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  While  the  ex-
 isting  trade  arrangements  between
 Japan  and  the  Peoples’  Republic  of
 China  were  renewd  recently,  Govern-
 ment  are  not  aware  of  any  significant
 developments  amounting  to  strengthen-
 ing  of  diplomatic  relations  between  the
 two  countries.

 (b)  In  view  of  the  cordial  political,
 economic  ang  cultura]  relations  be-
 tween  India  and  Japan,  the  question
 of  India’s  isolation  in  the  context  of
 Sino-Japanese  activities  does  not  arise.

 Commerce  Broadcasts  by  A.I.K.

 643.  SHRI  HIMATSINGKA:
 SHRI  S.  A.  AGADI:

 Wil]  the  Mintsier  of  INFORMATION
 AND  BROADCASTING  be  pleased  ६0
 state:

 (a)  whether  the  Al]  India  Radio
 has  extended  its  commercia]  Broad-
 casts  services  to  Calcutta,  Delhi  and
 Madras;

 (b)  if  so,  from  which  dates;

 (c)  the  details  of  the  commercial
 broadcasting  programmes  for  the
 different  stations  of  the  AIR;

 (d)  the  other  Stations  to  which  these
 broadcasts  are  proposed  to  be  extend-
 ed;  and

 (e)  the  likely  income  during  the
 current  year  on  account  of  the  intro-
 duction  of  these  broadcasts?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  At  present  commercial]  advertise-
 ments  are  broadcast  as  spot  announ-
 cements  in  the  Vividh  Bharati  Service
 from  Bombay,  Poona  ang  Nagpur.  sta- tions  only.  Sponsored  commerciaj  pro-
 grammes  are  not  broadcast.



 Jor3  Written  Answers  SRAVANA  2,  890  (SAKA)  Written  Answers  jo!
 (d)  Calcutta,  Delhi,  Madras,  Ah-

 medabad,  Kanpur-Lucknow,  Hydera-
 bad  and  Bangalore.

 (e)  About  Rs.  90  lakhs  (gross)  in-
 cluding  income  from  the  existing  ser-
 vice  at  Bombay.

 Commonwealth  Prime  Minister’s
 Conference

 644.  SHRI  HIMATSINGKA:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRIMATI  SUSHILA

 ROHATGI:
 Will  the  Minister  of  EXTERNAL

 AFFAIRs  be  pleased  to  state:

 (a)  whether  India  has  decided  to
 attend  the  Commonwealth  Prime
 Ministers’  Conference  to  be  held  late:
 this  year  possibly  in  October;

 (b)  if  so,  what  will  be  the  venue
 of  the  saiq  meeting  and  what  are  the
 likely  issues  to  be  discussed  therein;
 and

 (c)  whether  Government  nave  pro-
 posed  any  specific  issues  to  be  vut  on
 the  agenda  of  the  meeting  ind  if  so,
 the  details  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  OND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).  At  a
 recent  meeting  of  Commonwealth  re-
 presentatives,  there  was  a  general  con-
 sensus  that  the  next  Commonwealth
 Prime  Ministers  Conference  should  be
 held  from  7th  to  l5th  January  1968,
 in  London.  It  is  our  present  intention
 to  participate  in  the  Conference.

 2,  The  Agenda  has  not  yet  been
 finalised.  The  discussions  relating  to
 the  Conference  were  informal  and
 confidential.  It  is  not  customary  to
 publicise  the  agenda  in  advance.

 New  Delhi—Washington—Moscow  Hot
 Line

 645.  SHRI  A.  K.  GOPALAN:
 SHRI  VISWANATHA  MENON:
 SHRI  P.  RAMAMURTI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  recommenda-
 tion  made  by  the  Institute  of  Defence
 Studies  and  Analysis  that  a  hot  line
 from  New  Delhi  to  Washington  and
 Moscow  is  a  necessary  component  of
 the  strategy,  India  needs  to  evolve  to:
 counter  China’s  nuclear  capability;

 (b)  if  so,  the  details  of  recoimmenda-
 tions  made  by  the  saig  Institute:  and

 (c)  the
 thereto?

 reaction  of  Government

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (9)  No
 recommendation  hag  been  made  by  the
 Institute  for  Defence  Studies  and
 Analysis,  New  Delhi,  but  this  sug-
 gestion  has  been  made  by  the  author
 in  a  contributed  paper  entitled:  “A
 Strategy  for  India  for  a  Credible  Pos-
 ture  against  a  Nuclear  Adversary”.
 published  by  the  Institute.

 (b)  and  (c).  Certain  views  regarding
 nucrear  strategy  for  Indig  have  been
 expressed  in  the  above  paper.  These
 are  merely  the  persona]  opinions  of
 the  author  of  the  paper.  The  House  is
 fully  aware  of  the  views  of  the  Gov-
 ernment  on  the  question  of  nuclear
 disarmanent  and  production  of  nuc-
 lear  weapong  by  India.

 Non-aligned  Summit  Meeting

 646.  SHRI  CHANDRA  SHEKHAR:
 SHRI  CHINTAMANI

 PANIGRAHI:
 SHRI  SURENDRANATH

 DWIVERY:
 SHRI  B.  N.  SHASTRI:
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 SHRI  BEDABRATA  BARUA:
 SHRI  Y.  A.  PRASAD:
 SHRI  D.  N.  DEB:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  preparations  have
 started  for  holding  a  non-aligned  sum-
 mit  meeting  next  year;

 (b)  whether  the  venue  and  agenda
 of  the  meeting  have  been  dovded:
 and

 (c)  the  countries  which  are  likely  to
 participate  in  the  meeting?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  ic).  The
 Government  of  India  have  been  in
 touch  with  several  non-aligned  Gov-
 ernments.  Their  general  reaction  is  in
 favour  of  another  conference  of  non-
 aligned  countries,  and  that  the  arrange-
 ments  for  it  should  be  discus-
 seq  and  settled  at  a  preparatory  meet-
 ing  of  the  part  cipants  of  the  lasi  non-
 aligned  conference  at  Cairo.  The  in-
 tention  is  that  the  preparatory  meet-
 ing  should  discuss  the  agenda,  venue
 und  date  of  the  conference  as  well  as
 the  criteria  for  participation.

 U.S.  arms  for  Pakistan

 647,  SHRI  RAMAVTAR
 SHASTRI:

 SHRI  RABI  RAY:

 Will  the  Minister  of  EXTERNAI
 AFFAIRS  be  pleased  to  staie:

 (a)  whether  it  is  a  fact  that  U.S.A.
 still  continues  to  supply  arms  and
 equipment  to  Pakistan  either  directly
 or:  through  third  parties;

 (b)  if  so,  the  ‘types  of  arms  and
 equipments  supplied  to  Pakistan
 either  directly  or  indirectly  since  Sep-
 tember,  965  and-the  quantity  and
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 value  of  such  supplies;

 (c)  whether  India  has  protested  to
 U.S.A,  against  the  supply  of  arms  te
 Pakistan;  and

 (d)  if  so,  the  reply  which  hag  been
 received  by  Government  from  the  U.S.
 authorities?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMA'TI
 INDIRA  GANDHI):  (a)  ang  (b).  The
 U.S.  policy  of  arms  sales  to  Pakistan
 tayyta  07  pjos  eq  ued  sure  छाप)  Japu-,
 country  on  a  case-by-case  basis.  The
 cagounouut  say}  Aq  Paping  st  etpuy  pur
 “L96T  TWady  jo  4yoafqns  eur  UO  yUuaU U.S.  Government  is  understoud  to
 have  authoriseq  the  sale  of  100200
 Patton  tanks  through  certain  European
 countries  to  Pakistan  but  later  there
 was  a_  hitch  ang  these  <upplies
 do  not  seem  to  have  materialised  so
 far.  Since  the  Indo-Pakistan  conflict  of
 1965,  so  far  as  we  are  aware,  the
 quantity  and  value  of  U.S.  arms
 sales  to  Pakistan  has  not  been  very
 considerable.

 (c)  and  (d).  We  are  consta:iiy  in
 touch  with  U.S.  Government  on  the
 sale  of  arms  to  Pakistan.  We  have
 told  the  American  Government  that
 such  arms  supplies  are  of  scrious  con-
 cern  to  Us  since  Pakistan  continues  to
 occupy  a  part  of  Indian  territory  and
 to  refuse  to  agree  to  the  renunciation
 of  the  use  of  force.

 Conference  of  Non-nuclear  Weapon
 States

 648.  SHRI  RAMAVTAR  SHASTRI:
 Wil]  the  Minister  of  EXTERNAL  AI-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  U.N.  is  shortly
 convening  a  Conference  of  non-pur-
 lear  weapon  States;

 (b)  if  so.  the  agenda  of  the  proposed
 Conference;  ang

 (०)  whether  India  is  participating  in
 the  Conference?
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 ‘THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNNG  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 tb).  A  copy  of  the  provisional  agenda
 is  placed  on  the  table  of  the  House.
 :Placed  in  Library.  See  No.  LT-406/
 4B).  It  will  be  finalised  at  the  Con-
 yerence.

 (c)  Yes,  Sir.

 Commonwealth  Peace  Keeping  Force
 in  Nigeria

 649.  SHRI  K.  LAKKAPPA:
 SHRI  RAMAVTAR  SHASTRI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  U.K.  has  mooted  the
 -dea  of  sending  a  Commonwealth
 Peace-Keeping  Force  to  Nigeria;

 (b)  whether  India  has  been  asked
 ‘a  contribute  to  the  proposed  Peace-
 Keeping  Force  in  Nigeria:  and

 ‘¢)  if  so.  Government's  reaction
 inereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  During  discus.
 sions  among  the  British  Government,
 ine  Commonwealth  Secretariat  and  the
 Nigerians  regarding  the  hostilities  in
 Nigeria,  it  is  understood  that  the  ques-
 tion  of  4  Commonwealth  Peace-Keep-
 ing  Force  has  been  considered.

 (b)  We  have  not  been  approached
 by  the  Negerian  Federal  Government
 so  far,  although  both  the  Common-
 wealth  Secreaary-General  and  _  the
 British  Government  have  made  infor-
 mal  soundings  in  this  matter.

 (c)  The  Government  is  of  the  yiew
 that  the  very  first  thing  is  for  a
 ceasefire  to  be  agreed  upon  by  the
 parties  concerned.  We  can  consider
 the  proposal  only  at  an  appropriate
 stage  when  both  the  parties  agree  to

 a  ceasefire  and  make  definite  propo-
 sals  asking  for  our  help  and  co-dpera-
 tion.

 पेरिस  में  वियतनाम  शान्ति  बार्ता

 श्री  रामावतार  शर्मा:  -

 श्री  शिवकुमार  धास्‍्त्रो  :
 डा०  सूर्य  प्रकाश  पुरी  :
 श्री  प्रकादवीर  शास्त्री  :
 क्री  म०  ला०  सोंधी  :
 श्री  वि०  ना०  शास्त्री:
 श्री  य०  Wo  प्रसाद  :
 श्री  धीरेन्द्रनाथ  देव  :

 650.

 क्या  बंदेधिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पैरिस  में  हो  रही  वियतनाम
 शन्ति  वार्ता  के  सम्बन्ध  में  श्रवः  तक  क्‍या
 अग्रेतर  प्रगति  हुई  है;  और

 (ख)  क्‍या  सरकार  इस  समस्या  के

 शान्तिपूर्ण  हल  के  लिये  कोई  'बिशेत्र  प्रयत्न
 कर  रही  है  ?

 प्रधान  मंत्री,  ण  शक्ति  मंत्री,  योजना
 मंत्री  तथा  बंदेशिक  कार्य  मंत्री  (श्रीमती
 इंदिरा  गांधी  ):  (क)  भ्रौर  (ख)  भ्रमरोका  और
 डी०  ारत  वी०  एन०  के  प्रतिनिधि  श्रभी
 तक  पेरिस  में  श्रपनी  बातचीत  कर  रहे  हैं  ।
 लगता  है  कि  इस  बातचीत  के  कारण  दोनों
 पक्षों  को  एक  दूसरे  का  दृष्टिकोण  बहुत
 नज़दीक  से  समझने  में  सहायता  मिली  है;
 भले  ही  इस  संघर्य  की  बुनियादी  समस्याप्रों
 के  संबंध  में  कोई  श्रधिक  प्रगति  हुई  दिखाई
 न  देती  हो  ।  भारत  सरकार  सभी  संबंधित
 पक्षों  से  संपर्क  बनाए  हुए  है  ।

 Crash  of  LA.F.  Dakotas

 652,  SHRI  JYOTIRMOY  BASU:  Will
 the  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  it-is  a  fact  that  two
 LA.F.  Dakotas  crasheq  due  to  sub-
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 Standard  fuel  sometime  in  February.
 ‘1988;

 (b)  whether  these  Dakotas  were
 fuelled  by  A.T.F.  (Av.  Turbine)  pro-
 duced  and  supplieq  by  the  Indian  Oil
 Corporation  Ltd.,  Barauni  ‘efinery;
 and

 (c)  whether  the  two  Dakotas  were
 Kanpur  based?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  No,  Sir.

 (b)  ond  (c).  Do  not  arise.

 North  Vietnam’s  reported  support  to
 Pakistan  on  Kashmir

 653.  SHRI  RANJIT  SINGH:
 SHRI  KAMESHWAR  SINGH:
 SHRI  JAGANNATH  RAO

 JOSHI:
 SHRI  BAL  RAJ  MADHOK:
 SHRI  NARAIN  SWARUP

 SHARMA:
 SHRI  ATAL  BIHARI  VAJPAI:
 SHRI  SHARDA  NAND:
 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  sometime  in  May,  1968,
 while  speaking  at  Lahore,  an  envoy
 of  North  Vietnam  stateq  that  North
 Vietnam  fully  supported  Pakistan’s
 stand  on  Kashmir;  and

 (b)  if
 thereto?

 so,  Governments  _  reaction

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Government
 have  seen  newspaper  reports  to  this
 effect.

 (b)  We  have  spoken  to  the  Consul
 General  of  North  Vietnam  as  well]  as
 taken  up  the  question  at  Hanoi.  The
 Consul  General  said  that  his  under-
 standing  was  that  India  and  Pakistan
 shoulg  settle  the  question  amicably.
 But  we  are  awaiting  the  North  Viet-

 namese  official  reply  to  our  query.
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 Mini  Hollywood  Studio  in  Rupar
 (Punjab)

 655.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  same
 Bombay  film  producers  have  agreed  to
 establish  a  mini-Hollywoog  studio  at
 Rupar  in  Punjab  at  the  instance  of  the
 Punjab  Government;

 (b)  whether  the  Punjab  Govern-
 ment  have  asked  for  Centra]  Assis-
 tance  for  the  purpose;  and

 (c)  if  so,  the  amount  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir,  according
 information  received  from  the  State
 Government.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 किया  से  भारतंयों  का  निकाला  माना

 656.  ओर  शिवकुमार  ास्त्री  i
 To  सूर्य  प्रकाश  पुरी  :
 ओर  प्रकाशवोर  शास्त्री  :
 शी  रामावतार  शर्मा  :

 क्या  वेदेशिक-कार्य  मंत्री  यह  बताने
 की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  केनिया  से  ब्रिटिश  मूल  वाले
 भारतीयों  को  अभी  भी  निकाला  जा  रहा  है;

 (@)  क्‍या  यह  सत्र  है  कि  इन  लोगों  ने
 सरकार  को  कुछ  ज्ञापन  भ्रथवा  पत्र  भेजे  है
 जिनमें  उन्होंने  भ्रपनी  कठिनाइयों  का  उल्लेख
 किया  है;  और

 (ग)  यदि  हाँ,  तो  इस  बारे  में  सरकार
 ने  क्‍या  प्रयत्न  किये  हैं  शौर  इनमें  कया  सफलता

 मिली  है  ?
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 प्रधान  संत्र,  झणु  शाक्ति  मंत्री,  योजना
 मंत्री  तथा  बेदेशिक-कार्य  संत्रो  (ओमती
 इन्दिरा  गांधो):(क)  जी  नहीं  |  इस  समय
 इन  लोगों  का  कीनिया  से  कोई  भो  निष्क्रमण
 नहीं  हो  रहा  है  |

 (@)  हमको  व्यक्तियों  और  संस्थाग्रों
 मे  पत्र  और  ज्ञापन  प्राप्त  हुए  हैं  जिनमें  भारत
 मे  स्थायी  आधार  पर  प्रवेश  प्राप्त  करने  का
 किशेष  अआ्राग्रह  किया  गया  है  |

 (ग)  भारत  सरकार  ने  मानवतापूर्ण
 अनुग्रहपूर्ण  कारणों  से  कुछ  ब्रिटिश  पासपोर्ट-
 धारी  परिवारों  को  भारत  में  स्थायी  निवास
 को  लिए  झाने  की  अनुमति  पहले  ही  दे  दी  है  ।

 दुसरे  बहुत  से  लोगों  के  मामले  श्रभी  तक
 विचारधोन  हैं  ।

 China  as  a  Nuclear  State

 657.  SHRI  M.  L.  SONDHI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  China  would  be  recog-
 nised  as  a  Nuclear  State  under  the
 terms  of  Non-proliferation  Treaty  and
 has  by  implication  a  privileged  status;

 tb)  whether  any  assurances  have
 been  given  to  India  that  Nuclear
 Powers  wil]  take  steps  to  decrease
 their  stockpile  or  at  least  not  increase
 them;  and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  China  is  a
 “nuclear  weapon  State”  with  reference
 to  the  Treaty,  as  it  had  exploded  a
 nuclear  explosive  device  prior  to  Ist
 January  1967.

 {b)  No,  Sir.
 (ce)  Does  not  arise.
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 India’s  policy  on  Tibet

 658.  SHRI  M.  LL.  SONDHI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  widespread  international  can-
 cern  for  the  Tibetan  people  whose
 suffering  and  hardships  have  increased
 following  the  eruption  of  hostilities
 between  the  different  factions  of  the
 occupying  Chinese  forces  in  Tibet;

 (b)  whether  Government  have  re-
 vieweg  their  policy  on  the  Tibet  ques-
 tion  at  the  United  Nations  in  the  con-
 text  of  new  developments;  and

 (c)  whether  Government  propése  to
 take  any  initiative  to  bring  the  Tibet
 question  before  the  next  Session  of
 the  U.N.  Genera]  Assembly?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  and  (c).  This  question  is  re-
 ceiving  consideration.

 Token  strike  by  Alj  India  Defence
 Employees’  Federation

 659.  SHRI  5.  M.  BANERJEE:  Wilt
 the  Minister  of  DEFENCE  be  pleused
 to  state:

 (a)  whether  Al]l  India  Defence  Em-
 ployees  Federation  has  given  a  call  for
 a  token  strike  in  August,  1968;

 (b)  if  so,  what  are  their  demands;
 and

 (c)  the  steps  taken  by  Government
 to  meet  their  demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHHI
 M.  R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  iaid  on
 the  Table  of  the  House.
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 The  main  demands  of  the  Ajj  India
 Defence  Employees’  Federation  for  its
 proposed  token  strike  on  6-8-l968  are:

 (i)  Revival  of  the  Permanent  Ne-
 gotiating  Machinery  in  the
 Ministry  of  Defence.

 (ii)  Stoppage  of  Retrenchment

 (iii)  Increase  in  D.A.  ete.

 (iv)  No  retirement  of  Government
 employees  at  the  age  of  50  or
 after  25  years  of  service.

 (v)  Need-based  minimum  wuge.

 2.  The  position  in  respect  of  each  of
 the  above  demands  is  as  follows:—-

 (i)  Revival  of  the  Permanent  Ne-
 gotioting  Machinery  in  the  Ministry

 of  Defence,

 Government  had  given  careful  con-
 sideration  to  the  Federation’s  den:and.
 Government  are  of  the  view  that  there
 should  be  no  need  to  revive  the  Per-
 manent  Negotiating  Machinery,  How-
 ever,  as  the  Federation  were  very  an-
 xious  that  the  Permanent  Negotiating
 Machinery  should  be  revived,  at  least
 in  some  informa]  manner,  Government
 have  agreed  to  hold  informal  discus-
 sions  on  the  Agenda  of  the  meetings
 of  the  Departmenta]  Council]  of  the
 JCM  with  the  representatives  of  the
 Federation  a  few  days  ahead  of  the
 date  fixed  for  the  Departmental
 Council  meetings.  Such  discussions
 will  be  held  only  at  the  level  of  the
 Ministry.  The  facility  to  have  joint
 informa]  discussions  with  the  repre-
 sentatives  of  the  Federation  would  be
 conditional!  on  the  All  India  Defence
 Employees’  Federation  agreeing  to
 join  the  JCM  scheme  at  all  levels.

 Gi)
 No  large-scae  retrenchment  in  the

 Defence  installation  is  contemplated
 or  8  likely  to  take  place  in  the  near
 future  Due  to  normal  changes  such  as
 reductiori  in  Eastablishment,  replace-
 ment  of  civilians  on  arrival  cf  trained
 combatants,  etc.  a  few.  hundred  civi-

 Stoppage  of  Retrenchment
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 lian  employees  in  the  Air  Force  Esta-
 blishment  were  likely  to  be  rendered
 surplus,  The.  retrenchment  of  such
 surplus  staff  in  the  Air  Force  has,  how-
 ever,  since  been  stapped.-

 (iii)  Increase  in  2.4.
 (iv)  No  retirement  of  Governmeat

 employees  at  the  age  of  50  or
 ajter  25  years  of  sertice

 (v)  Need-based  minimum  wage
 These  are  general  issues  pertainins

 to  all  Central  Government  emvtoyess
 Tt  will  not,  therefore,  we  puss  ble  for
 the  Defence  Ministry  to  take  ai  yn:
 lateral  decision  in  these  matters.

 Interview  with  Mother  Teresa  by
 B.B.C.

 660.  SHRI  5.  M.  BANERJEE:  Wi!
 the  Minister  of  EXTERNAL  AFFA  TRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  a  B.B.C,  broadcast,  it  was  stat-
 ed  that  according  to  the  information
 available  to  Mother  Terreassa  about  44
 ‘per  cent  of  the  women  in  Calcutta  live
 on  prostitution;

 (b)  when  this  broadcast  was  made;

 (c)  whether  any  protest  has  been
 lodged;  and

 (d)  if  so.  with  what  results?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Iq  is
 understood  that  on  the  l2th  of  May.
 968  the  BBC  broadcast  a  religious
 programme  about  the  work  of  Mother
 Teresa  in  Calcutta,  in  the  course  of
 which  the  narrator  is  reported  to  have
 made  this  statement,  However  this
 statement  was  not  made  on  the  basis
 of  information  given.  by  Mother
 Teresa,

 (e)  and  (d).  The  Mayor  of  Calcuttz
 hag  lodged  a  protest  with  the  BEC.  It
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 is  understood  that  the  BBC  has  sent
 him  ‘an  apology  and  assured  him  that
 the  offensive  portion  wil]  be  deleted
 from  this  programme,  if  it  shouid  be
 repeated  in  future.

 “Pioneers”  in  Border  Roads
 Organisation

 661.  SHRI  Ss.  M.  BANERJEE:  Will
 the  Ministe:’  of  DEFENCE  be  pieased
 to  state:

 (a)  whetier  it  is  a  fact  that
 “Pioneers”  working  in  the  Border
 Road  Organisation  are  paid  a  consoli-
 dated  sum  of  Rs.  90  p.m.;

 (b)  if  so,  whether  this  is  one  of  the
 reasons  fo,  the  non-availability  of
 men  for  the  job;  and

 (c)  the  steps  taken  by  Government
 to  improve  their  wages?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  A  pio-
 neer  is  at  present  paid  a  consolidated
 pay  of  Rs.  90  P.M.  in  cash.  In  addi-
 tion,  during  service  in  specified  areas,
 he  gets  vaitious  concessions  in  kind
 like  free  rations,  accommodation
 etc.  These  concessions  cost  about
 Rs.  75  P.M.

 (b)  No  difficulty  has  been  exper-
 ienced  so  far  in  recruiting  pioneers
 who  are  ul  skilled  personnel.

 (c)  The  question  of  rationalisation
 of  emolumu:nts  of  General  Reserve
 Engineer  Force  subordinate  personnel
 on  consolidated  rate  of  pay  is  under
 examination.

 Field  area  allowance  to  MES.
 vorkers  in  J&K

 662.  -SHR{  5.  M.  BANERJEE:  Will
 the  Ministe  ‘of  DEFENCE  be  pleased
 to  state:

 (a)  whetwer  the  Field  Area  Allow-
 ance  which.was  withdrawn  from  the
 M.ESS.  wor<ers  of  Srinagar  Udham-
 pur  and  Jammu  has  since  _  been
 restored;
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 (b)  if  not,  whether  any  other  Al-
 lowance  has  since  been  sanctioned  and
 given;  and

 (c)  if  not,  the  reasons  for  tne  delay
 in  spite  of  his  assurance  to  the  rer
 presentatives  of  the  All  India  Defence
 Employees’  Federation  who  met  him
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (by,  Those
 non-gazetted  civilians  who  were  in
 receipt  of  field  service  concessions  be-
 fore  Ist  March,  968  have  been  grant-
 ed  an  option  to  draw  either  the  local
 allowances  (i.c.)  compensatory  allow-

 ance,  winter  allow'ance  and  house  rent
 allowance,  where  admissible  under  the
 norma)  rules)  or  free  rations  in  kind
 at  half  the  peace  scale  oy  twelve
 months  with  effect  from  the  Ist  July.
 968  and  another  option  between  the
 local  allowances  and  free  rations  in
 king  at  /4th  of  the  peace  scale  for
 the  next  twelve  months  from  the  Ist
 July,  1969.  The  concession  will  be
 given  on  receipt  of  the  option  from
 the  employees.

 (c)  Does  not  arise.

 Residence  of  Tagore  at  Sahajadpur
 seized  by  East  Pakistan  Government

 663.  SHRI‘.  N.  MAITI:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  thal  the
 historic  residence  of  Rabindra  Nath
 Tagore  at  Sahajadpur  in  the  District  Of
 Pabna  in  East  Pakistan  has  been  seiz-
 ed  by  the  Covernment  of  East  Pakis-
 tan;

 (b)  whether  a  large  number  of
 household  goods  once  used  by  the  poet
 and  his  favourite  library  with  nearly
 3000  chosen  books  in  it  have  aiso  been
 forcibly  taken  possession  of  by  the
 Pakistan  Government  and  display  of
 Tagore-relics  prohibited;

 (c)  whether  the  house  of  Tagore  is
 now  being  used  as  a  Dak  Bungalow
 and  the  drawing  room  of  the  poet  has
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 been  turned  into  a  lavatory  by  the
 Pakistan  Government  officials:

 (d)  whether  such  act  of  sacrilege
 evoked  voluminous  protests  {rom  the
 literatures  of  East  Pakistan;  and

 (e)  if  so,  whether  Government  heve
 lodged  any  protest  with  the  Govern-
 ment  of  Pakistan  in  this  regard  and
 whether  any  efforts  have  been  made
 to  restore  the  sanctity  of  the  historic
 residence  of  Tagore  at  Sahajadpur?

 THE  PRIUAE  MINISTER,  MINISTER
 OF  ATOMI(:  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  G.ANDHI):  (a)  to  (ec).  It  is
 understood  that  “Kacharibari”’,  Tagore
 residence  at.  Sahajadpur,  (East  Pakis-
 tan),  is  beir  g  used  by  the  Government
 of  Pakistan  to  house  the  East  Pakistan
 Revenue  Department.  It  is  further
 understoog  that  the  first  flood  of  the
 house  is  being  used  as  a  Dak  Bunga-
 low.  Some  xewspaper  reports  ronfirm
 that  one  o*  the  rooms  on  the  first
 floor  which  served  as  poet’s  study  is
 being  misuied.  According  to  reports
 published  in  one  of  the  Pakistani
 newspapers,  Tagore’s  residence  is  in
 a  state  of  ‘itter  neglect.  The  roof  of
 the  house  i3  on  the  verge  of  collapse
 and  the  furniture,  furnishings,  porce-
 lain  goods  :ind  other  objects  of  art  are
 cither  damuged,  missing  or  broken.
 Tagore’s  lilrary  of  about  3000  bouks
 is  not  bein;  properly  utilised.

 (d)  One  >f  the  newspapers  of  Fast
 Pakistan  edltorially  deplored  the  neg-
 ligence  of  the  authorities.  Apart  from
 this,  ng  prutests  from  the  literateurs
 of  East  Pakistan  has  come  to  the  notice
 of  the  Government.  The  Government
 are,  however,  aware  of  the  general
 resentment  in  East  Pakistan  over  the
 anti-Tagore  policy.

 (e)  The  Clovernment  of  Eas!  Pakis-
 tan  has  been  asked  to  provide  further
 details  regarding  the  state  of  Tagore’s
 residence.  We  have  not  yet  received
 any  reply  f:0m  the  Pakistan  authorit-
 ies.  No  for:nal  protest  has  been  lodg-

 ed  with  the  Government  of  Pakistan.
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 Open  sale  ef  smalj  arms  manufactured
 by  Ordnance  Factories

 664.  SHRI  ONKAR  LAL  BERWA:
 Wil,  the  Minister  of  DEFENCE  pe
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 smal]  arms  made  in  the  Indian  Ord-
 nance  Factories  will  shortly  be  put  on
 sale  in  the  open  market;  and

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  export  these  arms  also?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  The  2  bore  D.B.B.L.
 shot  gun  manufactured  in  Ordnance
 Factories  has  been  on  sale  in  the
 Market  for  some  time  now.  .22  and
 .35  rifles  manufactured  in  the  Ordn-
 ance  Factories  are  expected  to  be  sold
 in  the  Market  in  about  a  year’s  time—-
 Production  of  Pistols  has  also  heen
 planned  jn  Ordnance  Factories  and  is
 expected  to  be  marketed  in  about  2
 years’  time.

 (b)  Possibilities  of  export  of  shot
 guns  are  being  explored.

 Imported  Transmitters  lying
 unpacked

 665.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 of  the  transmitters  imported  by  A.LR.
 several  yea:'s  ago  are  still  lying  un-
 packed  which  has  resulted  in  damage
 of  the  equipment;  and

 (b)  if  so,  why  these  transmitters
 could  not  be  installed  all  these  years’

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 are  चलचित्र  समिति

 666.  श्रो  ब्लोम  प्रकाश  त्यागी  :.क्या
 सूचना  श्रौर  प्रसारण  मंत्रो  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  पके वाल  चलचित्र
 समिति  के  संगठन  का  श्रध्ययत  करने  के
 लिये  निपुक्त  को  गई  पाँच  सदस्योय  समिति
 ने  उसमें  आमूल  परिवर्तत  करने  का  सुझाव
 दिया  है  जिसमें  इस  प्रतोजन  के  लिए  स्वायत
 निकाय  बनाने  फो  बात  भी  हें;  और;

 (ख)  यदि  हाँ,  तो  कहाँ  तक  और
 किस  निधि  से  TOE  का  इत  सुझावों  को
 कार्यान्वित  जगने  का  विचार  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (भरी  के०
 के०  दाह )*  (क)  प्रौर  (ख).  बाल  चित्र
 सजितत  के  अध्यन  द्वारा  पिवुक्त  अध्ययन
 दल ने  अग्रैत  मे  जिपोर्ट  ह  दी  थी  और  उस  पर
 समिति  को  कार्प का  परिबद्‌  द्वारा
 विचार  किया  जा  रहा  हैं  ।  बाल  चित्र
 समिति  जब  सरकार  का  इत  थार  में  लिखेंगी
 तब  सरकारों  cre  पर  कार्रवाई  का  विचार
 किया  जायेगा

 प्रधान  मंत्री  का  प्रास्ट्रेलिया  का  बोरा

 667.  श्री  श्रोम  प्रकाश  त्यागी  :  क्‍या
 वेबेशिक-कार्य  मंत्र।  यह  बताने  की  कृपा
 करेंगे  दि  :

 (4)  व्या  यह  सच  है  कि  भारतीय
 प्रधान  मंत्रों  के  आस्ट्रेलिया  के  दौरे  के  बाद
 उनकी  तथा  श्रास्ट्रेलिया  के  प्रधान  मंत्री  की
 ओर  से  संपुक्‍्त  विज्ञप्ति  जारी  नहीं  की  गई
 थी;  और

 (ख)  यदि  हाँ,  तो  उसके  क्‍या  कारण
 हैं?

 प्रधान  संत्री,  झ  धाक्षित  मंत्री,  योजना
 संजी  तथा  वेदेशिक  कार्य  मंत्री  (भोमती
 इंदिरा  गांधी  ):  (क)  जी  हाँ  ।
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 (ख)  सम्मिलित  विज्ञप्तियाँ  .  जारी
 करन  के  बारे  में  प्रामतौर  से  नीति  यही  है  कि
 ऐसी  निशप्ति  तभी  जारी  की  जाती  हैं  जब
 कि  आधित्य  देश  की  सरकार  इसे  ज  तक  रना
 चाहती  हो  |

 कीनिया  में  भारतीय

 668.  श्री  झोम  प्रकाश  त्यागी:क्या  वेदे-
 शिक-काय्  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि
 कीनिया  ब्रिटेन  श्र  भ्रन्य  देशों  में  रहने  वाले
 भारतीय  परिवारों  के  मुखियाझ्रों  के  वहां  बस
 जाने  के  फलस्वरूप  वें  धन,  मकान  और
 रोजगार  कीकमी  के  कारण  अपने  परिवारों
 को  अपने  पास  बुबाने  में  भ्रसमर्थ  हैं  ।

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 विचार  इन  परिवारों  को  तब  तक  भारत
 में  रहने  की  अनुमति  देने  का  है  जब  तक  कि
 इन  परिवारों  के  मुखिया  इनको  श्रपने  पास
 नहीं  बुलायें;  शौर

 (ग)  यदि  नहीं,  तो  क्या  सरकार  का
 विचार  कीनिया  की  सरकार  के  साथ  हस
 प्रश्न  पर  विचार  विमर्श  करने  का  है  कि  वहू
 इन  परिवारों  को  तब  तक  कीनिया  में  रहने
 दे  जब  तक  इन  परिवारों  के  मुखिया  उन्हें
 वहां  न  बुला  लें  ?

 प्रषान  मंत्री,  झणु  शक्ति  मंत्री  योजना
 मंत्री  तथा  वेदेशिक  कार्य  मंत्री  (भ्रीमती
 इन्दिरा  गांधी)  :  (१)  जी  हां  ny

 (ख)  हमारी  जानकारी  छे  प्रनुसार,
 अस्तव्यस्त  परिवारों  के  संकट  की  टालने  के
 लिये  ब्रिटिश  सरकार  उन  परिवारों  के  सदस्यों
 को  प्रवेश-पत्र  देने  के  लिए  तैयार  है  जो  पहले
 से  ही  यू०  के०  में  पहुंचे  हुण  अपने  मुखियों
 से  मिलना  चाहते  हैं  ।

 (ग)  प्रश्न  नहीं  उठता  |
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 Nuclear  now-proliferation  Treaty

 669.  SHRI  HARDAYAL  DEVGUN:
 SHRI  B.  N.  SHASTRI:
 SHRI  BEDABRATA  BARUA:
 SHRI  Y.  A.  PRASAD:
 SHRI  D.  N.  DEB:
 SHRI  K.  N.  PANDEY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  the  U.S.A.  and  USSR
 have  effected  a  change  in  the  Nuclear
 Non-proliferation  Treaty  to  create  a
 New  International  body  to  channel
 peaceful  uses  of  nuclear  energy,  nuc-
 lear  explosions  for  engineering  pur-
 poses  and  other  technical  assistance
 connected  with  them;

 (b)  whether  they  have  offered  ade-
 quate  representation  to  n®2n-nuclear
 States  on  such  an  International  Body;
 and

 (c)  if  so,  Government’s  reaction
 thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS’  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).
 Articles  IV  and  V  of  the  Treaty  re-
 produced  below  deal  with  these  mat-
 ters.

 Article  Iv
 l,  Nothing  in  this  Treaty  shal]  be

 interpreted  as  affecting  the  inalienable
 right  of  all  the  Parties  to  the  Treaty
 to  develop  research,  production  and
 use  of  nuclear  energy  for  peaceful
 purposes  without  discrimination  and
 in  conformity  with  Articles  I  and  II
 of  this  Treaty.

 2.  All  the  Parties  to  the  Treaty  un-
 dertake  to  facilitate,
 right  to  participate  in,  the  fullest  pos-
 sible  exchange  of  equipment,  materials
 and  scientific  and  technological  infor-
 mation  for  the  peaceful  uses  of  nuc-
 lear  energy.  Parties  to  the  Treaty  in
 a  position  to  do  8  shall  also  cooperate
 in  contributing  alone  or  together  with
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 other  States  or  international  organisa-
 tions  to  the  further  development  of
 the  applications  of  nuclear  energy  for
 peaceful  purposes,  especially  in  the
 territories  of  non-nuclear-weapon
 States  Party  to  the  Treaty,  with  due
 consideration  for  the  needs  of  the  de-
 veloping  areas  of  the  world.

 Article  V
 Each  Party  to  this  Treaty  under-

 takes  to  take  appropriate  measures  to
 ensure  that,  in  accordance  with  this
 treaty,  under  appropriate  international
 observations  and  through  appropriate
 international  procedures  potential  be-
 nefits  from  any  peacefu]  applications
 of  nuclear  explosions  will  be  made
 available  to  non-nuclear-weapon
 States  Party  to  the  Treaty  on  a  non-
 discriminatory  basis  and  that  the
 charge  to  such  Parties  for  the  explo-
 siive  devices  useq  will  be  as  low  as
 possible  and  exclude  any  charge  for
 research  and  development.  Non-nuc-
 lear-weapon  States  Party  to  the  Treaty
 shall  be  able  to  obtain  such  benefits,
 pursuant  to  a  specia]  international
 agreement  or  agreements,  through  an
 appropriate  international  body  with
 adequate  representation  of  non-nuc-
 lear-weapon  States.  Negotiations  on
 this  subject  shall  commence  as  soon
 as  possible  after  the  Treaty  enters  into
 force.  Non-nuclar-weapon  States
 Party  to  the  Treaty  so  desiring  may
 also  obtain  such  benefits  pursuant  to
 bilateral  agreements,

 (c)  The  Government’s  views  con-
 cerning  this  Treaty  have  already  been
 made  known  to  the  House.

 Supply  of  U.S.  Arms  to  Iran
 670.  SHRI  HARDAYAL  DEVGUN:

 SHRI  DEVEN  SEN:
 SHRI  KANWAR  LAL

 GUPTA:
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  Government  have  ugreed  to  sup-
 ply  modern  arms  worth  600  million
 dollars  to  Iran;
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 (b)  whet'ter  it  is  also  a  fact  that
 arms  that  are  being  discarded  by  Iran
 28  a  result  thereof  are  finding  their
 way  to  Pakistan;  and

 (ce)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAI,  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  According  to
 our  information  Iran  has  approached
 the  United  States  for  a  long-term  loan
 of  600  million  dollars  for  purchase  of
 arms  and  equipment  from  them.

 (b)  and  (c).  Government  -have  no
 information  that  these  arms  are  find-
 ing  their  way  to  Pakistan,

 Development  of  Weapons  by  China

 671.  SHRI  HARDAYAL  DEVGUN:
 SHRI  SHIVA  CHANDRA  JHA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  have  stud-
 ied  the  ‘Paper’  recently  submitted  to
 the  president  of  the  Institute  of  De-
 fence  Studies  and  Analysis  in  which
 it  has  been  pointed  out  that  China  has
 a  lead  over  India  in  weapon  develop-
 ment  and  that  India  will  not  be  in  a
 position  to  deter  China  on  her  own  in
 the  next  8  to  0  years;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Yes,
 Sir.

 (०)  These  are  merely  personal
 opinions  of  the  author  of  the  Paper.
 The  House  is  fully  aware  of  the  views
 of  Government  on  the  question  of
 nuclear  disarmament  and  production
 of  nuclear  weapons  by  India.

 Article  in  “Observer”  London  on
 Nagag

 672.  SHRI  H.  AJMAL  KHAN:
 SHRI  R.  K.  AMIN:
 SHRI  RGHUVIR  SINGH

 SHASTRI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  serious  allegations
 against  members  of  our  armed  forces
 in  N.E.F.A.  have  been  made  in  an
 article  published  in  the  daily  Observer
 of  London  by  its  Special  Correspond-
 ent  Michael  Ross  who  claims  to  have
 spent  a  month  with  the  Nagas  with-
 out  the  knowledge  of  the  Indian  Gov-
 ernment;

 (b)  if  so,  whether  Government's
 attention  has  also  been  drawn  in  this
 regard  to  a  long  speech  published  in
 the  Hindustan  Times  of  the  l8th  Junc,
 968  which  was’  based  on  the
 Observer  article;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).  The
 Government  have  seen  the  article  by
 Michael  Ross  in  the  6th  June,  968
 isue  of  the  “Observer”  which  is  a
 newspaper  published  in  England,  and
 also  the  despatch  published  in  the
 ‘Hindustan  Times”  dated  8h  June,
 1968.

 The  article  contains  quite  a  few
 statements  which  have  not  been  gub-
 stantiated  and  are  even  inconsistent.
 It  is  quite  apparent  that  the  article
 is  biased  in  favour  of  the  Naga
 Underground  and  is  evidently  moti-
 vated  to  bolster  up  their  sagging
 morale.  There  is  no  truth  in  the  alle-
 gationg  against  our  Security  Forces  as
 a  whole.  Some  seven  or  eight  years
 ago  Government's  attention  had  been
 drawn  to  one  or  two  individual  mis-
 demeanours  of  this  kind.
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 Radio  Station  at  Darbhanga

 673.  SHRI  YAMUNA  PRASAD
 MANDAL;  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a).  whether  the  financia]  sanction
 has  been  given  and  other  preliminar-
 jes  for  opening  a  radio  station  at
 Darbhanga  completed;  and

 (b)  when  this  Radio  Station  is  like-
 ly  to  go  on  the  air?

 THE  MINISTER  OF  INFORMA-
 TION  ANI?  BROADCASTING  (SHRI
 K,  K.  SHAH):  (a)  Financial  sanction
 hag  not  been  given,  but  preliminary
 survey  hai  been  made  and  this  pro-
 ject  has  been  includcd  in  the  draft  of
 the  Fourth  Five-Year  Plan.

 (b)  It  is  not  possible  to  give  a  defi-
 nite  indication  at  this  stage.

 Discussion  with  U.S.S.R.  P.M,  on
 Indo-Pak  Relations

 674.  SHRI  SURENDRANATH
 DWIVEDY:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 tate:

 (a)  whether  during  meetings  held
 between  the  Prime  Minister  and  some
 of  the  Cwdinct  Ministers  with  the
 U.S.S.R.  Prime  Minister,  in  the  last
 three  months,  any  discussion  regard-
 ing  Indo-Pakistan  relationship  took
 place;

 (b)  whe'her  it  is  a  fact  that  some
 concrete  proposals  have  been  initiated
 by  the  Us5.S.R.  for  consideration  of
 both  the  countries;  and

 (c)  if  se,
 thereto?

 Government’s  reaction

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (c).  On
 hig  last  visit  to  India  in  Apri]  1968,
 the  Soviet  Prime  Minister  was  in-
 formed  of  “iovernment  of  India’s  con-
 tinued  effc  ts  for  a  step-by-step  nor-
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 malisation  of  Indo-Pakistan  relations
 and  of  Pakistan’s  reluctance  to  co-
 operate  with  us.  Indo-Pakistan  rela-
 tions  have  also  featured  in  the  cor-
 respondence  between  the  Prime  {inis-
 ters  of  India  and  US.S.R.  The  Govy-
 ernment  of  India  have  always  wished
 to  normalise  relations  with  Pakistan
 and  have  in  this  connection  made  cer-
 tain  proposals  to  the  Pakistan  Gov-
 ernment,

 Ban  on  Vietnamese  Publieations

 675.  SHRI  BHOGENDRA  JHA:  Wil!
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  8355  on
 the  24th  April,  968  and  State:

 (a)  whether  Government  have  look-
 ed  into  the  question  of  banning  of  28
 books  on  Vietnam;

 (b)  if  so,  the  result  thereof  and  the
 steps  taken  thereon;

 (c)  if  not,  the  reasons  for  the  delay;
 (d)  whether  Government  propose

 to  withdraw  the  ban  on  the  entry  of
 28  books;  and

 (९)  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  to  (e).  The  publications  have
 not  been  allowed  entry  because  these
 were  being:  imported  in  violation  of
 Government  of  India’s  embargo  on
 the  distribution  of  any  publicity
 material,  through  whatever  media,
 which  is  designed  to  or  may  have  the
 effect  of  creating  ill-feeling  against  a
 third  country,  with  which  India  has
 friendly  relations,  or  which  may  in-
 jure  the  interests  of  the  receiving
 State  internally.
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 Aid  to  Freedom  Fighters  in  South
 ,  Africg  and  Rhodesia

 676.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  0lll  on
 the  8th  May,  968  and  state  the  de-
 tails  of  the  material  aid  rendered  to

 the  freedom  fighters  of  South  Africa
 and  Rhodesia?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Details  regarding
 assistance  rendered  to  the  freedom
 fighters  in  Rhodesia  and  South  Africa
 are  given  below:

 Delhi  Office  of  South  African  National  Congress
 Medicines  and  cloth  etc.  to  freedom  fighters  of  South  Africa

 Medicines,  cloth,  etc.  to  freedom  fighters  of  Rhodesia(ZAPU)

 7967-68  1968-69

 Rs.  Rs:

 67,300  67,700
 10,500

 (under  supply;
 20,500

 (under  supply)

 “ALR.  Stations

 677.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  752  on  7th  April,  968  and
 state  the  number  of  projects  for  set-
 ting  up  stations  of  the  All  India
 Radio  which  are  not  to  be  taken  up
 during  ‘1968-69?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  Seven  projects  for
 setting  up  new  Stations  of  All  India
 Radio,  which  were  proposed  to  be
 taken  up  for  implementation  during
 1968-69,  had  to  be  deferred  due  to
 lack  of  resources.

 Crack  in  Tarapore  Atomic  Power
 Plant

 678.  SHRI  S.  K.  TAPURIAH:
 SHRI  GADILINGANA  GOWD:
 SHRI  C.  K.  CHAKRAPANT:
 SHRI  P.  GOPALAN:
 SHRI  N.  K.  SANGHI:

 Will  the  PRIMB  MINISTER  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  creck
 has  appeared  in  a  pressure  vessel  at
 the  Tarapore  Atomic  Power  Plant;

 (b)  if  so,  the  extent  of  the  damage;
 and

 (c)  whether  this  will  delay  the
 commissioning  of  the  plant  and  the
 loss  that  would  be  entailed  due  to
 delay  in  commissioning?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).
 Yes,  Sir.  Some  hair-cracks  have  beea
 detected  in  some  metal  parts  of  the
 Reactor  Vessels  of  the  Tarapore
 Atomic  Power  Project.  A  _  repair
 programme  ig  being  carried  out  at  it.
 expense  by  International  Genera!
 Electric  Company  to  whom  the  coa-
 struction  of  the  Station  has  been  _en-
 trusted  on  a  turn-key  basis.

 (c)  The  commissioning  of  tiie  plan.
 ig  expected  to  be  delayed  by  about
 4-6  months.

 The  loss  would  include  the  cost  ef
 the  Project  establishment  and  the  ine
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 terest  on  capital  during  the  extended
 period  of  construction  as  well  as  the
 less  of  possible  profits  over  an  equi-
 valent  period.  The  extent  of  ioss
 that  would  have  to  be  incurred  by
 Government  has  not  yet  been  deter-
 mined.

 Rhodesia

 679.  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  further  moves  which  had
 been  made  during  the  last  3  months
 by  the  Indian  Delegations  to  the  U.N.
 Security  Council  and  other  organs  of
 the  U.N.  with  a  view  to  dislodging
 the  minority  Government  headed  by
 Mr.  Ian  Smith  in  Rhodesia  and  what
 was  the  response  of  each  of  the  U.N.
 Organs  thereto;  and

 (vb)  the  measures  which  have  been
 adopted  by  the  various  U.N.  organs
 during  the  last  3  months  to  achieve
 that  end?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).
 India  has  consistenly  urged  the  use  of
 all  necessary  measures,  including  the
 use  of  force  by  the  United  Kingdom
 as  the  administering  power,  to  dis-
 .ndge  the  illegal  Smith  regime  in
 Rhodesia.  When  the  question  was
 considered  by  the  Security  Council  in
 May,  1968,  India  reiterated  its  posi-
 tion  and  censured  the  Governments
 of  Portugal  and  South  Africa  for
 assisting  the  illegal  regime.  The
 Security  Counci]  unnnimously  adopt-~
 ed  a  resolution  approving  the  appli-

 ‘cation  of  comprehensive  mandatory
 economic  sanctions  against  Rhodesia.

 Nationalization  of  Industries  by
 Zambian  Government

 600,.SHRI  s.  K.  TAPURIAH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Zambian  Government  propose  to
 nationalise  most  of  the  industry  in
 that  country;

 (b)  if  so,  the  extent  of  industrial-
 interests  held  by  the  Indians  and  per-
 sons  of  Indian  origin  in  that  country
 and  how  far  these  interests  are  likely
 te  be  affected  by  the  proposed  move;
 and

 (c)  Government’s  reaction  io  this
 move  of  the  Zambian  Government?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.
 However,  ag  a  part  of  Economic  Re-
 forms  the  Zambian  Government  have
 decided  to  acquire  majority  equity  in-
 terest  in  26  foreign  firms  including  a
 chain-store  owned  by  persons  of
 Indian  origin.  Remittances  of  profits
 by  all  foreign  companies  have  been
 restricted  to  50  per  cent  of  the  total
 subject  to  the  maximum  of  30  pe
 cent  of  the  equity  capital.  Non-
 citizen  residents  would  be  permitted
 to  operate  in  only  0  towns  of  Zambia
 and  no  additional  trade  licences  to
 non-citizens  would  be  granted  in  the
 future.  Borrowings  by  non-residents
 have  also  been  restricted.

 (b)  The  new  proposed  measures
 will  not  affect  those  engaged  in  whole-
 sale  trading  or  those  carrying  on  re-
 tail  trade  in  the  first  class  trading
 areas  of  the  ten  designated  towns.
 But  it  will  affect  all  those  traders
 carrying  on  their  business  in  the  rural
 areas  and  in  the  townships  not  in-
 cluded  in  the  prescribed  list  of  ten
 towns.  Apart  from  the  chain-store,
 800  to  000  traders  of  Indian  origin
 practically  all  British  passport  holders
 are  likely  to  be  affected  by  these  res-
 trictions.

 (c)  This  is  an  internal  matter  of
 the  Government  of  Zambia.  The
 Government  of  India,  however,  hope
 that  the  various  reforms  would  not
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 <ause  undue  hardship  to  those  wiio
 will  be  affected.

 Indian  Visitors  to  U.S.S.R.  and
 European  Communist  Countries

 681,  SHRI  T.  P.  SHAH:
 SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  persons  whu
 went  to  U.S.S.R.  and  other  European
 Communist  Countries  from  India  for
 rest  and  treatment  since  lst  Novem-
 ber,  967  to  date  and  the  total  amount
 of  foreign  cxchange  given  to  them;

 (b)  the  number  of  such  persons
 whose  expenses  were  borne  by  the
 Communist  countries  themselves;  and

 (c)  the  names  of  persons  who  made
 several  visits  during  the  above  period
 to  these  countries?

 THE  PRIME  MINISTER,  MINISTER
 ‘OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (ce).  The
 required  information  is  being  coilect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  it  become  avail-
 able.

 Overflying  of  Pak  Jets

 682.  SHRI  BABURAO  PATEL:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  DEFENCE  le
 Pleased  to  state:

 (a)  the  dates  and  number  of  times
 Pakistan’s  Military  aircrafts,  like
 SabreJets  and  Hercules,  used  the
 Lucknow  Bakshi  Ka  Talab  airport  to
 refuel  themselves  or  to  rest  since  the
 air-corridor  between  Dacca  in  East
 Pakistan  and  Sargodha  in  West
 Pakistan  has  been  permitted  by  our
 ‘Government;

 (b)  whether  Government  are  awure
 tha,  these  fitghts  by  Pakistani  miji-
 tary  aircraft  are  accompanied  by

 130  Hercules  transport  planes
 tarrying  cameras,  photographers,
 airmen,  engineers  and  latest  equip-
 ment  to  reconnoitre  and  photograph
 our  border  defences  in  the  North;

 (c)  the  name  of  another  cowntry
 im  the  world  which  provides  such
 facilities  to  an  avowed  enemy  to
 strengthen  its  arm  to  invite  disaster
 from  the  enemy;  and

 (d)  the  reasons  why  permission  for
 this  air-corridor  to  Pakistan  has  been
 kept  a  secret  from  the  Indian  people?

 THE  MINiSTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (d).
 On  a  special  request  by  Government
 of  Pakistan,  Government  of  India
 agreed  to  the  staring  flight  of  seven
 Sabre  aircraft  in  batches  of  four  and
 three  {rum  East  to  West  Pakistan
 with  a  refuelling  halt  at  the  civil
 airport,  Amausj  (Lucknow)  on  2th
 and  28th  May  968  _  respectively.
 These  aircrafts  were  permitted  the
 flight  along  the  civi]  airline  pre-
 determined  route  only.  On  each
 occasion,  to  provide  servicing  facili-
 ties  to  the  P.A.F.  Sabres  at  Amausi,
 permission  was  granted  for  one
 C130  aircraft  to  land  at  Lucknow
 from  West  Pakistan  and  return  each
 time  on  completing  the  task,  back  to
 West  Pakistan  following  in  both  cases
 tivil  airline  pre-determined  route
 Which  js  not  secret.  The  aircraft
 were  subject  to  examination  which
 was  carried  out.  They  carried  only
 ground  technician  and  servicing
 equipment  for  the  Sabres.

 Commitments  ang  Promises  made  te
 Countries  of  South  East  Asia

 683.  SHRI  BABURAO  PATEL:  Wul
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  nature  and  number  of  joint
 commitments  and  promises  made  to
 Ceylon,  Thailand,  Singapore,  Malaysia
 and  other  countries  of  South  East
 Asia  prior,  during  and  subsequent  tu
 the  recent  visit  of  the  Prime  Mintster,
 and

 ;
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 (b)  the  approximae  amount  invoiv-
 ed  in  fulfilling  these  commitments  and
 promises  and  the  period  over  which
 it  will  be  needed?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 I-a,
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 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  We  have
 offered  technica]  assistance  to  countr-
 jes  in  South  East  Asia  and  the  details
 are  as  under:

 Assistance  offered  prior  to  the  Prime  Minister's  visit  in  May,  1968.

 Aidunder  Aid  under
 the  Colombo  the  Tech-

 Couatry  Plan  from  —  nical  and
 inception  Economic
 till  30th  June  Cooperation

 7967  Programme
 from  7964
 till  30th

 '  March  ‘1968.

 (in  thousand  (in  thousand
 Rs)  8)

 Burma  94  24

 Cam  bodia  a”  663  75

 Ceylon  3796  8

 Indonesia  2
 Korea  I6I
 Laos  A  706  20

 Malaysia  ?  9I3  IST

 Philippines.  372

 Singapore  .  44  77
 Thailand,  .  797
 Vietnam  20

 I-b.  Government  to  Government
 credits  given  by  India.

 I.  Ceylon.—Credit  ef  Rs.  20  million
 given  in  February,  1966.  Credit  of
 Rs.  50  million  given  in  August,  1967.

 2.  Indonesia—Credit  ef  Rs.  00  mil-
 lion  given  in  September,  1966.

 JI.  Assistance  offered  during  Prime
 Minister’s  visit  to  Malaysia  in
 May,  1968:

 qa)  Gift  of  agricultural  equip-
 ment  worth  Re.  3  lakhs.

 (2)  Undertaking  of  a  techno-
 economic  survey  by  India  ia
 Malaysia—cost  approximately
 Rs.  ३  lakh

 (3)  Gifting  of  eauipment  and
 machinery  to  Institute  of
 Technology  worth  Rs.  4.36
 crores.

 (4)  India  has  also  undertaken  to
 depute  83  instructors  initial-
 ly  to  man  the  Institute  of
 Technology  for  a  period  of
 six  months  to  3  years.  Ip
 addition  we  have  agreed  to
 train  23  instructors  from
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 Malaysia  in  India  who  would
 on  return  manage  the  Insti-
 tute  of  Technology.

 (5)  500  training  seats  have  been
 offered  in  various  technical
 and  vocational  institutions  in
 India  to  Malaysians  during
 next  three  years.

 (6)  A  number  of  joint  ventures
 are  under  execution  द
 Malaysia  between  Indian  en-
 trepreneurs  and  their  coun-
 terparts  in  Malaysia.

 Ill.  Assistance  offered  after  the  Prime
 Minister’s  visit:

 Talks  were  held  between  Indian
 and  Malaysian  Officials’  Dele-
 gations  at  New  Delhi  from
 2600  June  till  2nd  July,  l963
 to  discuss  various  aspects  of
 technical  and  economic  oo-
 operation  between  the  two
 countries.  India  has  offered
 training  facilities  in  Agricul-
 ture,  Defence,  Education,
 Forestry,  Health,  Mapping
 and  Surveys  etc.  to  the
 Malaysian  Government.

 (b)  The  estimated  cost  involved  in
 the  latest  offer  of  our  technical  assist-
 ance  to  Malaysia  during  the  Prime
 Minister’s  visit  to  Malaysia  is  as
 under:

 (value  in  Rs.  lakhs)
 1968-69  9.00
 1960-70  29.07
 1970-71  8.06
 ‘1971-72  44.03
 1972-73  8.79
 1078-74  6.72

 Naga  Leaders  im  China

 684.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  te  siate:

 (a)  whether  it  is  a  fact  tnat  Thinu
 Sele,  a  prominent  undergound  Naga
 leader,  who  was  seen  in  Mokokchung
 early  in  Februmry,  1988,  has  again
 srossed  over  to  China;

 (b)  whether,  it  is  a  fact  that  he
 brought  arms  from  China  and  stured
 them  in  Nagaland;

 (c)  whether  it  is  a  fact  that  Suiza,
 another  Naga  leader,  has  also  dis-
 appeared  similarly;

 (d)  how  many  such  Naga  leaders  gO
 in  and  out  of  Nagaland  without  any let  or  hindrance;

 (e)  whether  Government  has  been
 able  to  trace  their  present  whereabout
 and  if  not,  the  reasons  thereof;  and

 (f)  the  steps  Government  are  tak-
 ing  to  stop  these  hostiles  activities?

 ‘THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MIN-
 ISTER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS.
 (SHRIMAT!I  INDIRA  GANDHI):  (a)
 and  (b).  Yes,  Sir.

 (c)  to  (e).  Government  have
 information  about  the  clandestine
 movement  of  the  Underground  Nagas
 but  the  information  is  classified,

 (f{)  The  State  Government  of
 Nagaland  is  taking  increasingly  effec-
 tive  measures  to  counteract  hostile
 activities  and  to  maintain  law  and
 order.  The  security  forces  are  taking
 all  posible  steps  to  safeguard  the
 internationa]  board.

 Supply  of  Tanks  by  West  Germany

 WA

 Italy  to  Pakistan

 685.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  Foreign  Relations  Committee  has
 set  up  a  sub-Committee  to  investi-
 gate  the  provision  of  refurbished
 Patton  Tanks  or  other  tanks  by  West
 Germany  and  Italy  to  Pakistan;

 (b)  whether  this  symington  sub-
 Committee  has  been  set  up  because
 the  Foreign  Relationg  Committee  wag
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 not  satisfied  that  the  U.S.A.  had  not
 only  given  its  approval  under  the
 “end  use”  terms  of  the  original  agree-
 ment  but  had  actually  sponsored  the
 deal;  and

 (e)  the  reasons  that  actuated  the
 U.S.  Government  to  sponsor  this
 deal?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  The  Symington  Sub-Committee
 is  a  Sub-Committee  of  the  Senate
 Foreign  Relations  Committee  on
 Near  Eastern  and  South  Asian
 Affairs.  As  its  name  implies,  its
 function  38  to  look  into  all  aspects  of
 policy  regarding  the  Near  East  and
 South  Asia.

 (c)  Whatever  the  reasons  behind
 the  U.S.  Government’s  policy,  the
 deal  has  not  been  finalised.

 Machinery  lying  idle  on  Monghyr
 Bhagalpur  Road

 686  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  DEFENCE  be  pleased

 “to  state:
 (a)  whether  Government  _atten-

 tion  has  been  drawn  to  two  machines
 lying  on  the  Morshyr-Bhagalpur
 road  near  Kalia  Sthan  at  Navagarhi
 in  Monghyr  District;

 (b)  whether  these  machines  were
 ordered  by  or  given  in  aid  to  the
 Defence  Department  or  any  other

 ‘Government  Department;

 (c)  why  these  machines  have  been
 -allowed  so  long  to  rot  and  rust  and
 their  parts  pilfered;  and

 (a)  ‘the  value  of  these  machines
 ordéred  of  given  in  aid  by  foreig-

 hers?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to
 (d):  The  matter  is  being  investigated
 in  consultation  with  other  Ministries
 of  the  Government  of  India  and  the
 State  Government  and  the  required
 information  will  be  laid  on  the  table
 of  the  House  as  soon  as  it  becomes
 available.

 Bureau  of  Public  Enterprises

 687.  SHRI  RABI  RAY:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  her  attention  has  beer
 drawn  to  a  news  report  appearing  ia
 the  Times  of  India  of  the  5th  June
 about  the  Bureau  of  Public  Enter-
 prises;  धानी

 (b)  if  50,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MIN-
 ISTER  OF  PLANNING  AND  MIN-
 ISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  Yes,  Sir.

 (b)  The  Administrative  Remorms
 Commission’s  recommendation  in  the
 matter  is  under  consideration  of  the
 Government.

 Meeting  of  Commonwealth  Countries
 in  Malaysia

 688.  DR.  RANEN  SEN:  Will  the
 Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  five
 Commonwealth  countries  met  in
 Malaysia  in  the  second  week  of  June,
 1968;

 (b)  whether  India  was  invited  te
 the  Conference;  and

 (a)  whether  India
 by  ae

 know-
 ledge  of  the  matters  discusged in  the
 Conference?  .
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 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  Neo,  Sir.

 (c)  Government  have  seen  the  joint
 Communique  issued  after  the  talks.

 पाकिस्तान  हारा  सीमा  का  उल्लंघन

 689.  श्री  राम  स्वरूप  विद्यार्थो:
 नया  रक्षा  मंत्री  यह  बताने  फी  कृपा  करेंगे  कि  :

 (क)  पाकिस्तान  के  साथ  पिछली  बार
 संचर्ष  के  बाद  से  उस  देश  ने  अरब  तक  कितनी
 बार  हमारी  सीमा  का  उल्लंघन  किया  है;

 (ख)  क्‍या  यह  सच  है  कि  हमारे
 जवादों  को  पराक्रिस्तान  घुसपैठियों  को  पाकि-
 स्तान  के  क्षेत्र  में  पीछा  करने  की  अनुमति  नहीं
 दी  जा  रही  है  और  उन्हें  केवल  थुरक्षात्मक
 कार्यवाही  #रने  को  अनुमति  है:  और

 (a)  यदि  हां,  पतो  उसके  क्या  कारण
 4 > हा

 प्रतिरक्षा  मंत्री  (ओ  स्वर्ण  सिह):
 (क)  जनवरी,  966  और  30  जून,
 968  के  बीच  पाकिस्तानी  सशस्त्र  सविवर्गं

 ने  75  अन्तरिक्ष  उल्लंघनों  समेत  पंतर्राष्ट्रीय
 सीमा  के  09  उल्लंघन  क्य  थे  इसी
 अवधि  में  i2  श्रन्तरिक्ष  उल्लंधनों  रामेत

 “युड्विराम  रेखा  के  भी  178 श्रतिलिधन  हुए  ।

 (ख)  शौर  (ग).इन  झ्तिक्रमण  करने
 बालों  को  खदेड़  कर  पाकिस्तान  लौटने  पर
 विवश  करने,  सीमा  का  उल्लंघन  अंतर्गस्त

 होगा,  भौर  इस  तरह  झगड़े  को  बढ़ाने  वाला
 होगा,  और  वह  भ्रतिलंजन  के  गुणरूप  के

 50

 प्रतुरूप  नहीं  है  fi  |  तदपि|देश  की  प्रदेशिक
 खपग्रता  की  रक्षा  के  लिए  सभी  प्रावश्यक
 उपाय  निरन्तर  किएजिते  हैं  ।

 Ee
 सैनिक  सोटर  गाड़ियों  कके  टायरों  को

 देख-रेख

 RT  690.  श्री  रास  स्वरूप  विशद्यांथो:  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 Tn

 (क)  क्या  सरकार  को  इस  बात  की
 जानकारी  है  कि  देश  के  विभिन्न  भागों  की
 छावनियों  में  सैनिक  टैंकों,  मोटर  गाड्डियों
 तथा  परिवद्रन  के  भ्रन्य  साधनों  के  पहियों
 का  जब  उपयोग  नहं।  किया  जा  रहा  होता  है
 तो  उन्हें  न  तो  धरती  से  उपर  उठ  कर  खा
 जाता  है,  न  ही  उन्हें  कैन्वस  श्रादि  में  ढंप  कर
 रखा  जाता  है;

 (ख)  यदि  हां,  तो  क्या  यह  सच  है  कि
 इस  प्रकार  करोड़ों  रुपयों  के  टायर  प्रतिवर्ष
 बेकार  हो  जाते  हैं;  और

 (ग)  यदि  हां,  तो  क्या  इस  हानि  से
 बचने  के  लिए  सरकार  का  टायरों  के  रख-
 रखाव  संबंधी  नियमों  को  लागू  करने  का
 विचार  है  ?

 प्रतिरक्षा  मंत्री  थी  स्वर्ण  सिह):
 (क)  भूमि  पर  पहियों  पर  आधारित  रहने

 से  रोकने  के  लिए  गाड़ियों  को  साधारणत:
 जैकों  पर  खा  किया  जाता  है,  कि  जब  वह
 प्रयोग  के  लिः  चाल  न  हो  ।  इसके  ब्रति-
 रिक्त,  ऐसी  २.  ड़ियों  के  टायरों  को  साधारणत  :

 उपयुक्त  द्र॒व्यों  के  पदार्थों  6।रा  सुरक्षित
 रखा  जाता  है,  कि  जो  खुले  में  खड़ी  की  जाएं  ny
 फौलादी  ट्रेंकों  से  सज्जित  सैनिक  टैंकों  की

 हालत  में,  पहियों  का  खुले  मौसम  में  रहन  उन्हें
 किसी  प्रकार  की  ,क्षति  नहीं  पहुंचाता  t

 (@)  शौर  (गफ  प्रश्न  महीं  उठते  ।
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 चीन  द्वारा  भारत  विरोधी  प्रचार

 6OLMY  राम  स्वरूप  विद्यार्थी  :
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  }

 (क)  क्‍या  यह  सच  है  कि  सिक्किम
 सीसा  के  निकट  चीनी  सैनिक  हिन्द  [में  भारत
 विरोधी  प्रचार  करते  हैं;

 (ख)  यदि  हा,  तो  क्‍या  सरकार  भी
 चीनी  भाषा  में  चीन  विरोधी  प्रचार  करती
 2;  श्रौर

 (ग)  यदि  नहीं,  तो  क्या  सरकार  का
 विचार  निकट  भविष्य  में  चीर्नी  भाषा  को
 अच्छी  तरह  जानने  वाले  व्यवितयों  को  भर्ती
 करने  का  है  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सह)  :

 (क)  जी  हां  ।

 (ख)  उसी  क्षेत्र  में  चीनी  सैनिकों  को
 चीनी  भाषा  में  उपयुक्त  प्रतिकारी  प्रसारण
 निदिष्ट  किए  जाते  हैं  ।

 (ग)  प्रश्न  नहीं  उठता  |

 French  Tanks  for  Pakistan

 692.  SHRI  SRINIBAS  MISRA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 pe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  is  buying  French  tanks;

 (b)  whether  the  attention  of  the
 French  Government  has  been  drawn
 to  the  possible  effects  of  such  a  tran-
 saction  on  the  peace  and  balance  of
 ageressive  potentials  in  the  Indian
 Sub-continent;  and

 (c)  if  so,  with  what  result?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 @F  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 JNDIRA  GANDHI):  (a)  Ye  have  no
 such  information.
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 (b)  and  (c).  Do  not  arise.

 Transit  Facilities  for  Nepal-Pakistan.
 Trade

 693.  SHRI  SRINIBAS  MISRA;  will
 the  Minister  of  EXTERNAL  AFFAIRS.
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  assured  surface  transit
 facilities  for  Nepal-Pakistan  trade;

 (c)  if  so,  the  termg  thereof;  and

 (c)  the  Government  which  will
 undertake  the  transit  from  Indo-
 Pakistan  border  to  Indo-Nepal  border-

 THE  PRIME  MINISTER,  MINLSTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No  Sir.  How-
 ever,  Government  have  assured  faci-
 lities  for  the  movement  of  Nepalese
 goods  upto  the  Indian  railhead  of
 Radhikapur  near  the  Indian  border
 with  East  Pakistan.

 (b)  No  special  terms
 asked  for.  Nepalese  goods  moving
 through  Indian  territory  will  meet
 the  normal  rail  and  other  transporta-
 tion  charges.

 have  been

 (c)  The  question  does  not  arise.

 Occupation  of  Land  in  Hira  Nagar
 Tehsil  in  Jammu  by  Pakistan

 694.  SHRI  SRINIBAS  MISRA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  forcibly  occupied  some  land
 in  Hiranagar  Tehsil  in  Jammu  after
 the  Tashkent  declaration;  and

 (b)  if  so,  the  action  which  has  been
 taken  by  Government  in  this  regard?
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 THE  MINISTER  OF

 (SHRI  SWARAN  SINGH):
 Sir.

 (b)  Does  not  arise.

 DEFENCE
 (a)  No,

 U.N.  Conference  of  Non-Nuclear
 Weapon  States

 695.  SHRIMATI  TARKESHWARI
 ‘SINHA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  any  move  by  the  U.N.  Secretary-
 General  to  invite  China  to  the  U.N.
 Conference  of  non-Nuclear  weapon
 States  scheduled  in  Geneva  in  the
 near  future;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  China  is  reported  to  have  re-
 jected  the  invitation.

 गेर-सरफारी  व्यक्तितयों  के लिये  राजनयिक
 पारपत्र

 696.  श्री  शशिमूषण  :  क्या  बंदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  पिछले  वर्ष  गैर  सरकारी  व्यकि-
 तयों  को  राजनयिक  पारपत्न  दिये  गये  थे;

 (ख)  ऐसे  कितने  पारपत्र  भूतपूर्व  उन
 शासकों  को  दिये  गये  हैं  जो  सरकारी  पदों  पर
 नहीं  हैं;

 (ग)  क्या  कुछ  गैर  सरकारी  व्यक्तियों
 हारा  ऐसे  पारपत्ों  के  बुक योग  के  बारे  में
 कोई  शिकायतें  प्राप्त  हई  है;  श्रौर

 (४)  यदि  हूं,  तो  उस  का  व्यौरा  क्‍या
 ? है

 प्रधान  मंत्री,  प्रणुशक्ति  मंत्री,  योजना
 मंत्री  तथा  बंदेशिक  कार्य  मंत्री  (भौसती

 इंदिरा  गांधी):  (क)  42  (केलेंडर  वर्ष
 967  के  दौरान)  |

 (ख)  0

 (ग)  जी  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 राजनपिफ  पासपोर्ट

 697.  श्री  शशिभूशण  :  क्‍या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय
 राज्यों  के  भूतपूर्व  नरेशों  के  परिवारों  के
 सदस्यों  को  राजनयिक  पासपोर्ट  दिये  जाते
 हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  ग्वालियर
 की  महारानी  विजय  राजे  सिधियां  को  जो
 विधान  सभा  (मश्य  प्रदेश  )  क्री  सदस्या  हैं,
 फिर  से  राजनयिक  पास  दिया  गया  है;  और

 (ग)  यदि  हां,  तो  उस  के  क्या  कारण (

 प्रधान  मंत्री,  भ्रणुशक्ति  मंत्री,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री  (भीमती

 इंदिरा  गांधी):  (क)  जो  हां  t  कुछ  भूतपूर्व
 शासकों  और  उनकी  पत्नियों  को  राजनयिक
 पासपोर्ट  जारी  किए  गए  हैं  ।

 (ख)  और  (ग).  जी  हां  ।  ग्वालियर
 की  महारानी  विजय  राजे  सिधिया  के  राज-
 नयिक  पासपोर्ट  को  i0-9-68  तक  इस
 दृष्टि  से  पुनः  वैध  कर  दिया  गया  है  कि  बे
 ग्वालियर  के  भृतपूर्व  शासक  की  पत्नी  है  t

 राजनयिक  पारपत्र  जारी  करता

 698.  श्री  शशिमृषण  :  क्या  बंदेक्षिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  मध्यप्रदेश
 विघान  सभा  की  सदस्य  श्रीमती  विजय
 राजे  सिधियां  के  पुत्र  तथा  पुत्र  वधु  को  राज-
 नयिक  पारपत्न  दिये  गये  हैं?  और

 (ख)  क्या  ग्वालियर  की  राजमाता  के
 अतिरिक्त  अन्य  भूतपूर्व  शासकों  के  माता
 पता  को  भी  पारपत्र  की  ऐसी  सुविधायें  दी
 जायेंग्ी  ?

 प्रधान  मंत्री,  श्रणुएक्वि  मंत्री,  योजना
 मंत्री  तथा  वदेशिक-फार्य  मंत्री  (श्रीमती
 इंदिरा  गांधी)  :  (क)  सूचना  इकट्ठी  की
 जा  रही  हैं  और  सदन  की  मेज  पर  रख  दी
 जाएगी  1

 (ख)  पासपोर्ट  नियम,  i967  की
 ब्यवस्थात्रों  के  अतर्गत  कुछ  भूतपूर्व  शासको
 और  उनके  परिवार  के  सदस्यों  को  राजनयिक
 पासपोर्ट  जारी  किए  आते  हैं  ।

 Crisis  in  Indian  Film  Industry

 699.  SHRI  P.  N.  SOLANKI:
 SHRI  SITARAM  KESRI:

 Will  the  Minister  of  INFORMATION
 AND  BROADCSTING  be  pleased  to
 state:

 (a)  whether  the  crisis  which  arose
 in  the  Indian  Film  Industry  has  been
 solved;

 (b)  whether  any  permanent  solu-
 tion  to  the  grievances  of  Producers
 and  other  sections  of  film  Industry  has
 been  found;  and

 (c)  if  so,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K  K.  SHAH):  (a)  Immediate  causes
 leading  to  the  crisis  in  the  film  in-
 dustry  seem  to  have  been  removed  as
 a@  result  of  discussions  between  the
 parties  involved.

 (b)  and  (c).  Efforts  to  find  out
 lasting  solutions  to  the  problems  of
 the  film  industry  are  continuing.
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 Defence  Plan

 700.  SHRI  HEM  RAJ:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  608  on  the  3th  March,
 968  and  state:

 (a)  whether  the  present  Defence
 Plan  966—7l  has  since’  been
 revised:

 (b)  if  so,  the  broad  outlines
 thereof;  and

 (c)  the  eestimated  outlay  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRL  SWARAN  SINGH):  (a)  Re-
 vision  of  the  Defence  Plan  ‘1966—71  is
 still  in  hand.

 (b)  and  (c).  The  requirements  of
 the  Services  are  under  examination.
 It  is,  therefore,  not  possible  to  indi-
 cate  broad  outlines  or  the  estimated
 outlay  at  this  stage.

 बेदिक  काल  में  गोमांस  के  प्रयोग  के
 बारे  में  खादय  मंत्री  का  वक्तव्य

 70i.  श्री  रामगोपाल  शालवाल  :
 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  विभिन्न  सस्थाग्रों
 से  संकल्प  प्राप्त  हुए  हैं,  जिनमें  मई,  968  में
 खाद्य  मंत्री  द्वारा  दिये  गये  इस  वक्‍तव्य  का
 विरोध  किया  गया  है  कि  वैदिक  काल  में  गोमांस
 खाया  जाता  था;

 (ख)  यदि  हां,  तो  कितंनी  संस्थाप्रो  से
 संकल्प  प्राप्त  हुए  हैं,  तथा  उनके  नाम  क्या  हैं;
 ब्र

 (ग)  क्‍या  सरकार  इस  सम्बन्ध  में

 अपना  दृष्टिकोण  स्पष्ट  करेगी  ?
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 प्रधान  मंत्री,  झनुशक्ति  संत्री,  योजना
 मंत्री  तथा  वंदेशिक  कार्य  मंत्री  (भोमती
 इंविशा  गांधी):  (क)  से  (ग).  जी  हाँ  1
 प्रधान  मंत्री  को  सस्थाभ्रों  और  व्यक्तियों  रे
 लगभग  एक  सो  पत्  प्राप्त  हुए  हैं  ।

 इस  मामले  में  खाद्य  एवं  कृत्रि  मंत्री  ने
 अपनी  व्यक्तिगत  या  रूरकार  की  राय  ज़ाहिर
 नहीं  की  थी  ।  जिस  बात  का  उन्हेंने  स्पष्टी-
 करण  किया  था  वह  यह  थी  कि  इस'  प्रश्त  पर
 विद्वानों  की  राय  अलग  भ्रलग  हैं  ।

 निरमिष  भोजी  सैनिकों  का  झ्ाहार

 702.  श्री.  रामगोपाल  शालवाले:ः
 क्या  रक्षा  मंत्री  यह  बदाने  की  छपा  करेंगे
 किः

 (क)  निरमिष  भोजी  सैनिको  को  पोष्टिक
 आहार  के  तौर  पर  क्या  क्‍या  वस्तुए  दी
 जाती  हैं;

 (ख)  क्‍या  यह  सच  है  कि  वैष्णव  से  निको
 को  मांस  के  स्थान  पर  क्रीम  निद.ाला  दूध
 दिया  जाता  है;  और

 (ग)  यदि  हां,  तो  क्या  सरकार  का
 निरमिष  भोजी  सैनिकों  को  मांजद्वारी  सैनिको
 को  दिये  जाने  वाले  मांस  के  मूल्य  के  बराबर

 मूल्य  का  दूध,  घी  तथा  मक्खन  देने  का  विचार
 है?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह):
 (क)  शाकाहारी  सैनिक  सेविवर्ग  को  जारी
 की  जाने  वाली  मदों  की  सूची  संलग्न  है  ।

 (ख)  मांस  के  बदले  ताजा  दूध,  मानक
 स्तर  का  दूध,  ब्लेडिड  दूध,  डब्बीं  का  दूध  या
 सम्पूर्ण  दुग्ध  चूर्ण  जारी  किये  जाते  हैं  ।  यद्यपि
 फील्ड  क्षेत्रों  में  सैनिको  को  मांस  के  प्रतिबदल
 के  तौर  पर  सप्रेटा  द्ध  भी  अधिकृत  किया
 गया  है  ।  वह  साधारण  वितरित  नहीं  किया
 जाता  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 News  about  Arrest  of  M.Ps.

 703,  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 names  of  the  Members  of  Parliament
 arreseted  at  Khawda  in  Kutch  Satya-
 graha  on  the  3rd  May,  968  were
 announced  on  A.LR.;

 (b)  if  so,  at  what  times  and  who
 were  those  Members  of  Parliament;
 and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  .SHAH):  (a)  to  (c).  No,  Sir.
 Names  of  important  persons  includ-
 ing  M.Ps,  arrested  during  the  first
 three  days  i.e.  upto  23rd  April,  968
 of  the  agitation  were  broadcasting  in
 All  India  Radio  bulletins.  Later,  the
 practice  of  giving  names  was  droped.

 Corruption  and  Bribery  Cases  in
 I  &  B  Ministry

 704.  SHRI  PREM  CHAND
 VEHMA:  Will  the  Minister  of
 INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state:

 (a)  the  number  of  cases  discovered
 during  the  period  from  the  Ist  April
 to  30th  June,  968  involving  corrup-
 tion,  bribery,  theft  and  _  other
 criminal  offences  in  his  Ministry  with
 the  number  of  officials  (classwise)
 and  non-officials  involved;

 (b)  the  number  of  cases  in  which
 prosecutions  were  launched  and  how
 many  cases  were  referred  to  the
 Central  Bureau  of  Investigation;

 (ce)  how  many  cases  wer,  caught
 in  1967-68,  how  many  of  the  oases
 resulted  in  conviction  and  how  many
 persons  against  whom  dc;rtmental
 action  was  taken  giving  details;  and
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 (d)  the  steps  which  have  been
 taken  to  prevent  such  cases?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  state-
 ment  is  laid  on  the  Table  of  the
 house.  [Placed  in  Library.  See  No.
 LT-407|68.]  It  does  not  include
 casesh  in  respect  of  which  preli-
 minary  investigation  is  not  over.

 (d)  The  Chief  Vigilance  Officer  in
 the  Ministry  and  the  Vigilance  Offi-
 cers  in  the  various  Media  Units
 maintain  regular  watch  to  eliminate
 uny  scope  for  corruption  or  mis-
 condict.  All  complaints  are  scruti-
 nized  and  if  the  preliminary  enquiry
 reveals  any  acts  of  misdemeanour,  the
 case  is  tiken  up  with  the  Centra}
 Bureau  of  Investigation;Spcecial  Police
 Establishment  or  the  Central  Vigi-
 Jance  Commission  for  -action  against
 the  delinquents.

 Talks  wih  Mr.  Phizo

 705.  SHRI  B.  N.  SHASTRI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 exiled  Naga  Leader  Shri  A.  Phizo  has
 been  authorised  by  rebel  Nagas  to
 hold  the  final  round  of  talks  with  the
 Government  of  India  and

 (b)  whether  Government  have
 recognised  the  claim  of  Shri  Phizo  to
 initiate  discussion  on  behalf  of  Nagas?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC  ENERGY,  MIN-
 ISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 ‘FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  There  is  no  proposal
 hold  talks  with  the  Underground
 Nagas  at  present,

 (b)  Does  not  arise.
 प्रधान  संत्री  को  सिक्किम  के  महारजा

 के  साथ  बातचीत

 706.  शी  निहाल  सिह:  क्या  बेदेशिक-
 कार्य  मत्नी  या  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  गांगटोक  में
 प्रधान  मंत्री  श्रौर  सिक्किम  के  महाराजा  के
 बीच  हाल  में  बात  चीत  हुई  थी;  श्र

 (ख)  यदि  हां,  तो  किन  विषयों  पर
 चर्चा  की  गई  तथा  उसका  क्‍या  परिणाम
 निकला  ?

 प्रधान  मंत्री,  श्रणुशक्ति  मंत्री,  योजना
 मंत्री  तबा  वेदेशिक-कार्य  मंत्री  (कीमती
 इंदिरा  गांधी):  (क)  5-6  मई,  i968  4
 सिक्किम  की  अपनी  सद्भावना  य्त्ना  के  दौरान,
 प्रधान  मंत्री  न ेसिक्किम  के  मह।महिम  छोग्याल
 से  बातचीत  की  ny

 (@)  इस  बातचीत  का  रुम्वन्ध  &।म-
 तौर  स  सिक्तिम  के  प्राथिक  विकास  की
 समस्याश्ों  श््रौर  प्य्न  चिरारा  योजनाओं  के
 कार्य  संचालन  से  था  जिन  पर  भारत  की
 सहायता  से  दाम  हो  रहा  है  |  भारत  की

 सहायता  से  सिक्किम  में  जो  प्रगति  हुई  है
 उससे  प्रधान  मंत्री  प्रभावित  हुईं  श्र  उन्होंने
 छोग्याल  को  यह  श्राश्वासन  दिलाया  कि  भारत
 सिक्किम  की  यथा  संभव  सहायता  करता

 रहेगा।  छोग्याल  थे  भारत से  प्राप्त  हने  वाली

 सहायता  के  लिये  कृतज्ञता  प्रकट  की  ।

 भारतोय  वायु  सेना  में  छुंटनो

 707.  श्री  निहाल  सिह  क्‍या  रक्षा  मंत्री

 यह  बताने  की  कृपा  बरेंगे  कि  :

 (वा)  क्‍या  यह  संच  है  कि  भारतीय

 वायु  सेना  के  2100  अ्रसैनिक  कमंचारियों
 की  छंटनी  को  जा  रहा  है;

 (ख)  यदि  हां,  तो  इसके  क्या  ८  रण  हैं;
 और

 (ग)  इस  बारे  में  सरकार  ने  क्‍या

 कार्यवाहो  का  है.  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्रो  (भी
 fo  रं०  कृष्ण):  (क)  200  से  भ्रधिक

 विभिन्न  व्यवसायों  के  सेविवर्गों  न  कि  2T00
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 को,  निकट  भविष्य  में  भारतीय  वायु  सेना  से
 छंटनी  किये  जाने  की  प्रत्याशा  है  |

 (ख)  ग्रन्य  तथ्यों  में  स ेछंटनी  का  कारण

 है  एस्टेब्लिशमेंट  में  कमी  श्र  रिक्त  स्थानों
 को  पुर  करने  के  लिये  कुशल  वेमानिकों  की
 ब्राप्यता,  जिन्हें  ऐसे  वमानिकी  प्राप्यता  तक
 अधसैनिक  कारण  करते  थे  |

 (ग)  यथा  संभव  इन  फालतू  सेविवर्ग
 को  ऐसे  रिक्त  स्थानों  के  विरुद्ध  खपाने  के
 यत्न  किये  जा  रहे  हैं  कि  जां  रक्षा  सेवाग्रों  में
 अन्यत्र  विद्यमान  हो  ।

 New  Job  Opportunities  during  Fourth
 Plan  Period

 708.  SHRI  D.  N.  PATODIA:  Will
 the  PRIME  MINISTER  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  with
 an  estimated  outlay  of  aroung  Rs.
 22,000  crores  during  the  Fourth  Plan
 period,  the  new  job  opportunities  are
 not  likely  to  exceed  38  million,
 whereas  at  the  present  rate  of  popu-
 lation  growth  the  number  of  new  en-
 trants  to  the  country’s  labour  force
 will  be  above  27  million;

 (b)  if  not,  what  are  the  relative
 estimates  of  Government;

 (c)  whether  it  is  a  fact  that  the
 backlog  of  unemployed  persons
 which  already  swelled  to  9.8  million
 at  the  end  of  Third  Plan,  will  end  up
 with  a  colosal  figure  of  23  million;
 and

 (d)  if  so,  how  Government
 pose  to  deal  with  the  matter?

 pro-

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  The  outlay  for
 the  Fourth  Five-Year  Plan  hag  not
 yet  been  finalised.  At  the  present
 juncture  it  is  difficult  to  provide  any
 estimate  of  the  new  job  opportunities
 088  (Ai)  LSD—6.
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 during  the  Fourth  Plan  period  of  the
 total  number  of  persons  expected  te
 be  unemployed  at  the  end  of  the  Plan

 period.  vif

 Radio  ‘Peace  and  Progress’
 709.  SHRI  D.  N.  PATODIA:  Will

 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  since
 February,  ‘1968,  “Radio  Peace  and
 Progress”  programme  from  Radio
 Moscow  has  started  blurting  again
 against  Indian  Political  parties  and
 the  system  and  interfering  with  the
 internal  affairs  of  India;

 (b)  if  so,  how  many  such  broad-
 casts  have  come  to  the  notice  of  Gov-
 ernment  since  then;

 (c)  how  Government  explain  this
 continued  attitude  of  unfriendliness
 by  the  Radio  Moscow  and  how  Gov-
 ernment  now  propose  to  deal  with
 the  situation  in  spite  of  several  pro-
 tests  made  in  the  past  by  India  _  to
 the  U.S.S.R.;  and

 (d)  the  reciprocal  action  which
 Government  are  contemplating  to
 take  in  the  absence  of  any  satis-
 factory  response  from  the  U.S.S.R.  to
 the  Indian  protests?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Yes,  Sir.
 Several  such  broadcasts  have  come
 to  our  netice.

 (c)  Our  Embassy  in  Moscow  has
 continued  to  draw  the  attention  of
 the  Soviet  authorities  to  the  unsatis-
 factory  nature  of  these  broadcasts,  as
 and  when  they  are  made.

 (9)  No.  reciprocal  action  is  con-
 templated  but  the  question  of  taking
 any  additional  steps  will  continue  to
 receive  consideration,
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 Articles  supplind  by  P.LB.  to  Novesti

 710.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  43  on  the  2ist  February
 968  ang  state;

 Written  Answers

 (a)  how  many  and  which  of  the
 twenty  ine  features  articles  supplied
 by  P.LB.  to  Novosti  until  February,
 968  have  been  circulated  by
 Novosti  in  U.S.S.R.  and  what  are  the
 reasons  given  for  those  not  circulated;
 and

 (b)  how  many  more  feature  arti-
 eles  have  been  supplied  to  Novosti
 since  February,  968  and  which  of
 them  have  already  been  circulated  by
 Novosti  so  far?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  The  requisite
 information  in  respect  of  the  29
 articles  under  reference  is  not  yet
 available.  Novosti  has  been  request-
 ed  to  furnish  it.  However,  Novosti
 has  circulated  material  about  India
 yelating  to  the  Suvatgarh  Farm,  deve-
 lopment  of  the  oil,  electrical  and  steel
 industries,  etc.,  based  on  Press  Infor-
 mation  Bureau’s  feature  articles
 issued  earlier,  and  clippings  from  the
 Soviet  Press,  carrying  some  of  this
 material,  have  been  received.

 (b)  Twenty  feature  articles  have
 been  supplied  by  the  Press  Informa-
 tion  Bureau  to  Novosti  since
 February  1968,  Information  regarding
 their  circulation  by  Novost  is  awaited.

 Votuntary  Code  of  Conduct  for  the
 Press  in  India

 TL  SHRI  R.  R.  SINGH  DEO:
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  INFORMIA-
 TION  AND  BROADCAS?.NG  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 addressing  he  All-India  Newspapers
 Wditors  Conference  recently,  he  had
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 suggested  to  the  editors  of  news-
 papers  to  formulate  a  voluntary  code
 of  conduct  for  the  press  in  India;  and

 (b)  if  so,  the  response  from  the
 editors  in  this  regard?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  All-India  Newspapers  Editors
 Conference  have  formulated  9
 voluntary  code  of  conduct.

 Press  Liaison  Committee

 712,  SHRI  R.  R.  SINGH  DEO:
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal
 to  set  up  Press  Liaison  Committee  at
 the  Centre  and  States  for  holding
 consultations  with  them  before
 initiating  any  action  against  the  news-
 papers;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  this  regard;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Annual}  Plan  for  1968-69

 ‘713.  SHRI  P.  C.  ADICHAN:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  the  Annual  Plan
 1968-69.  has  been  finalised;

 for

 (b)  if  so,  when  and  what  are  the
 lay-outs  for  the  different  sector  of
 economy  and  what  targets  have  been fixed  in  each  main  sphere  of  economic
 development;

 ’
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 (०)  the  extent  of  non-development
 expenditure-under  the  Plan  and  the
 break  up  thereof  for  different  major
 schemes;  and

 (d)  the  rate  of  growth  fixed  under
 the  Plan?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  The  Annual
 Plan  for  1968-69  has  been  finalised  and
 ig  under  print.  The  document  will  be
 laid  on  the  Table  of  the  House
 shortly.

 Relations  with  East  Germany

 714,  SHRI  P.  C.  ADICHAN;
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  in  view  of  the  increas-
 ing  trade  and  cultural  relations  with
 East  Germany  and  in  view  of  remote
 possibilities  of  reunification  of  Ger-
 many,  Government  have  reconsidered
 the  question  of  establishing  diplo-
 matic  relations  with  it  and  if  so,  what
 is  Government’s  revised  attitude  in
 this  regard;

 (b)  whether  in  view  of  the  inade-
 quacy  of  the  State  Trading  Corpora-
 tions  office  in  East  Germany  to  handle
 the  trade  with  that  country,  Govern-
 ment  have  considered  the  question  of
 establishing  a  Trade  Commission  in
 that  country;  and

 (c)  if  so,  the  decision  in  this  regard?

 THE  PRIME  MINISTER,  MIN-
 ISTER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c).  The  Govern-
 ment’s  policy:  in  regard  to  the  nature
 and  extent  of  relationship  with  the
 G.D.R.  has  been  repeatedly  stated  in
 this  House.
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 Our  present  position  is  that  India’s
 relations  with  the  G.D.R.  have  been
 developing  with  each  other  in  a  mu-
 tually  beneficial  way.

 It  would  not  be  advisable  to  take  a
 hasty  course  of  action  which  might
 add  to  the  existing  tensions  and  upset the  balance.  We  are  keeping  our  re-
 lations  with  the  G.D.R.  constantly under  review  in  the  light  of  the  deve-
 loping  European  political  situation
 and  also  with  a  view  to  expanding  the
 scope  of  our  mutually  beneficial  con-
 tacts  and  exchanges  which  take  a
 variety  of  forms,

 Defence  Production

 ‘715.  SHRI  S.  5.  KOTHARI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India’s
 defence  production  has  increased  mul-
 tifold  since  the  Sino-Indian  confronta-
 tion  in  1962;

 (b)  if  so,  the  nature  and  extent  of
 such  progress;  and

 (c)  the  steps  which  are  being  taken
 to  produce  modern  and  sophisticated
 weaponry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  No
 MISHRA):  (a)  and  (०).  The  value  of
 production  for  the  Services  in  depart-
 mental  and  public  sector  production
 units  under  the  Department  of  Defence
 Production  has  increased  from  approxi-
 mately  Rs.  50  crores  in  96l-62  to  ap-
 proximately  Rs.  75  crores  in  1967-68.
 Six  new  production  units,  excluding
 the  MIG  factories,  have  gone  into  pro-
 duction  during  this  period  and  5  are
 under  establishment.  Rehabilitation
 and  modernisation  schemes  for  old  fac-
 tories  have  been  completed  to  a  subs-
 tantial  extent.  Several  new  items  of
 production  like  the  Carbine,  the  semi-
 automatic  rifle,  the  mountain  gun,
 medium  and  heavy  mortars,  medium
 tank  etc.,  and  their  ammunition  have
 been  established.  For  a  large  number
 of  items  of  equipment  and  stores  for
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 the  Services,  we  are  no  longer  depen-
 dent  on  foreign  sources.  The  3  major
 Projects,  viz.,  the  Tank,  the  MIG  and
 the  Frigate  are  generally  progressing
 according  to  schedule.

 (c)  Production  facilities  are  geared
 by  setting  up  modern  plants  and
 machinery  to  produce  modern  and  effi-
 cient  weapons  and  ammunition.  An
 Electronics  Factory  for  the  manufac-
 ture  of  Radar  and  microwave  equip-
 ment  and  a  new  unit  of  the  Hindustan
 Aeronautics  Ltd.  for  production  of  ac-
 cessories  are  also  being  planned  to
 support  the  manufacture  of  electronic
 and  aeronautic  equipment.

 Indian  Nationals  in  Nigeria

 736.  SHRI  S.  A.  AGADI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 efforts  have  been  made  to  evacuate
 Indian  Nationals  from  Nigeria  since
 the  outbreak  of  hostilities  in  the  East
 Nigeria;

 (b)  the  total  number  of  Indian  Na-
 tionals  in  Nigeria;

 (९)  whether  any  Commonwealth
 country  has  taken  the  responsibility
 of  giving  protection  and  _  evacuating
 them;

 (d)  how  many  have  so  far  been  eva-
 cuated;

 (e)  whether  it  is  a  fact  that  no  rep-
 resentative  of  the  Indian  Government
 has  so  far  visited  East  Nigeria  after
 the  outbreak  of  the  hostilities  there;
 and

 (f)  if  so,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 YNDIRA  GANDHI):  (a)  No,  Sir.  The
 Indian  High  Commission  at  Lagos  ar-
 ranged  the  evacuation  of  Indian  na-
 tionals  from  the  effected  areas  in  Eas-
 tern  Nigeria  when  the  hostilities  broke
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 out.  Those  who  have  still  remained
 there  have  done  so  on  their  own  voli-
 tion.  Efforts  to  evacuate  them  also
 continue.

 (b)  There  are  about  2500  Indian  na-
 tionals  in  the  whole  of  Nigeria  out  of
 which  about  200  were  in  Eastern  Nige-
 ria.

 (c)  It  is  understood  that  the  British
 High  Commission  at  Lagos  as  well  as
 the  Italian  Embassy  there  have  assist-
 ed  our  High  Commission  in  the  evacua-
 tion  of  several  Indians  by  ships  and
 aircraft  chartered  by  them.

 (d)  The  Indian  High  Commission  has
 arranged  the  evacuation  of  123,  per-
 sons.  It  is  understood  that  some  more
 have  left  Eastern  Nigeria  via  the
 Cameroon  and  through  the  Spanish
 territory.

 (e)  and  (f).  No,  Sir.  Our  High  Com-
 mission  has  maintained  contacts  with
 the  Indian  nationals  in  the  disturbed
 areas  before  and  after  the  fighting
 broke  out.  A  representative  of  the
 High  Commission  visited  Port  Harcourt
 in  June,  967  and  made  arrangements
 for  evacuation.  But  for  a  long  time
 now  Eastern  Nigeria  has  been’  com-
 pleted  sealed  off  from  the  outside
 world  owing  to  the  imposition  of  air
 and  sea  blockade  by  the  Federal  Gov-
 ernment.  Hence  while  personal  visits
 have  not  been  possible  constant  contact
 has  been  maintained  with  our  nationals
 by  telephone  and  wireless  and  reports
 indicate  that  all  of  them  are  safe.

 Television  Service

 प१7.  SHRI  8.  A.  AGADI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  amount  so  far  spent  for  the
 introduction  of  the  television  in  the
 country  since  its  inception;

 (b)  the  number  of  television  sets  in-
 stalled  ir,  the  country;  and

 (c)  the  total  annual  revenue  earned
 therefrom  and  the  recurring  expendi-
 ture  thereon?
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 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Capital  expenditure  incur-
 red  up  to  the  end  of  March,  968  by
 the  Government  on  the  introduction  of
 Television  in  the  country  is  Rs.  30.54
 lakhs.

 (b)  As  on  3lst  December,  1967,  a
 total  number  of  6,184  T.  V.  sets  were
 licensed.

 @

 (c)  Revenue  earned  in  the  year  967
 from  the  licensing  of  T.  V.  sets  was
 Rs.  1,36,626.50.  The  recurring  expen-
 diture  on  the  Delhi  T.  V.  Centre  incur-
 red  during  the  year  1967-68  was
 Rs.  (27,71,900.

 Dovetailing  of  Fourth  Plan

 7i8.  SHRIMATI  SUSHILA
 ROHATGI:

 SHRI  SHRI  CHAND  GOEL:

 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Planning  Commission  is  proposing  to
 send  a  delegation  to  U.S.S.R.  to  discuss
 ways  and  means  of  dovetailing  our
 planning  with  that  of  the  Soviet
 Union;

 (b)  if  so,  whether  the  Indian  Mer-
 chants  Chamber  expressed  serious
 doubts  and  misgivings  on  this  proposed
 visit  and  Government’s  reaction  there-
 to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Attention  is
 invited  to  the  answer  given  to  Unstar-
 red  Question  No.  207i  dated  28th  Feb-
 ruary,  1968.  In  pursuance  of  the  deci-
 sion  referred  to  therein  the  Deputy
 Chairman  of  the  Planning  Commission
 is  expected  to  lead  a  delegation  to
 Moscow  in  September  next.

 (b)  The  Indian  Merchants  Chamber
 has  issued  such  a  statement.
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 Statement  of  Mr.  Kughato  Sukhai,

 Rebel  Naga  Leader

 ‘719.  SHRIMATI  SUSHILA
 ROHATGI:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  statement  of
 Mr.  Kughato  Sukhai,  former  Prime
 Minister  of  Rebel  Nagas  calling  for
 closer  liaison  with  China  and  Burma;
 and

 (b)  if  so,  their  reaction  thereto?

 THE  PRIME  MINISTER  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.  The
 Government  of  India  -have  seen  the
 statement  reportedly  made  by  Shri
 Kughato  Sukhai  wherein  he  has  sup-
 ported  “the  efforts  of  the  Underground
 Nagas  to  seek  material  and  moral  help
 from  outside.”

 (b)  Government  of  India  are  aware
 of  the  contact  which  the  Underground
 have  established  with  China  and  are
 taking  such  measures  ag  they  can  to
 prevent  such  contacts.  Nagaland  State
 is  an  integral  part  of  India  and  Gov-
 ernment  are  determined  not  to  allow
 any  foreign  interference  in  the  internal
 affairs  of  the  country.

 Dehiring  of  Dhanraj  Mahal’  Bombay
 in  Occupation  by  Naval  Officers

 720.  SHRI  N.  छू.  SOMANI:  Will  the
 MINISTER  OF  DEFENE  be  pleased
 to  state:

 (a)  whether  48  flats  located  in
 ‘Dhanraj  Mahal’,  Apollo  Bunder  Road
 Bombay,  have  recently  been  dehired
 in  favour  of  its  owner  which  have
 been  occupied  by  the  Naval  Officers
 since  ‘1942;

 (b)  the  basis  or  rationale  of  dere-
 quisitioning  such  a  large  number  of
 flats  in  a  single  building  in  a  city  like
 Bombay;
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 (c)  the  range  of  rent  of  compensa- tion  being  paid  in  the  Dhanraj  Mahal
 flats  and  the  rents  that  will  be  paid
 for  the  new  accommodation;

 (d)  whether  the  new  accommoda-
 tion  has  been  taken  on  ownership,  or
 renta]  basis;  and

 (९)  the  schedule  of  de-hiring  or
 vacating  of  all  other  Defence  Ministry
 flats  or  offices  in  Bombay  and  other
 Cities?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and  (b)
 Only  2  out  of  the  ‘Bl  flats  in  Dhanraj
 Mahal  which  were  in  the  occupation
 of  the  Navy  have  been  dehired  so  far.
 Howcver,  Government  intend  to  dehire
 the  remaining  flats  also  in  a  phased
 manner.  This  is  in  accordance  with
 the  policy  of  the  Government  that  all
 requisitioned  properties  should  be
 either  gradually  acquired  or  de-hired,
 priority  being  given  to  the  oldest  re-
 quisitions.

 (c)  and  (d).  The  recurring  compen-
 sation  payable  for  the  entire  requisi-
 tioned  portion  worked  out  to  Rs.
 +1,22,685.40  per  annum.

 No  new  accommodation  has  been
 acquired  or  hired.

 (e)  Government  has  agreed  to  con-
 vert  all  requisitioned  properties  re-
 quired  on  a  permanent  basis  into  ac-
 quisitions  in  a  phased  manner  and  de-
 Tequisition  those  which  are  not  so  re-
 quired.  An  annual  programme  is  be-
 ing  worked  out.

 Relief  to  Film  Artistes”

 721,  SHRI  छू.  LAKKAPPA:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  formulated  a  scheme  to
 provide  relief  to  film  artistes;

 (b)  if  so,  the  nature  thereof;  and

 (c)  when  the  proposed  scheme’  is
 likely  to  be  introduced?
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 THE  MINISTER  OF  INFORMATION

 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  and  (b).  A  proposal  to  set
 up  a  Trust  with  deposits  from  the
 Film  Artists  as  a  social  security  mea-
 sure  and  the  deposit  being  returnable
 after  0  or  5  years  in  suitable  instal-
 ments  is  under  consideration.

 (c)  Does  not  arise.

 Diplomatic  relations  with  Countries

 722,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  refer  te
 the  reply  given  to  Unstarred  Question
 No.  4737  on  the  l8th  December,  967
 and  state  the  reasons  why  India  has
 no  diplomatic  relations  with  countries
 listed  in  reply  to  Part  (b)  of  question
 in  spite  of  their  recognition?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  The  reasons  why
 India  has  no  diplomatic  relations  with
 the  countries  earlier  listed  are  stated
 below:

 qd)  Albania:  Diplomatic  relations
 are  in  suspension  in  view  of  its  un-
 friendly  attitudes  towards  India.

 (2)  Israel:  Though  India  recognises
 Israel,  no  diplomatic  relations  have
 been  established  in  consideration  of
 our  overall]  national  interests.

 (3)  Portugal:  Diplomatic  relations
 were  broken  off  as  a  protest  against
 her  repressive’  colonial  policies.

 (4)  South  Africa:  Diplomatic  rela-
 tions  were  broken  off  as  a_  protest
 against  that  country’s  policy  of  apar-
 theid.

 (5)  Bosswana,  Chad,  Dominican  Re-
 public,  Ecuador,  El  Salvador,  Gaute-
 mala,  Haiti,  Honduras,  Iceland,  Leso-
 tho,  Nicaragua  and  Nigeria:  Diplo-
 matic  relations  have  not  yet  been  es-
 tablished  due  to  financial  stringency.
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 Compaign  against  India  in  s.  E.  Asian

 Countries

 723.  SHRI  M.  N.  REDDY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  in-
 terested  quarters  carried  on  malicious
 and  exaggerated  propaganda  and  smear
 campaign  against  India  recently  in
 South  East  Asian  countries  in  regard
 to  food  shortage  and  other  problems
 with  a  view  to  damage  our  image  in
 these  countries;

 (b)  if  so,  the  origin  of  such  cam-
 paign;

 (c)  the  steps  which  Government
 have  taken  to  counter  such  tactics  em-
 ployed  by  the  hostile  quarters;  and

 (d)  the  present  methods  adopted  by
 our  country  in  this  region  to  project  a
 correct  and  fair  image  of  our  country?

 THE  PRIME  MINISTER  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  A  few
 articles  critical  of  India  have  appeared
 in  some  newspapers  in  South  East
 Asian  countries  in  recent  months.  Their
 origin  has  been  traced  to  Chinese  and
 other  news  agencies.

 “(e)  and  (d).  The’  Editors  of  the
 newspapers  concerned  were  informed
 of  the  correct  position  by  our  Mis-
 sions.  By  publicising  authoritative  in-
 formation  about  India  in  their  bul-
 letins  our  Missions  try  to  project  a
 true  picture.
 Commissioning  of  Tarapore  Atomic

 Power  Plant

 724.  SHRI  M.  N.  REDDY:  Will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in
 commissioning  the  Tarapore  Atomic
 Power  Plant  and  the  probab:c  date  .or
 putting  this  plant  into  commission;

 (b)  what  are  the  consequences  of
 this  delay  regarding  the  supply  of
 power  to  the  States  of  Maharashtra  and
 Gujarat;  and

 (c)  whether  it  is  a  fact  that  this
 plant  is  facing  “minor  imperfection”
 for  the  rectification  of  which  India  ts
 lacking  technical  know-how?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  Cer-
 tain  hair-cracks  have  been  detected  in
 some  metal  parts'of  the  Rector  Vessels
 of  the  Tarapore  Atomic  Power  Station.
 Repairs  have  already  been  taken  up  by
 the  International  Genera]  Electric
 Company  of  U.S.A.  who  are  the  prime
 contractors  for  the  Power  Station.  The
 turn-over  of  the  Station  for  commer-
 cial  operation  may  be  delayed  by  four
 to  six  months  on  this  account.

 (c)  The  question  does  not  arise  as  it
 is  the  sole  responsibility  of  the  prime
 contractors  to  rectify  the  defects  im
 terms  of  the  Contract.

 National  Sample  Survey

 726.  SHRI  K.  HALDAR;:  Will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  whether  Government  propose  to
 separate  National  Sample  Survey  from
 the  Indian  Statistical  Institute;

 (b)  if  so,  whether  employees,  who
 will  be  excess,  will  be  given  alternate
 jobs;  and

 (c)  the  reasons  for  the  separation?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (c),  As  a
 result  of  recommendation  of  the  Indian
 Statistical  Institute  Review  Committee,
 a  proposal  to  this  effect  is  under  consi-
 deration.

 (b)  Every  effort  would  be  made  to
 safe-guard  the  interests  of  workers  of
 the  institute.
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 area  वायु  सेना  में  प्सेनिक  कर्मचारी

 727.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (कफ)  भारतीय  वायु  सेना  में  इस  समय
 श्रसनिक  कर्मचारियों  की  संख्या  कितनी  है;

 (ख)  सरकार  द्वारा  असैनिक  कर्मचारियों
 को  क्‍या  सुविधाएं  दी  गई  हैं;

 (ग)  असैनिक  कमंचारियों  के  वेतन
 और  भत्तों  तथा  उन्हें  श्रन्य  सुविधाएं  प्रदान
 करने  पर  पृथक-पृथक  सरकार  द्वारा  कितनी
 राशि  खर्च  की  जाती  है;

 (घ)  क्‍या  असेनिक  कमंचारियों  के
 स्थान  पर  सैनिकों  को  लगाने  की  कोई  योजना
 सरकार  के  विचाराधीन  है;  और

 (=)  यदि  हां,  तो  यह  योजना  किस
 तिथि  से  कार्यान्वित  की  जायेगी  और  इसके
 फलस्वरूप  कितने  श्रसेनिक_कमंचारियों  को
 सेवा  से  हटाना  पड़ेगा  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्री
 मं०  रं०  कृष्ण)  :  (क)  लगभग  35,000  |

 (ख)  सुख  सुविधाओं  में  शामिल  हैं
 कण्टीनों,  पेय  जल,  समाचार  पत्रों,  पत्निकाश्रों,
 जनेलों,  खेलों  के  सामान,  वाद्य  यन्त्र  इत्यादि  के
 उपबंध  वायुसेना  की  एस्टेब्लिशमेंटों  में
 काम  फरने  वाले  श्रसैनिकों  के  लिये  कामिक
 शिक्षा  योजना  भी  लागू  कर  दी  गई  है

 (ग)  गत  दो  वर्षों  से  वेतन  और  भत्तों
 पर  किया  गया  खर्च  इस  प्रकार  था  :---
 966-67—ATAT  785  लाख  रुपये
 1967-68-- लगभग  866  लाख  रुपये

 सूख  सुविधाएं  प्राप्त  करने  के  लिये  किया  गया
 खज  सहज  प्राप्य  नहीं  है  tL
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 (a)  और  (=):  जी  नहीं।  तदपि,
 प्रशिक्षित  वैमानिकों  की.  अप्राप्पता  के  कारण
 वेमानिकों  के  रिवत  स्थानों  के  विरुद्ध  काम  पर
 लगाये  गये  असेनिक  कमंचारियों  की  कुछ
 संख्या  के  फालतू  हो  जाने  की  संभावना  है  कि
 जब  श्रौर  ज्यों  ज्यों  शिक्षित  वमानिक  प्राप्त
 होते  गये  ।  इन  असेनिकों  को  वेकल्पिक
 रोज़गार  प्राप्त  करने  के  लिये  प्रयास  किये
 जा  रहे  हैं  ।

 भूतपूर्व  सेनिकों  का  प्रशिक्षण

 728.  श्री  हुक्म  चन्द  कछवाय:  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  के  विचाराधीन  कोई
 ऐसी  योजना  है  जिसके  अन्तर्गत  विकलांग
 भतपूर्व  सैनिकों  को  औद्योगिक  प्रशिक्षण
 संस्थानों  में  प्रशिक्षण  दिया  जा  सके  ताकि
 उन्हें  रोजगार  के  अधिक  अवसर  उपलब्ध
 हो  सकें;  और

 (ख)  यदि  हां,  तो  उन्हें  उपलब्ध  की
 जाने  वाली  सुविधाओञ्रों  का  ब्यौरा  क्या  है  और
 उनके  प्रशिक्षण  की  अ्रधिकतम  तथा  न्यूनतम
 अवधि  क्‍या  होगी  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्रो  (श्री
 मं०रं०  कृष्ण:  (क)  और  (ख).  श्रावश्यक
 सूचना  देने  वाला  एक  विवरण  संलग्न  है  1

 विवरण

 निम्न  व्यवसायों  में,  निर्योग्य  भूतपूर्व
 सैनिकों  को  प्रशिक्षण  देने  के  लिये  एक  विशेष

 संस्थान,  श्रर्थात्‌  क्वीन  मेरी  तकनीकी  स्कूल
 किरकी  पहले  से  विद्यमान  है  —

 आयल  इंजन  चलाना,  दर्जी  का  काम,
 होजरी  झौर  बुनाई,  हाथ  कर्घे,  श्रौर  पावर  लूम
 वीविंग,  भर  इलेक्ट्रिकल  (वायरमेन,  लाइन-
 मैन,  स्विच  बोर्ड  वाले,  आर्मेचर  बाइंडर)
 रंगाई  भ्रौर  मुद्रण  t



 1077  Written  Answers  SRAVANA  2,  890  (SAKA)  Written  Answers
 7०7

 प्रशिक्षण  की  अवधि  8  से  8  मास  तक
 विभिन्न  है  शौर  उस  प्रशिक्षण  पर  निर्भर  है,
 जो  दिया  जाये  ।  विभिन्न  राज्यों  श्र  केन्द्र
 द्वारा  60  रुपये  प्रति  मास  प्रति  प्रशिक्षणार्थी
 दर  से  संस्थान  को  गुजारा  भत्ता  दिया  जाता

 है।  इस  राशि में  से  प्रशिक्षणार्थी  को  2  रुपये
 मासिक  जेबखच  मिलता  है,  जब  कि  शेष  उसके
 प्रशिक्षण,  खाने  और  रिहाईश  तथा  अश्रन्य

 सुविधाओ्रों  जैसे  कि  चिकित्सा,  रेल  के  भाड़े,
 बिस्तर  इत्यादि  पर  खर्च  होता  है  ।

 od.  इस  संस्थान के  अतिरिक्त  देश  भर  में
 स्थित  औद्योगिक  प्रशिक्षण  इन्स्टीट्यूटों  में
 प्रशिक्षण  की  व्यवस्थाएं  विद्यमान  हैं  कि  जिनमें

 भतपूर्व  सैनिकों  को  प्रशिक्षण  के  दौरान  निम्न

 सुविधाएं  दी  जाती  हैं  ।

 निश्शुल्क  प्रशिक्षण,  अकेले  के  लिये
 होस्टल  में  रिहाईश,  जहां  प्राप्य  हो,  चिकित्सा

 सुविधाएं,  और  वकंशाप  वस्त्र  |

 गेर  इंजीनियरी  व्यवसायों  के  लिये
 प्रशिक्षण  अवधि  2  मास  है,  और  इंजीनियरी
 व्यवसायों  के  लिये  i8  मास  जिसके  पश्चात्‌
 6  मास  अप्रेंटिस  प्रशिक्षण  दिया  जाता  है  ।

 प्रति  भूतपूर्व  सैनिक  प्रशिक्षार्थी  को  35  रुपये
 मासिक  स्टिपेंड  दिया  जाता  है  ।  तदपि,
 चीनी  और  पाकिस्तानी  आक्रमण  में  निर्योग्य

 हुए  ह्पों  को  75  रुपये  मासिक  का  बढ़ा  हा
 स्टिपेंड  दिया  जाता  है  ।

 ५
 पाकिस्तान  स्थित  चेकोस्लोवाकिया  के

 राजदूत  का  काइमोर  के  बारे  में  वक्तव्य

 729.  श्री  हुक्म  चन्द  कछवाय:
 श्री  नाथपाई  :

 क्या  वेदेशिक-कार्य  मंत्री  यह  बताने

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तानी
 समाचारपत्नों  में  एक  वक्तव्य  प्रकाशित  हुआ
 है  जिसमें  पाकिस्तान  स्थित  चेकोसलोवाकिया  के

 राजदूत  ने  कह;  बताते  हे  कि  कश्मीर  के

 लोगों  को  श्रात्म  निर्णय  का  श्रश्विकर  दिया
 जाना  चाहिये;

 (ख)  ब्या  यह  ववतव्य  बेकोस्नव  किया
 की  विदेश  नीति  के  प्रनुसःर  है;

 (ग)  यदि  नहीं,  तो  क्‍या  इस  सम्बन्ध  में
 सरफार  ने  उस  सरकार  से  कोई  स्पष्टीकरण
 मांगा  है;  शीर

 (घ)  यदि  हां,  तो  उत्तर  कया  है  श्रौर  उस
 पर  सरकार को  प्रतिक्रया  क्य।  है  ?

 प्रधान  मंत्री,  झ्रण  शक्ति  मंत्री,
 योजना  मंत्री  तथा  वंदेशिक-कार्य
 मंत्री  (भ्रीमत  इंदिरा  गांधी):  (क)  जी
 हां  ।  सरकार  ने  पाकिस्त,नी  अ्रखब:रों  में  इस
 ्राशव  के  समाचार  देखे  हैं  v

 (ख)  से  (घ).  इस  सम्बन्ध  में  चेको-
 स्‍लोवाकिया  के  श्रधिकारियों  से  स्पष्टीकरण
 मांगा  गया  था  ।  पाकिस्तान  में  चेकोस्लो-
 वाकिया  के  राजदूत  ने  हमको  सूचित  किया  है
 कि  उसने  ऐसा  कोई  वक्तव्य  नहीं  दिया  था।
 चेकोसलोवाकिया  के  वैदेशिक  कार्यालय  ने
 इस  बात  की  पुनः  पुष्टि  की  है  कि  काश्मीर
 समस्या  पर  चेकोसलोवाकिया  सरकार  की
 नीति  में  कोई  परिवर्तन  नहीं  भ्राया  है।  भारत
 में  चेकोसलोवाकिया  के  राजदूत  ने  भी  पत्रकारों
 के  सामने  इस  श्राशय  का  वक्तव्य  दिया  था  |
 प्रत्यक्ष  ही  है  कि  यह  पाकिस्तान  के  द्वारा
 गलत  समाचार  प्रकाशित  किये  जाने  का
 मामला  है  ।

 विदेशों  की  सदभवना  यात्रा

 730.  श्री  हुकम  चन्द्र  कछवाय:  क्‍या
 बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रधान  मंत्री  सहित  कौन-कोन  से
 मंत्री  मई,  जून  भौर  जुलाई,  968  में  विदेशों
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 पकी  सदझ्भावना  यात्रा  पर  गये  थे  तथा  उन्होंने
 .किन-किन  देशों  की  यात्रा  की;

 (ख)  उनकी  यात्रा  के  सम्बन्ध  में
 श्वरकार  द्वारा  कितने  रुपयों  के  मूल्य  की  विदेशी

 मुद्रा  खर्चे  की  गई;  श्र

 (7)  व्यय  के  लिये  i968-69  #
 “इन  मिशनों  पर  कितनी  राशि  नियत  की
 गई  है  ?

 प्रधान  मंत्री,  श्रणुशक्ति  मंत्री,  योजना
 मंत्रों  तथा  वेदेशिक-कार्य  मंत्री  (श्रीमती
 इंदिरा  गांधी):  (क)  मई,  जून  और  जुलाई
 968  4  प्रधान  मंत्री  ने  नीचे  लिखे  देशों  की

 यात्रा  की  थी  :

 (a)  सिंगापुर

 (2)  भश्रास्ट्रेलिया

 (3)  न्यूजीलैंड

 (4)  मलयेशिया

 मई  968  4  प्रधान  मंत्री  सिक्किम
 और  भूटान  भी  गई  थीं  जिनके  साथ  भारत  के

 विशेष  संधि  सम्बन्ध  हैं  ।  विदेश  मंत्रालय  की
 ओर  से  कोई  और  मंत्री  विदेश  की  सद्भावना
 यात्रा  पर  नहीं  गया  ।

 (ख)  यह  सूचना  सुलभ  नहीं  है  क्योंकि

 कुछ  मिशनों  से  अभी  व्यौरा  नहीं  आया  है

 (ग)  सद्भावना  यात्राओं  के  लिये  इस

 तरह  कोई  रकम  नियत  नहीं  की  जाती  ।

 इस  प्रकार  के  मिशनों  का  खर्च  प्रतिनिधिमंडलों/
 शिष्टमंडलों  के  भ्रन्तगंत  सामान्य  व्यवस्थाग्रों

 नौर  यात्रा  भत्तों  से  किया  जाता  है  1

 बच्चों  के  लिये  रेडियो  सेट

 81.  श्री हुम  चन्द  कछवायः  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 छुपा  करेंगे  कि  :

 (क)  पिछले  तीन  वर्षों  में  देश  में  बच्चों

 के  लिये  कितने  रेडियो  प्रसारण  श्रोता  केन्द्र

 खले  गये  हैं;  भोर
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 (ख)  चालू  वित्तीय  वर्ष  में  सरकार  का
 विचार  बच्चों  के  लिये  कितने  रेडियो  प्रसारण
 श्रोता  केन्द्र  खोलने  का  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (श्री  कोन
 के०  शाह):(क)  965-66,  966-67
 तथा  967-68  7  देश  में  बच्चों  के  लिये
 जिन  श्रोता  केन्द्रों  को  बनाया  गया  है,  उनकी
 संख्या  नीचे  दी  गई  है  —

 वर्ष  बाल-श्रोता  केन्द्रों
 (क्लबो ं)  की  संद्या

 965—66  463

 1966-67  6927

 967-—68  90

 (ख)  कोई  लक्ष्य  निर्धारित  नहीं  किया
 गया  है  बाल  श्रोता  क्लबों  का  बनाया  जाना
 नये  बाल-कल्याण  केन्द्र,  जिनमें  रेडियो  सेट
 लगे  हों,  के  खोलने  पर  निर्भर  करता  है  |

 Film  Council

 732,  SHR]  K.  LAKKAPPA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  constitute  a  Film
 Council;

 (b)  if  so,  what  will  be  the  features
 ang  functions  of  this  Council  and  ex-
 penditure  involved  in  setting  it  up;
 and

 (c)  how  it  is  going  to  assist  the  film
 industry?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  to  (c).  The  feasi-
 bility  of  setting  up  a  high-level  sta-
 tutory  body  to  promote  the  co-ordi-
 nated  development  of  the  film  indus-’
 try  as  a  whole  is  under  consideration
 in  consultation  with  the  film  indus-
 try,  Orgonisational  and  functional  de-
 tails  have  not  been  worked  out  so  far.



 08  Written  Answers  SRAVANA  2,  890  (SAKA)  Written  Answers  7082

 Bockwarg  Areas  of  Orissa

 733,  SHRI  A.  DIPA:  Will  the
 PRIME  MINISTER  be  _  pleased  _  to
 State:

 (a)  whether  it  is  a  fact  that  the
 hilly  areag  of  Phulbani,  Kalahandi
 Distvict  of  Orissa  are  backward  areas
 and  are  still  under-developed;

 (b)  whether  she  or  any  other  Min
 ister  has  visited  or  proposed  to  visit
 those  areas  to  get  a  first-hand  know-
 ledfe  of  the  conditions  prevailing
 there;  and

 (c)  the  steps  taken  by  Government
 for  the  development  of  that  area  and
 the  people?

 THE  PRIME  MINISTER,  MINIS-
 ‘TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 ‘TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (c),  Attention  is  invited  to
 reply  given  to  Question  No.  3863  in
 tht  Lok  Sabha  on  the  13th  March,
 1968.  It  is  hoped  that  the  State  Gov-
 emment  will  pay  due  attention  to  the
 development  of  these  areas  in  the  new
 Fourth  Five  Year  Plan.

 (b)  The  Prime  Minister  di  q  visit
 Kalahandi  and  ४००९  near-by  areas  of
 Orissa  in  May  1966.  Ministers  visit
 the  States  from  time  to  time  as  re-
 ‘quired,

 Misappropriation  in  Defence  Services

 734.  SHRI  8.  N.  MAITI:  Will  the
 Ministe-  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  case  relating  to  a
 Judge  Advocate-General  of  the  De-
 fence  Services  who  had  been  entrust-
 ed  with  Rs.  20  lakhs  funds  for  dis-
 ‘bursement  to  service  personnel  and
 was  alleged  to  haVe  misapprop”iated
 over  Rs.  4  lakhs  has  been  finalised  by
 the  Central  Bureau  of  Investigation;

 (b)  if  so,  the  facts  revealed  during
 the  investigations:

 (c)  the  loss  to  Government  and  the
 manner  in  which  it  has  beep  recom-
 pensed;  and

 (d)  the  punishment  meted  out  to
 the  guilty  officer?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  The
 Central  Bureau  of  Investigation  have
 completed  their  investigations  in  this
 case.

 (b)to  (d).  Although  the  full  report
 of  the  Central  Bureau  of  Investigation
 is  still  awaited  in  the  Ministry  of
 Defence,  it  appears  that  according  to
 the  results  of  the  investigation,  a
 former  Judge  Advocate  General  of  the
 Navy  withdrew  over  Rs.  8  lakhs  from
 the  Prize  Money  Fund  and  misap-
 propriated  the  same.  On  receipt  of
 the  report,  the  question  of  taking
 steps  0  punish  the  guilty  and  to  re-
 cover  the  misappropriated  amount
 will  be  gone  into.

 Criticism  against  Central  Board  of
 Film  Censors

 736.  SHRI  S.  N.  MAITI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  proad  outline  of  the  criti-
 cism,  if  any,  levelled  by  the  foreign
 film  producers  and_  distributors
 against  the  code  followed  by  the  Cen-
 tral  Boarg  of  Film  Censors  for  cen-
 soring  imported  foreign  films;

 (b)  how  the  present  code  of  censor
 in  India  is  standing  in  the  way  of
 holding  any  further  film  festivals  in
 India;

 (c)  whether  any  change  in  the
 present  code  of  censor  inthe  near
 future  is  contemplated;  and

 (d)  if  not  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SAH):  (a)  No  complaint  has
 been  received  by  Government  from
 foreign  film  producers  and  dictribu-
 tors  against  the  code  followeg  by  the



 ,
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 Central  Board  of  Film  Censors
 censoring  imported  foreign  films.

 for

 (b)  The  present  code  of  censorship
 does  not  stand  in  the  way  of  holding
 an  International  film  festival  in  India.

 (c)  and  (d).  In  pursuance  of  a
 resolution  of  the  Rajya  Sabha  Gov-
 ernment  of  India  have  set  up  an  En-
 quiry  Committee  on  film  censorship
 with  terms  of  reference  defined  in
 Government’s  Resolution  No.  14/35|64-
 FC,  dated  the  28th  March,  1968,  a
 copy  of  which  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-736|68].

 सेंट्रल  कमान  के  श्रन्तगंत  छावनी  बोड्टों
 में  नेमिति  मजदूर

 737.  श्री  रामावतार  श्ञास्त्री  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मुख्य  इंजीनियर
 सेन्द्रल  कमान  में  6  जनवरी,  2  968  को
 एक  परिपत्र  जारी  किया  था,  जिस  में  छावनी
 बोर्डो  को  आ्रादेश  किया  गया  है  कि  उन  नैमित्तिक
 अथवा  नियमित  मजदूरों  को,  जिन्‍्हों  ने  श्रपनी
 सेवा  के  तीन  महीने  पूरे  कर  लिये  हैं,  नौकरी
 से  नहीं  हटाया  जाना  चाहिये  ।  और  उन  को
 श्रन्य  कार्यों  पर  लगाने  के  लिये  उनके  नाम
 प्रतिरक्ष,  संस्थान  के  मुख्य  इंजीनियर  को  भेजे
 जाने  चाहिये;

 (ख)  यदि  हां,  तो  क्या  उक्त  आदेशों  का
 उल्लंघन  किया  गया  है  बौर  पहली  जुलाई,
 9688  गेरीजन  इंजीनियर  दानापुर  छावनी

 के  भ्रधीन  कार्य  कर  रहे  मुजप्फरपुर  (बिहार  )
 के  छः:  नैमित्तिक  कमंचारियों  को  नौकरी  से
 निकाल  दिया  गया  है;  और

 (ग)  यदि  हां,  तो  उस  के  क्‍या  कारण
 हैं?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्र:  (श्री
 म०रं०  कृष्ण ) :.  (क)  से  (ग).  सूचना
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 'कयूठी  को जा  रदा  ?  ,  और  यवा-समय
 सभा  पटल  पर  रख  दो  जाएगी  ।

 Bharat  Electronices  Ltd.

 738.  SHRI  NITI  RAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  expand  Bharat  Electronics
 Ltd.,  Bangalore  to  enable  it  to  ‘meet
 the  pending  orders;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  how  the  pending  orders
 valued  at  about  Rs,  49  crores  would
 be  met  with  the  present  annual  pro-
 duction  of  about  Rs.  20  crores  on  the
 invested  capita]  of  about  Rs.  6  crores?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  and  (b).
 Yes,  Sir.  B.E.I.  is  in  an  expanding
 stage  and  additional  production  faci-
 lities  are  being  established.  The  ulti-
 mate  production  capacity  of  the  Equip-
 ment  Division  in  B.E.L.  by  970-7l
 is  anticipated  to  be  Rs.  22  crores  per
 annum  and  of  Component  Division  Rs.
 2  crores  per  annum  by  1972-73.  In
 addition,  BEL.  is  also  plan-
 ning  to  set  up  a  Satellite  Factory  to
 ‘meet  the  urgent  requirements  of  so-
 phisticated  radars  and  microwave
 Equipments.

 (c)  Considering  the  time  lead  re-
 qired  for  the  manufacture  of  elec-
 tronic  equipment,  the  size  of  pending
 orders  is  normal.  The  steps  for  eX-
 pansion  already  planned  are  con-
 sidered  adequate  having  regard  to  the
 pending  orders  as  also  the  expected
 loag  on  the  Factory  during  the  next
 3-4  years.
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 Committees  under  Ministry  of  Infor-
 mation  and  Broadcasting

 739.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 disband  various  Committees  under
 his  Ministry;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Out  of  42  Com-
 mittees,  5  have  been  discontinued,

 (b)  This  has  been  done  after  a
 careful  review  of  the  functioning  of
 these  Committees  ang  with  a  view  to
 improving  efficiency  in  the  work  0
 the  Ministry.

 Checking  of  Entry  of  Nagas  coming
 from  China

 740.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  _  to
 state:

 (a)  whether  Government  have  ap-
 proached  Burmese  Government  to
 check  the  entry  into  India  of  Nagas
 trained  in  China  through  Burmese
 border;  and

 (b)  if  so,  whether  Government  have
 been  successful  in  the  matter?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  The  House  was  inform-

 e@d  on  27th  March,  968  in  reply  to
 Starred  Question  No.  877  that  our
 two  Governments  naturally  consult
 with  each  other  on  all  ‘matters  of  mu-
 tual  interest.  The  co-operation  has
 continued  unabated.

 Indian  Empioyees  in  British  High
 Commissioner’s  Office

 ‘TAL,  SHRI  M.  N.  NAGHNOOR:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  pe  pleased  to  state:

 (a)  whether  the  service  conditions
 of  Indian  employees  in  British  High
 Commissioners  Office  and  _  British
 Council  is  the  same  as  those  of  Bri-
 tish  Nationals  serving  in  India  in
 the  above  offices;

 (b)  if  not,  what  are  the  disparities
 in  the  service  conditions;  and

 (c)  the  steps  which  Government
 propose  to  take  to  protect  the  inter-
 est  of  the  Indian  employees  and  ६०
 bring  them  in  conformity  with  those
 of  British  nationals  serving  in  India?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  The  Government  of  India  is  not
 aware  of  the  service  conditions  of
 Indian  Nationals  employed  by  the
 British  High  Commissioner's  office  as
 it  enjoys  immunity  from  the  Govern-
 ment  of  India’s  administrative  juris-
 diction  under  Internationa]  Law  as
 codified  in  the  Vienna  Convention  om
 Diplomatic  Relations  1961.

 With  regard  to  the  British  Council,
 the  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 (b)  and  (c).  Does  not  arise  in  the
 case  of  the  British  High  Commission.
 Information  regarding  British  Coun-
 cil  is  being  collected.

 परसाण्‌  हथियारों  के  प्रयार  को  रोकने
 सम्बन्धी  संधि

 742.  भरी  नायूराम  झहिरियार:  क्‍या
 वेदशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  s

 (%)  किन  देशों  ने  ्रब  तक  परमाणु
 हथियारों  के  प्रसार  को  रोकने  संबंधी  संधि
 पर  हस्ताक्षर  किये  हैं  ;  शौर
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 (ख)  क्‍या  सरकार  इस  संधि  पर
 हस्ताक्षर  नहीं  करने  पर  दृढ़  निश्चय  है  अथवा
 उस  का  भपनी  वर्तमान  नीति  में  परिवर्सन
 करने  का  विचार  2  ?

 प्रधान  मंत्रो,  झ्ृणुशक्षित  मंत्री,  योजना
 मंत्री.  तथा  वेदेशिक-कार्य  मंत्री

 (शीरती  इंदिरा  गांधी  :  (क)  जिन
 देशों  ने  भ्रव  तक  अ्रण  प्रसार
 निरोध-संधि  पर  हस्ताक्षर  किए  हैं,  उन  के
 नामों  की  सूची  सदन  की  भेज  पर  रख  दी
 गयी  है  ।  पुर्त लामय  में  र्व  द  गई।
 देखिये  संख्या  L  T—1409/68]

 (@)  संधि  पर  हस्ताक्षर  नहीं  करने  के
 संबंध  में  सरकार  के  निर्णय  में  कोई  परिवर्तन
 नहीं  18  है  ।

 Staff  Artistes  recruited  in  Song  and
 Drama  Division

 743.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 staff  artistes
 and  Drama

 1968;

 (ar  how  many
 were  recruited  in  Song
 Division  from  the  Iist  July,

 (b)  what  was  the  ode  of  re-
 cruitment;  and

 (c)  what  was  the  salary  offered  to
 each  artiste?

 THE  MNISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  ]4’in_  various
 categories  as  detailed  below:

 Music  Composer—l,  Dance
 Choreographer—l,  Scenic  Designer
 —i,  Actors  and  Actresses—i6,
 Dancers—6,  Singers—9,  Instru-
 mentalists—20,  Stage  Decorators—
 I,  Make  up  men  cum  dressers—6,
 Stage  Assistant—l,  Instructor—9,
 Performing  artists—42,  Training
 Assistants—.
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 (b)  The  vacancies  were  advertised
 in  newspapers,  applications  invited

 interview
 conducted  by

 and  selections  made  after
 and  audition  tests
 different  Committees.

 (c)  The  fees  offered  to  each  artists
 are  as  under:

 (i)  Music  Composer,  Dance
 Chorzographer—Rs.  700  plus
 all  the  usual  allowances  ad-
 ‘missible  in  the  case  of  Cen-
 tral  Government  servants,

 )Gi)  Seenic  Designer—Rs.
 with  usual  allowances,

 (iii)  Actors  and  Actresses,  Dan-
 cers,  Singers,  Instrumenta-
 lists,  Stage  Decorators—Rs.
 25  with  usual  allowances.

 350

 (iv)  Make  up  men  Cum  Dressers
 Rs,  20  with  usual  allowan-
 ces.

 (v)  Instructors—Rs,  200  consoli-
 dated.

 (vi)  Performing  artists—Rs.  50
 consolidated,

 (vii)  Stage  Assistants—Rs.  33
 with  usual  allowances,

 (viii)  Training  Assistants—Rs.
 consolidated.

 00

 Visit  of  Deputy  Minister  to  Drought
 affected  areas  of  Orissa

 744,  SHRI  P.  K.  DEO:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Deputy  Minister  of
 Information  and  Broadasting  visited
 the  drought  affected  areas  of  Orissa
 in  June,  1968;

 (b)  if  so,  whether  the  news  of  her
 tour  was  broadcast  by  the  All  India
 Radio;  and

 (c)  whether  Government  propose
 to  lay’a  copy  of  the  script  broadcast
 on  the  Table?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRl
 K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
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 (c)  Capieg  of  the  scripts  broadcast

 are  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-40/
 48).

 News  regarding  Resignation  of  Supply
 Minister  of  Orissa

 745.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  in  June,  1968,  All  India
 Radio,  Delhi,  through  its  spotlight
 ‘For  Today’  or  under  any  other  cap-
 tion,  disseminated  the  news  of  the
 resignation  of  the  supply  Minister  of
 Orissa;  and

 (b)  whether  any  verification  is
 made  in  case  of  such  important  news-
 broadcast?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  In  a  Commentary  broad-
 cast  under  the  Spotlight  Programme
 on  June  14,  968  there  was  a  refer-
 ence  about  the  reporteq  resignation
 of  the  Supply  Minister  of  Orissa.

 (b)  Yes,  Sir.  Every  effort  is  made
 to  verify  the  authenticity  of  news
 contained  in  the  AIR  broadcasts.  In
 the  present  case,  the  Commentary  was
 written  by  a  journalist  and  as.  the
 report  of  the  resignation  was  pub-
 lished  in  some  prominent  papers,  the
 journalist  had  no  reason  to  doubt  its
 authenticity.  However,  he  had  only
 mentioned  about  ‘reported  _resigna-
 tion’.

 S.C.  and  S.T.  Trade  Apprentices

 747,  SHRI  P.  R.  THAKUR:  Will
 the  Minister  of  DEFENCE  be  pleased
 tg  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3934  on  the
 i8th  March  968  and  state:

 (a)  whether  the  requireq  informa-
 tion  regarding  the  number  of  Sche-
 duled  Castes  and  Scheduleq  ‘Tribes
 Trade  Apprentices  has  since  been  col-
 lected;

 (b)  if  80,  the  details  thereof  and
 the  action  taken  so  far  in  the  matter;
 and

 (९)  if  not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE.
 (8HRI  L,  N.  MISHRA):  (a)  and  (b).
 The  information  is  as  follows:

 (i)  The  number  of  Scheduled  Cas-
 tes  ang  Scheduled  Tribes  Apprentices
 recruited  since  .7.l963—7I2.

 (ii)  The  number  of  Apprentices
 who  have  ccmpleted  training  so  far
 (including  those  who  completed
 training  after  being  diverted  to  Arti-
 san  Training  Schools  for  training  as
 skilled  craftsmen  and  Supervisory
 Training)—85.

 (iii)  Due  to  lack  of  vacancies  it  has
 not  been  possible  to  offer  employ-
 ment  to  all  the  apprentices  who  have
 completed  the  training,  The  trade
 apprentices  are  recruited  for  train-
 ing  under  the  provisions  of  Appren-
 tices  Act,  96l  and  not  against  spe-
 cific  requirements  cf  the  factories.

 There  is  no  obligation  on  the  part
 of  the  training  factories  to  offer  em-
 ployment  to  the  successful  appren-
 tices  nor  are  the  apprentices  obliged
 to  accept  employment  when  offered  to
 them.  Al)  efforts  are,  however,  made
 to  absorb  such  apprentices  in  accor-
 dance  with  the  prescribed  recruitment
 rules  to  the  extent  vacancies  are
 available.

 Of  the  85  apprentices  that  have
 completed  training,  69  have  so  far
 been  offered  employment.

 (c)  Does  not  arise.

 Apprenticeship  Training

 748.  SHRI  P.  R.  THAKUR:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3935  on  the  3th
 March,  968  and  state:

 (a)  whether  any  decision  has  since
 been  taken  on  the  recommendation  of
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 the  Yardi  Committee  in  regard  to
 Apprenticeship  Training;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  DEFENCE
 (SHRI  L,  N.  MISHRA):  (a)  and  (b).
 With  reference  to  the  recommenda-
 tion  made  by  the  Working  Group
 under  Shri  M.  R.  Yardi  in  respect  of
 apprenticeship  training  the  position  is
 that  the  recommendation  on  the  re-
 servation  of  128  ‘per  cent  of’  the
 vacancies  in  the  trainee  posts  for
 scheduled  caste  candidates  and  5  per
 cent  for  scheduled  tribe  candidates
 has  been  accepted  for  Ordnance  Fac-
 tories.

 (c)  Does  not  arise.

 Armed  Forces  Personnel

 749.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  DE-
 FENCE  be  pleaseg  to  state  the  num-
 ber  of  A:’med  Forces  personnel  in-
 jured,  killed  or  missing  as  a  conse-
 quence  of  actions  by  or  against  Nagas
 since  the  beginning  of  :  ‘on  against
 Nagas  to  date?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  The  infor-
 mation  required  is  given  below:—

 Injured  35
 Killed  267
 Missing  ]
 (preumed  killed)

 Manufacture  of  Nuclear  Bomb  and
 Missiles

 750.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  as  a  consequence  of
 arms  supply  to  Pakistan  by  U.S.A.,
 China  and  now  U.S.S.R.,  Govern-
 ‘ment  propose  to  reconsider  the  ques-
 tion  of  manufacture  of  nuclear  bomb
 ‘and  missiles;  and
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 (b)  if  not,  how  the  future  de-

 fence  of  the  country  is  proposed  to  be
 organized?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  The  attention  of  the  Hon'ble
 Member  is  invited  to  the  statement
 made  by  the  Prime  Minister  in  the
 Lok  Sabha  on  April  24,  3968  enun-
 ciating  the  policy  of  the  Government
 of  India  in  respect  of  nuclear  wea-
 pons.  The  acquisition  by  Pakistan  of
 some  additiona]  military  hardware
 from  the  USSR  does  not  call  for  any
 change  in  our  nuclear  policy.  How-
 ever,  Government  of  India  are  fully
 alive  to  the  dangers  posed  by  the
 accretion  of  strength  to  Pakistan  and
 will  take  adequate  measures  to  safe-
 guarg  the  security  of  the  country.

 पड़ोसी  देशों  के साथ  भारत  की  सीमा

 752.  श्री  विभूति  सिश्रः  क्‍या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  के
 स्वतन्त्र  होने  के  बाद  से  शब  तक  चीन,  बर्मा
 और  नेपाल  के  साथ  भारतीय  सीमा  के  बारे  में
 कोई  करार  नहीं  किए  हैं  ;

 (ख)  यदि  हां,  तो  इस  के  क्‍या  कारण

 (ग)  क्‍या  यह  भी  सच  है  कि  इसमें  से

 कुछ  देशों  ने  भारतीय  राज्य  क्षेत्र  के  कुछ
 इलाकों  पर  जबरन  कब्जा  कर  लिया  है;
 और

 (घ)  यदि  हां,  तो  सरकार  इस  बारे  में
 क्‍या  कार्यवाही  कर  रही  है  ?

 प्रधान  मंत्री,  झणु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वंदेशिक-कार्य  मंत्री  (ओमती
 इन्दिरा  गांधी  ):  (क)  शौर  (ख).  967%
 भारत  और  बर्मा  के  बीच  एक  सीमा  समझौता
 हुआ  था  भारत-नेपाल  सीमा  सुनिश्चित  है
 श्र  संधियों  तथा  समझौतों  द्वारा  स्थिर  की  गई
 है  7  चीन  के  साथ  लगी  भारत  की  सीमा  भी
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 सुनिश्चित  है  तथा  भ्रन्तर्राष्ट्रीय  से  माझ्मों  से
 संबद्ध  स्वीकृत,  भोगोलिक  सिद्धान्तों  के
 अनुरूप  है।  इस  के  झलावा,  गत  300  वर्ष
 की  भ्रवधि  में  भ्रन्तर्राष्ट्रीय  प्रबंधों  द्वारा  इसकी
 पुष्टि  हो  चुकी  है  ;

 उत्तराधिकारी  राज्य  के  रूप  में,  भारत
 को  सीमाएं  मिली  जो  भश्रसंदिग्ध  थीं  भ्रौर  न  तो
 बर्मा  क ेसाथ  विवाद  खड़ा  14.16  है  झ्लौर  न
 नैपाल  के  साथ  ही  ।  भारत-चीन  सीमा  का
 जहाँ  तक  लवाल  है,  चीन  सरकार  ने  959
 तक  हमारे  नक्शों  में  दिखाई  सीमा  पर  कभी
 प्रापति  नहीं  की  थी  ।

 (ग)  चीम  ने  लदाख  में  ग्रनुमनतः
 14,500  वर्गमील  भारतीय  प्रदेश  पर  और-

 कानूनी  तरंक  से  कप्जा  कर  रखा  हैं  ।  उन्होंने
 पकिस्त  न  के  साथ  तयाक़थित  सीमा  सम-
 झौत  करके  पःकिस्त न  अधिकृत  काश्मीर  में
 भी  2,000  वर्गमील  के  कुछ  अधिक  भारतीय
 प्रदेश  पर  कब्ज.  कर  लिया  है  ।

 (घ)  सरकःर  भारतीय  प्रदेश  पर  चीन
 के  गैर-कनूनी  कब्जे  को  नहीं  मानती  श्रौर
 बातच त  करके  तथा  श्न्प  ऐसे  शांतिपूर्ण
 तरीकों  से,  जो  हम.रे  राष्ट्रीय  सम्मान  श्रौर

 प्रभुमत्ता  के  अनुरूप  हों,  इसे  पुनः  प्राप्त  करने
 की  काशिश  करती  रही  हैं।  लेकित  चीन
 सरकार  ने  इस  ओर  पूर्णतः  नक।रःत्मक  रवेया
 ग्रपनःया  है  |

 पूर्वी  सीमाध्ों  की  सुरक्षा

 753.  श्री  ध्रोंकार  साल  बोहरा :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  $पा  करेंगे  कि  :

 (क)  क्या  विद्रोही  नागाओं  को  चीनी
 हथियार  और  न्य  सुविधायें  मिलने  क ेकारण
 086  (Ai)  LSD—7.

 देश  की  पूर्वी  सीमाओं  की  सुरक्षा  को  खतरा
 पैदा  हो  गया  है  ;

 (ख)  यदि  हां,  तो  सुरक्षा  की  दृष्टि  से
 सरकार  ने  बया  उपाय  किये  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  सरकार  का
 विचार  पूर्वी  सीमा  क्षेत्रों  का  प्रशासन  भ्रपने
 हाथ  में  लेने  का  है;  शौर

 (घ)  यदि  हां,  तो  इस  बारे  में  ब्यौरा
 क्या  है?

 प्रतिरक्षा  संत्री  (श्री  स्वर्ण  सिह):
 (क)  चीन  द्वारा  विद्रोही  नागाझों  को

 हथियारों  की  सप्लाई  से  पूर्वी  क्षेत्र  में  देश  की
 सुरक्षा  समस्‍या  में  एक  नई  बात  पैदा  करदी
 है  ।  सरकार  को  इस  संकट  का  ज्ञान  है
 प्रौर  उस  का  सामना  करने  के  लिये  पूरी  तरह
 से  तंयार  है  ।

 (ख)  सरकार  द्वारा  स्थिति  से  निबटने
 के  लिये  उपयुक्त  उपाए  किए  गए  हैं  ।

 (ग)  जी  नहीं  ny

 (घ)  प्रश्न  नहीं  उठता

 Indians  arrested  by  Pak  Government

 754.  SHRI  C.  K.  CHAKRAPANTI:
 SHRI.  P.  GOPALAN;
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 thirty-six  Indians  were  arrested  by
 the  Pakistan  Government  in  May,  968
 for  entering  into  Pak  territorial  wat-
 ers;  and

 (b)  the  steps  taken  by  Government
 in  the  matter?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINI-
 STER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  Yes,  Sir.  Thirtysix  Indians  were
 arrested  by  Pakistan  Government  on
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 29th  April.  These  persons  were  on
 broad  Indian  vessel  ‘Ratnagiri’  which
 had  drifted  ashore  near  Karachi  re-
 portedly  due  to  mechanical  trouble.

 (b)  The  Government  of  India  have
 already  taken  up  the  matter  with  the
 Government  of  Pakistan  who  are
 being  pressed  to  release  these  persons
 for  early  repatriation  to  India.

 International  Film  Festivals

 755.  SHRI  P.  GOPALAN:
 SHRI  C.  K.  CHAKRAPANI:
 SHRI  N.  K.  SANGHI:

 Will  the  Ministe~  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  hold  an  International  Film  Festi-
 val  this  year;

 (b)  how  many  such  festivals  were
 organised  by  Government  in  the  past;
 and

 (c)  the  benefits  which  accrue  from
 such  festivals?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.  A  proposal  to
 hold  an  International  Film  Festival
 early  next  year  is  under  considera-
 tion.

 (b)  Three  Internationa]  Film  Fes-
 tivals  have  already  been  held  in
 India  in  the  years  1952,  96l  and  1965.

 (c)  Besides  providing  an  interna-
 tional  forum  to  world  cinema,  it
 enables  the  host  country  to  project  its
 cinema  and  provides  our  artists,  di-
 rectors,  producers  and  other  cine-
 workers  the  unique  oppo-tunity  of
 artistic  and  business  contact.

 Energy  Survey  of  India  Committee

 756.  SHRI  P.  R.  THAKUR:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  action  which  has  been
 taken  on  the  recommendations  made
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 by  the  Energy  Survey  of  India  Com-
 mittee,  1965;

 (b)  whether  another  survey  has
 been  undertaken  in  accordance  with
 the  recommendations  of  the  _  said
 Committee;

 (c)  if  so,  the  progress  thereof;  and
 (d)  if  not,  the  arrangements  which

 are  being  made  to  expedite  the  next
 survey?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  The  report  covers  a  wide  range
 of  subjects  relating  to  planning  for
 energy  in  the  country.  Many  of  the
 recommendations  have  already  been
 accepted;  there  are  others  which  call
 for  further  study  and  examination.
 These  are  being  pursued,

 (b)  to  (9).  The  next  survey  of  en-
 ergy  requirements  of  the  country  will
 be  undertaken  as  soon  as  a  decision
 is  taken  on  the  plans  of  development
 for  the  new  Fourth  Plan.  In  the  mean-
 time,  compilation  of  certain  basic
 statistics  pertaining  to  consumption  of
 energy  in  various  sectors  subsequent
 to  1962-63  has  been  taken  up.

 2  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC

 IMPORTANCE
 ABOLITION  OF  PrIvy  PURSES

 SHRI  8.  BARUA  (Jorhat):  I  call
 the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  statement  thereon:

 The  outcome  of  the  negotiations
 helg  recently  with  the  Ex-Rulers  of
 Princely  States  on  the  question  of
 abolition  of  their  privy  purses  and
 other  privileges.
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):
 Mr.  Speaker,  Sir,  in  pursu-
 ance  of  the  intention  of  Gov-
 ernment  to  abolish  privy  purses  and
 privileges  of  former  Rulers  of  Indian
 States  I  have  had  meetings  with  their
 representatives,  on  3rd  November,
 1967,  26th  December,  1967,  and  28th
 May,  1968.  The  first  meeting  was  for
 a  preliminary  exchange  of  views.  I
 explained  to  the  Princes  the  broad
 approach  of  Government’s  thinking  in
 the  light  of  changing  circumstances.
 (Shri  Ranga:  Breaking  the  plighted
 word)  I  told  them  that  I  was  having
 discussions  with  them  to  seek  common
 ground  of  agreement  with  goodwill.
 At  the  second  meeting  I  conveyed  to
 them  that  Government’s  basic  deci-
 sion  was  to  abolish  privy  purses  and
 privileges,  to  make  transitional  arran-
 gements,  and  to  have  negotiations
 with  the  Princes  for  implementing
 the  decision.  I  explained  that  I  was
 willing  to  give  a  scheme  for  transi-
 tional  arrangements  whenever  the
 Rulers  desired,  but  perhaps  they
 might  themselves  wish  to  suggest
 something  in  the  light  of  the  general
 approach.  The  representatives  of
 Princes  said  that  they  would  convey
 Government's  views  to  their  brother-
 hood  and  get  their  reaction.  A  meet-
 ing  of  the  Rulers  was  held  in  May
 1968.  At  the  meeting  held  on  29th
 May,  1968,  it  was  reiterateq  on  be-
 half  of  the  Rulers  (Shri  S.  M.  Baner-
 jee:  Ex-rulers)—Ex-rulers,  thank  you
 very  much,  Shri  Banerjee—at  some
 length  as  to  why  in  their  view  privy
 purses  and  privileges  should  not  be
 abolished.  I  explained  that  Govern-
 ment’s  clear  intention  was  to  abolish
 rulership,  but  that  about  the  manner
 of  doing  so  Government  wanted  to
 have  discussions  with  the  Princes.  I
 noticed  some  reluctance  to  discuss
 matters  on  this  basis,  but  they  pro-
 ‘mised  to  send  a  note,  which  has  not
 yet  come.  Since  then  Government
 have  been  giving  further  thought  ६०
 the  matter  and  are  examining  pro-
 posals  fo-  legislation  and  transitional
 arrangements.  It  is  proposed  to  have
 discussions  with  the  representatives  of
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 the  Rulers  about  these  arrangements
 before  taking  the  final  step.  I  am
 anxious  to  have  the  discussion  as
 early  as  possible,  go  that  further  ac-
 tion  may  be  taken  without  delay.

 SHii  R.  BARUA:  While  appreciat-
 ing  the  anxiety  of  the  Government  to
 resolve  the  issue  through  negotiatins,
 it  is  very  difficult  to  understand  why
 after  having  taken  a  decision  the
 process  ig  being  prolonged  in  such  a
 way  that  it  consumes  8  lot  of  time
 whether  it  is  the  question  of  the  re-
 organisation  of  Assam  or  of  the  abo-
 lition  of  privy  purses.  In  view  of
 that  may  I  know  from  the  Govern-
 ment  whether  they  can  give  any  firm
 time  when  they  are  coming  with  a
 firm  proposal  because  a  decision  was
 already  taken?

 SHRI  Y,  B.  CHAVAN:  Yes,  Sir;  I
 can  understand  the  anxiety  of  the
 hon,  Member,  but  I  can  tell  him  that
 as  far  as  firmness  is  concerned,  it  is
 there.  We  have  accepted  in  princi-
 ple  the  abolition  of  privy  purses  and
 privileges.  That  decision  is  there,  but
 certainly  we  would  like  to  do  that
 with  the  goodwill  of  the  ex-rulers.
 Therefore  we  wanted  to  discuss  these
 matters  with  them.  Ag  I  explained,
 we  are  examining  certain  proposals
 and  before  taking  a  final  decision  we
 certainly  would  like  to  have  talks
 with  them.

 श्री  मघु  लिमये  (मुंगेर)  :  प्रध्यक्ष
 महोदय,  कुछ  दिन  पहले  जब  मैं  युगोसलाविया
 में  था  तो  दृतावास  कै  एक  भ्रादमी  ने  मुझ्न  से
 कहा  कि  भारत  सरकार  ने  फैसला  कर  लिया

 है  कि  राजाओं  के  निजी  कोष  समाप्त  किये
 जायेंगे  तो  मुझे  बड़ा  ताज्जुब  हुमा  श्रौर
 मैंने  उन  से  कहा  कि  अ्ाप  कुछ  गलती  कर  रहे
 हैं,  शायद  यह  फैसला  हुआ  होगा  कि  ब  हम
 फैसला  कर  रहे  हैं  कि  जल्दी  ही  फैसला  करने
 के  बारे  में  सोच  विचार  करेंगे  ।  वैसे  ही  हुझा
 है  ।  पिछले  वर्ष  भ्रध्यक्ष  महोदय,  जब  इस  बिपय
 पर  मैंने  बहस  उठाई  थी  तो  जो  जवाब  मह
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 [  श्री  मधु  लिमये  ]
 मंत्री  जी  ने  दिया  था  उस  से  भ्रधिक,  एक  साल
 बीतने  के  बाद  भी  उन्होंने  कुछ  भी  नहीं  कहा
 है  |  उन्होंने  सदन  को  जो  आश्वासन  दिया  था
 उस.  श्राश्वासन  का.  यह  उल्लंघन  होता  है  |
 तो  में  मंत्री  महोदय  से  जानना  चाहता  हूं  कि
 क्या  वहू  इस  सदन  को  इस  समय  यह  साफ
 साफ  बताने  के  लिये  तैयार  हैं  कि  एक  विशेष
 ्रवधि  के  अन्दर  'राजाय्ों  कॉ  निजी  कोष  हम
 समाप्त  करेंगे  और  उन  में  से  जो  कुछ  ऐसे
 लोग  हों  जो  कि  इस  को  बन्द  करने  से  बिल्कुल
 भूखों  मर  जायेंगे  तो  उन  लोगों  के  लिये
 इन्तजाम  करेंगे  लेकिन  बाकी  सब  लोग्रों  का
 निजी  कोष  समाप्त  करेंगे  फलां
 फलां  तारीब  के  अन्दर  ?  क्‍या  इस  तरह  की

 बहू  घोषणा  करेंगे?  और  हमारे  जो  नौजवान

 तुर्की  लोग  हैं,  क्या  वे  इस  के  बारे  में  कुछ  नहीं
 कर  रहे  हैं  7  यह  भी  मैं  जानना  चाहूंगा  ?

 SHRI  Y.  8,  CHAVAN:  The  hon.
 Member,  Shri  Madhu  Limaye,  appears
 to  be  very  pleased  with  himself  for  the
 answer  he  gave  in  Yugoslavia.  I  have,
 certainliy,  not  changed  my  position.  If
 at  all  any  definite  answer  is  there,  that
 answer  I  am  repeating  again.  In
 principle,  Government  has  taken  a
 decision  to  abolish  privy  purses
 and  privileges.  But  at  the  same  time,
 I  cannot  indicate  any  target  date  in
 this  matter  because  these  matters  have
 to  be  tackled  with  patience  and
 understanding.

 श्रो  मधु  लिमये  :  एक  साल  हो  गया,
 आप  कोई  ग्रवधि  नहीं  बतायेंगे  ?  ्रध्यक्ष
 महोदय,  ग्रगर  कोई  निश्चित  तारीख  नहीं
 तो  दो,  तीन  या  चार  महीने  की  श्रवधि  ही
 बतायें  ।  ध्राप  कोई  अवधि  भी  नहीं  बतायेंगे
 ग्रॉर  काम  भी  नहीं  करेंगे  ।

 MR.  SPEAKER:  That  ig  all.
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 2.2  hrs,
 QUESTION  OF  PRIVILEGE

 AGAINST  THE  DEPUTY
 PRIME  MINISTER

 MR.  SPEAKER:  I  have  gx  notice
 of  a  privilege  motion  against  the
 statement  made  by  the  Deputy  Prime
 Minister  signed  by  a  number  of  Mem-
 bers,  Shri  Madhu  Limaye,  Shri  S.  M.
 Banerjee  and  so  many  others.

 SHRI  HEM  BARUA  (Mangaldai):
 Before  that,  may  J  draw  your  atten-
 tion  to  an  adjournment  motion  sub-
 mitted  to  you  about  the  strike  resort-
 ed  to  by  the  press  workers?

 MR,  SPEAKER:  I  have  a  number
 of  adjournment  motions,  not  one,  with
 me.  Some  I  am  allowing;  some  I
 am  not  allowing.  Only  one  can  be
 allowed  a  day.  I  wanted  to  hear  this
 also.

 I  had  taken  a  tentative  decision.
 Later  on,  it  was  argued  by  a  number
 of  hon.  Members  belonging  to  diffe-
 rent  parties.  They  came  to  me.  Now,
 I  want  to  hear  them.  One  of  them
 may  try  to  tell  me  what  the  case  is
 so  that  I  can  request  the  Deputy
 Prime  Minister  to  give  me  facts  before
 I  take  a  decision.

 श्री  मधु  लिमये  (मुंगेर)  :  अप्ध्यक्ष

 महोदय,  ग्राज  मुझे  अपना  फर्ज  ग्रदा  करना
 पष्ट  रहा  है।  यह  बहुत  कटु  कार्य  है  लेकिन
 ग्रावश्यक  है  इसलिये  मैं  करने  जा  रहा  हूं  1
 ग्राज  उप-प्रधान  मंत्री,  सन्त  मोरारजों  के

 लिए  कसौटी  का  क्षण  है  और  इसलिये  मैं

 चाहूंगा  कि  मैं  जो सवाल  आज  उठने  जा  रहा

 हूं  उस  का  फैसला  प्रिविलेजेज  कमिटी  के  ारा

 हो  ।  वह  कमिटी  इस  सवाल  के  सभी  पहलुओं
 पर  सोचे  प्रौर  जो  उस  को  प्रपना  श्न्तिम
 निर्णय  देना  हो  वह  दे  ।  केवल  बहुमत  के  प्राप्रार
 पर  इस  सथाल  को  टालने  का  या  खत्म  करने
 का  प्रयास  नहीं  होना  चाहिये  ।

 अध्यक्ष  महोदय,  श्राप  को  याद  होगा  कि
 30  अप्रैल  को  शौर  पहली  मई  को  जब  इस
 सदन  में  वित्त  विधेयक  पर  बहस  हो  रही  थी
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 तो  मेरे  एक  दोस्त  श्री  उमानाथ  भौर  में  ते
 पने  भाषणों  के  दौरान  में  कुछ  आरोप
 किये  थे  शिन  का  सम्बन्ध  उप-प्रधानमंत्री  के
 बेटे  शौर  यन  के  निजो  सचिव  से  था  i  निजों
 सचिव  इन  शब्दों  पर  मैं  विशेष  जोर  देना
 चाहता  हुं  -  तो  ये  जो  आरोप  किये  गये
 वे  कुछ  तिर्यात-ब्यापार  के  बारे  में  जो  एक
 करारनामः  हुआ  था,  उस  के  बारे  में  थे।
 बेक  रेट  जो  जाक  किया  गया  उसके  बारे  मं  थे  |
 डिवीडेन्ड  फ्रीज  के  बारे  में  पिछले  वर्ष  भी
 गलत  खबर  छपवाई  गई  थी  उस  पर  शेयर
 बाजार  में  5  लाख  रुपया  कमाया  गया,
 उस  के  बारे  में  थे  |  बम्बई  में  राधाकृष्ण
 रुदया  का  धर  जो  कि  पूृजीपतियों  का  धर  है
 उन  के  खिलाफ  अभ्रप्टाचार  या  टैक्स  चोरी  के
 जो  आरोप  थे,  उन  के  बारे  में  भी  थे  ny  शुरू
 में  जब  कांग्रेस  के  लोग  हल्ला  करने  लगे  तो
 उप  प्रधान  मंत्री  ने  कहा  था  ;

 “May  I  appeal  to  my  hon
 friends  to  treat  this  with  the  con-
 tempt  it  deserves?”

 पदले  तो  बिलकुल  नुच्छता  दिखाना
 चाहते  थे  लेकिन  बाद  में  धीरे-धीरे  मैदान  में
 शाए.  प्रौर  उन्होंने  एक  दफा  नहीं,  तीन  दफा
 इस  सदन  के  सामने  कहा  है  कि  मेरा  लड़का
 मेरा  निजी  सचिव  बना  है  उस  का  किसी  भो
 व्यापार  से,  कारोबार  से  या  ad  से  सम्बन्ध
 नहीं  रहा  है  1  उन्हों  ने  64  में  मुझ  से  कहा  कि
 ऑ्राप  की  सेवा  करना  चाहता  हूं  ।  मैं  न ेउस  को

 बुलाया  क्योंकि  उस  वक़्त  मैं  मंत्री  नहीं  था
 और  किसी  दूसरे  निजी  सचिव  का  खर्चा  नहीं
 कर  सकता  यथा  |  मैं  उन्हीं  के  शब्द  रखना
 चाहता  हूं  ।  एक  दफा  वे  कहते  हैं  :

 “He  is  not  in  business;  he  has
 gone  out  of  business.”

 उस  के  बाद  जब  भाषण  देने  के  लिये  उठे,
 तब  कहते  हैं  3

 “But  before  I  deal  with  the
 criticism  relating  to  the  Finance
 Bill,  I  musi  in  fairnesg  to  the
 House,  to  myself  and  to  my  son,
 give  facts  about  what  my  hon.
 friend,  Shri  Umanath,  referred  to
 as  an  impropriety;  if  nothing  more

 than  that,  the  insinuation  was
 much  more  than  that,  but  he
 did  not  have  the  courage  to  make
 that  insinuation  explicitly.”

 इस  तरह  हमारी  हिम्मत  के  बारे  में  भी
 इन्होंने  संदेह  प्रकट  किया  ।  फिर  भाग  वे
 कहते  हैं  :

 ‘Even  propriety  is  not  con-
 tained  in  it.  That  is  what  I  want
 to  explain.  Let  him  know  that  my
 son  has  given  up  business  from
 the  year  ‘1964;  not  now.  After  I
 had  gone  out  of  the  Ministry  he
 wrote  to  me  that  he  wanted  to
 serve  me  and  serve  the  public
 and  ‘now  that  I  was  out  of  the
 Ministry,  nobody  will  be  able  to
 say  anthying”.  Therefore  he  went
 out  of  business  and  joined  me  as
 my  private  secretary.  I  could  not
 afford  in  those  days  any  other
 private  secretary  and  he  was  good
 enough  to  come  and  serve  me  as
 my  private  secretary  and  from
 that  time  he  has  continued  to  ser-
 ve  me  as  my  private  secretary,
 even  today,  but  he  is  not  borne
 on  Government  _  establishment.
 He  is  not  paid  by  Government
 anything  for  that  matter.”

 ्रध्यक्ष  महोदय,  उस  के  बाद  ब्ागे  भी

 बहस  चलती  रही  बौर  उन्होंने  हम  लोगों  के
 बारे  में  यह  कहा  कि  हम  लोग  विकृत  मनोव॑त्ति
 के  हैं,  परवस  मैनटेलिटी  के  हैं  ।  उन्होंने
 मेरे  बारे  में  कहा  है  कि  मेरा  'दिजीउ  ड  माइन्ड
 है  यानो  रोगी  मन  है  मेरा  ।  इस  तरह  की  बातें
 उन्होंने  कही  हैं  v  .(व्यवधान)  प्रिविलेज
 कमेटी  से  भागिये  मत,  इतना  ही  मैं  कहना
 वाहता  हूं  1

 जागे  उप-प्रधान  मंत्री  जी  कहते  हैं,
 “Let  me  tell  my  hon.  friend  that

 J  have  greater  regard  for  proprie-
 ties  than  any  one  of  them.  -
 have  made  inquiries  through  the
 police  against  my  son  whenever
 some  papers  have  come  like  that;
 J  have  not  let  it  alone.  And  I  am
 happy...”
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 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  On  a  point  of  order.  You
 were  pleased  to  ask  one  of  the  signa-
 tories  to  give  reasons  for  referring  it
 to  the  Privileges  Committee.  But  he
 is  making  a  big  speech.  I  would
 like  him  to  tell  us  the  merits  on
 which  he  wants  that  this  question
 should  be  referred  to  the  Privileges
 Committee.

 MR.  SPEAKER:  It  ig  not  a  question
 of  any  speech.  After  all,  I  have
 given  permission  to  him  to  explain
 the  facts.  He  is  only  reading  from
 the  statements,  the  facts  and  all  that.
 Whether  he  is  to  take  five  minutes  or
 six  minutes  may  be  left  to  me  to  de-
 cide.  Meanwhile,  I  would  request  and
 appeal  to  Shri  Sheo  Narain  and  oth-
 ers  not  to  interrupt,  because  they  are
 thereby  only  lengthening  the  dura-
 tion  of  his  speech  and  they  are  not
 helping  the  debate.  If  they  do  not
 interrupt,  perhaps  the  hon.  Member
 will  take  only  five  or  six  minutes.
 But  if  they  interrupt,  he  may  take
 0  to  5  minutes.  If  one  Member
 shouts  from  one  side,  there  are  two
 or  thret  reay  to  shout  from  the  other
 side,  Therefore,  that  does  not  help
 anybody.  Shri  Morarji  Desai  is  here
 and  he  will  give  his  reply.  Natural-
 ly,  it  will  help  me  to  understand  both
 the  sides.  After  all,  the  whole  thing
 may  take  just  five  or  six  minutes,  I
 would  appeal  to  both  sides  to  hear”
 calmly  and  then  help  the  Chair  to
 take  a  decision.

 Shri  Madhu  Limaye  may  give  only
 the  facts,

 श्री  मधु  लिमये  :  मैं  भ्ौर  कोई  दूसरी  बात

 नहीं  दे  रहा  हूं  ।  डाक्युमेंट्स  से  ही,  दस्तावेजों
 से  ही  कोट  कर  रहा  हूं  ।

 Mr.  SPEAKER:  Let  him  come  to
 the  point.  He  is  only  reading  from
 the  debates  so  far.

 श्री  मु  सिमये  :  भाये  शोरारजी  भाई

 "्कहते  ८  :
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 “I  have  made  enquiries  through
 the  police  against  my  gon  when-
 ever  some  papers  have  come  like
 that.  I  have  not  let  it  alone,  and
 I  am  happy  that  my  gon  was  al-
 ways  found  miles  away  from  any
 kind  of  these  things.  It  was  only
 some  perverse  people  who  were
 trying  to  circulate  these  rumours
 against  him.”

 भागे  चल  कर  जब  श्राचार्य  कृपालानी
 ने  पूछा  कि  इतना  समय  आप  क्यों  दे  रहे  हैं  ।
 इन  व्यक्तिगत  बातों  को  ले  कर  तो  झाप
 ने  कहा  :

 “It  should  be  treated  with  the
 contempt  that  it  deserves.”,

 इस  पर  मोरारजी  भाई  कहते  हैं  :

 “T  have  suffered  all  along  from
 this  king  of  calumny  patently
 and  |  have  treated  it  with  con-
 tempt,  but  when  I  find  it  being
 repeated  in  my  presence,  I  should
 have  failed  in  my  duty  if  I  had
 not  said  something,  and  it  is,
 thing,  and  it  is,  therefore,  that
 I  have  said  something.”.

 झागे  वह  कहते  हैं  :

 ‘Tf  they  do  not  stop,  does  not
 matter.  J  have  said  what  I  had
 to  say.  Afterwards...”.

 उधर  उन्हों  ने  एक  हिन्दी  कहावत
 को  इस  तरह  कहा  है:

 “हाथी  चलत  भ्रपनी  चाल,  कूत्ते  भूंकत  भुंकाव
 यह  उन  का  अनुवाद  है,  मेरा  नहीं  है

 “Afterwards,  the  elephant  will
 go  away  and  the  dogs  will  go  on
 barking.”.

 अ्रध्यक्ष  महोदय,  हम  को  इन्होंने  कुत्ता
 कहा  हैं,  विकृत  मनोवृत्ति  का  आदमी  कहा

 हुआ  है  ।  रोगी  मन  है  ऐसा  कहा  है।  भ्रब  मैं

 यह  साक्ति  करमा  चाहता  हूं  कि  हम  लोग  जो
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 उन  के  ऊपर  श्रारोप  कर  रहे  थे  उन  को
 वास्तविकता  का  श्राघार  था  या  नहीं  ।  बहुत
 सारी  बातें  हैं  लकिन  जो  दस्तावेज  हैं  जो  मैं  ने
 भाप  के  सामने  रखने  की  अनुमति  माँगी  थी,
 मैं  टेबुत  पर  रखता  चाहता  हूँ  ताकि सब  लोग
 उस  को  पढ़ें  t
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 श्रध्यक्ष  महोदय,  इन  के  बेटे  शर  यह  जो
 डोड़साल  प्राइवेट  लिमिटेड  कम्पनी  हैं  उस  का
 रिश्ता  956  82  यह  जो  समझौता  है
 यह  कोलेब्ोरेशन  का  हैं  ब्ौर  यह  956  में

 हुआ  था।  उस  में  उत  को  विभिन्न  कामों  के  लिए
 कुछ  कमीशन  देने  का  वायदा  दस  करार  में
 किया  गया  है।  यह  वौ+रो  सम्बंधों  करार
 नहीं  है।  यह  दो  बोम्बे  जनरल  टद्रे.डग  कारपोरेशन
 प्राइब्रेंट  लिभिटंड,  यह  इन  के  बेटे  की  कम्पनी
 कहिये,  फर्म  कहिये,  उस  का  और  इन  लोगों
 का  करार  हुम्रा है  |  ड्  तल  प्र/इव्रेट  लिमिटेड
 के  मनेजिंग  डःयरेक्टर  के  बोच  में  श्रौर  कान्ति
 भाई  के  बोच  में  हुमा  ग्रौर  उस  करार  के  अनु  तार
 इन  को  कुठ  'कमोशन  भिला  ।  यह  मैं  श्राप  को
 इजाजत  से  रखना  चाहता  हूं  ।

 फिर  उस  के  बाद  96°  पर म॑  श्राता  |
 यह  करार  नहीं  है  ।  यह  जब  किसी  को  नौकरी
 पर  रक्खा  जाता  है  तो  जो  पत्र  दिया  जाता  हू
 वह  है...

 MR.  SPEAKER:  Which  year  js  that?

 ait  सधु  लिमये  :  नाइंव  डे  ग्राफ  दिसम्बर,
 1960  यह  हुआ्ला  कमिशन  एऐजेंत्ी  के  बारे  में

 करार  और  यह  नौकरी के  बारे  में  है।  इन  को
 पत्र  दिया  गया  कि  श्राप  को  नौकरी  एर  रखा
 जा  रहा  है  1  उस  के  मुनाफे  में  भी  इन  को  कुछ
 हिस्सा  दिया  गया  था  ले  किन  उस  में  मैं  नदीं  जाना

 चाहता  हूं  ।  एक  इस  करार  का  अनच्छेद

 3(ए)  जो  है  वह  मैं  पड़ना  बाउता  हूं  :

 “A  monthly  salary  of  Rr.  650
 (Rupees  One  thousand  six  hundred
 and  fifty  only),  payable  on  the
 last  working  day  of  each  calendar
 month,  subject  to  deduction  of
 taxes  the  company  shall  be  bound
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 to  deduct,  After  completion  of
 twelve  months  of  service  the  mon-
 thly  salary  shal]  be  increased  to
 Rs.  2050  (Rupeeg  Two  thousand
 and  fifty  only)”.

 यानी  तनख्वाह  650  रुपये  से  प्रारम्भ  होती
 है  ।  एक  साल  के  बाद  उन  की  मासिक  तनखबाह्‌
 205०  रुपये  हो  जाती  है।  उस  के  बाद  एक
 परिपत्र  भी  जारी  किया  गया  हैं  काँति  भाई
 के  बारे  में

 SHRI  P.  6,  SEN  (Purnea):  Are  we
 going  into  all  those  matters  now?

 Let  him  come  to  the  point.

 श्री  मधु  लिमये  :  यह  मैं  एथिटिकंट
 प्रभाणित  कर  के  रख  रहा  हूं  (व्यवधान)

 श्री  रवि  राय  (पुरी)  :  रूल्स  प्राफ
 प्रोसोज्योर  पढ़िये  1

 श्री  मधु  लिमये  :  फिर  एक  परिपत्र  है
 जो  करार के  बारे  में  कहा  जाता  हूँ  कि  काँतो
 भाई  यह  सारा  काम  करेंगे।  क्‍या  काम  करेंगे
 (व्यवधान)  सार्वजनिक  क्षेत्र  की  या  निजी

 क्षेत्र  की  जो  महवपूर्ण  योजनाएं  हैं  उन  के
 बारे  में  यह  भ्रध्ययन  करेंगे  7  कुछ  उस  के  ठेके

 बवैरहू  दिलवाने  का  काम  यह  करेंगे  ।  यह
 परिपत्र  जारी  किया  गया  शौर  झघ्यक्ष

 महोदप,  प्रौर  श्रध्यक्ष  महोदय,  उप  प्रश्ंन
 मंत्री  के  कथनानुसार  «964  में  यह  इन
 के  निजो  सचिव  बने  ।  किस  तारीख  को  बने
 यह  इन्होंने  बताया  नहीं  है  मान  लो  वह  3
 दिसम्बर,  964  के  पहले  बने  या  उसो  दिन  बने
 यह  भी  मैं  मानने  को  तैयार  हूं  कि  i9643%
 झादिरी  दिन  बने  ।  इतलिये  i964  कारमे
 जिक्र  नहीं  कर  रहा  हूं  -  लेकिन  इन  के  निजी
 सचिव  बनने  के  बाद  उपप्रधान  मंत्री  का  कहना
 हैं,  कि निजो  सचिव  बनने  के  बाद  इन  का  अर्चात्‌
 काँगो  भ.ई  का  कोई  कारोबार  या  घधंप्रा  नहीं
 रहा
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 MR.  SPEAKER:  This  is  all  prior  to
 that.  The  Deputy  Prime  Minister  has
 already  said  that  after  964  he  has
 no  connection.

 att  ay  fra:  मैं  महत्वपूर्ण  करारो
 -  परआ  रहा  हूं  ।

 MR,  SPEAKER:  What  is  the  use  of
 Boing  to  956  and  958  now?  Let  him

 point  out  something  after:  ‘1964,

 श्री  मधु  सिमये  :  64  मैं  ने  नहीं  कहा  ।
 66  मैं  ने  कहा  1  अगर  गलती  से  बोल  गया

 हूँ  तो  माफो  चाहता  हुं  t  मैं  64  के  पहले
 नहीं  जा  रहा  हूं  7  मै  3  दिसम्बर,  964  के
 बाद  की  चर्चा  कर  रहा  हुं  ।  ग्रभो  जिस  करार
 को  पढ़ने  जा  रहा  हूं  वह्‌  8  जुलाई,  965  का

 “An  agreement  made  this
 eigth  day  of  July,  965  between
 DODSAL  PRIVATE  LIMITED,  a
 company  incorporated  and  regis-
 tered  under  the  Indian  Companies
 Act,  93  and  having  its  registered
 office  at  Mafatla]  House,  Backbay
 Reclamation,  Bombay—l,  (herein-
 after  called  ‘the  company’)  of  the
 one  part  and  Shri  Kantilal  Desai
 residing  at  ‘Oceana’,  N.  Subhas
 Road,  Bombay-l,  inhabitant  of
 Bombay  (hereinafter  called  ‘the
 said  Kantilal’)  of  the  other  part.”

 मतलब  यह  हगा  कि  निजी  सचिव
 बनने  के  बाद  यह  एप्रीमेंट  हुआ  था  |

 “Whereas  the  said  Kantilal  dur-
 ing  his  employment  with  the  com-
 pany  has  rendered  very  valuable
 services  to  the  company.  ru

 SHRI  P.  6.  SEN:  What  are  the
 charges  against  the  Finance  Minister?
 If  there  are  charges  against  the  Fin-
 ance  Minister,  then  we  shall  hear  him.
 Why  should  we  hear  allegations  again.
 at  his  son?  Let  him  p  ing  his  charg-
 23  against  Shri  Morarji  Desai  and  then
 we  shall  hear  him.
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 ont  way  लिसये  :
 “Whereas  the  said  Kantilal  dur-

 ing  his  employment  with  the  com-
 pany  hag  rendered  very  valushble
 services  to  the  company  ...  a"

 “हैज  रड"  कहा  है.  द...  ९-2  नहीं
 कहा  पद्  नी  नोट  किया  जाये  ।

 “And  whereas  the  board  of
 directors  of  the  company  in  appre-
 cation  of  such  valuable  services  de-
 vided  to  pay  him  ag  provided  here-
 undef  :-—
 NOW  THESE  PRESENTS  WI{TNES-

 SETH  and  it  ig  hereby  agreed  as
 follows:

 MR.  SPEAKER:  For  what?

 SHRI  SHIVAJI  RAO  5.  DESH-
 MUKH  (Parbhani):  Does  ‘that  docu-
 ment  relate  to  existing  serviceg  or
 past  services?

 MR,  SPEAKER:  He  has  come  to  the
 crux  of  the  problem.  That  is  why
 I  am  asking  him  to  read  it  again.
 Let  him  hear  calmly  and  understand
 what  he  is  reading.

 SHRI  P.  G.  SEN:  We  are  not  going
 to  hear  anything  against  Kantilal
 here.  We  object  to  it.

 at  wy  fad  :  यह  मत्वपूण  है

 “The  Company  shall  pay  him
 Rs,  2,050  per  calendar  month  sub-
 ject  to  dedution  of  such  taxes
 therefor  as  may  be  applicable  for
 a  period  of  three  years  with  effect
 from  Ist  April  1965”.

 इस  का  मतलब  हूँ  कि  -  प्रप्रैल,  966
 के  बाद  तीन  साल  तक  यानी  3  मारे,
 i968  wale  ga  साल  तक  कांतिभाई  को
 2060  80  मिलते  थे,  जो  रकम  12,  मह्दीने
 के  बाद  1960  के  करार  के  तहत  उन  की

 तनखवाह  थी  |  भगर  कोई  यह  कहे  कि  पुरानी
 सेवा  के  लिये  जैसे  पैशन  दी  जाती  है  वैसे  यह
 दिया  तो
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 प्रध्यक्ष  महोदय.  वह  तो  चिटढढी  में
 द्र

 श्री  मधु  लिमये  :  नहीं  ।  वही  तो  मुझे
 साबित  करना  है  मैं  यह  कहना  चाहता
 हुं  कि  हिन्दुस्तान  के  सप्रीम  कोर्ट  के  चीफ
 जस्टिस  को  भो  दम पर्दहू  साल  की  सेवा
 बाद  जितनो  उन  की  तनख्वाह  होती  है  उत्तती
 पेंशन  नहीं  मिलती  है,  लेकिन  इन  को  तीन
 चार  साल  सेवा  के  बाद,  कहा  जाता  ह  कि
 सेवा  की,  जो  उन  कौ  बधिक  से  अधिक  तनख्वाह
 थी  उततो  हो  पेंगन  दी  जाती  है  कि  श्री
 मोरारजी  देसाई  यह  बहेंगे  कि  डोडसाल
 कम्पनी  या  किसी  ग्रौर  कम्पतो  के  किसी  कारो-
 बार  के  साथ  उन के  बेटे  का  सम्बंध  नहीं  है  ।
 लेकिन  इस  दस्तावेज  से  साबित  होता  है  कि
 उनका  सम्बन्ध  बरकरार  रहा  और  जिस
 तरह  वहू  पहले  “काम”  करते  ये  उसी  तरह
 “काम  करते  रहें  ।  चूंकि  वह  उन  के  निजी
 सचिव  थे  इप्तलिये  सारे  सरकारी  कागजात
 वर्ग रह  वहू  देख  सकते  थे,  और  इप  वगरण  मेरा
 निवेदन  है  कि  वहू  कंपती  का  “काम”  करते
 रहे  ।  यह  दस्तावेज  सही  हैं।  इन  को  यह  काट
 नहीं  सपते  हैं  ।

 मेरा  यह  कहता  है  कि  इस  की  जानकारी
 उन  को  थी,  और  उस  के  बावजूद  जन्हों  ने  यहां
 पर  गलतबयानी  की  और  हमारे  ऊपर  लांछन
 लगाने  का  बहुत  ही  अनुचित  ढंग  से  प्रयास  किया
 क्या  मठलब  है  कि  जिस के  बारे  में  पहले  से  ही
 इस  तरह  के  आरोप  लगाये  जाते  थे  उन  को  ले  कर

 ये  हमें  लांछन  लगा  रहे  हैं।  जब  श्री  मोरारजी

 देसाई  मंत्री  नहीं  थे,  उस  वस्त  भी  कांग्रेस  में

 उन  का  प्रभाव  कम  नहीं  था  ।  गुजरात  सरकार

 हो  या  दूसरी  सरकारें  हो,  उन  के  ऊपर  जरूर

 उन  का  प्रभाव  रहा  है।  965  के  बाद  भी

 तीन  साल  ठक  उन  को  यह  तनख्वाहू  मिलती

 रही  है  भौर  जब  वह  तनव्वाह  खत्म  हुई  उस
 के  तत्काल  बाद  उस  फर्म  के  ऊपर  छापे  पड़े  हैं  ।
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 मैं  यह  दावे  के  साथ  कह  सकता  हूं  कि  चूंकि
 उन्‍्हों  ने  2050  र  देने  से  इन्कार  किया  इस
 लिये  31  मार्च,  के  बाद  यह  जानकारी  सरकार
 को  दी  गई  श्रौर  यह  छापे  मारे  गये  ।  लेकिन
 उस  वक्‍त  कांतिभाई  को  पता  नहीं  था  कि
 सारे  दस्तावेज  मिल  जायेंगे  बौर  यह  सारा
 मामला  सदन  के  सामने  आयेगा  |

 अब  यह  विशेषाधिकार  भंग  का  मामला
 कैसे  होता  है  इस  के  लिये  हैं  मैं  दो तीन  भ्था-
 रिटीज  दे  कर  भपनी  बात  खत्म  करूंगा  भौर
 जो  सवाल  है  उस  को  सदन  के  सामने  रक्खूंगा  |

 आप  मेज  पालियामेंटरी  प्रैक्टिस  देखिये  |
 उस  का  शीर्षक  है:  सिसल  डिग  दो  हाउस  |

 “Misleading  the  House:  The
 House  may  treat  the  making  of
 a  deliberately  misleading  state-

 ment  as  a  contempt.  In  1963,  the
 House  resolved  that  in  making  a
 persona]  statement  which  con-
 tained  words  which  he  later  ad-
 mitted  not  to  be  true,  a  former
 member  has  been  guilty  of  a  grave
 contempt”.

 MR,  SPEAKER:  Admitted  not  to
 be  true.

 श्री  मधु  लिमये  :  ब  ये  कहें  कि  उन  को

 इस  की  जानकारी  नहीं  थी  ।  मैं  यहू  साबित

 करना  चाहता  हूं  कि उत  को  इस  की  जानकारी

 थी  क्योंकि  i956  से  उन  का  इस  फर्म

 के  साथ  साम्बन्ध  था  ।  पिछले  दो  साल  की  बात

 है  जब  मैं  ने  सुध्रह्मण्यम  का  मामला  उठाया  था

 तब  आप  के  पहले  जो  भ्रध्यक्ष  थे  उन्होंने  निर्णय

 दिया  यथा  :
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 [att  मधु  लिमये]
 “What  we  have  to  gee  here  is

 this:  Any  incorrect  statement
 made  by  a  Minister  cannot  make
 any  basis  for  a  breach  of  pri-
 vilege”

 III

 क्योंकि  यह  हमेशा  गलतबयाती  करते
 रहते  हैं  ।

 “It  is  only  a  deliberate  lie,  if  it
 can  be  substantiated,  that  would
 certainly  bring  the  offence  with-
 in  the  meaning  of  breach  of  pri-
 vilege”.

 तो  उन्हों  ने  जान  बूझ  कर  असत्य  वचन
 या  श्रसत्य  भाषण  या  गलतबयानी  की  है
 या  नहीं,  यह  सवाल  है

 अरब  दस्तावेजों  की  बात  श्ाती  है  ।

 जहां  तक  मुझे  पता  है,  और  मैंने  जानने  की
 कोशिश  की  है,  यह  सही  दस्तावेज  हैं  और  यह
 सही  निकले  हैं।  मैं  प्राथेन्टिकेट  करने  के  लिये
 तैयार  हुं।  अगर  वह  साबित  करें  कि  यह  गलत
 कागज  है,  तो  मेरे  खिलाफ  कार्यवाही  हो  सकती
 हैँ  1

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि

 इस  की  उन  को  जानकारी  थी  और  आप  ने  स्वयं

 कल  मुझे  बतलाया  था  कि  वह  नहीं”

 नहीं  कहते  ।  लेकिन  उन  का  इस  के  ऊपर

 भाष्य  है  इंटरप्रेटेशन  है,  कि  इस  का  मतलब

 यह  नहीं  होता  है  कि  यह  तनख्त्राह  है,  यह  तो

 पेंशन  है।  भगर  भाष्य  का  ही  सवाल  है  .क्योंकि

 उन  को  यहूं  जानकारी  थी  कि  यह  सौदा  हुआ

 है  भोर  यह  दस्तावेज  सही  है  तो  सवाल

 रहता  है  कि  इस  का  भर्थ  कया  है  ?  तो  ्य

 तय  करने  का  जिम्मा  सन्त  मोरारजी  झपने
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 हाथ  में  न  लें  7  इस  सदन  की  एक  कमेटी  है  ।
 उस  के  सामने  यह  जाय  ।  यह  इस  से  डरते  क्‍यों

 हैं?  कमेटी  के  सामने  यह  जाय  भौर  वह  सारी
 बातों  को  देखें  ।  कांतिभाई  और  डोडसाल
 कम्पनी  में  जो  सम्बन्ध  रहे  हैं  उन  को  वह  देखे  ।
 उस  के  बाद  वह  जो  निर्णय  करेगी  वह  मुझे
 कबूल  है  wr  समिति  कहती  है  कि  यह
 पेंशन  है  तो  ढीक  है.  लेकिन  भ्रगर  समिति  की
 राय  में  यह  तनख्वाह  8,  शौर  उन  का  कहना  है
 कि  उन  को  कोई  कारोबार  नहीं  है,  व्यापार  नहीं

 है,  यह  सही  नहीं  है  इस  लिये  इस  में  नैतिकता
 का  सवाल  जुड़ा  हुआ  है।  आज  भी  मैं  मांग  करता

 हैं  कि  मोरारजी  भाई  श्रपना  इस्तीफा  दे  दें
 श्र  कमेटी  के  सामने  मामला  जाय  |  मोरारजी
 के  इस्तीफा  दिये  बगर  काम  नहीं  चल  सकता  है  |

 उस  के  बाद  अ्रगर  कमेटी  उन  को  निर्दोष  मानती

 है  तो  वह  फिर  उप-प्रधान  मंत्री  बने,  इस  में

 मुझे  कोई  शिकायत  नहीं  है  ।

 मैं  मांग  करता  हूं  कि  वहू  हटें  शौर  मामला

 कमेटी  के  सामने  जाये  ।

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  I  can  very  well
 appreciate  that  my  hon,  friend  Shri
 Madhu  Limaye  is  smarting  under
 some  of  the  words  that  ]  used  when
 I  replied  to  him  in  the  budget  de-
 bate,  and  therefore,  I  can  understand
 his  attempt  to  take  revenge  or  what-
 ever  it  may  be  called.

 थ्री  मधु  लिमये  :  फिर  वद्दी  कर  रहे  हैं  ।

 वह  गाली  दें,  मुझे  कोई  ऐतराज  नहीं  है  i
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 SHRI  MORARJI  DESAI:  ]  did  not
 interrupt  my  hon.  friend  when  he
 went  on  using  words  like  Sant  Morarji
 this,  that  and  the  other.  If  he  wants
 to  call  me  Sant  even  in  joke  or  satire,
 it  is  no  concern  of  mine,  I  am  _  not
 bothered.  I  have  never  claimed  to  be
 a  Sant,  therefore  it  does  not  matter
 to  me.

 Then  on  the  question  of  the  docu-
 ments,  there  is  no  question  of  disown-
 ing  them.  They  are  legal  registered
 documents  on  stamp  paper,  they  are
 not  secret  agreements  in  any  way.
 They  are  all  formal  legal  agreements
 interpretable  by  courts  and  under  the
 Arbitration  Act.

 SHRI  RABI  RAY:  By  the  Privilege
 Committee.

 SHRI  MORARJI  DESAI:  Therefore,
 where  is  the  question  of  disowning
 them?  It  does  not  require  any  in-
 terpretation  from  anybody.  They  are
 so  obvious,  Even  the  agreements  are
 so  obvious  that  they  do  not  require
 any  interpretation.  Therefore,  you,
 Sir,  may  judge  as  to  what  it  means.
 It  ig  for  you  to  say  whatever  you
 want  to  say.

 Of  course,  my  hon,  friend  will  be
 satisfied  if  I  resign.  I  am  not  going
 to  oblige  him,  That  is  the  function
 of  the  Primne  Minister.  If  she  asks
 me,  if  she  haS  any  such  idea  in  her
 mind,  I  would  resign  even  before  she
 asks,  Therefore,  that  is  not  the  ques-
 tion.  I  am  only  responsible  to  her
 in  this  matter.

 et  मधु  लिमये  :  वह  तो  मैं  जानता  ही
 था  t  वह  स्वेच्छा  से  नहीं  करेंगे  ।

 SHRI  MORARJI  DESAI:  If  I  feel
 I  am  guilty,  I  would  do  it  immediate-
 ly,  I  would  not  wait  for  his  asking.
 Therefore,  that  is  not  the  question.
 Because  he  thinks  I  am_  guilty  I
 should  accept  myself  ag  guilty,  is  the
 height  of  impudence.  That  is  all  that
 T  can  say.
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 Now,  [I  would  like  to  read  out  so
 that  my  hon.  friend  may  not  again
 try  to  find  out  some  word  here  and
 there  and  then  start  some  other
 motion.

 The  accusation  is  that  J]  misled  the
 House  on  30th  April,  968  when  I
 made  the  statement  that  my  son  had
 ceased  connection  with  business  in
 1964,  In  support  of  the  accusation

 the  hon.  Member,  Shri  Limaya,  claims
 to  be  in  possession  of  photostat  cop-
 ies  of  some  Agreements  which  had
 been  entered  into  between  my  son
 and  Messrs,  Dodsal  Private  Limited.
 These  photostat  copies  hav?  appeared
 in  the  Blitz  issues  of  June  5  and
 June  29  with  a  ring  of  misleading
 insinuations  which  is  so  characteristic
 of  that  paper,

 SHRI  RABI  RAY:  You  can  file  a
 defamation  suit.

 SHRI  MORARJI  DESAI:  I  do  not
 believe  in  throwing  stones  in  dirt.
 These  documentg  are  with  me:  there-
 fore,  it  is  not  necessary  for  him  to
 start  with  a  very  heroic  statement
 that  he  was  prepared  to  stand  by  it.
 I  have  got  the  originals  here  with
 me;  if  he  wants  to  see  them  he  could
 see  them  also.  If  he  had  asked  me
 beforehand  I  would  have  given  him
 the  documents;  he  would  not  have
 had  to  take  the  trouble  of  going  either

 to  Blitz  or  some  other  sources.  The
 facts  are  as  follows:

 Messrs.  Dodsal  Private  Limited—an
 A.E.G.  not  an  Indian  concern  at  that
 time—engaged  my  son  as  a  Commis-
 sion  Agent  from  December,  ‘1956,

 In  December  960  the  concern  em-
 ployed  him  as  the  Director  Sales  on
 a  salary  plus  commission  as  is  the
 usual  basis  for  galaried  employees.
 the  total  of  which  from  the  second
 year  of  service  wag  ai  little  over
 Rs,  4,000  p.m.  the  salary  part  being
 Rs,  1,650  during-the  first  2  months
 Rs.  2,050  after  one  year.  The  rest
 was  the  result  of  the  commission
 which  he  got  in  the  year.



 ll:5  Question  of

 {Shri  Morarji  Desai]
 Both  these  agreements  were  signed

 by  the  Evropean  Manager  termina-
 ble  on  six  snonths’  notice.  The  agree-
 ment  of  December,  960  remained  in
 force  until  3lst  March,  965  inclusive
 of  the  period  of  notice.  He  however
 ceased  to  do  any  work  after  June,
 964  for  this  company.

 The  last  agreement  providing  for
 terminal  b>nefits  with  a  monthly  re-
 muneration  of  Rs,  2,050,  but  no  com-
 mission  wrs  for  3  years  with  effect
 from  lst  f.pril,  ‘1965.

 As  the  fhotostat  copy  would  show,
 thig  agreenent  imposes  no  business
 obligation  ०४९९७  that  nothing  regard-
 ing  the  transactions  done  during  the
 period  when  my  son  was  with  the
 concern  as  an  agent  or  in_  service
 would  be  disclosed.  This  is  an  ob-
 vious  precnution  and  cannot  be  deem-
 ed  to  be  business  connection.  The
 cessation  of  the  commission  fees  which
 were  substantial  would  establish  that
 no  busines;  was  expected  during  the
 period,  The  payment  of  terminal
 benefit  is  as  stated  in  the  Agreement
 for  valuable  services  rendered.  This
 is  a  business  evaluation  entirely  with-
 in  the  judgement  of  the  concern  ard
 the  Hon.  House  would  not  expect  me
 to  go  into  the  details  of  this  and  simi-
 lar  other  transactions  in  the  business
 world.

 The  last  agreement  which  has  been
 used  to  impugn  my  statement  relates
 to  a  period  when  I  was  out  of  office.
 It  ig  nothing  but  fanciful  to  state  that
 my  general  standing  in  public  life
 would  have  brought  this  about.  So
 many  of  us  including  my  Hon.  friend,
 Shri  Limaye,  have  standing  and  influ-
 ence  but  I  do  hope  that  in  equity  they
 would  be  saved  the  imputation  should
 some  good  things  happen  to  their
 families,

 IT  would  not  like  to  go  into  various
 wild  and  irresponsible  thoughts  built
 around  this  matter.  I  had  drawn  dis-
 tinction  between  the  role  of  my  gon
 as  my  Private  Secretary  when  I  was
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 out  of  office,  and  ag  my  personal  pri-
 vate  Secretary  when  he  accompanied
 me  on  one  or  two  official  tours,  No
 part  of  the  cost  was  met  by  Govern-
 ment  nor  had  my  son  access  to  offi-
 cial  records.  It  is  equally  absurd  on
 the  one  hand  to  connect  the  timing
 of  the  raid  by  the  Enforcement  Direc-
 torate  with  the  cessation  of  the  agree-
 ment  and  on  the  other  to  insinuate
 that  the  enquiry  is  being  interfered
 with.  The  enquiry  is  proceeding  ac-
 according  to  law  and  regular  progress
 reports  are  being  watched  in  the
 Directorate  of  Enforcement  and  the
 Ministry.

 श्री  म  लिमये  :  प्रध्यक्ष  महोदय,
 जल्दी  में  निर्णय  न  दिजिये  ।  यह  मामला
 समिति  के  सामन।  जःना  चाहिये  ।

 MR.  SPEAKER:  No  further  discus-
 sion  about  it.  We  have  been  discussing
 it  not  only  here  but  in  the  Chamber
 and  I  had  given  an  opportunity  to
 hon.  friends.  It  ig  not  ag  if  some  off
 nand  decision  is  being  given  here.  If
 there  is  some  difference  of  opiniun,
 and  some  scrutiny  is  to  be  made  it
 may  be  done.  But  we  all  of  us  have
 heard  both  of  them.  The  statement
 about  documents  made  by  Shri  Madhu
 Limaye  is  not  denied  by  the  Deputy
 Prime  Minister  (Interruption.)  Order,
 order,  I  have  given  the  maximvm
 chance  to  Memberg  here  and  inside
 my  Chamber  also.  Some  have  asked
 me  about  it.  If  there  is  really  any
 difference  of  opinion,  that  will  be  a
 matter  for  the  Privileges  Committee
 to  go  into.  He  may  not  agree  with
 what  has  been  said  and  he  may  say
 it  is  bad;  you  may  not  agree  with
 what  Shri  Desai  has  said;  you  may
 say  it  is  bad.  But  that  is  a  thing
 which  can  be  dealt  with  in  a  differ-
 ent  Way.

 AN  HON.  MEMBER:  Refer  it  to
 the  Privileges  Committee.



 Question  of
 Privilege

 MR.  SPEAKER:  It  ig  the  House,
 which  can  take  a  decision;  as  Shri
 Desai  put  it,  it  is  the  Prime  Minister,
 and  it  is  for  the  Prime  Minister  and
 this  House.

 INI7

 श्री  मधु  लिसये  :  क्‍या  इंटरप्रेटेशन  का
 निर्णय  बहुमत  में  होगा  ?

 MR,  SPEAKER:  I  have  heard  you
 in  the  Chamber,  outside  the  Chamber
 and  now  here,  My  only  point  is  this:
 if  you  do  not  agree  with  the  view
 expressed  by  him,  the  Prime  Minis-
 ter  or  this  House,  that  is  one  posi-
 tion.  The  Privileges  Committee
 could  go  into  it  only  if  you  do  not
 agree  with  what  Shri  Desai  has  said
 or  Shri  Desai  does  not  agree  with
 what  Shri  Madhu  Limaye  hag  said.
 Then  the  Committee  will  have  to  go
 into  it.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 There  ig  disagreement.

 MR,  SPEAKER:  There  is  no  dis-
 agreement.  Both  of  them  agree.

 SHRI  5.  M.  BANERJEE:  It  is  a
 question  of  interpretation.  Who  is
 going  to  interpret  it?  Which  inter-
 pretation  is  correct?  That  is  the
 matter.

 MR.  SPEAKER:  I  am  on  my  legs
 now.  I  wanted  to  give  them  a  fair
 chance.  I  told  them  also  that  this
 was  my  opinion.  I  said  so  in  the
 Chamber  also.  Whatever  it  was,  I
 thought  it  was  my  duty,  sitting  in  the
 Chair,  (०  give  them  a  chance  to  place
 it  before  the  whole  House  so  that  they
 will  have  a  chance,  and  the  Deputy
 Prime  Minister  also  could  clarify  the
 whole  case.  I  have  given  them  the
 chance.  You  may  agree  with  each
 other’s  point  of  view  or  not.  There
 is  no  privilege  as  such  to  be  referred
 to  the  Committee.  Therefore,  it  is
 closed,
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 2.47  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  INDIAN  STATISTICAL
 INSTITUTE

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MiINIS-
 TER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  !
 beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Report  of  the  Indian  Statisti-
 cal  Institute,  Calcutta,  for  the  year
 ‘1966-67.  [Placed  in  Library.  See
 No.  LT-396/68].

 GOVERNMENT  RESOLUTION  ON  NATIONAL
 Pouicy  on  EDUCATION

 झिक्षा  मंत्रालय  में  राज्य  मंत्री  ो
 भागवत  झा  प्राजाद)  :  म॑  श्री  त्िगुणसेन  की
 तरफ  से  शिक्षा  सम्बन्धों  राष्ट्रीय  नीति
 के  बारे  में  दिनांक  24  जुलाई,  i968
 के  सरकारी  संकल्प  संख्या  एफ  30-60-
 67  प्राई0  यू0  की  एक  प्रति  सभा  पटल  पर
 रखता  हूं  |

 {Placed  in  Library.  See  No.  LT-i397/
 68].

 NOTIFICATIONS  UNDER  Navy  ACT
 THE  DEPUTY  MINISTER  OF  THE

 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):

 (l)  I  beg  to  re-lay  on  the  Table
 a  copy  each  of  the  following
 Notifications  under  section
 85  of  the  Navy  Act,  937:—-

 (i)  The  Navy  (Discipline  and
 Miscellaneous  Provisions)
 (Amendment)  Regulations,
 ‘1968,  published  in  Notifica-
 tion  No.  S.R.O.  3-E  in  Gaz-
 ette  of  India  dated  the  30th
 March,  ‘1968,

 (ii)  The  Naval  Ceremonial,
 Conditions  of  Service  and
 Miscellaneous  (Second  Am-
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 (Shri  M.  R.  MASANT]
 endment)  Regulations,
 1968,  published  in  Notifica-
 ton  No.  S.R.O.  4-E  in  Gaz-
 ette  of  India  dated  the  30th
 March,  1968,

 [Placed  in  Library.  See  No.  LT-874/
 68).

 (iii)  The  Naval  Ceremonial,
 Conditions  of  Service  and
 Miscellaneous  (Third  Am-
 endment)  Regulations,
 1968,  published  in  Notifica-
 tion  No.  S.R.O.  5-E  in  Gaz-
 ette  of  India  dated  the  9th
 April,  1968,  [Placed  in  Li-
 brary.  See  No,  LT-08/68].

 (2)  to  lay  on  the  Table  a  copy  of
 the  Navy  (Discipline  and
 Miscellaneous  Provisions)
 (Second  Amendment)  Regu-
 lations,  1968,  published  in
 Notification  No.  S.R.O.  8-E  in
 Gazette  of  India  dated  the
 8th  July,  1968,  under  section
 85  of  the  Navy  Act,  957
 (Hindi  and  English  versions)
 [Placed  in  Library,  See  No.
 LT-398

 White  Paper  No.  XIV  re  GovERN-
 MENTTS  OF  INDIA  AND  CHINA

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 White  Paper  No.  जाए  containing
 Notes,  Memoranda  and  Letters  ex-
 changed  between  the  Governments  of
 India  and  China  between  February,
 1967,  to  April  1968,  [Placed  in  Lib-
 rary.  See  No,  LT-393/68].

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-SECOND  REPORT

 SHRI  KHADILKAR  (Khed):  I
 present  the  Thirty-second  Report  of
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 the  Committee  on  Private  Members’
 Bills  and  Resolutions.

 2.49  hrs.
 PETITION  RE  INTRODUCTION  OF
 FIRST  POINT  SALES-TAX  IN

 DELHI

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  I  beg  to  present  a
 petition  from  Shri  Mahabir  Parshad
 Gupta,  Delhi,  and  others  regarding
 the  introduction  of  First  Point  Sale
 Tax  in  Delhi.

 2.493  hrs.

 BUSINESS  ADVISORY  COMMITIEE
 NINETEENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG
 SINGH):  I  have  to  make  a  statement
 before  placing  this  motion,  because,
 yesterday,  the  consensus  on  the  Gold
 Control]  Bill  was  that  it  should  be  re-
 ferred  to  the  Select  Committee;  it  is
 a  Bil]  replacing  the  ordinance.  There-
 fore,  I  wrote  a  letter  to  you.  Subject
 to  that,  I  move:

 “That  this  House  agrees  with
 the  Nineteenth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  che
 23rd  July,  1968.”

 MR.  SPEAKER:  Then
 have  to  increase  the  time.

 you  will

 DR.  RAM  SUBHAG  SINGH:  We
 will  agree  to  that,

 श्री  कंवर  लाल  गृप्त  (दिल्ली  सदर)  :
 अभी  मंत्री  नहोदय  ने  कहा  है  कि  गोल्ड  बिल
 को  सिलैक्ट  कनेटी  को  रेफर  नहीं  किया  जायगा।

 हम  इस  बात  में  उन  से  सहमत  नहीं  हैं  भौर  हम
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 मांग  करते  हैं  कि  इस  को  सिलेक्ट  कमेटी  के
 रैफर  किया  जाय  जैंसा  कि  बिजिनेस  एडबाइजरी
 कमेटी  में  तय  हुआ  था।  कमेटी  को  इस  बिल  को
 रैफर  किए  बिना  पास  करना  बिल्कुल  गलत
 बात  होगी  ।

 SHRI  5.  M,  BANERJEE  (Kanpur):
 My  tepresentative  was  in  the  Busi-
 ness  Advisory  Committee,  and  I  am
 told  that  there  was  unanimity  on  the
 point  that  this  Bill  should  be  referred
 to  the  Select;  Committee,  and  that  is
 why  only  one  or  two  hours  were
 given.  Now,  when  we  raised  objec-
 tion  in  connection  the  Bill,  Shri
 Morarji  refused  to  listen  and  said  “I
 am  not  going  to  send  it  to  the  Select
 Committee”,  I  request  that  the  un-
 animous  recommendation  of  the  Busi-
 ness  Advisory,Committee  should  be
 respected  in  all  seriousness  and  _  it
 should  be  sent  to  the  Select  Commit-
 tee.  If  it  is  not  being  sent  to  the
 Select  Committee,  we  want  five  hours
 for  the  discussion.

 MR,  SPEAKER:  I  have  myself
 that  if  it  is  not  going  to  the  Select
 Committee,  the  time  must  be  increas-
 ed.  I  did  not  say  how  many  hours
 it  shoul@  have,  but  I  said  that  the
 time  must  be  increased.  They  have
 both  clarified  the  position.  The  Min-
 ister  also  has  agreed  to  increase  the
 time  for  discussion  of  this  Bill  to  five
 hours,  as  you  suggested.

 SHRI  BHOGENDRA  JHA  (Jaina-
 gar):  What  is  the  reason  for  not
 following  the  decision?

 MR,  SPEAKER:  He  has  accepted
 the  suggestion  made  by  Shri  Baner-
 jee,

 SHRI  KANWAR  LAL  GUPTA:
 What  is  the  time?

 MR.  SPEAKER:  Five  hours  for  the
 discussion  of  the  Gold  Control  Bill

 SHRI  KANWAR  LAL  GUPTA:
 You  may  agree  to  three  hours  or  five
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 hours,  but  I  think  we  have  a  right
 to  insist  on  sending  it  to  a  Select
 Committee.

 MR.  SPEAKER:  You  can  give  an
 amendment  to  that  effect.

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  we  decided  in  the  Business  Ad-
 visory  Committee  to  refer  this  Bill
 to  a  Select  Committee  because  it  has
 been  the  practice  to  send  all  import-
 ant  Bills  to  Select  Committees.

 af  कंवर  लाल  गुप्त  :  श्रध्यक्ष  महोदय,
 ब्राप  उस  कमेटी  के  चयरमैन  हैं  ।  मैं  निवेदन
 करना  चाहता हूं  कि  श्रगर  मंत्री  महोदय  कमेटी
 में  एग्री  करें  शौर  कमेटी  भ्रपती  युनेनियस
 रिपोर्ट  दे  दे,  लेकिन  चुंकि  वित्त  मंत्री  महोयदय
 ने  इस  से  एग्री  करने  से  इन्कार  कर  दिया,
 इस  लिए  वह  यहां  श्र  कर  बदल  जायें,
 तो  फिर  विजिनेस  एडधाइजरी  कमेटी  में
 बैठने  का  कोई  फायदा  नहीं  है  1  हम  इस  के
 विरुद्ध  प्रोटेस्ट  करते  हैं  ।

 MR.  SPEAKER:  I  entirely  agree
 with  you  that  once  we  change  here
 a  decision  taken  in  the  Business  Ad-
 visory  Committee  it  will  be  a  bad
 precedent  and  later  on  anybody  may
 try  to  change  the  decisions  taken
 there.  But  the  Minister  has  already
 said  that  this  change  is  needed  be-
 cause  of  some  special  circumstances.

 SHRI  KANWAR  LAL  GUPTA:
 What  are  the  special  circumstances?
 Let  him  explain  those  special  cir-
 cumstances.

 DR,  RAM  SUBHAG  SINGH:  As  I
 said  earlier,  Sir,  this  Bill  seeks  to  re-
 place  an  Ordinance  and  it  will  have
 to  be  passeq  within  sizx  weeks  from
 the  date  of  commencement  of  session
 of  Parliament.  Therefore,  I  appeal
 to  the  good  sense  of  the  House  to
 agree  that  this  Bill  should  be
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 Straightaway  passed.  As  was  sug-
 gested,  I  agree  to  more  time  being
 given  for  the  consideration  of  this
 Bill.  It  may  be  five  hours  or  what-
 ever  you  may  suggest.

 SHRI  VIRENDRAKUMAR  SHAH
 (Junagadh):  Sir,  the  Select  Com-
 mittee  may  be  asked  to  study  the
 Bill  and  give  a  report  within  a  cer-
 tain  time.

 DR.  RAM  SUBHAG  SINGH:  छा,
 the  motion  will  have  to  be  made
 here  and  passed.  Then  it  will  have
 to  go  to  the  other  House  and  thev
 will  have  to  pass  a  motion  giving  the
 names  of  Members  who  will  represent
 them  in  the  Joint  Committee.  All
 this  will  take  time.

 SHRI  5.  M.  BANERJEE:  Sir,  we
 also  realise  the  importance  of  passing
 this  legislation  replacing  the  Ordin-
 ance  though  we  are  opposed  to  ‘it.
 After  all  something  has  to  be  done.
 If  it  is  referred  to  a  Select  Commit-
 tee  we  agree  to  sit  beyond  the  nor-
 mal  hours,  beyond  six  o'clock,  and
 discuss  it.  Because  Shri  Morarji
 Desai,  the  Deputy  Prime  Minister,
 made  a  definite  statement,  when  we
 objected  to  the  introduction  of  this
 Bill  which  was  defeated  by  101  votes
 to  61,  that  it  will  not  be  referred  to
 a  Select  Committee,  this  change  is
 being  sought  to  be  made  in  the  re-
 commendation  of  the  Business  Ad-
 visory  Committee.  I  would  request,
 Sir,  that  let  a  Joint  Committee  be
 appointed  and  let  us  discusss  it  and
 place  our  report  before  the  House
 adjourns  (Interruption).

 MR.  SPEAKER:  He  has  already
 explained  his  difficulty.  I  am  not
 concerned  with  it.  I  am  only  to  do
 my  duty  here.

 श्री  एस०  एम०  जोशो  (पूना)  :  श्रष्यक्ष

 महोदय,  मैं  निवेदन  करना  चाहता  हूं  कि
 झगर  सरकार  के  सामने  कोई  ढिफिकल्टी  है,
 तो  वह  माल  हो  सकती  है  v
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 MR.  SPEAKER:  He  says  that  be-
 cause  it  is  a  Joint  Committee  a  motion
 will  have  to  be  made  there  also  and
 that  will  take  some  time.

 SHRI  NATH  PAI  (Rajapur):  Sir,
 let  him  not  misleaq  even  you.  He
 is  very  clever,  He  said  it  will  have
 to  go  to  the  other  House.  A  Select
 Committee  can  be  of  one  House.  It
 is  Not  axiomatic  that  every  Sclect
 Committee  must  be  a  Joint  Commit.
 tee.  How  can  I  undertake  to  speak
 on  behalf  of  that  august  House.  We
 only  want  to  see  that  the  Bill  is  pro-
 perly  scrutinised.  With  that  object
 we  have  suggested  that  it  may  be
 referred  to  a  Select  Committee.  You
 can  give  a  mandate  of  ten  days  as  the
 maximum  period  within  which  they
 have  to  report.  I  do  not  know  what
 is  the  difficulty.

 DR.  RAM  SUBHAG  SINGH:  We
 have  some  experience  now  of  the
 finalisation  of  work  by  other  Select
 Committees  which  we  set  up  during
 last  session.  Most  of  them  have  re-
 quested  the  House  to  extend  the
 time.  Further,  as  you  al]  know,  dur-
 ing  this  session  both  Houses  have
 heavy  business  pending  before  them.
 We  have  31  pending  Bills  on  the
 anvil  of  the  House  and  Rajya  Sabha
 have  ll.  Besides,  24  more  Bills  are
 likely  to  be  introduced.  These  are
 our  difficulties.  Otherwise.  I  have
 every  respect  for  the  wishes  of  the
 hon,  Members  and  I  will  be  as  co-
 operative  as  possible  in  regard  to  giv-
 ing  time  for  discussion  on  any  sub-
 ject.  Therefore,  I  would  again  ap-
 peal  to  the  hon.  Members  to  pass  this
 Bill  straightway.

 tt  कंवर  लाल  गुप्त  :  ग्रध्यक्ष  महोदय,
 मेरा  कहना  यह  है  कि  अगर  इस  तरह  का  प्रिसिरडेंट
 कायम  किया  जायेगा,  तो  श्राईन्दा  बिजिनेस
 एडधाइज  कमेटी  के  डिसिजन  की  कोई

 वैल्यू  नहीं  रहेगी  ।  sto  राम  सु  भग  सिंह
 [पहली  बार  इस  तरह  का  गलत  प्रिसिडेंट
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 कायम  कर  रह ेहैं  7  भ्राज  तक  भी  इस
 तरह  नहीं  इम्च  ।  अगर  कोई  चेंज  करना  हो,
 ता  बूतेनिधालों  तो  वह  किया  जा  सकता  है
 लेकित  केवल  मंत्री  महोरव  के  कहने  से  ऐसा
 करना  एक  बहुत  खराब  पिपिडें:  होगा  V

 MR.  SPEAKER:  I  agree  with  you.
 Instead  of  taking  a  decision  now,
 this  particlar  item  may  be  referred
 back  to  the  Business  Advisory  Com-
 mittee  for  further  reconsideration.  I
 hope  the  House  is  agreeable  to  the
 rest  of  the  Report.  I  will  now  put
 it  to  the  vote  of  the  House.  The
 question  is:

 “That  this  House  agrees  with
 the  Nineteenth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 23rd  July,  968  subject  to  the
 modification  that  items  (6)  and
 (7)  of  the  Report  be  referred
 back  to  the  Committee  for  recon-
 sideration.”

 The  motion  was  adopted,
 2.56  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock,

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen
 ‘of  the  Clock.

 [Mr.  Deputy-SPpEAKER  in  the  Chair)
 BORDER  SECURITY  FORCE  BILL—

 Contd.

 MR,  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  con-
 ‘sideration  of  the  following  motion
 moved  by  Shri  Y.  B.  Chavan  on  the
 28rd  July,  1968,  namely: —

 “That  the  Bill  to  provide  for
 the  constitution  a  nd  regulation
 ‘of  an  Armed  Force  of  the  Union
 for  ensuring  the  security  of  the
 borders  of  India  and  for  matters
 ‘connected  therewith,  be  taken
 into  consideration.”

 sh  कवर  लाल  गुप्त  (दिल्ली  सदर)  :
 उपाध्यक्ष  जी,  जिन  भावना्रों  से यह  विधेयक

 संसद  के  सामने  रखा  गया  है  मैं  उस  का
 7086  (ai)  LSD—8.
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 स्वागत  करतः  हूं  |  हमें  मालूम  है  कि  जो
 हमारे  देश  की  सीमाएं  हैं.  उत  पर  बहुत
 गड़बड़  है।  आज  से  नहीं,  पिछले  कई
 सालों  से  गड़बड़  है  और  तरह  की  तरह  की
 गड़बड़ियां  वहां  पर  हैं  ।  पाकिस्तान
 की  तरफ  से  अलग  गहइ्बड़  है.  चोत  की  तरफ
 से  अलग  गड़बड़  है  श्रोर  हमारे  ही  देश  के
 कुछ  लोग  जो  अपने  ाप  को.  हिन्दुस्तानी
 कहते  हैं  पर  जिन  की  वफादारो  शायद  हमारे
 देश  के  साथ  उतनी  नहीं  जितनी  दूसरे  देशों
 के  साथ  है  उन  की  तरफ  से  भी  काफी  सड़बड़
 है  ।  कुछ  स्मग्लपं  हैं,  कुछ  इन्फिल्ट्रेंटसे  हैं
 यहे  सारी  समस्था  मिला  कर  के
 काफी  पेचीदा  स्थिति  पैदा  है।  प्रब  उसको
 रोकने  के  लिए  यह  विधेयक  संप्द्‌  के
 सामने  आया  ।  उससे  स्थिति  का  मुका-
 बिला  भ्रच्छ  प्रकार  से  होगा  इस  झाशा  के
 साथ  मैंने  इस  का  स्वागत  किया  है।  मैंने
 उपाध्यक्ष  जी,  एक  संशोधन  भी  दिया  है
 जिस  में  मैंने  यह  मांग  की  है  कि  गृह-मंत्री  से
 कि  वह  इस  को  सेलेक्ट  कमेटी  में.  भेज  दें।
 उसके  कई  कारण  हैं  मैं  यह  समझता  हूं
 कि  यह  इतना  महत्त्वपूर्ण  विधेयक  है  विः  जिस
 के  बारे  में  अच्छी  प्रकार  से  विस्त।  रपूर्वंक  विचार

 होता  चाहिए।  उनकी  सविस  कंडीशंस
 क्या  होंगी  क्योंकि  मैं  समझता  हूं  कि  वह  एक
 अ्रद्ध-सैनिक  स्थिति  में  हें,  सेमी  मिलटरी

 स्टेट्स  उस  का  है  जिस  की  ट्रेनिंग  जिन  का
 पनिशमेंट  ,  जैसा  खुद  माननीय  गृह  मंत्री  महोदय
 ने  कहा  बहुत  सख्त  है  ,  इसलिए  हमें  यह  भी
 देखना  पड़ेगा  कि  जब  श्राप  उनकी  ट्रेनिंग
 प्रज्छो  करना  चाहते  हैं,  जब  अगर  वह  कामून
 को  या  प्रनुशासन  को  भंग  करें  तो  उनको
 कड़ी  सजा  देना  चाहते  हैं  तो  श्राप  ने  उनकी
 सविस  कंडीशंस  कंसी  रखी  है।  उन  की
 सर्विस  कंडीशंस  भी  सेना  के  मुताबिक  ही  होनी
 चाहिएं  ,  उसके  बारे  में  में  भी  हमें  जांच  करनी
 पड़ेगी  ।  इसी  प्रकार  किस  तरह  से  श्रदालतों
 का  निर्माण  हो  यह  भी  सारी  चीजें  इतनी
 बड़ी  भौर  व्यापक  हैं  कि  जिन  के  ब।  रे  में  सोचता
 जरूरी  है।
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 [श्री  कंतरलाल  गुप्त]

 एक  चीज  की  ओर  में  श्रौरः  ध्यान
 दिलाना  चाहता  हुं  कि  यह.जो  विधेयक
 है  इस  के  भ्रन्दर  कुछ  काम्पलीकेशंस  भी  हो
 सकते  हैं  ।  पेचीदगियां  क्या  हो  सकती  हैं
 कि  एक  तो  यह  कि  कुछ  लोगों  को  यह  भी
 डर  हो  सकता  है  कि  केन्द्र  श्रना  वश्यक  हस्तक्षेप
 राज्य  सरकारों  में  कर  सकता  है  और  जो
 पुलिस  का  दायरा  है  उसके  ऊपर  भी  कुठारा-
 घात  कर  सकता  है।  अब  इस  के  बारे  में
 भी  हमें  कुछ  सोचना  होगा  ।  इस  की  1६
 में  जो ऐसी  सरकारें  है  जो  केन्द्र  को  कमजोर
 करना  चाहतीं  हैं  वह  कुछ  और  बातें  भी  गड़-
 बड़  कर  सकती  हैं।  मैंने  इस  बात  का  इसलिये
 समर्थन  किया  कि  मैं  बौर  मेरी  पार्टी  हमेशा
 चाहे  वह  केन्द्र  कांग्रेंस  के  हाथ  में  हो  या  किसी
 के  हाथ  में  क्यों  नहो  जब  तक  वह  राष्ट्र  के
 हितों  को  रक्षा  करता  ह्  हमारी  इच्छा  यह  हैं
 कि  केन्द्र  को  मजबूत  होना  चाहिये.  और
 इसलिए  मैंने  इस  कास्वागत  किया  1
 लेकिन  हमें  इस  बात  को  जरूर  देखना  चाहिये  ।
 मैं  श्राप  के  जरिए  मंत्री  महोदय  से  कहूंगा  कि
 किसी  प्रकर  से  इस  प्रकार  की  भावता  किसी
 राज्य  सरकर  को  न  हो  कि  किसी  तरह  से
 भी  उस  में  हस्तक्षेप  किया  जा  रहा  है  और
 दूसरी  तरफ  यह  भी  देखना  चाहिये  कि  अगर
 कोई  राज्य  सरकारें  ऐसी  हैं  जो  अपनी  ताकत
 का  नाजायज  इस्तेमाल  कर  के  विदेशों  के
 साथ  झयना  सम्पर्क  स्थापित  करना  चाहती
 हैं  या  देश  में  गड़बड़  पैदा  करना  चाहती  हैं,
 इस  प्रकार  की  जो  शक्तियां  हैं  च।हे  वह  कोई
 भी  हों,  नाम  देने  को  जरूरत  नहीं  हैं,  सब
 लोग  इसको  जानते  ही  हैं,  उसके  बारे  'में
 भी  सतर्क  होने  को  जरूरत  है।  राज्य  की

 पुलिस  का  और  इस  बार्डर  पुलिस  कः  क्‍या
 सम्बन्ध  है  यह  स्पष्टीकरण  करने  की  जरूरत

 है  मुझे  याद  है.  कि  बंगाल  की  जो  कम्युनिस्ट
 सरकार  थी,  उन्होंने  इस  पर  एतराज  किया

 है।  मैं  तो  उस  कम्यू। स्ट  ही  कहता  .  हुं
 नाम  उस  का  संयुक्त  मोर्चा  सरकार
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 लेकित  श्रसल'  में  कम्युनिस्ट  सरकार  यह
 थी,  उसने  इस  पर  एतराज  किया  था  और
 इसी  प्रकार  से  मैंने  यह  भी  सुना  है  कि  पंजाब
 सरकार  ने  भी  इस  पर  एतराज  किया  था।
 इसलिए  माननीय  गृह  मंत्री  से  मैं  यह  प्रार्थना
 करूंगा  कि  किस  प्रकार  के  संबंध  राज्य  की

 पुलिस  के  और  इसके  होने  चाहिये  इस  के  बारे
 में  भो  विचार  करता  चाहिये।  इस  प्रकार
 की  भावना  किसो  को  न  बतें  कि  किस  प्रकार
 से  भी  हस्तक्षेप  किया  जा  रहा  है।

 दूसरी  चीज  मैं  यह  कहना  चाहता  हूं
 मैं  उस  नुमायश  को  देखने  के  लिए  गया  था,
 उपाध्यक्ष  जी,  शायद  ाप  शी  उसको  देखने
 के  लिए  गये  होंगे  1  वहां  पर  मैंने  यह  देखा--
 मैं  कोई  बहुत  एक्सपर्ट  नहीं  हूं  लेकित  जो
 थोड़ी  बहुत  तालिज  मेरी  है.  उस  के  श्राधार
 पर  कह  रहा  हूं  कि  मिलिट्री  के  जो  श्रेबसं.लीट-
 ब्रार्म्ज॑  हैं,  आप  ने  वे  आर्म्ज  बार्डर  पुलिस  को
 दे  रखे  हैं।  मैंने  उनसे  पूछा  कि  आपके
 ये  जो  हथियार  हैं,  ये  तो  ब  आउट-आफ-
 डेट  हो  गये  हैं,  इन  से  नागाझ़ों,  मिजो  और
 पाकिस्त'नी  सेना  के  लोग  जो  रजाकारों  की
 शक्ल  में  आते  हैं,  उन  का  मुकाबिला  करना
 प्रापकी  पुलिस  के  लिए  बहुत  ही  मुश्किल  होता
 होगा  v  मैं झापके  जारिये  से  माननीय
 मंत्री  महोदय  से  प्रार्थना  करूंगा  कि  उस  में

 सन्देह  नहीं  कि  यह  फोर्स  बहुत  अच्छी  चीज

 है,  60-70  हजार  लोग  हमारी  इस  बाईर

 पुलिस  में  हैं,  लेकिन  उन  को  आप  श्र्च्छे  और
 माडन  वैपन्ज  दीजिये,  उन  को  अच्छी  ट्रेनिग्ज
 दीजिये  ताकि  वे  किसी  भी  परिस्थिति  में  डट

 कर  मुकाबला  कर  सकें  ।  मेरी  इन्फा्मेशन
 तो  यह  है  कि  उन  के  पास  बाइनोकुलर्ज  भी

 नहीं  हैं

 गृह-कार्य  मंत्री  (थी  यशवन्तराव  चब्हारण  )  :

 यह  आप  क्‍्य  कह  रहे  हैं  -

 श्री  कंबरलाल  गुप्त  :  श्राप  मालूम  कर
 लीजिये  मैंने  मालूम  करके  ऐसा  कहा  हैग
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 वाइनोकुलर्ज़  उन  के  पास  जितने  होने  चाहियें,
 उसका  केवल  5  प्रतिशत  हैं  ।

 श्री  रशर्धर  सिह  (रोहतक)  :  इतने
 शानदार  देश  की  कमजोरी  बता  रहे  हैं  ।

 श्री  कंवर  लाल  गुप्त  :  कमजोरी  नहीं
 बता  रहा  हूं,  भ्रगर  ठीक  व्यवस्था  नहीं  होगी  तो

 वहां  पर  हरियाणा  के  नौजवान  मारे  जायेंगे  ।
 इसलिये,  उपाध्यक्ष  जी,  मैं  यह  कहना  चाहता
 हूँ  कि  माननीय  मंत्री  महोदय  इस  बात  को  देखें
 कि  मार्डन  श्राम्जं  उनके  पास  हैं  या  नहीं  हैं,
 पूरे  श्राम्ज  उनके  पास  हैं  या  नहीं  हैं,  पूरी
 सुविधायें  उनके  पास  हैं  या  नहीं  हैं  t

 तीसरी  चीज़  मैं  यह  कहना  चाहता  हूं
 कि  उनकी  ट्रेनिंग  भ्रच्छी  प्रकार  से  होनी  चाहिये।
 मैंने  सुना  है  कि  अभी  अभी  कुछ  मिलिद्री
 भ्राफिसजं  उनके  यहां  दाये  हैं  । यह  बहुत  श्रच्छी
 बात  है,  मैं  उनका  स्वागत  करता  हूं  ।  प्रच्छा

 अनुशासन,  श्रच्छी  द्ग  और  श्रच्छे  आम्ज-
 पि  इस  प्रकार  का  स्टेण्डड  रहा  तो  मैं  समझता

 हूं  कि  बहुत  ठीक  होगा  ।

 चौथी  चीज़  मैं  यह  कहना  चाहता  हूं
 कि  हमारा  जो  सैन्सिटिव  बार्डर  है,  केवल
 पुलिस  के  सहारे  उसकी  रक्षा  नहीं  होगी  t
 इसके  लिए  #में  कुछ  अं.र  भी  कना  होगा।
 मेरे  अपने  खयाल  से  वहां  पर  जो  रहने  वाले  हैं
 उनको  भी  आर्गनाइज़  किया  जाय  ।  श्राज
 हमारे  देश  की  जो  स्थिति  है,  उसमें  बहुत  जत्द
 तो  मैं  श्रपेक्षा  नहीं  करता  कि  हमारे  बार्डर  शान्त
 हो  जायेंगे,  इसमें  कई  साल  लग  सकते  हैं,
 क्योंकि  पाकिस्तन  भी  हमारे  साथ  दुश्मनी
 करता  है--चाहे  हमारी  सरकार  पाकिस्तान
 के  सैनिक  हवाई  जहाजों  को  लखनऊ  उतरने
 दे,  परन्तु  पाकिस्तान  हमारे  साथ  ऐसी  दोस्ती
 करने  वाला  नहीं  है  v  पाकिस्तान  क्या  कर
 रहा  है,  हम  जानते  हैं,  चीन  कैसा  बर्ताव  कर
 रहा  है,  वह  हम  जानते  हैं  ।  ऐसी  स्थिति  में
 हमें  इसको  थोड़ा  और  मजबूती  से  देखना  होगा
 श्रौर  केवल  बार्डर  पुलिस  से  वहां  पर  काम  नहीं
 चलेगा  |  बा्डज़  पर  रहने  वाले  जो  लोग  हैं,
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 हमें  उनको  भ्रार्ग्रेनाइज़्  करना  पड़ेगा  ताकि
 वे  हमारी  पुलिस  को  सूचनायें  दें,  उनकी
 सहायता  करें  श्रौर  झगर  कहीं  हमारी  पुलिस
 की  संख्या  कम  है  तो  हमें  उनकी  मदद  भी  मिल
 सके,  इस  प्रकार  की  व्यवस्था  होनी  चाहिये  ।
 चाहे  डिसिप्लिंड  फोर्स  के  नाम  से  थोड़े  समय
 के  लिये  हमें  उन  लोगों  को  भी  हथियार  देने
 चाहियें  7  जो  लोग  विश्वस्त  हैं,  जिन  लोगों  को
 सरकार  विश्वस्त  मानती  है,  उनमें  से  छांट  कर
 उन  लोगों  को  हथियार  देने  चाहियें  शौर  वे
 लोग  हमारी  पुलिस  की  सहायता  करें  ।
 उनका  कोआडिनेशन  होना  चाहिये--हमारी
 बार्डर  पुलिस  के  साथ,  तो  यह  ज्यादा  ग्रच्छा

 होगा  |

 मुझे  याद  है  i965  में  जब  हमारी
 पाकिस्तान  के  साथ  लड़ाई  हुई  ,  तब  राजस्थान
 बाडर  पर  हमारी  सेनाओं  को  यह  भी  मालूम
 नहीं  था  कि  पानी  का  कुआं  कहां  है,  यह  रास्ता
 किधर  जाता  है,  उनको  उस  जगह के  बारे  में
 कुछ  भी  ज्ञान  नहीं  था  श्रौर  उनको  बताने  वाला
 भी  कोई  नहीं  था  ।  इसलिए  ज्यादा  ज़रूरी  है
 कि  वहां  की  जो  श्राबादी  है,  उनके  साथ
 हमारा  सम्पर्क  हो श्रौर  उस  श्राबादी  के  साथ
 हमारे  सिपाही  और  हमारे  पुलिस  भ्रधिकारी
 सम्बन्ध  स्थापित  कर  सकें  ।

 पांचवीं  चीज़  मैं  यह  कहना  चाहता  हूं
 कि  इसके  भ्रन्दर  जो  ग्राब्जेक्टिव  दिये  गये  हैं,
 उसमें  यह  लिखा  गया  है  कि  इण्डो-पाकिस्तान
 बार्डर  पर  ही  यह  फोर्स  काम  करेगी,  लेकिन
 मैं  माननीय  गृह  मंत्री  जी  से  प्रार्थना  करूंगा  कि
 केवल  पाकिस्तान  के  साथ  ही  हमारा  बार्डर
 नहीं  है,  चीन  के  साथ,  तिब्बत  के  साथ  बार्डर
 लगता  है  या  जो  हमारे  समुद्र  लगते  हैं  वहां  पर
 भी  ज़रूरी  है  कि  यह  सेना  तैनात  हो,  यह  पुलिस
 तैनात  की  जाय  ।  इस  काम  के  लिये  इस
 पुलिस  की  संख्या  थोड़ी  बढ़ाई  जानी  चाहिये  t
 भ्राज  जिस  तरह  का  स्मगर्लिंग  होता  है,
 इन्फिल्ट्रेशन  होता  है,  वह  चीज़  इनकी  सहायता
 से  रोकी  जानी  चाहिये  t  मेरे  ख्याल  से  भ्रगर
 श्रच्छी  ट्रेनिंग  भर  माइन  हथियार  इनको
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 दिये  गये  तो  जिस  प्रकार  की  लार्ज  स्केल  पर
 स्मगलिग  होती  है,  उसको  भी  ये  लोग  रोक
 सकेंगे  तथा  बाज़े  पर  जो  लोग  रहते  हैं,
 उनके  अन्दर  भी  सिक्‍य।रिटी  आयेगी  ।

 एक  आखिरी  सुझाव  देकर  में  समाप्त
 करूंगा  ।  बार्डर  पर  हमें  कुछ  मजबूत  लोगों
 को  बसाना  चाहिये,  खास  तौर  से  जो  रिटा।+्ड

 पुलिस  आफिसज़  हैं,  सेना  के  लोग  हैंटरी-
 टोरियल  आर्मी  के  लोग  हैं  या  इस  तरह  के
 लोग  हैं,  जिनको  डिसिप्लिंड  फोर्स  कहा  जा
 सकता  है,  जो  अनुशासित  हैं,  ट्रेनिंग  पाये  हुए  हैं,
 सरकार  उनको  मुफ्त  में  या  बहुत  थोडे  दामों
 पर  जमीन  दे,  सुविधायें  दे,  तो  वे लोग  वहां  पर
 बसाये  जा  सकते  हैं  शर  समय  पाने  पर
 वे  लोग  हमारी  इस  पुलिस  की  मदद  कर  सकते
 हैं  1

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का
 समर्थन  करता  हूं  इसका  स्वागत  करता  हूं
 ओर  माननीय  गृह  मंत्री  जी  से  प्रार्थना  करता  हूं
 कि  वे  इसको  सिलेक्ट  कमेटी  को  भेज  दें  ताकि
 इस  पर  पूरी  तरह  से  विचा<  किया  जा  सके,
 इसमें  जो  कमियां  हैं  उन  पर  मिलजुल  कर
 विचार  किया  जा  सकता  है  और  उनको  दूर
 किया  जा  सकता  है  ।

 MR.  DEPUTY-SPEAKER:  Yester-
 day,  the  provisional  time  allotted  for
 this  Bill  was  2  hours,  but  now  the
 time  has  been  increased  to  5  hours.
 I  have  got  to  accommodate  about  5
 Members  who  have  sent  slips  to
 me  here,  I  would  like  to  ascertain
 the  sense  of  the  House  about  how
 much  time  we  should  have  for  the
 general  discussion  and  how  much  for
 the  other  stages.

 SHRI  SAMAR  GUHA
 My  party  has  not  spoken.

 (Contai):

 MR.  DEPUTY-SPEAKER:  2%  hours
 are  still  left.  How  shall  we  divide
 the  time  as  between  the  different
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 stages?
 House?

 What  is  the  sense  of  the

 SHRI  SAMAR  GUHA:  First,  time
 should  be  allotted  to  the  representa-
 tives  of  every  party  to  speak.

 MR.  DEPUTY-SPEAKER:  The
 debate  should  conclude  about  three
 hours  from  now,  that  is,  at  about
 5  p.m.  That  should  be  clear.

 SHRI  Y.  B.  CHAVAN:  The  dis-
 tribution  shoulg  be  3  hours  for  the
 first  reading  and  2  hours  for  the
 other  stages,

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  One  hour  is  enough  for
 clause-by-clause  discussion.

 MR.  DEPUTY-SPEAKER;:  If  hon.
 Members  would  agree  on  one  hour
 for  the  clauses,  then  I  shall  be  able
 to  accommodate  more  Members.

 श्री  झार  बंडे  राय  (घोसी)  :  उपाध्यक्ष
 जो,  मेरा  सुझाव  है  कि  जेनरल  डिबेट  का  टाइम
 थोड़ा  बढ़ा  दिया  जाय  ।  इसके  प्रिन्सिपल्स
 से  विस्तार  में  चाहे  किसी  को  मततेद  न  हों,
 लेकिन  इसके  कुछ  सिद्धान्तों  पर  बातें  हो
 सकती  हैं  ।  इसलिये  मेरा  सुझाव  है  कि  इसकी
 जेनरल  डिबेट  का  समय  बढ़ा  दिया  जाय,
 ताकि  सब  लोगों  को  एकोमोडेट  किया  जा  सके  ।

 MR.  DEPUTY-SPEAKER:  Yester-
 day,  in  the  Business  Advisory  Com-
 mittee  all  these  considerations  were
 there  and  they  were  placed  before
 them.  The  time  has  been  increased
 to  five  hours.  To  extend  it  further
 would  be  difficult.  But  I  would  sug-
 gest  that  we  may  have  2  hours  for
 genera]  discussion  now  and  l  hour
 for  the  clause-by-clause  consideration.
 We  shall  begin  the  clause-by-clause
 discussion  at  4  P.M.

 SHRI  TENNETI]  VISWANATHAM
 (Visakhapatnam):  You  are  now
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 presuming  that  there  shal]  be  clause-
 by-clause  discussion,

 MR.  DEPUTY-SPEAKER:  Not
 now,  but  at  4  P.M.

 SHRI  TENNETI  VISWANATHAM:
 I  am  talking  about  four  o’clock  also.
 All  of  us  are  of  the  opinion  that  this
 Bill  should  be  referred  to  a  Select
 Committee,  and  every  speaker  is  sug-
 gesting  that  it  should  be  referred  to
 a  Select  Committee.  If  you  would
 be  pleased  to  give  me  ten  minutes,  I
 shall  prove  why  it  should  go  to  9
 Select  Committee.

 SRAVANA  2,  890  (SAKA)

 MR,  DEPUTY-SPEAKER:  I  under-
 stand  that  this  question  had  been
 raised  at  the  meeting  of  the  Business
 Advisory  Committee  where  the  re-
 presentatives  from  all  parties  were
 present.

 SHRI  TENNETI  VISWANATHAM:
 I  was  not  present.

 MR.  DEPUTY-SPEAKER:  And
 they  have  taken  that  decision.  There
 are  two  motions  at  the  consideration
 stage  and  the  House  will  decide  it,
 I  cannot  say  anything  more  at  this
 stage.

 Now,  Shrimati  Ila  Palchoudhuri.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  (Howrah):  May  I  speak?  J
 have  askeq  for  her  permission  to
 speak  earlier.

 MR.  DEPUTY-SPEAKER:  She  is
 a  new  Member  so  far  as  this  House
 ig  concerned,  and,  therefore,  let  the
 hon.  Member  show  some  chivalry.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar):  Mr.  Deputy-Speaker.
 Sir,  I  warmly  welcome  this  Bill,  J
 know  the  areas,  where  we  are  in  the
 border,  like  West  Bengal  and,  parti-
 cularly,  in  my  own  district  Nadia.
 how  much  we  depend  on  the  Border
 Security  Forces.  It  is  a  fact  that  thev
 are  the  first  line  of  defence  because
 it  is  only  when  something  will  hap-
 pen  that  the  Army  will  take  over  and
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 it  is  they  who  are  the  first  to  take
 the  brunt  of  whatever  is  to  come.
 So,  I  have  my  full  sympathy  and  full
 admiration  for  the  work  they  do.
 The  work  they  are  supposed  to  do
 has  been  laid  down  in  the  Home
 Ministry’s  own  Report  and  in  the  Bill
 itself.  They  are  supposed  to  give  a
 sense  of  security  to  the  people  in  the
 border  areas.

 Yesterday,  some  of  my  friends  op-
 posite—I  was  surprised  to  hear—said
 that  the  police  was  immobilised  dur-
 ing  the  United  Front  Government’s
 regime.  I  quite  imagine  that  because
 the  United  Front  Government  qa  West
 Bengal  was  dominated  by  Communists
 and  they  immobilised  the  police
 whenever  there  was  any  need  to  do
 so.  Secondly,  I  do  not  suppose  they
 want  this  Force  to  really  function
 because,  they  would  like  the  border
 to  be  open  for  their  friends  to  come
 in.  However,  that  is  beside  the  point.

 Sir,  India  has  a  border  of  actually
 4000  miles  and  West  Bengal  has  8
 border  of  1350  miles  out  of  that
 border.  I  understand  that  there  is
 yet  a  shortage  of  10,000  people  whom
 the  Border  Security  Force  could  ab-
 sorb.  I  do  not  know  if  this  figure  is
 correct  because—I  am  a  new  Mem-
 ber—this  was  out  before  the  last  bye-
 election,  I  understand  that  the  Bore
 der  Security  Force  can  yet  take  an-
 other  10,000  people.  In  that  case,  3)
 would  suggest  that  Namasudras  who
 have  come  over  from  East  Pakistan
 and  who  are  strong  in  physique  and
 warlike  in  temperament  could  be
 tained  and  absorbed  in  some  of  the
 areas  in  the  border  forces.  I  hope  the
 hon.  Minister  will  consider  this  when
 he  recruits  men  for  the  Border  Secu-
 rity  Force  and  puts  them  into  train-
 ing.

 I  have  also  another  thing  to  point
 out  that  the  Border  Security  people
 have  done  wonderful  work  in  Bengal.
 They  have  caught  in  one  year  more
 than  3000  cases  of  infiltration  and
 they  have  confiscated  smuggled  goods
 worth  more  than  Rs,  2  lakhs.  Their
 work  has  been  admirable  and  dis-
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 tinctions  have  been  awarded  to  them,
 I  think,  there  could  have  been  more
 distinctions  awarded  to  them.  We
 should  also  have,  like  the  Army  Day
 and  the  Navy  Day,  the  Border  Secu-
 rity  Force  Day.  That  should  be  ..b-
 served  and  that  would  create  the
 liasion  between  the  Border  Security
 Force  people  and  the  people  of  the
 area.

 Then,  my  hon,  friend  Shrj  Indrajit
 Gupta,  remarked  yesterday  that  the
 Border  Security  people  very  often
 like  fresh  eggs  and  chickens.  ]  would
 like  to  say  that  everybody  likes  fresh
 eggs  and  chickens  when  they  can  get
 it.  But  the  Bill  provides  for  it  as
 one  of  the  offences,  namely  extortion
 of  that  king  of  thing.  That  is  duly
 covered.  I  do  not  think  we  need  to
 be  at  all  worried  about  that  aspect.

 Then,  I  would  make  an  urgent  plea
 for  one  think  and  that  is  that  the  con-
 ditions  of  the  Border  Security  police
 may  be  the  same  as  those  of  the
 Army  in  as  many  ways  it  is  possible
 to  do  so.  You  call  them  a  para-mili-
 tary  organisation.  Well,  if  they  are
 @  para-military  organisation,  then
 some  of  their  amenities  should  be  the
 same  as  it  is  with  the  Army  because
 they  do  no  less  work  than  the  Army.

 About  housing  in  the  border,  Sir,
 it  should  have  every  attention  of  the
 Government  and,  I  hope  the  hon.
 Minister  will  look  into  it.  I  under-
 stand  Rs.  3  crores  have  been  sanc-
 tioned  by  the  Centre  for  police  hous-
 ing.  I  wonder  how  much  of  this  has
 been  used  for  the  Border  Security
 Force  housing?

 About  their  families,  I  would  like
 to  say  that  there  should  be  some  ar-
 rangement  for  looking  after  their
 families  when  their  men  are  out
 guarding  our  borders  facing  death.

 There  is  one  other  point  that  I
 would  like  to  make.  When  you  are
 going  to  punish  them  like  in  any
 military  court,  there  is  going  to  be
 death  punishment  also.  They  are  go-
 ing  to  be  treated  like  military  in
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 every  respect.  exczpt  for  their  emo-
 luments  and  all  other  amenities  that
 the  military  is  entitled  to.  The
 punishment  is  almost  the  same  85
 what  the  military  wouid  undergo  for
 the  same  offence.  Here  I  would  say
 that,  when  it  comes  to  death  punish-
 ment,  they  should  have  access  to  the
 Home  Minister  and  he  should  be
 there  to  grant  them  pardon  if  it  is
 possible  to  do  so...  (Interruptions)
 I  hope,  they  will  have  every  access
 to  him  because  once  it  comes  tu  a
 death  sentence  then  there  should  be
 somebody  to  appeal  to  and  he  can  be
 the  Home  Minister  who  nas  sponsor-
 cd  the  scheme,  I  hope,  he  will  be
 the:'>  to  give  them  any  advantage,
 any  pardon,  any  Jeniency,  that  can
 save  a  life.  I  would  earnestly  plead
 for  that.

 Then,  leave  for  60  days  should  al-
 ways  be  there  because  their  work  is
 full  of  danger  and  tension.  They  are
 the  first  line  of  defence.  They  will
 become  the  second  line  of  defence
 only  when  the  army  takes  over.  It
 is  very  true  of  that  little  quotation
 that  an  army  man  wrote  in  his  own
 note-book,  which  was  besmeared  by
 blood  and  was  later  rescued;  he
 wrote:

 “TJ  have  8  rendezvous  with
 death.

 At  some  disputed  barricade.
 If  mid-night

 town.
 When  spring  trips  north  again
 And  I,  to  my  pledged  word,
 am  true;

 in  some  flaming

 I  shall  not  miss  that  rendezvous.”
 I  know  that  our  border  police  will
 never  miss  their  rendezvous  and
 they  deserve  all  our  gratitude,  all

 our  admiration  and  every  considera-
 tion  from  the  Ministry  that  has  spon-
 sored  this  Bill.

 ‘
 T  welcome  this  Bill  warmly  and  I

 hope  that  the  Border  Security  Police
 will  ‘grow  from  gtrength  to  strength
 and  protect  India.
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 SHRI  SAMAR  GUHA  (Contai):
 This  Bill  reminds  us  of  the  colossal
 follies  of  Partition  and  of  over-zeal-
 ous  profession  of  Bhai-Bhaism.  Tai:
 has  resulted  in  the  exposure  of  all
 fhe  borders  of  our  country  which  had
 the  natural  physiographical  protec-
 tion  which  perhaps  few  countries  in
 the  world  have  the  gift  of  having
 such  security.

 Now  all  our  borders  are  exposed to  our  actual  and  potential  enemies.
 Pressed  as  we  are  today,  we  have  to
 look  to  our  border  security  which  is
 a  must  for  every  nation  and  partti-
 cularly  for  a  nation  like  ours  which
 is  endangered  and  which  had  actual-
 ly  been  in  danger  twice  in  20  years.

 Although  I  am  in  a  mood  to  wel-
 come  this  Bill,  but  I  would  humbly
 say  to  the  Home  Minister  whether  h»
 was  ‘consulted  in  all  its  aspects  while
 this  Bill  was  prepared.  This  Bill
 gives  an  impression  that  it  has  been
 tirafted  verv  hastily.  If  the  idea  of
 having  border  security  force  means
 the  exalted  duplication  of  our  armed
 police  forces  carrying  outmoded  rifles,
 then  the  purpose  of  this  Bill  will  be
 frustrated  and  it  will  create  conflicts
 with  the  States.

 It  seems  rather  strange  that  the  main
 objective  of  the  Bill  has  been  defined
 in  a  slipshod  manner.  I  do  not  know
 whether  it  has  been  done  intentional-
 ly.  The  reason  is  quite  obvious,  aS
 Pakistan  and  others  will  immediately
 say  something  about  it—I  do  not  want
 to  go  into  it  in  details.  In  this  Bill,
 it  has  been  said  that  there  shall  be
 an  armed  force  of  the  Indian  Union.
 But  nowhere  in  this  Bill  the  status
 and  the  task  that  will  ४९
 assigned  to  this  Security  Force
 have  been  clearly  defined.  The  objec-
 tive  is  rather  vague,  confused,  and
 not  clearly  laid  down.  Only  in  Chapter
 X,  ‘Miscellaneous’,  has  the  purpose  of
 constituting  this  security  force  and
 the  task  that  will  be  assigned  to  it
 been  defined.  What  is  that  purpose?
 For  the  purpose  of  prevention  of  any
 Offence  punishable  under  the  Passport
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 (Entry  into  India)  Act,  1920,  the  Ree
 gistration  of  Foreigners  Act  and  50
 on.  I  would  like  to  know  this  from
 the  Home  Minister:  Does  it  mean  that
 the  purpose  of  this  Security  Force
 wil]  be  mainly  to  discharge  the  funce
 tions  of  the  border  police  in  the  sense
 that  they  will  try  to  haul  up  illegal infiltrators,  smugglers,  dacoits,  per-
 sons  who  lift  cattle  and  forcibly  seize
 Paddy  lands  on  the  border  or  those
 who  want  to  enter  into  Indian  terri.
 tory  without  passport?  Doeg  it  mean
 that  this  force  will  be  constituted  only
 to  perform  these  tasks?  If  so,  I  would
 say  that  the  Indian  Union  contemplat-
 ing  a  Central  Force  will  fai]  not  only
 to  carry  out  the  purpose,  but  there  is
 apprehension  that  conflicts  between
 the  border  States  and  the  Centre  will
 be  created.  But  if  it  has  been  thought
 now,  as  I  have  already  said  that  our
 borders  are  exposed  to  actual  and
 potential  enemies,  if  we  feel  the
 necessity  of  helping  our  Defence
 Forces  by  some  sort  of,  I  should  not
 say  police  force,  but  auxiliary  defence
 force  performing  a  particular  type  of
 task,  that  should  have  been  made
 clear.  If  our  Government  fee]  that
 the  armed  police  force  in  Assam,  Tri-
 pura,  West  Bengal,  Jammu  and  Kash-
 mir,  Punjab  or  Gujarat  or  Rajasthan
 are  not  capable  of  dealing  with  cer-
 tain  other  types  of  offences  to  which
 I  have  already  referred,  we  expect
 that  that  should  be  mentioned  as  the
 main  object  of  constituting  this  force.
 That  means  the  types  of  offensive  ac-
 tivities  which  we  could  expect  from
 across  the  border  as  confirmed  by  our
 experience  at  the  time  of  the  Opera-
 tion  Gibralter  from  ‘Azad’  Kashmir.
 That  means  that  some  type  of  guerilla
 forceg  are  now  being  organised  in
 Pakistan  which,  we  all  know,  attack-
 ed  India  even  in  1965,

 It  is  also  known  more,  I  think  to
 our  Home  Ministry  and  Defence  Mi-
 nistry  that  in  East  Pakistan  they  are
 organizing  Ansars  Mujahids  the
 East  Pakistan  Rifleg  and  various  types
 of  para-militia  with  the  help  of  Chi-
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 nese  experts,  Their  purpose  in  consti-
 tuting  this  para-militia  is  not  merely
 to  protect  the  border  of  East  Pakistan
 from  smugglers,  illegal  trespassers  or
 infiltrators,  but  something  else.  At
 the  time  of  hostilities,  as  you  know
 these  forces  will  create  certain  trou-
 bles  because  our  Eastern  border  is  ne-
 arly  2,300  miles.  In  the  Western  sector
 it  is  more,  nearly  2,400  miles.  We
 have  also  ६  northern  border.  Our  de-
 fence  policy  has  been  chalkeg  out  on
 the  basic  presumption  that  in  the
 eventuality  of  a  future  hostility  India
 should  expect  a  thrust  from  not  only
 one  side  but  simultaneously  from
 three  sides  and  in  a  synchronised  way.
 It  is  also  a  known  fact  that  the  ene-
 mies,  potential  and  actual,  with  whom
 we  have  to  fight  will  depend  to  a  very
 large  extent  on  this  para  militia,—the
 guerilla  type  of  army  that  they  are
 training.  Therefore,  if  the  Home  Mi-
 nister  feel,  that  with  a  view  to  help
 and  strengthen  the  hands  of  our  de-
 fence  forces  we  should  build  up  a
 new  type  of  defence  force,  call  it  para
 militia,  cal]  it  security  force,  we
 should  have  a  clear  understanding  in
 our  mind  that  it  will  not  be  a  mere
 duplication  of  the  armed  police  force
 but  that  it  will  be  a  force  having  a
 special  task,  a  specia]  objective,  to  ful-
 ‘fil,  Only  if  we  keep  this  in  mind  the
 process  of  recruitment  of  theSe  forces,
 the  project  of  giving  them  training,
 the  equipment  that  will  be  necessary
 for  them  and  the  specialised  patriotic
 ideological  training,  I  should  say  will
 be  different.

 Therefore,  I  say  that  though  this
 Bill  mentions  about  many  other
 things,  it  does  not  mention  what  will
 be  the  actual  statug  of  this  force,
 what  will  be  the  actual  basic  task
 that  this  force  will  have  to  perform.
 That  is  mentioned  in  only  one  sen<
 tence  and  again  in  the  Miscellaneous
 Chapter  in  a  confused  way.  Is  it  only
 to  deal  with  infiltrators,  smugglers,
 cattle-lifters  or  dacoits,  or  is  it  also  to
 defend  our  border  against  probable
 guerilia  warfare  from  the  other  side?
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 SHRI  Y.  B.  CHAVAN:  When  it  is
 said  that  it  is  meant  for  the  security
 of  the  border,  what  doeg  it  mean?

 SHR]  SAMAR  GUHA:  That  has  te
 be  explained.

 SHRI  Y.  8.  CHAVAN:  The
 Says  things  precisely  and  accurae
 tely.  I  was  amused  to  listen  to  his
 remarks,  Clause  4  (l)  says  that  there
 shall  be  an  armed  force  of  the  Union
 called  Border  Security  Force  for  ensur.
 ing  the  security  of  the  borders  of
 India.  What  further  precise  definition
 can  be  given?  You  can  give  qa  two-hour
 lecture,  but  the  Act  is  supposed  to  be
 precise.  I  hope  the  hon.  member
 understands  it.

 Bil}.

 SHRI  INDRAJIT  GUPTA:  Why
 should  it  be  sent  outside  India?

 SHRI  Y.  B.  CHAVAN:  You  raised
 that  question  and  I  was  waiting  for
 the  time  of  my  reply.  In  the  course
 of  hot  pursuit,  suppose  he  has  to
 cross  the  border?  Do  you  want  it  to
 be  illegal?  These  are  things  which  one
 has  to  understand.

 SHRI  INDRAJIT  GUPTA:  Is_  it
 only  for  that  much?

 SHRI  Y.  B.  CHAVAN;  Only  for  that
 much....  (Interruptions)  I  do  not
 want  to  go  into  all  the  minute  details.

 SHRI  SAMAR  GUHA:  The  _  hon.
 Minister  explained  the  position  and  I
 am  happy.  If  the  purpose  is  not  to
 be  more  explicit,  it  is  quite  all  right.
 If  he  has  to  defend  the  border  as  the
 Home  Minister  says,  the  first  task  is
 to  builg  up  a  different  type  of  armed
 force,  That  means  that  they  wil
 have  tO  be  equipped  differently,  with
 that  type  of  weapons  which  may  be
 needed  in  hot  pursuit  also.  A  special.
 type  of  training  should  be  given.
 Recruitment  should  be  more  or  less-
 from  the  people  who  know  the  porder
 areas  and  know  the  local  situation
 also  and  have  the  traditional  fighting:
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 spirit.  I  was  then  not  a  Member  of
 the  House,  But  I  cried  hoarse  that  ‘t
 would  be  wrong  to  disperse  the  Na-
 masudra  community,  a  brilliant  fight-
 ing  people  coming  from  East  Pakis-
 tan  and  of  whom  the  potential  enemy
 on  the  other  side  are  mortally  afraid,
 and  send  them  to  Nainital,  some  to
 Mana  camp  and  some  to  Dandakaren-
 ya.  I  shall  again  request  you  to  re-
 cruit  them  and  put  them  in  the  border
 areas  in  West  Bengal,  Tripura  and
 other  places.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member’s  time  is  up.

 SHRI  SAMAR  GUHA:  I  am  talk-
 ing  sense.

 MR.  DEPUTY-SPEAKER:  Every
 Member  is  supposed  to  talk  sense
 here.  I  have  given  him  fifteen  minu-
 tes.  Please  conclude  in  two  minutes.

 SHRI  SAMAR  GUHA:  There  are
 then  the  Chakmas.  If  they  are  settl-
 ed  in  the  Assam  border  and  the  Tri-
 pura  border,  instead  of  being  dispers-
 ed  in  the  interior  of  Assam  and  other
 places,  the  Nagas  and  the  Mizog  would
 not  be  able  to  cross  into  East  Pakis-
 tan.  Therefore,  there  should  be  rec-
 ruitment  from  Chakmas  for  this  force
 and  they  should  be  settled  in  the
 Tripura  and  Assam  border.  Thirdly,
 the  Santhals  had  been  squeezed  out
 of  East  Pakistan  and  they  are  also
 martial  people.  All  these  people
 will  provide  good  elements  for  this
 force.  They  should  be  given  train-
 ing  in  the  handling  of  equipment  and
 also  training  in  ideology,  I  mean
 patriotic  training.  There  is  a  lot  of
 difference  between  the  guerilla  type
 of  war  and  the  other  war,  and  also
 between  the  guerilla  army  and  the
 ordinary  army.  Unless  the  guerilla
 type  of  army  is  inspired  and  motivat-
 ed  by  certain  nationalistic  ideology
 and  patriotic  objective,  they  could
 not  function.

 For  that  reason  I  would  request
 the  Home  Minister  to  keep  in  view
 the  question  whether  a  certain  kind
 of  special  ideological  training—ideo-
 logical  not  in  the  political  or  partisan
 sense  but  patriotic  and  nationalistic

 SRAVANA  2,  890  (SAKA)  Force  Bill  ‘IT142,

 ideological  training—is  necessary  so
 as  to  equip  them  not  only  physicaily
 but  mentally  also.

 Sir,  I  will  conclude  by  saying:  that
 this  has  been  drafted  hastily.  Not
 more  than  two  weeks  should  be  taken
 by  a  Select  Committee  to  consider
 this.  I  have  experience  of  the  work-
 ing  of  Joint  Committees.  Everyone
 will  agree  with  the  urgency  of  having
 this  Bill  passed,  Yet  I  request  that  a
 thorough  gcrutiny  should  be  made  of
 the  provisions  of  this  Bill  and,  there-
 fore,  it  should  be  referred  to  a  Joint
 Committee  at  least  for  two  weeks.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI,  (Howrah):  Mr.  Chairman,  Sir,
 they  say  everything  looks  yellow  to
 the  jaundiced  eye.  A  patient  suffering
 from  this  dangerous  ailment  may  yet
 hope  to  get  cured  by  expert  medical
 treatment  in  proper  time.  But  a  per-
 son  who  falls  a  victim  to  political:
 jaundice  runs  the  risk  of  being  classi-
 fied  in  history  as  a  political  maniac.
 Sir,  without  meaning  any  disrespect
 to  any  section  of  this  august  House,
 I  cannot  but  conclude  that  a  few  fri-
 ends  here  have  almost  touched  that
 point.  Otherwise,  it  is  difficult  for
 me  to  comprehend  why  so  much  of
 criticism  should  be  levelled  by  some
 hon.  Members  against  the  Bill  which
 in  its,  present  form  is  quite  harmless
 and  is  expected  to  fulfil  the  national
 task  of  ensuring  the  security  of  bor-
 ders  of  India  and  matters  connected
 therewith  having  laid  down  provi-
 sions  for  the  constitution  and  regu-
 lation  of  an  Armed  Force  of  the
 Union.

 Sir,  I  would  like  to  draw  your
 pointed  attention  to  an  alarming  as-
 pect  of  our  parliamentary  functioning.
 We  have  been  facing  an  epidemic  of
 over-legislation  which  is  bound  to
 make  our  Law  Ministry  and  the  Le-
 gislative  Department  sick  and  suffer-
 ing.  How  can  our  Law  Ministry  and
 Legislative  Department  be  expected
 to  function  normally  and  efficiently
 if  every  third  day  a  Bill  has  to  oe
 cooked  up  to  meet  a  particular  event
 in  the  country  and  events  are  too
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 plentiful  nowadays?  I  do  not,  therefore hesitate  to  congratulate  the  Law  Mi-
 nistry  and  the  Legislative  Department for  coping  so  wonderfully  well  with such  an  abnormal  if  not  absurd  de-
 mand  on  its  intelligent  and  efficient
 functioning.

 Sir,  one  hon.  Member  of  this  House
 Was  pointing  out  to  me  that  the  only
 demonstration  of  intelligence  in  a
 “erher  is  his  ability  to  bring  forward
 nendments  to  a  particular  Bil]  and >  was  lamenting  that  we  on  this  side

 s$2idom  exercise  such  intelligence.  I
 humbly  submit  that  it  does  not  re-

 ‘quire  much  of  brain  to  understand
 the  pattern  and  the  contents  of  any
 Bill  once  you  get  accustomed  with  the
 Bills  that  are  presented  before  the
 House.

 i  झारखण्ड  राय  :  उपाध्यक्ष  महोंदप,
 मेरा  व्यवस्था  का  प्रश्न  है  -  क्या  कोई  दस्यर
 लिखा  हुआ  भाषग  पढ़  सकतः  हैं  ?

 MR.  DEPUTY-SPEAKER:  What  the
 hon,  Member  says  ig  a  good  com-
 mentary  on  how  we  legislate  here,
 but  I  would  request  him  to  come  to
 the  Bill  that  is  before  the  House.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI:  I  have  gone  through  the  many

 -amendments  tabled  by  hon.  Members
 in  this  House  and  it  is  not  difficult  for
 me  to  find  the  motivation  behind  them.
 In  g  multi-party  system  which  has
 unfortunately  developed  in  our  parlia-
 mentary  life  legislative  manoeuvr-
 ings  are  there  for  political  reasons.
 Sir,  on  this  side  of  the  House  it  will

 ‘be  mmtelligent  participation  if  we  can
 raise  a  purposeful  debate  by  trying
 to  rebut  and  resist  the  political  impli-

 -eations  and  complications  sought  to
 be  introduceq  by  the  opposition.  Sir,
 it  is  for  you  to  see  that  this  Parlia-
 ment  is  not  reduced  to  a  debating  so-
 ciety  of  high  school  standard.  Let  us
 have  less  of  such  Bills  and  more  of
 purposeful  functioning
 questions,

 The  idea  of  Select  Committees  does
 ‘not  attrart  me  either,  although  it  may
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 lead  to  financial  advantages  to  me  if  I
 find  a  place  in  such  a  committee,

 MR,  DEPUTY-SPEAKER:  Now  you are  a  well-experienced  and  senior
 member  of  this  House.  You  are  al-
 most  reading  from  a  manuscript  for
 which  objection  has  been  taken.  You
 can  refer  to  some  p»ints  but  not  read
 a  speech.

 SHRI  SHIVAJI  RAO  Ss.  DESH-
 MUKH  (Parbhani):  He  is  only  refer-
 ring  to  the  notes.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI:  Very  often  such  committees
 are  unnecessary  and  the  huge  losses
 which  such  committees  infilict  on  our
 impoverished  public  exchequer  is,  to
 my  mind,  not  conductive  to  our  na-
 tional  interest.

 I  entertain  the  highest  respect  for
 our  Home  Minister,  whose  astuteness,
 forthright  honesty  and  bold  patriotism
 have  earned  for  him  overwhelming
 support  from  all  quarters  even  in  the
 discharge  of  an  irritant  though  noble
 duty.  But  it  is  difficult  for  me  to  ap-
 preciate  the  neeq  for  such  a  volumi-
 nous  Bill  when  the  provisions  of  the
 existing  Army  Act  could  have  been
 suitably  amended  to  bring  the  Border
 Security  Force  within  its  ambit.

 In  the  labyrinth  of  our  legislative
 measures  of  this  type  sometimeg  vital
 needs  of  the  community  get  ignored
 ang  sacrificed  in  a  dangerous  way.
 We  have  become  much  too  sophisticat-
 ed  in  legal  functioning  so  much  _  80
 that  the  entire  human  population  in
 this  unfortunate  country  of  ours  is  a
 slave  unto  the  law.  Sir,  I  hope  you
 will  agree  with  me  that  8  legal  sys-
 tem  which  enslave,  the  community  is
 a  menace  to  any  human  society  and  is
 certainly  a  hindrance  to  human  pro-
 gress,

 Therefore,  our  border  security  pro-
 blems  should  not  be  treated  in  a  man-
 ner  as  is  being  treated  now  even  by  &
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 strong  Home  Minister  like  Shri  Cha-
 van  who  has  only  recently  earned
 from  a  grateful  nation  the  title  of
 Sardar  like  Sardar  Patel  revered
 memory.

 It  is  my  considered  view  as  one  be-
 longing  to  a  strategic  border  State
 that  the  border  security  duties  should
 be  handed  over  to  the  army  because
 of  the  perilous  nature  of  our  Jong  bor-
 ders  in  the  face  of  the  belligerent  and
 bellicose  attitude  of  our  nearest  neigh-
 bour  Pakistan  and  our  greedy  ene-
 my,  Red  China,  even  a  this  date
 continuing  wrongful  and  aggressive
 eccupation  ard  possession  of  large
 ehunks  of  ol:  motherland.

 The  recent  penetration  of  Soviet
 Russia  in  Pakistan  with  military  sup.
 plics  may  not,  by  itself,  endanger  our
 national  security  as  this  diplomatic
 role  and  posture  may  in  the  long  run
 cheek  considerably  the  unholy  flirta-
 tion  between  Red  China  and  Pakistan
 thus  preventing  the  possibility  of  an-
 other  war  ‘against  us.  But,  even  then
 we  can  ignore  such  an  event  as  a  na-
 tion  only  at  our  own  peril  Tighten-
 ing  the  border  security  arrangements
 is  a  must  with  ug  and  I  congratulate
 the  Home  Minister  for  being  alert  and
 vigilant  and  for  bringing  the  present’
 Bill  before  the  House  for  enactment.

 The  large-scale  smuggling  of  gold,
 silver  and  important  luxury  articles
 and  even  articles  of  every-day  use
 through  our  long  border  areas  has  as-
 Sumed  such  an  alarming  proportion
 that  it  would  be  a  national  folly  to
 be  complacent  in  the  matter  of  deal-
 ing  with  our  borders  in  a  lop-sided
 manner.  We  are  told  that  in  the  West
 Bengal  border  there  is  influx  of  peo-
 ple  from  East  Pakistan.  On  the  l9th
 of  July  it  was  reported  in  the  news-
 Papers  that  two  of  our  border  force
 People  were  killed  and  others  were
 injured.  It  seems  that  certain  East
 Pakistani  people  were  coming  to  our
 lang  and  trying  to  cultivate  our  land.
 When  the  border  security  force  tried
 to  resist  that,  since  they  were  provi-
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 ded  with  only  very  scanty  arms  and
 ammunitions,  they  were  killed  in  ac-
 tion.  This  should  also  tb?  borne  in
 mind.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  should  conclude  now.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI:  I  shall  conclude  in  two  minu-
 tes’  time.

 In  the  border  areas  of  West  Bengal
 there  are  possibilities  of  interna]  sub-
 version  also.  It  is  recent  history  that
 the  Naxalite  elements  of  the  Com-
 munist  Party  are  creating  havoc  in
 West  Bengal  and  the  question  of  inter-
 nal  subversion  is  there,  Therefore  the
 Border  Security  Force  has  a  double
 function  to  perform  to  secure  our
 borders  against  external  invasion  and
 to  see  that  internal  subversion  is  not
 there.  For  this  purpose  we  have  to
 equip  our  Border  Security  Force  with
 arms  and  ammunition  and  give  them
 amenities  and  emoluments  commen-
 surate  with  tx  risk  and  the  hard  task
 that  they  taxc  up,  It  is  very  essen-
 tial  for  West  Bengal  because  we  have
 to  face  a  very  serious  situation  there.
 Because  of  these  anti-social  and  poli-
 tical  elements  who  are  trying  to  sub-
 vert  our  national  security,  the  Border
 Security  Force  has  got  a  special  per-
 formance  to  make.  I  should  think
 that  there  should  have  been  ‘a  clause
 saying  that  the  border  police  would
 be  equipped  with  such-and-such
 border  equipment  so  as  to  make  it
 being  calleq  the  border  police  force.
 This  is  very  essential  and  I  would  ap-
 pea]  to  the  hon.  Home  Minister  to  see
 to  it.

 With  this  I  commend  the  Bill  for
 the  unanimous  acceptance  of  the
 House,

 श्री  श्ब्दुल  गनो  बार  (गड़गांव)  :

 मझे  खशी  हे  कि  होम  मिनिस्टर  साहव  इस
 बित  को  हाउग  के  सामने  लाए  हैं।  जब  श्री
 समर  गह  बोल  रहे  थे  तो  उन्होंने  कहा  था  कि
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 यह  बिल  जल्दबाजी  में  लाया  गया  श्र  तैयार
 किया  गया  है  7  इस  पर  शायद  चह्वाण
 साहब  नाराज  हो  गए  थे  |  लेकिन  आप  देखें
 कि  इस  बिल  में  शेमफुली,  कावर्डली  बगरह
 जैसे  लफ्जों  का  इस्तेमाल  किया  गया  हैं  V
 ये  श्रल्फाज  ऐसे  ह  जो  कि  मैंने  श्राज  तक  अपने
 कानों  से  अपनी  ही  फोर्स  के  बारे  में  नहीं  सुने  है  ।
 इस  फोसं  के  बारे  में  श्रभी  हमारी  बहन
 कह  रही  थीं  कि  इसने  बहुत  श्रच्छा  काम  किया
 है  और  शअ्रपनी  जान  पर  खेल  कर  भी
 देश  की  हिफाजत  की  है।  मैं  भी  इस  बात
 को  मानता  हूं  1  मैं  समझता  हूं  कि  हमारे
 चह्लाण  साहब  को  भी  जो  कि  बहादुर  शिवाजी
 की  श्रौलाद  हैं,  ऐसे  अत्फाज  का  अपनी  ही
 फोसं  के  बारे  में  इस्तेमाल  नहीं  करना  चाहिये
 था  |

 4.58  hrs.

 ि  बासुदं बन  नायर  प॑ठार्सन  हुए]

 एक  तरफ  तो  हम  उनकी  तारीफ  करते  हैं
 लेकिन  दूसरी  तरफ  भाई  चह्वाण  साहब  चाहते
 हैं  कि  उन  पर  तरह  तरह  की  पाबन्दियां  लागू
 कर  दी  जायें  |  इसका  साफ  मतलब  यह  है  कि
 उन्हें  डर  है  कि  हमारी  बोडेर  झाम्डे  फोर्स  में

 कुछ  ऐसे  लोग  घुस  गए  हैँ  जो  पालिटिक्स  में
 दखल  देते  हें  या  जो  लेबर  मूवमेंट  या
 पेजेंट  मूवमेंट  को श्रागे  बढ़ाते  है  ।  अगर
 उन  पर  पाबन्दियां  लगाई  जाती  हैंतो
 मैं  समझता  हूं  कि  कोई  न  कोई  डर  सरकार
 के  मन  में  है और  झगर  डर  है  तो  हमें  रिक्रूटमेंट
 करते  समय  काफी  सोच  विचार  से  काम  लेना
 होगा  और  देखना  होगा  कि  हमारी  फोर्स  में
 ऐसे  लोग  न  आ  जाएं  जो  देश  की  हिफाजत  के
 नाम  पर  श्रपने  जाती  श्रगराज  को  या  श्रपने
 पालिटिक्स  को  तरजीह  देना  चाहते  हों  ।

 यह  भी  कहा  गया  कि  हिन्दुस्त,  में  भी
 वे  हिफाजत  करें  और  झ्राउटसाइड  इंडिया  भी
 करें  |  प्रभी  ब्भी  मंत्री  महोदय  ने  कहा  था
 कि  ऐसा  भी  कुशल  प्वाइंट  झा  जाता  है
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 जब  कि  देश  की  हिफाजत  इस  बात  की  मांग
 करती  है  कि वे  भ्रागे  जायें  ।  मैं  समझता  हूं  कि
 अगर  श्राप  श्राउटसाइड  इंडिया  भी  कहते  हैं
 तो  आपका  जो  मकसद  है  कि  बोर  की  उनको
 हिफाजत  करनी  है  उसको  शायद  धक्का

 हुंचाते  है  a बहर  जाने  के  लिए  और  लोग
 मौजूद  हैं  और  वे  जाते  भी  हैं  7  श्राम  तौर  पर
 आपने  फौज  को  ही  आउटसाइड  इंडिया
 भेजा  है।  इस  वास्ते  मैं  समझ  नहीं  पाया  हूं
 कि  इसको  क्‍यों  क्लीयर  न  कर  दिया  जाए

 एक  बात  मैं  दुःख  के  सथ  अर्जे  करना
 चाहता  हूं  ।  हमारा  पिछले  चन्द  सालों  का

 तजुर्बा  यह  है  कि  बावजूद  हमारी  इंतहाई
 काशिश  के  हम  अपने  बोर्डज  को  महफूज  नहीं
 कर  पाए।  घुसपेठिए  आए  और  ऐसी  हालत  में
 आए  जब  कि  हमारी  बीर्डर  पुलिस  मौजूद  थी।
 जब  वहां  पर  हमारी  फौज  और  स्टेट  की

 पुलिस  मौजूद  थी,  तो  वे  कसे  भ्रा  गए  ?  अगर
 दो,  चार,  दस,  बीस  आये  होते,  तो  हम
 समझते  कि  वे  किसी  #  किसी  साजिश  से  श्र
 गये,  लेकिन  वे  हजारों  की  तादाद  में
 आए  और  श्रीनगर  के  एयरपोट  तक  पहुंच
 गये  ।  ये  बाते  श्री  चह्वाण  को  चौकघ्ना
 करने  के  लिए  काफी  है  ।  अभी  ब्भी  हमारे
 होम  मिनिस्टर  साहब  के  सिपाहियों  ने
 आसाम  में  वाके  नागा.  हिल्स  और  मिज़ो  हिल्स
 में  तरह  तरह  के  हथियार  पकड़े  ।  जब  हमारी
 बार्डर  पुलिस  वहां  पर  मौजूद  थी,  तो  वे  हथियार
 कंसे  श्ा  गये  शौर  कंसे  वे  लोग  ट्रेनिंग  के  लिए
 चीन  या  पाकिस्तान  गये  ?  ये  सब  वाकयात
 इस  बात  का  एहसास  कराते  हें  कि  हमारी
 ग्रार्गंगाइजेशन  में  कुछ  न  कुछ  कमी  है  ।  इस
 कमी  को  कँसे  दूर  किया  जाये  और  बाहर  से

 घुसपेठियों  और  हथियारों  को  इस  मुल्क  में
 शाने  से  रोका.  जाये,  यह  तो  हकूमत  और

 होम  मिनिस्टर  साहब  का  अपना  काम  है  1

 5  hrs.

 श्री  समर  गुह  ने  श्भी  अभी  कहा  कि
 बाडेर  पर  उन  आादमियों  को  रखा  जाये,
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 जो  वहां  के  तमाम  दरों  श्रोर  गली-कचों  से
 वकिफ़  हों  ।  यह  तो  बड़ा  मुश्किल  काम  है  t
 'श्गर  इस  तरह  किया  जाये  तो  फोज  कसे
 जगह  जगह  जायेगी  ?  मैं  इस  बात  को  नहीं
 मानता  हूं  ।

 मैं  ज  करना  चाहता  हूं  कि  मुल्क  की
 तक्सीम  श्रब्दुल  गनी  ने  नहीं  कराई  और  न  ही
 करोड़ों  मसलमानों  ने  कराई  ।  कुछ  लोगों  ने
 अंग्रेज  की  मदद  से  यह  ऑ्रावाज  उठाई  श्रौर
 हमारे  दोनों  बड़े  नेताश्नों  ने,  जिन  पर  हमें
 बड़ा  मात  है,  गांधी  जी  की  मर्जी  के  खिलाफ

 तक्सी  में-मुल्क  को  म।ना  ।  लेकिन  तक्‍सीम  के
 बाद  कैनेडा  श्रौर  यू०  एस०  Yo  की  तरह
 एक  दोस्ताना  माहोल  में  रहने  के  बजाय
 हिन्दुस्तान  और  पाकिस्तान  के  दरमियान
 मंजिनो  लाइन  श्रौर  सीगफ़ीड  लाइन  की  तरह
 किलाबन्दी  करने  की  जरूरत  महसूस  हुई  |
 यह  ठीक  है  कि  इसमें  बुनियादी  गलती  प/किस्तान
 की  है,  लेकिन  श्रगर  हम  तकक्‍्सीमे-मुल्क  की
 सारी  जिम्मेदारी  प.किस्तान  पर  डालें,  तो
 यह  सही  नहीं  होगा  ।

 बदकिस्मती  से  पिछले  बीस  साल  का
 हमारा  तजुर्बा  यह  है  कि  प/किस्तान  बनने  के
 बाद  हम  हिन्दुस्तान  के  मुसलमानों  पर  पूरा
 भरोसा  नहीं  कर  पाये,  जो  करोड़ों  की  तादाद
 में  यहां  बसते  हैं  ।  चाहे  उनमें  भ्रब्दुल  हमीद,
 ब्रिगेडियर  उसमान,  किदवई  और  झाजाद
 हों,  लेकिन  हम  उन  पर  पूरा  भरोस  नहीं
 कर  पाये  |  यहां  तक  कि  sro  जाकिर  हुसैन
 के  बारे  में  भी,  जब  वहू  उपराष्ट्रपति  थे  भर
 राष्ट्रपति  होने  के  बाद  भी,  तरह  तरह  की  बातें
 उड़ाई  गई  स्टेट्स  की  पुलिस  में  मुसलमानों
 को  सर्व  करने  का  मौका  नहीं  दिया  गया।
 यह  तो  सैंटर  की  भ्रपनी  पुलिस  है।  इसलिए
 मैं  होम  मिनिस्टर  साहब  से  भर्ज  करूंगा  कि
 वह  इस  सिलसिले  में  मुसलमानों  पर  भरोसा
 करें।  वे  क्‍यों  मौरिदे-इल्जाम  ठहराये  जायें  ?
 पिछले  बीस  सालों  से  फौज  झौर  पुलिस  के
 दरवाजे  उन  पर  बन्द  हैं  ।  Interruptions.)
 मैं  यह  कहना  चाहता  हूं  कि  बाडर  पुलिस
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 को  ज्यादा  से  ज्यादा  मजबूत  करना  चाहिए
 उसको  डीमारेलाइज  नहीं  करना  चाहिए  1
 उसमें  ऐसे  प्रादमियों  को  लेना  चाहिए,  जो
 वफादार  हैं  ।

 श्री  बलराज  मधोक  (दक्षिण  दिखी)  :
 आन  ए  प्वाइंट  श्राफ  ्ार्डर  ।  हम  हप  ध्क्त
 बाडर  सिक्‍यूरिटी  फोर्स  पर  विचार  कर  रहे
 हैं  ।  इस  फोसे  में  रिक्रूटमेंट  के  बारे  में  जो
 नियम  बनाए  जाने  हें,  व  अभी  बनते  हैं
 इसलिए  क्‍या  यह  उचित  होगा  कि  ह्म  क्षम्यूनल
 टर्म्ज  में  बात  करें  और  इस  तरह  के  सुझाव  दें।
 मैं  समझता  हूं  कि  यह  बिल  के  स्कोप  श्रौर

 उद्देश्यों  के  विरुद्ध  होगा  श्रौर  इस  समय  जो
 वातावरण  है  उसके  लिए  भी  वहं  ठीक  नहीं
 है  1

 शी  अब्दुल  गत  दार  :  मैं  होम  मिनिस्टर
 साहब  से  यह  बात  इसलिए  श्र  कर  रहा  था
 कि  यह  महकमा  उनके  तहत  है,  स्टेट्स  के
 तहत  नहीं  है  1  मैं  तो  यह  चाहता  हूं  कि  पुलिस
 का  महकमा  सेंटर  के  तहत  हो  ।  श्री  मधोक
 तो  प्रोफेसर  हैं  1  मैं  उनका  अ्रदना  शागिदं  हूं  ।
 नियम  तो  होम  मिनिस्टर  साहब  ने  बनाते  हैं,
 श्री  मधोक  या  भ्रब्दुल  गनी  दार  ने  नहीं  बनाने
 हैं  ।  वह  इस  फोसं  में  उन  तमाम  लोगों  को  लें,
 जिन  पर  वह  भरोसा  करते  हैं  ।  मैं  उनका
 बताना  चाहता  हूं  कि  जब  मुसलमान  हमलाव:
 होते  थे,  उस  वक्‍त  हिन्दू  राजाश्रों  के  तोपची

 मुसलमान  हुभा  करते  थे  ।  भ्रच्छा  होता  कि
 श्री  मघोक  या  श्री  चव्हाण  या  श्रीमती  इन्दिरा
 गांधी  पाकिस्तान  के  फारेन  मिनिस्टर,
 अशद  हुसेन  के  इस  इल्जाम  का  जवाब  देते
 कि  इस  मुल्क  में  हजारों  जगह  मुसलमानों  को
 कत्ल  किया  गया,  लेकिन  एक  कातिल  को  भी
 सजा  नहीं  दी  गई  ।  यह  कंसा  देश  हैं  ?
 मैं  एक  दोस्त,  साथी  शौर  मेम्बर  के  नाते
 यह  सुझाव  दे  रहा  हूं  कि हकूमत  उन  पर  भरोसा
 करे  और  जिन  लोगों  पर  उसको  भरोसा

 है  उनको  इस  फोस  में  काम  करने  का  मौका
 दे  |  श्रब  यह  मौका  उनको  जरूर  मिलना
 चाहिए।
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 इस फ़ोर्स  के  लोगों  के  लिए  जो  सखत
 श्ीर  भट्ट  शब्द  इस्तेम.ल  किये  जा  रहे  हैं,
 वे  ठ.क  नहीं  हैं  । इगके  बजाय  यह  कहा  जा
 सकता  हैं  कि  श्गर  किसो  से  गलतो  होगो
 तो  उसको  ऐसो  सजा  दी  जायेगो।  यह
 चन्हाण  साहब  के  शायाने-शान  नहीं  हैं  कि
 इस  तरह  के  भ्रल्फज  इस  बिल  में  हों

 में  श्रापक्त।  छुक्रपा  श्रदा  करता  हूं
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 SHRI  BAKAR  ALI  MIRZA  (Secun-
 derabad):  Mr.  Chairman,  Sir,  I  wel-
 come  this  Bill  very  heartily.  So  far,
 our  borders  have  been,  to  a  certain
 extent,  neglected  and  security  of  the
 country  is  a  paramount  concern  of  us
 all.

 Some  suggestions  have  been  ‘made
 as  to  what  sort  of  Force  it  should  be.
 The  Border  Security  Force,  some  hon.
 Members  suggest,  should  be  exactly
 like  the  Army  with  the  same  discip-
 line,  with  the  same  provisions,  with
 the  same  facilities,  with  the  same
 arms  and  same  officers.  That  may
 appear  to  be  advantageous.  But  it  is
 really  not  so  because,  if  you  have  an
 Army  simply  clothed  in  police  uni-
 form,  outside  countries  wil]  consider
 it  and  take  it  as  an  Army.  When  you

 086  (ai)  LSD—9.
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 have  an  Army  on  such  a  long  border,
 even  if  there  is  a  thin  line,  there  is  no
 way  to  stop  others  from  assuming  that
 there  is  a  regular  Army  in  depth
 behind  that  line.  Therefore,  a  sus-
 Picion  will  grow.  So,  ultimately,
 theoretically  at  least,  it  would  mean
 one  Army  facing  another  Army  all
 the  time.  That  is  not  in  the  interest
 of  the  country  nor  its  security,  Those
 concepts  of  Maginot  line  are  out  of
 date.  The  Border  Security  Force,  as
 has  been  stated  in  the  Bill,  has  got some  limited  function.  They  are  a
 Security  Force.  They  are  not  there  to
 defend  from  an  organised  attack,  That
 is  the  function  of  an  Army.  Therefore, for  this  Force  to  be  effective,  it  should
 be  something  more  than  the  ordinary
 police  but  at  the  same  time,  it  should
 be  something  less  than  the  regular
 Army.  It  should  be  trained  and  re-
 cruited  very  carefully.  At  the  same
 time,  it  should  be  mobile.  On  the
 border,  they  must  have  facilities  of
 moving  by  jeeps  or  any  other  means
 and  also  of  communication  with  the
 hinterland.  If  these  are  provided,  then
 it  will  perform  a  useful  function.

 It  has  been  suggested  99  some  Mem-
 bers  that  these  forces  are  having  col-
 lusion  with  their  counterparts  in
 Pakistan  on  the  border  and  they  are
 allowing  smuggling  to  go  on  and  they
 are  also  sharing  in  the  commission.  I
 do  not  believe  this.  All  this  depends

 ‘upon  how  they  function  and  how  we
 implement  the  provisions  that  are  al-
 ready  there.  However  strict  a  punish-
 ment  may  have  been  provided  for,  it
 would  not  be  effective  unless  it  is
 implemented  in  a  fair  and  just  man-
 ner,

 I  have  no  doubt  in  my  mind  whatso-
 ever  that  the  people  and  the  youth  of
 India  today:  are  hungering  for  moral
 action.  They  want  opportunities  to
 work  in  such  a  way  that  some  ideal
 is  served.  It  does  not  matter  whether
 it  is  an  ordinary  worker  or  student  or
 a  clerk,  but  we  are  not  providing  that
 opportunity  or  that  atmosphere  of  idea-
 lism.  If  this  force  could  be  charged
 with  this  responsibility  and  told  ‘The
 country  of  India  is  depending  on  you,
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 and  you  are  to  secure  the  borders  of
 India’,  I  think  Government  will  get  a
 very  favourable  response.

 Now,  I  would  say  something  about
 some  political  things  that  have  been
 mentioned,  especially  by  my  _  hon.
 friends  Shri  Balraj  Madhok  and  Shri
 Himatsingka.  Shri  Balraj  Madhok  had
 just  objected  to  what  my  hon.  friend
 Shri  Abdul  Ghani  Dar  had  said,  per-
 haps,  in  his  view,  rightly.  But  it  was
 he  who  had  suggested  that  there  should
 be  a  ten-mile  gap  between  the  two
 frontiers

 SHRI  BALRAJ  MADHOK:  I  want  to
 correct  my  hon,  friend.  |  had  not
 suggested  it  myself.  I  only  said  that
 the  plans  and  the  schemes  were  there
 but  they  had  not  been  implemented.
 The  plans  and  schemes  are  already
 there.

 SHRI  BAKAR  ALI  MIRZA  I  had
 given  him  the  credit  of  suggesting
 them,  I  think  he  at  least  approves  of
 them.  The  other  suggestion  is  that  the
 refugees  are  to  be  settled  on  the
 borders

 SHRI  BALRAJ  MADHOK:  Ex-sol-
 diers,

 SHRI  BAKAR  ALI  MIRZA  Ex-sol-
 diers  or  whatever  they  be,  they  are
 refugees.

 SHRI  BALRAJ  MADHOK:  I  said
 ‘ex-soldiers’.  How  can  they  be  refu-
 gees?

 SHRI  BAKAR  ALI  MIRZA  Ex-sol-
 diers  are  also  refugees.

 SHRI  BALRAJ  MADHOK:  Some
 may  be  refugees,  but  not  al]  ex-sol-
 diers  would  be  refugees.

 SHRI  BAKAR  ALI  MIRZA:  Shri
 Himatsingka  had  used  those  words,
 And  it  had  been  suggested  more  than
 once.  Perhaps  my  hon.  friend  keeps
 himself  in  guard  all  the  time  because
 be  is  a  professor.  Anyhow,  this  sug-
 gestion  has  been  made  in  this  House,
 but  I  think  that  it  is  very  unfortunate.
 What  does  it  imply?  It  implies  that
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 we  in  this  country  consider  people
 coming,  from  some  other  coun-
 try  to  our  country  as  more  loyal
 than  the  people  of  this  country,
 however  great  and  70006  they
 may  be.  Why  should  refugees
 or  ex-soldiers  or  anybody  else  become
 more  important  than  a  man,  a  dacoit
 or  even  a  person  with  no  character  or
 a  person  like  myself?  I  consider  that
 it  is  a  reflection  on  the  whole  country.
 I  maintain  that  we  cannot  build  a
 real  protection  for  this  country  unless
 we  not  only  think  of  outside  the  border
 but  also  think  inside  the  border.

 Then,  a  suggestion  had  been  made
 that  the  Namashudras  should  be  settled
 there.  If  the  persons  are  selected  from
 among  the  people  of  India  I  have  no
 objection.  But  if  we  are  to  select  from
 among  the  refugees  than  it  is  possible
 that  spies  may  be  infiltrating.  There-
 fore,  I  would  submit  that  the  so-called
 exsoldiers  need  not  necessarily  be  set-
 tled  there.  Does  Shri  Balraj  Madhok
 maintain  that  the  Sanatan  Dharmists
 from  Pakistan  are  not  functioning  in
 a  cell  as  spies?  Therefore,  I  submit
 that  this  whole  concept  is  wrong.

 Then,  we  are  thinking  in  terms  of
 Pakistan  being  and  continuing  to  be  a
 theocratic  State  all  the  time.  Suppose
 there  is  a  change  tomorrow  and  there
 is  a  communist  State  in  East  Ptkistan,
 what  will  be  the  reaction  of  the  people
 whom  we  have  settled  on  the  border?
 These  refugees  are  really  a  risk  to  be
 taken  in  that  way.  This  whole  con-
 cept  is  another  version  of  extra-  terri-
 torial  loyalty  about  which  Shri  Balraj
 Madhok  complains  so  much.

 The  trouble  is  that  after  Partition,
 in  this  country  and  also  in  Pakistan,
 we  are  working  with  double  citizen-
 hisp.  A  person  is  a  citizen  of  India  or
 Pakistan  because  he  is  born  there.
 Still,  he  is  a  citizen  of  another  country
 because  he  belongs  to  a_  particular
 community.  It  is  this  kind  of  concept
 which  is  really  doing  a  great  deal  of
 damage.  If  we  are  to  think  of  the
 country,  then  we  should  take  the  coun-
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 {ry  28  one.  I  have  said  this  before  and
 J  say  it  again  that  the  first  thing  to  do
 is  to  close  the  border  for  the  people
 from  Pakistan  on  the  one  side  and  the
 people  from  India  on  the  other.  If  I
 happen  to  be  or  prove  to  be  a  traitor
 or  something  of  that  kind,  then  you
 may  hang  me,  try  me  and  hang  me,  but
 do  not  just  shove  me  out  and  gay  that
 another  country  is  waiting  to  welcome
 me.  This  is  not  the  way  we  can  main-
 tain  the  security  of  India.

 .In  conclusion,  I  say  that  I  welcome
 this  Bill.  I  regret  very  much  the  poli-
 tical  and  communal  undertones  that
 have  been  injected  into  the  debate.  I
 would  not  have  replied  in  that  way  but
 for  the  fact  that  I  had  been  provoked
 by  the  remarks  made  by  some  of  my
 friends  here.  This  concept  of  Maginot
 line,  Berlin  wall  and  al]  that  will  not
 succeed.  We  may  have  a  Berlin  wall,
 but  if  there  is  economic  advantage,
 the  people  will  cross  over,  no  matter
 what  we  do.

 I  welcome  this  Bill  and  I  hope  that
 the  hon.  Minister  will  keep  in  mind
 whatever  I  have  said.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  A  few  minutes  ago,
 when  I  suggested  that  the  Bill  might
 go  to  the  Select  Committee,  the  hon.
 Minister  very:  vehemently  said  ‘No’.

 AN  HON.  MEMBER:  He  did  not  say
 it.

 SHRI  TENNETI  VISWANATHAM:
 Very  well,  it  was  another  Minister
 who  is  not  here  just  now  who  had
 said  that,  namely  Dr.  Ram  Subhag
 Singh.

 Why  do  I  want  it  to  go  before  a
 Select  Committee?  I  do  so  because  this
 is  a  very  important  Bill  and  a  very
 urgent  Bill.  When  we  say  that  it  is
 an  urgent  Bill  you  may  ask  why  it
 should  go  to  the  Select  Committee?
 I  say  that  it  should  go  before  the
 Select  Committee  in  order  to  make
 this  Bill  as  good  88  possible.  But  the
 hon.  Minister  says  that  it  is  urgent,
 and  the  urgency  is  reflected  in  the
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 drafting  of  this  Bill.  The  wording
 shows  any  amount  of  urgency,  that  is
 to  say,  absolutely  hasty  drafting.

 Words  are  not  used  in  the  ordinary
 sense  in  which  they  are  understood
 by  us.  Take  the  word.  for  example,
 ‘suspension’.  The  phri.e  35  in  the
 marginal  note  ‘computation  of  the
 period  of  suspension’  in  clause  133,  Do
 not  look  into  what  is  written  in  the
 body  of  the  clause,  but  look  at  the
 marginal  note.  We  shall  say  that  it
 is  computation  of  the  period  of  sus-
 pension,  the  word  ‘suspension’  being
 understood  in  the  ordinary:  way.  But
 the  meaning  in  the  Bill  is:

 “Any  period  during  which  the
 sentence  is  under  suspension  shall
 be  reckoned

 Nobody  understands  the  word
 ‘suspension’  in  that  sense.  Apparen-
 tly,  this  is  some  archaic  language
 borrowed  from  some  archaic  legisla-
 tion.

 Now,  I  shall  give  you  another
 example  of  archaic  usage  in  another
 place.  The  word  ‘discover’  has  been
 used.  But  in  what  sense?  It  has
 been  used  in  the  sense  of  ‘inform’.
 The  wording  in  the  clause  is:

 “having  come  by  the  knowledge
 of  any  such  correspondence  or
 communication,  wilfully  omits  to
 discover  it  immediately  to  his
 Commandant  or  other  superior
 officer.

 This  is  not  even  eighteenth  century
 language  but  it  is  seventeenth  coun-
 try  language.  It  is  taken  over  from
 the  Army  and  then  transferred  to  the
 border  security  force.  It  simply
 means  in  modern  language  ‘inform’
 Why  should  we  use  such  archaic
 language?  I  can  give  you  any  num-
 ber  of  such  examples.

 Then,  we  have  the  phrase  ‘grave
 reason  to  believe’.  Normally  we
 say  ‘If  there  is  strong  reason  to  be-
 lieve’,  but  here  we  find  the  words  in



 7१763  Border  Security

 [Shri  Tenneti  Viswanatham]
 clause  74  ‘grave  reason  to  believe’.  I
 am  pointing  these  out  not  as  howlers
 but  merely  to  show  that  the  drafting
 has  not  been  done  properly.  This  is  a
 Bill  to  provide  for  the  constitution
 and  regulation  of  an  Armed  Force  of
 the  Union  for  ensuring  the  security  of
 the  borders  of  India.  Nothing  would
 have  been  lost  if  in  the  ‘Statement  of
 Objects  and  Reasons’  they  had  men-
 tioned  this;  there  they  have  simply
 mentioned  ‘Indo-Pakistan  border’.
 That  simply  shows  that  they  were  in
 an  absolute  hurry;  the  Minister  was
 saying  ‘urgent’  and  the  draftsmen
 were  in  an  absolute  hurry  and,  there-
 fore,  there  was  no  co-ordination  bet-
 ween  the  title  of  the  Bill  and  the
 ‘Statement  of  Objects  and  Reasons’.
 Perhaps,  if  it  goes  to  the  Select  Com
 mittee,  not  only  these  but  in  matters
 of  substance  we  might  be  able  to  find
 many  points  on  which  there  may  be
 some  inner  contradictions.

 As  others  have  said,  I  also  say
 emphatically  that  I  welcome  this  Bill,
 If  I  am  pointing  out  these  defects  of
 language,  it  is  only  to  show  that  it  is
 better  to  give  a  little  more  thought
 t>  the  language.  Now  what  have
 they  done?  What  is  the  Act  after  all?
 The  Act  is  an  Act  of  punishment.
 There  is  only  one  chapter  which  is
 really  the  substance  and  that  is
 Chapter  II.  In  Chapter  II,  Clause  4,
 which  authorises  the  Government  to
 constitute  the  force,  in  sub-clause  (2)
 i*  is  said:

 ‘Subject  to  the  provisions  of  this
 Act,  the  Force  shall  be  constitut-
 ed  in  such  manner  as  may  be
 prescribed  and  the  conditions  of
 service  of  the  members  of  the
 Force  shall  be  such  as  may  be
 prescribed.”

 In  three  lines,  two  ‘manners’  are  to
 be  “prescribed”.  Have  the  Govern-
 ment  got  any  picture  of  this  as  to
 what  they  are  going  to  prescribe?  If
 they  have  some  guidelines,  why  do
 tley  not  take  us  into  confidence?
 Eyerything  is  left  to  the  manner  of
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 prescription.  The  constitution  of  the
 Force,  the  goverance  of  the  Force,  the
 command  of  the  Force,  the  discipline
 of  the  Force,  the  emoluments  of  per-
 sons  attached  to  the  Force,  the  rec-
 ruitment  of  other  members  to  the
 Force,  the  rank,  the  _  precedence,
 powers,  authority  of  officers—al]  are
 left  to  the  rule-makers.  How,  in  the
 mame  of  legislative  honesty,  can  we
 call  it  an  Act  if  every  thing  is  left  to
 prescription  by  the  rule-makers?
 There  may  be  certain  things  which
 are  certainly  matters  of  detail  and
 cannot  be  given  in  main  section,  but
 everything  cannot  be  left  to  the  pres-
 cription  of  rule-makers.  If  the  Bill
 is  referred'to  the  Select  Committee,
 we  can  see  the  substance  of  it.  The
 substance  must  be  given  in  the  Act.
 The  constitution  of  the  Force  and  the
 command  of  the  Force  are  also  left
 to  the  rule-makers.  Except  a  single
 honest  sentence,  namely,  ‘There  shall
 be  an  armed  force  of  the  Union  called
 the  Border  Security  Force  for  ensur-
 ing  the  security  of  the  borders  of
 India’,  the  rest  is  left  to  the  rule-
 makers.  In  that  case,  so  much  need
 not  have  been  printed;  it  could  have
 been  said,  "Subject  to  such  conditions
 and  such  rules  that  may  be  prescrib-
 ed  by  the  Government,  the  Govern-
 ment  shal]  constitute  and  administer
 Border  Security  Foce”.  This  is  in
 fact  the  Bill.

 Our  friends  have  asked,  what  is  the
 co-ordination  between  the  army  and
 this  Border  Force.  I  think,  all  coun-
 tries  have  this  Border  Security  Force.
 This  morning  I  was  hearing  from  the
 Radio  that  Czechoslovakia  hag  got  a
 border  security  guard  and  they  are
 trying  to  defend  the  border  against
 somebody  who  is  coming  from  the
 east  and  the  north.  But  what  is  the
 relation  between  the  army  and  this
 force?  Everybody  is  worried  about
 it.  This  is  really  a  matter  of  sub-
 stance.  It  cannot  be  left  merely  to
 rule-making  powers.  I  agree  with  so
 many  other  friends  that  this  border
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 security  force  should  not  be  a  mere
 Police  force;  it  should  be  a  real  force,
 if  necessary,  a  striking  force.  Before
 the  army  comes  in,  if  the  hordes  and
 the  Huns  from  the  north,  east  or  west
 intrude  into  our  territory,  this  force
 cannot  go  on  waiting.  It  must  have
 some  striking  power.  From  what  we
 saw  in  the  exhibition  yesterday,  it  is
 meant  to  have  some  striking  power.
 But  let  it  have  a  decent  striking
 power,  a  good  striking  power.  Other-
 wise,  it  will  be  a  liability.  That  is
 why  members  have  suggested  that  the
 men  in  the  Force  must  be  made  to
 feel  that  they  are  as  important  as  the
 army,  although  they  will  be  function-
 ing  under  the  Home  Minister  while
 the  army  will  be  functioning  under
 the  Defence  Minister.  They  must
 have  that  sense  of  honour  and  pride
 that  they  are  there  also  to  defend  the
 border  when  it  comes  to  that,  by  all
 means  available.

 I  shall  just  narrate  to  the  Home
 Minister  what  happened  recently.
 Certain  members  of  the  SAP  belong-
 ing  to  a  Southern  State—Special
 Armed  Police—in  Nagaland  were  re-
 turning  on  leave.  They  were  suffer-
 ing  from  a  sense  of  frustration.  They
 said  ‘We  do  the  same  work  as_  the
 army,  but  we  are  not  equipped,
 we  are  expected  to  do  all  that  the
 army  does;  we  have  got  all  the  dis-
 advantages  which,  the  army  has,  but
 we  have  none  of  their  privileges.
 Not  only  that,  we  are  treated  with  a
 subordinate  status’,  They  felt  a
 sense  of  frustration  at  the  border.
 They  should  not  have  that  sense  of
 frustration  or  inferiority,  because  that
 will  affect  the  morale  and  efficiency  of
 the  force—I  need  not  dilate  upon  that.
 That  is  the  reason  why  members  from
 all  sides  were  saying  that  they  must
 be  given  a  place  of  honour  along  with
 the  army  units.

 There  is  another  thing.  These  are
 troublous  times.  Only  the  other  day
 we  were  discussing  the  question  of
 Soviet  Russia’s  supply  of  arms  to
 Pakistan.  That  is  why  now  there  is
 «  yense  of  awareness.  I  congratulate
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 Government  on  that,  that  this  sense
 of  awareness  has  dawned  upon  them.
 Till  now  we  had  some  sort  of  border
 police.  But  with  all  that,  it  was
 possible  for  2,000,  3,000  and  4,000
 Nagas  to  go  to  China,  get  arms  and
 coolly  return,  have  underground  con-
 fabulations  and  also  have  interviews
 with  the  Government  of  India.  It  35
 a  Peculiar  system  under  which  our
 borderg  have  been  guarded  by  the
 border  security  force  hitherto.  But
 hereafter  it  m:.  t  be  totally  different,
 not  only  on  the  western  side  but  also
 on  the  eastern  side.

 There  is  no  doubt  that  this  force
 will  have  to  be  divided  into  two  sec-
 tions,  one  which  can  tackle  problems
 arising  on  the  international  borders  of
 Rajputana,  Gujarat  and  so  on,  and
 the  other  which  must  have  first  class
 training  to  guard  the  hilly  border
 areas.  Only  yesterday  the  Captain  of
 our  Hockey  Team  was  telling  us  that
 we  have  got  to  play  our  match  at  an
 altitude  of  7,000  feet  and  we  cannot
 maintain  our  international  reputation
 and  our  first  place  in  international
 championships  unless  we  have  special
 training  for  this  purpose,  Therefore,  |
 hope  arrangements  will~  be  made  to
 divide  the  force  into  these  two  sec-
 tions  and  special  mountain  training
 given,  if  not  to  the  entire  force,  at
 least  to  that  part  of  it  which  is  to
 guard  the  hilly  and  mountainous
 border  areas  on  the  north  and  east.

 So  I  repeat  my  appeal.  Let  this
 border  security  force  be  a  real  force.
 Let  them  have  a  sense  of  pride  that
 they  are  doing  their  best  to  safe-
 guard  the  borders  of  this  country.

 It  is  true  that  these  people’s  func-
 tions  are  strictly  defined  under  the
 instructions  to  be  given  by  the  Home
 Ministry,  but  when  they  are  in  the
 same  place  with  the  army,  let  them
 not  be  made  to  feel  that  they  are  in
 any  way  inferior  in  striking  power  to
 the  army.
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 (Shri  Tenneti  Viswanatham]
 In  the  matter  of  recruitment  I  be-

 lieve  you  will  follow  the  strictest
 scrutiny  and  screening  before  you
 take  persons  to  this  force.

 Once  again  I  suggest  that  for  im-
 proving  language  and  drafting  if  you
 go  to  the  Select  Committee,  you  will
 be  doing  the  right  thing.

 श्रो  हम  (ज  (कांगड़ा  H  सभापति  महोदय,
 भें  चव्हाण  साहब  को  बधाई  देता  हूं  कि  उन्होंने
 यह  बिल  सदन  के  सामने  पेश  किया  ।  आज
 यह  कहा  जा  रहा  है  कि  यह  बिल  बहुत  देर
 से  आ्राया'।  इससे  पहले  पंजाब  की  भ्रपनी  प्राम्ड

 पुलिस,  राजस्थान  को  अपनी  ऑ्ाम्ड  कांस्टेब-
 लरी,  गुजरा  T  की  अपनी  पुलिस  और  हिमाचल
 वालों  की  अपनी  पुलिस  थी  ।  हर  एक  जगह
 की  भ्रलग  श्रलग  पुलिस  भ्रपना  काम  करती  थी
 लेकित  हर  एक  स्टेट  की  यह  मांग  थी  कि
 वे  जो  खर्चा  बार्डर  सिक्‍योरिटी  पर  करते  है
 वह  खर्चा  सेन्ट्रल  गवर्नमेंट  को  उठाना  चाहिए,
 स्टेट  के  जिम्मे  वह  खर्ना  नहीं  पड़ना  चाहिए  ।
 पहली  मतंबा,  सन्‌  965  में  जब  पाकिस्तान
 ने  हमारे  देश  पर  हमला  किया  उस  वक्‍त
 सेन्ट्रल  गत.  मेंट  +  यह  महसूस  किया  कि  बार्डर
 सिक्‍योरिटी  को  खुद  शेन्टर  को  ही  ले  लेना

 चाहिए  ।  इस  लिहाज  से  में  समझता  ६ं  चव्हाण
 साहब  बधाई  के  मुस्तहक  हैं  कि  उन्होंने
 इस  काम  को  सर  श्रन्जाम  दिया  |

 श्रव  म॑  उनके  सामने  कुछ  बातें  रखना
 चाहता  हूं  ।  उन्होंने  जो  जिक्र  किया  है  वह
 ्न्डो  पाकिस्तात  बा्डर  का  जिक्र  किया  है
 उसमें  गुजरात  और  राजस्थान  भी  श्रा  जाता

 है  ।  मुख्तलिफ  जगहों  पर  मुख्तलिफ  किस्म  की

 पुलिस  बैठी  है  बौर  उसमें  जो  ऊपर  का  हिस्सा
 है,  हिमाचल  के  साथ  वहां  ्न्डो  टिब्बेंटन

 पुलिस  है  ।  उसी  तरह  से  कश्मीर  का  हिस्सा
 है  जहां  कश्मीर  बाडंर  स्काउट्स  हैँ  ।  मेरा
 निवेदन  यह  है  कि  जितनी  भी  मुख्तलिफ

 किस्म  की  पुलिस  है  वह  सारी  ही  इसमें  समावेश
 हो  जानी  चाहिये  ताकि  मुख्तलिफ  किस्म  की
 जो  पुलिस  है,  उनके  जो  जुदा  जुदा  ख्ल्स  हें,
 जुदा  जुदा  सविस  कन्डीशन्स  हैं,  वह  समाप्त
 हो  जाएं  ।  जिन  दिनों  लाहौल  स्पिती  मेरी
 कांस्टीटुएन्सी  थी  श्रौर  वहां  मुझे  जाने  का
 मौका  मिला  तो  वहां  यह  भावना  काम  कर  रहो
 थी,  उन  दिनों  वहां  पर  थोड़ा  शक  था
 कि  हमारे  साथ  जो  सुलूक  होता  है  वह  फौज
 से  जुदा  होता  है  =  इससे  एक  दूसरे  में  नफरत
 की  भावना  पैदा  हो  जाती  है।  इसलिए  में
 समझता  हूं  कि  जहां  आपकी  फौजें  बार
 एरियाज्ञ  में  काम  करती  द्  और  वहां  पुलिस
 भी  काम  करती  है  तो  वहां  पर  उन  दानों  की
 सर्विस  कन्डीशन्स  म  बहुत  ज्यादा  भेद  नहीं
 होना  चाहिए।  जो  उनमें  फर्क  है  वह  एक  दूसरे
 में  नफरत  की  भावना  पैदा  न  करे,  इस  तरह
 की  सर्विस  कन्‍्डीशन्स  श्रापको  रखनी  चाहिए  |

 इसके  साथ  ही  म॑  एक  अर्ज  और  करना
 चाहता  हूं  ।  हमारे  बहुत  सारे  नौजवान  जो-
 कि  इमरजेंसी  कमीशन्ड  आफिससं  हैं  जिन  को
 :क  मिलिद्री  की  ट्रेनिंग  मिली  हुई  है,  ऐसे  बहुत
 सारे  नौजवान  बार्डर  सिक्‍योरिटी  'फोरसेज
 में  लिए  जा  सकते  हैं  ।  जो  श्राठ  हजार  इमरजेंसी
 'कमीशन्ड  भ्राफिसर्स  हैँ  उनमें  से  बहुत  कम,
 पचास  परसेंट  से  भी  कम,  अभी  तक  एबजाबं
 किए  जा  सके  हैं  म॑  समझता  हूं  कि  जो  ऐसे
 आ्राफिससं  हैं  वे  इसमें  बहुत  मुफीद  साबित  हो
 सकते  हैं  और  उनको  इसमें  ले  लिया  जाना

 चाहिए  |

 साथ  ही  साथ  म॑  यह  भी  कहना  चाहता
 हूं  कि  फौज  के  जो  सिपाही  हईं  उनको  मात  साल
 की  सर्विस  के  बाद  और  झाफिसर्स  को  45
 साल  की  उम्र  में  वापिस  भेज  दिया  जाता  है  ।

 एक  सिपाही  30-35  साल  की  उम्र  में  घर
 वापिस  झ्राकर  बैठ  जाता  है  और  उसके  िए
 कोई  रोजगार  नहीं  होता  है  ।  तो  मेरा  कहना
 है  कि  बार्डर  सिक्‍योरिटी  फोर्सेज  में  उन  लोगों
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 को  भी  लिया  जाये  जो  कि  सिखाये  हुए  हैं
 और  श्रच्छी  तरह  से  काम  भी  कर  सकते  हैं  |

 इसके  साथ  में  एक  श्र्जं  श्रौर  करना  चाहता

 हूं  ।  हमारा  जो  ईस्टर्न  बाडेर  है  उसमें  भी  शौर
 बाकी  जो  बार्डस  है  जैसे  कश्मीर  का  बाड्डर
 उसमें  भी,  अभी  जैसा  मेरे  भाई  अब्दुलगनी
 जी  ने  कहा  कि  विश्वास  नहीं  किया  जाता  है
 लेकिन  में  समझता  हुं  विश्वास  तो  है,  चाहे
 वहू  माइनारिटी  कम्युनिटी  हो  या  मेजारिटी

 कम्युनिटी  हो  क्‍योंकि  कश्मीर  का  बार्डर  जो

 है  वहां  पर  उससे  पहले  इतला  देने  वाले  माइ-
 नारिटी  कम्युनिटी  के  लोग  ही  थे  कि  यहां
 पर  पाकिस्तानी  हमलावर  श््रा  गए  ३  ।  इसलिए
 अविश्वास  का  तो  कोई  सवाल  पैदा  ही  नहीं
 होता  है  ।  अगर  वहां  पर  माइनारिटी  कम्युनिटी
 के  हमारे  भाई  उस  बात  की  इत्तला  न  देते
 तो  हमारी  फौजों  को  उसका  पता  ही  न  लग
 पाता,  हमारी  सिक्‍योरिटी  फोर्सेज  को  उसका
 पता  ही  नही  लग  पाता  ।  इस  लिए  में  समझता

 हूं  इस  तरह  की  बातें  करने  से  कोई  फायदा
 नहीं  होगा  ।  हर  ऑ्ादमी  जोकि  हिन्दुस्तान  की
 सलामती  में  विश्वास  रखता  है,  उसकः  हमें
 इस  फोस  में  लेना  चाहिए  श्र  किसी  पर
 अविश्वास  करने  का  जरूरत  नहीं  है  in  हां,
 यह  बात  जरूर  है  कि  जो  हमारे  बार्ड  र एरियाज
 हैं  वहां  पर  कुछ  एलिनेंट्स  “से  भी  हो  सकते
 हे  जोकि  हमारी  फोसं  में  आ  जायें  शौर  हमार
 सलामती  को  खतरा  पहुंचा  दें  ।  मरे  से  पहले
 भी  कुछ  भाईयों  ने  इस  बात  को  कहा  है।  में
 समझता  हूं  रूल्स  में  इस  बात  को  रखा  जायेगा
 कि  जिनकी  भावना  दूसरी  तरफ  जाती  हो
 उनको  किसी  भी  सूरत  में  इस  फोस  में  नहीं
 रखा  जायेगा  ।

 एक  बात  मैं  भोर  कहना  चाहता  हूं  ।  जहां
 जहां  हमारी  पंजाब  ्ाम्ड  पुसिल  थी  वहां  पर
 बार्डर  एरियाज  में  पब्लिक  को  भी  ट्रेनिंग
 देनी  शुरू  हुई  थी,  गुरिल्ला  वार  की  तरह  से
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 या  शूटिंग  के  लिये  ताकि  वहां  के  लोग  बाडर
 सिक्‍योरिटी  फर्स  को  भी  मौके  पर  मदद
 कर  सकें  लेकिन  वह  जो  ट्रेनिंग  है  वह  सारी
 उम्र  में  एक  मतंबा  5  दिनों  के  लिए  दी  जाती
 है  श्रौर  फिर  उसको  बन्द  कर  देते  हैं  ।  बार्डर
 के  लोग  चाहते  हैं  कि  उनको  झाए  साल  5
 दिन  की  ट्रेनिंग  मिलनी  चाहिए  ताकि  जिस
 समय  भी  कोई  ऐसी  बात  हो  वे  फोर्स  के  साथ
 मिलकर  एनिमी  का  मुकाबला  कर  सके  |

 इसके  साथ  एक  बात  की  जरूरत  बौर  है  ।

 यह  जरूरी  है  कि  बाकी  पुलिस  में  श्रौर  इसमें
 कोभ्नाडिनेशन  हो  क्योंकि  बाज  मर्तबा  कोप्मा-
 डिनेशन  न  होने  की  वजह  से  भ्रापस  में  रंजिश
 पैदा  हो  जाती  है।  जैसे  रेलवे  प्रोटेक्शन  फोर्स
 है,  स्टेट  की  पुसिल  है  आर  सेन्ट्रल  रिजवे
 फोर्स  है,  हमने  श्रक्‍्सर  देखा  है  कि  इनमें  भापस
 में  डिफरेंस  पंदा  हो  जाता  है  इसलिए  इनमें
 श्रापस  में  कोश्राडिनेशन  का  होना  बहुत  जरूरी
 है  t

 झाप  जो  यह  बिल  लाए  हैं  बह  बहुत
 बा-मौके  लाए  हैं  भर  इसको  जरूर  पास  हो
 जाना  चाहिये  t  जैसा  कि  श्री  विश्वनाथन  जी  ने
 कहा  कि  इस  को  सेलेक्ट  कमेटी  के  सुपुर्द  कर
 दिया  जाना  चाहिए,  मैं  समझता  हूं  इसकी
 कोई  जरूरत  नहीं  है  ।  हम  यह  मान  सक
 हैं  कि  इसमें  कहीं  पर  कोई  भ्रलफाज  या  मामूली
 फेर-बदल  को  जरूरत  हो  लेकिन  उसको
 तो  इस  वक्‍त  भी  भ्रमेन्डमेन्ट  के  जरिये  से  ठीक
 किया  जा  सकता  है  ।  ऐसी  कोई  बात  नहीं  है
 कि  कोई  सेन्स  ही  बदलना  जरूरी  हो  इसलिए
 इसको  सिलेक्ट  कमेटी  में  भेजने  की  कोई
 जरूरत  नहीं  है  बल्कि  यहीं  पर  इसको  पास
 कर  देना  चाहिये  ।  इन  शब्दों  के  साथ  मैं  इस
 बिल  का  समर्थन  करता  हूं  t

 श्री  झारणंड  राय  (पोसी)  :  मान्यवर,
 इस  विधेयक  को  हमें  हिन्दुस्तान  के  सियासी
 हालात  के  पसे  मंजर  में  देखना  चाहिए  ।  हमारे
 देश  का  संविधान  संघीय  है  ।  इस  विधयक  को
 लाने  का  टाइम  क्‍या  है  ?  जब  67  के  प्राम
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 चुनाव  के  बाद  कांग्रेस  की  सत्ता  का एकाधिकार
 हिन्दुस्तान  के  दो-तिह:ई  भाग  से  टूट  गया
 उस  समय  इस  विधेयक  को  लाया  गया  है  |
 संघीय  व्यवस्था  को  कायम  रखते  हुए  भी  हमारे
 होम  मिनिस्टर  साहब  ताकत  का  केन्द्रीयकरण
 करना  चाहते  हैं  1  इस  दृष्टिकोण  से  यह  विधेयक
 लाया  गया  है  1  वहां  इस  का  कोई  ्रचित्य

 नहीं  है  ।  जब  हमारी  सीमाओं  की  रक्षा  करने
 के  लिए  सेनाएं  हैं  तो फिर  यह  बौरडर  सिक्‍ये।रिटी
 फोर्स  की  क्‍या  जरूरत  है  ?  जब  अलग  अ्रलग
 राज्यों  में  पी०  ए०  सी०  मौजूद  है  जोकि  इस
 तरह  के  काम  करती  है  और  उस  से  यह  काम
 कराया  जाता  है  जेसे  कि  उत्तर  प्रदेश  की  पी०
 Uo  सी०  नागालंड  में  काम  कर  रही  है,  बहुत
 सी  सीमाभों  पर  की  ड्यूटियां  उन्हें  दी  गई  हैं
 झौर  उन्होंने  श्रच्छा  काम  किया  है,  उस  की
 प्रशंसा  केन्द्रीय  सरकार  ने  भी  की  और  जहां
 जहां  पर  यह  उत्तर  प्रदेश  की  पी०ए०  सी०  गई
 वहां  वहां  की  सरकारों  ने  उस  की  प्रशंसा  की

 है  तो  फिर  यह  ड॒प्लीकेशन  की  क्या  जरूरत  है  1

 गृह-मंत्री  महोदय  इस  बात  को  स्वीकार
 करेंगे  कि  प्रदेशों  में  कई  तरह  की  फोसेंज
 तैयार  की  जा  रही  हैं  श्रौर  उनका  एमलगमेशन
 करके  एक  बना  कर  भी  वह  काम  कराया
 जा  सकता  है  |  उत्तर  प्रदेश  का  ही  आप  नमूना
 ले  लें  ।  वहां  पर  पी०  ए०  सी०  भी  है,  सिविल

 पुलिस  भी  है,  पी०  आर०  डी०  भी  है  और  साथ

 ही  साथ  हुंं/मगार्ड  भी  है  श्रब  होमगार्ड  और
 पी०  झ्रार०  डी०  का  एक  तरह  का  काम  है।
 हस  तरह  के  ड्प्लीकेशन  के  होने  से  खर्चा
 बढ़ता  है  ।  इस  तरह  से  विभिन्‍न  प्रकार  के
 झ्रधिकारियों  के  या  शक्तियों  के  बढ़ाने  से  एक
 तो  उन  में  आपस  की  प्रतिढ्वंदिता  पैदा  होती
 है  भोर  एक  समन्वय  के  साथ  इत  में  काम  नहीं
 होता  है  7  इस  लिए  यह  कहना  कि  शक्ति  को
 केन्द्रित  करने  के लिए  यह  बोरडर  सिक्‍योरिटी
 फोस  की  रचना  की  जा  रही  है  मैं  चाहूंगा  कि

 गृह-मंत्री  जी  इस  बात  को  स्पष्ट  करें  कि
 पो०  ए  सी०  जो  सूबों  में  बनी  हुई  है,  उस  का
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 ग्रौर  इस  का  क्‍या  सम्बन्ध  होगा  |  क्या  इस  की
 सम्भावना  नहीं  है  कि  इन  में  एक  द्वैतवाद

 डुएलिज्म  पैदा  होगा  और  इससे  कहीं  एक  उनमें
 टकराव  भी  पैदा  हो  सकता  है  ?  अब  श्राज  वह
 स्थिति  नहीं  रही  है  जोकि  श्राज  तक  कांग्रेस
 पार्टी  की  इस  देश  में  रही  है  7  यह  सम्भव  है
 कि  केन्द्र  में  यूनाइटेड  सरकार  बने  और  किसी

 सूबे  में  कांग्रेस  सरकार  रहे  ।  यह  भी  सम्भव

 है  जैसा  कि  श्राज  है  कि  केन्द्र  में  कांग्रेस  सरकार

 है  और  दूसरे  बहुत  से  सूबों  में  मिली  जुली  सरकारें
 बनीं  और  एक  प्रदेश  ऐसा  भी  है  जहां  एक
 पार्टी  की  सरकार  है  ।  जब  आज  ऐसी  नई
 स्थिति  पैदा  हो  रही  है  तब  मेरी  समझ  में  इस
 बौरडर  सिक्‍योरिटी  फोर्स  की  स्थापना  करने

 से  एक  देतवाद  जरूर  पेदा  होगा  शवित  का,जिस
 से  देश  को  नुकसान  होने  की  सम्भावना  है

 पुलिस  स्टेट  सब्जैक्ट  है  इसमें  कोई
 दो  राय  हम  में  से  किसी  की  नहीं  हैं।
 तो  क्या  उसको  बाईपास  करने  के  लिए

 यह  बनाया  गया  है?  आखिरी  बात  मै
 यह  कहना  चाहूंगा  कि  अगर  केन्द्र  के

 हाथ  में  सत्ता  लेने  से  प्रदेशों  की  ब्ान्ड

 कांस्टैबुलरी  को  बाईपास  करने  का  मंशा

 नहीं  है  और  इसको  बनाने  के  लिए  केन्द्रीय

 सरकार  कृतसंकल्प  है  तो  ऐसी  हालत  में  उनकी

 सुविधाओं  और  सहलियतों  की  व्यवस्था

 होनी  चाहिए  जोकि  श्ार्मी  को  प्राप्त  है।
 उनको  वही  हथियार  मिलने  चाहिएं  जो  कि

 श्रार्मी  को  मिलते  हैं।  काम  उन  से  वह  लिया

 जाय  जो  आर्मी  से  लिया  जाता  है।  इसी

 तरह  सारी  दिक्‍कतें  भौर  परेशानियां

 उनको  वही  उठानी  पड़ें  जोकि  आर्मी  को

 उठानी  पड़ती  हैं  लेकिन  सुख,  सुविधाओं
 और  सहूलियतों  में  और  उनकी  सर्विस

 कंडोशंस  में  श्रन्तर  हो  तो  यह  बात  ठीक'

 नीं  है  इसलिए  मैं  चाहूंगा  कि  अगर
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 ऐसी  बौरडर  सिके टी  फंसे  बनानी
 ही  है  तो  तमाम  सुविधाएं  जो  श्रार्मी  को  दी
 जाती  हैं  वही  उनको  दी  जांये  a  वही
 हथियार  उनको  दिये  जाय  जोकि  ब्मार्मी  के
 दिये  जाते  हैं।  इन  शब्दों  के  साथ  में
 श्रपनी  बात  समाप्त  करता  हूं

 श्र;  श्रोंकारलाल  बोहरा  (चित्तौड़गढ़):
 सम  पति  महोदय,  मुझे  भाई  झारखंडेराय
 जाके  भाषण  को  सुनकर  बड़ा  ताज्जुब
 हुआ  ।  उन्होंने  सदा  की  भांति  इस  प्रश्न
 को  भी  राजनैतिक  दृष्टि  से  देखने  की
 कोशिश  की।  लेकिन  मैं  उन्हें  बतलाना
 चाहता  हूं  कि  संघीय  शासन  या  प्रान्तीय
 शासन  जैसी  कोई  बात  इस  बिल  के  साथ
 माननीय  चव्हाण  साहब  के  दिमाग  में  नहीं
 रही  है

 बौरडर  सिक्‍ये।रिटी  फोर्स  के  बारे  में

 यह  सही  ही  कहा  गया  है  कि  उस  को  एक
 शक्तिशाली  फोर्स  बनाया  जाय।  मैं  यहां
 पर  यह  स्पष्ट  रूप  से  कहना  चाहता  हूं
 कि  हमारे  देश  में  इन  पिछले  5-7  वर्षों
 में  बौरडर  पर  छूटपुट  घटनाशों  और
 तनाव  की  स्थिति  रही  है  उस  दृष्टि  से
 मैं  समझता  हुं  कि  यह  एक  बड़ा  सामयिक
 झौर  सराहनीय  कदम  है  जो  हमारे  माननीय

 होम  मिनिस्टर  साहब  ने  उठाया  है।
 जाहिर  है  कि  हर  समय  हम  सिलैटरी  की
 भाषा  में  मिलैंटी  की  नदद  नहीं  ले
 सकते  1  लेकिन  आज  चीन  ने  जो  तनाव
 पैदा  किया,  आज  पाकिस्तान  ने  बौरडर
 में  जो  तनाव  पैदा  किया,  यह  हमारी  मीमागझ्रों
 पर  जो  छुटपुट  घटनाएं  ब्रौर  तनाव  पैदा

 होता  रहता  है  उसके  लिए  एक  श्र॒लग

 सुरक्षा  वाहिनी  तैयार  करने  का  जो
 फैसला  किया  है  मैं  समझता  हूं  कि  उसकी
 आवश्यकता  थी।

 पुलिस  श्रांतरिक  शांति  कायम  रखने
 का  कार्य  करती  है,  ला.  ऐंड  शरार
 मैंटेन  करने  के  रात,  दिन  के  कामों  में

 दिलचस्पी  लेती  है।  हमारे  दनिक  प्रशासन
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 में  एक  उसका  उपयोग  होता  है  श्रौर
 मिलटैरी  युद्ध  के  समय  है  बाहुय  भ्रात्रमण  का
 सामना  करने  के  लिए  तैनात  रहती  है।
 इनके  बंच  में  यह  जो  सुरक्षा  सैनिकों  की
 की  एक  कल्यता  को  गई  है  में  समझता
 हुं  कि  यह  उचित  है।

 श्रामतौर  से  चीन  ने  पिछले  कई
 वर्षों  से  हमारी  सीमाग्रों  पर  काफी
 तनाव  पैदा  करने  की  कोशिश  की  है।
 इसके  अलावा  पाकिस्तान  भी  सदा  तनाव
 पैदा  करने  की  स्थिति  बनाये  रखता  है।
 युद्ध  की  बात  श्राज  के  विश्व  में  कोई

 बहुत  श्रासान  बात  नहीं  रह  गयी  है  ।  युद्ध
 हर  समय  नहीं  हा  करता  है  श्रौर  युद्ध  का
 डंका  हर  समय  नहीं  बजा  करता  है  |  लेकिन
 जैसा  मैंने  पहले  कहा  हमारी  सीमाश्रों  पर
 ग्रामतौर  से  शोचनीय  सी  स्थिति  है,  प्रसुरक्षा
 की  भावना  विद्यमान  है  घुसपैठिये  हमारे
 यहाँ  श्र  जाते  हैं  या  जासूसों  का जाल  हमारी
 सीमाओं  के  अन्दर  श्र  जाता  है  उसको  कंट्रोल
 करने  के  लिये  यह  जो  सीमा  सुरक्षा  सैनिकों
 की  वाहनी  की  कल्पना  की  गई  है  मैं  समझता

 हूँ  कि  यह  बड़ी  उपयोगी  है  और  हमारे  देश  की
 सोमाओं  को  सुरक्षा  के  लिये  इसकी  बड़ो
 महत्ता  है  |  मैं  इस  बिल  का  समर्थन  और
 स्वागत  करते  हुए  एक  बात  कहना  चाहता  हूं
 कि  हमारे  देश  में  पिछले  वर्षों  में  पिछले  समय
 में  सुरक्षा  को  ३ष्टि  से  बड़ी  चिन्ताजनक  स्थिति
 रही  है  श्रौर  इसलिये  हम  जो  भी  क़दम  उठा
 सकें  वह  हमें  उठाने  चाहिएं  साथ  ही  इस
 मसले  को  हमें  राजन  तिक  पहलू  से  नहीं  देखना
 चाहिये  t  पूर्वोत्तर  सीमा  में,  नेफा  के  श्रासपास
 के  इलाकों  में  जंसी  स्थिति  है  उसको  देखते

 हुए  हमें  सोमा  पर  ऐसे  शक्तिशाली  सैनिकों
 की  व्यवस्था  रखनी  है  जिनके  कि  हाथों  में

 हर  तरह  के  प्रावश्यक  शक्तिशाली  हथियार
 ग्रादि  हों  और  सब  तरह  की  सुविधाएं  उन्हें
 प्राप्त  हों  ।  मैं  इस  सम्बन्ध  में  अपने  गह  मंत्री

 महोदय  का  इयान  राजस्थान  के  अड्डर  की  श्रोर
 ले  जाना  चाहता  हूं  ।  राजस्थान  का  बौर्डर
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 700  मील  का  है  ।  जब  यह  प्रतिरक्षा  मंत्री

 होते  थे  तो  उन्होंने  पाकिस्तान  की  लड़ाई  में
 विजयोल्लास  का  डंका  बजाया  था  ।  उस
 समय  आप  जोधपुर  भी  पधारे  थे  ।  उस  समय
 श्राप  ने  महसूस  किया  था  कि  राजस्थान  के
 ब्रीर्डर  पर  जितनी  सुरक्षा  शक्ति  रखने  की
 आवश्यकता  थी  उतनी  उन  दिनों  वहाँ  पर  नह
 थी  श््रौर  इसीलिए  पाकिस्तानियों  ने  हमारी
 राजस्थान  की  जमीन  में  जाने  की  हिसाक़त
 की  थी  और  जोधपुर  तक  उन्होंने  बम  बरसाये
 थ  लेकिन  जोधपुर  के  दिलेर  नागरिकों  ने
 बमों  का  वीरतापूर्वक  सामना  किया  और
 अपनी  हिम्मत  नहीं  तोड़ी  और  जोधपुर  के
 सैनिकों  ने  दुश्मन  को  बढ़ने  नहीं  दिया  ।  उस
 वक्‍त  उन्होंने  जोधपुर  के  सैनिकों  को  उनकी
 बीरता  और  अदम्य  साहस  के  लिये  बधाई
 दी  थी  |  उसके  बाद  केन्द्रीय  गृह  मंत्री  महोदय
 ने  जो  यह  बौर्डर  सिक्‍योरिटी  फोर्स  के  नाम  से
 एक  सुरक्षा  वाहिनी  तैयार  की  है  वह  एक  बड़ा
 सराहनीय  क़दम  है  ।  मैं  और  अ्रधिक  न  कहता
 हुआ  बस  कुछ  सुझाव  उसके  बारे  में  हाउस  के
 सामने  रखना  चाहता  हूं  ।

 यह  जो  राजस्थान  का  बौर्डर  हैं  यह
 बिलकुल  एक  रेगिस्तानी  हलाक़ा  है  ।  वहाँ  पर
 मीलों  तक  पानी  की  व्यवस्था  नहीं  है  ।  सड़कों
 की  यातायात  की  सुविधा  नहीं  है  ।  हमारे  जो
 नागरिक  वहाँ  रहते  हैं  मै ंसमझता  हूं  कि उनका
 मनोबल  बढ़ाने  के  लिये  भी  हमें  राजस्थान  के
 उस  बौर्डर  पर  सब  तरह  की  सुविधाओं  का
 प्रबन्ध  करना  चाहिये  ।  हम  बौडर  सिक्‍योरिटी
 फोस  के  मातहत  कितने  ही  सुरक्षा  सैनिक
 क्यों  न  रखें  लेकिन  अगर  उन  इलाकों  के  रहने
 वाले  मजबूत  नहीं  हैं,  उनके  बच्चों  की  पढ़ाई
 की  मा  तल  व्यवस्था  नहीं  है  उनकी  ग्राजीविका
 और  र तने,  पीने  की  यदि  समुचित  व्यवस्था
 नहीं  है  तो  सुरक्षा  की  दृष्टि  से  हमारा  वह  क्षेत्र
 कमज़ोर  पड़  जायगा  v

 इसी  प्रकार  आप  देखेंगे  कि  पाकिस्तान  ने

 बहुत  सारे  इलाके  के  अन्दर  मीलों  तक  तोपबंदी
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 कर  रखी  है  लेकिन  अभी  हम  लोग  उतना  नन
 कर  पा  रहे  हैं  ।  उनके  पास  लम्बी  मार  की
 हथियार  हैं  जबकि  हमारे  सुरक्षा  सैनिकों  के
 पास  इस  तरह  क्रे  हथियार  नहीं  हैं  ।  श्राप
 बौईर  सिक्‍योरिटी  फोर्स  के  नाम  से  वहाँ
 सिपाहियों  को  लगायें  लेकिन  उनके  लड़कों
 के  लिये  पढ़ाई  की  माकूल  व्यवस्था  नहीं  है  ।
 श्राप  उन्हें  बौडंर  एलाऊंस  नहीं  देते  हैं।  जाहिर
 है  कि  यदि  आप  उनके  बुढ़ापे  में  उनकी  जमीनों
 की  व्यवस्था  नहीं  करते  हैं  तो  उनके  मन  में
 जो  कमजोरी  होगी  वह  हमें  ताकतवर  बनने
 से  रोकेगी।  मैं  चाहत्ता  हें  कि  बौडर  सिक्योरिटी
 फोर्स  के  सेनिकों  का  रुतबा  बढाया  जाय,  उनको
 अधिक  से  अधिक  हथियार  दिये  जाये  और
 पाकिस्तान  के  संनिकों  के  मुकाबले  में  उन्हें
 ग्रधिक  से  अधिक  हथियार  व  ग्रन्य  सभी
 श्रावश्यक  सैनिक  सामग्री  देकर  शक्तिशाली
 बनाया  जाय  t

 i5.49  hrs,

 |Mr.  DepuTy-SpEAKER  in  the  Chair]

 इसके  साथ  ही  साथ  राजस्थान  के  उस
 रेगिस्तानी  इलाके  के  अन्दर  जहाँ  मीलों  तक
 पानी  नहीं  है  वहाँ  की  जनता  को  आज  आप
 जब  तक  सब  आवश्यक  सुविधाएं  नहीं  देंगे,
 यातायात  ग्रादि  की  सुविधाए  नहीं  देंगे  तब  तक
 हमारी  सीमा  सुरक्षा  का  यह  काम  अधूरा
 बना  रहेगा  ।  इन  शब्दों  के  साथ  मैं  इस  बिल
 का  स्वागत  करता  हुं  ।  चाहे  वह  गुजरात  हो,
 राजस्थान  हो  शरीर  चाहे  वह  पूर्वी  क्षेत्र  हों
 नेफ़ा  हो  यह  सभी  हमारी  सीमाएं  हैं  और  जो
 अपनी  सीमाग्रों  की  सुरक्षा  के  लिये  यहं  जो
 हमने  सुरक्षा  वाहिनी  तैयार  की  है  उसको
 अधिक  शक्तिशाली  बनाना  चाहिये  ताकि  यह
 ग्राये  दिन  की  सीमाओं  पर  जो  होने
 वाली.  घटनाएं  है  उन  को  हम  इस  बौडेर
 सिक्‍योरिटी  फोसं  के  द्वारा  अच्छे  तरीके  से
 कंट्रोल  कर  सके  और  चूंकि  इसी  उद्देश्य  से  यह
 बिल  लाया  गया  है  इसलिये  मैं  इसका  हृदय  से
 समर्थन  करता  हूं  ।
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 MR.  DEPUTY-SPEAKER:  I  have
 got  a  long  list  of  speakers  but  because
 we  have  exceeded  the  time  allotted,
 I  will  call  the  Home  Minister  now.  I
 would,  however,  accommodate  a  few
 hon.  Members  at  the  time  of  the  third
 reading,

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  Mr.
 Deputy-Speaker,  Sir,  I  am  very  grate-
 ful  to  hon.  Members  who  have  parti-
 cipated  in  the  debate  during  the  first
 reading  of  this  Bill.  The  apprecia-
 tion  that  they  showed  about  the  or-
 ganisation  of  the  Border  Security
 Force  and  the  type  of  dangers  that
 they  will  be  exposed  to  is  something
 which,  I  am  sure,  the  officers  and  men
 of  that  force  will  gratefully  remem-
 ber  because  it  is  this  body  which
 is  the  ultimate  sanction  for  what
 they  have  to  do  or  will  continue
 to  do.  When  they  know  that  thc
 Members  of  Parliament  are  quite
 aware  of  the  dangers  that  they  are
 likely  to  face  and  that  they  are  tak-
 ing  care  of  all  the  prcblems  that  they
 will  be  facing,  it  is  something  much
 more  than  a  reward  for  all  the
 dangers  that  they  will  ultimately
 face.  It  is  for  this  reason  that  I  must
 express  my  deep  sense  of  gratitude  to
 hon,  Members.

 Coming  to  the  many  points  that
 were  raised  during  the  course  of  the
 debate,  some  of  which  are  worth  ex-
 plaining,  I  would  take  some  little  time
 to  explain  some  pointa  in  detail.
 Members  asked  me  a  question  as  to
 what  ultimately  is  the  role  of  this
 force;  why  we  do  not  call  it  either  a
 police  force  or  an  army;  why  we
 have  made  it  some  sort  of  an  in-
 between  thing.  Well,  Sir,  it  is  not
 the  question  of  nomenclature;  ulti-
 mately,  the  character  of  a  force  is
 decided  by  the  tasks  that  it  is  suppoa-
 ed  to  perform.  This,  really  speaking,
 is  the  basic  thing  which  we  must  not
 forget.

 It  is  not  a  police  force  because  it  is
 not  doing  the  police  duty  as  we
 understand  it;  ahd  it  is  not  an  army
 because  it is  not  doing  the  army  job.
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 It  is  a  fact  of  life.  It  is  no  use  think-
 ing  as  if  there  are  two  categories  and
 every  force  must  ultimately  be  cata-
 logued  under  the  one  or  the  other.
 That  would  not  be  a  right  approach.
 Here  is  a  task  which  is  neither  a
 police  task  nor  an  army  task;  it  is  a
 different  task  by  itself.  Our  experi-
 ence  of  the  border  problems  of  the
 last  20  years  has  contributed  to  the
 emergence  of  this  police  force.  When
 I  say  ‘police  force’,  J  mean  the  Border
 Security  Force.

 Before  this  force  was  constituted
 under  the  CRP  Act  on  the  Ist  Decem-
 ber,  965,  what  was  the  arrangement?
 The  arrangement  was  that  the  differ-
 ent  States  used  to  maintain  some  sort
 of  a  reserve  police  force  or  border
 police  force  which  used  to  look  after
 the  task  which  the  Border  Security
 Force  is  gupposed  to  look  after  and
 the  Central  Government  used  to  bear
 the  cost  of  the  police  force  that  the
 States  used  to  maintain.  As  far  as
 the  cost  part  of  it  is  concerned,  it  is
 quite  all  right.  But  I  know  from  my
 own  experience  from  the  other  end,
 because  during  that  period  I  was
 working  in  the  Defence  Ministry,  how
 difficult  it  was  to  co-ordinate  the  ac-
 tivities  and  to  get  them  all  working
 in  a  similar  manner.  It  is  absolute!
 a  difficult  task  of  co-ordination.

 Therefore  in  the  beginning  of
 965  this  question  was  very  seriously
 considered  and  some  study  teams
 were  appointed  to  go  into  al)  aspects
 of  the  problem.  I  think,  by  the
 month  of  May  we  had  come  to  the
 conclusion  that  some  other  force  must
 emerge  out  of  these  conditions.  Some
 time  in  the  month  of  June  the  then
 Prime  Minister,  Shri  Lal  Bahadur
 Shastri,  called  a  conference  of  the
 Chief  Ministers.  It  wag  a  difficult  task
 to  get  the  consent  of  the  Chief  Minis-
 ters  to  release  the  State  police  forces
 and  make  it  a  Central  responsibility.
 But  I  must  say  that  the  patriotic
 sense,  the  national  sense,  ultimately
 prevailed  and  all  the  Chief  Ministers
 conceded  that  there  should  be  a  Cen-
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 tral  police  force  and  that  they  were
 Prepared  to  hand  over  this  task  to
 the  Central  police  force.  This  Secu-
 rity  Force  was  ultimately  constituted
 in  the  month  of  December,  1965.

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  The  Congress  was  in
 Power  in  all  those  States.  The  days
 have  changed  now.

 SHRI  Y.  B.  CHAVAN:  I  cannot
 help  it.  If  the  Congress  can  come
 back  again,  what  can  I  do  about  it?
 Let  us  not  go  into  that.  (Interrup-
 tion).  What  they  did  was  the  right
 thing.  I  am  sure  that  if  he  were  also
 the  Chief  Minister—I  do  not.  know
 whether  that  is  going  to  happen  any
 time—he  would  also  agree  to  it.

 SHRI  JYOTIRMOY  BASU:  We
 would  have  security;  I  can  assure
 you.

 SHRI  Y.  B.  CHAVAN:  Thank  you
 very  much.  Sir,  the  point  that  I  was
 mentioning  wags  that  this  was  ulti-
 mately  agreed  to  and  this  force  came
 into  being.  What  is  the  task  of  this
 force?  Let  us  come  to  that.  Al-
 though  it  is  nearer  the  task  of  the
 army,  yet,  I  must  say  that,  with  all
 the  emphasis  at  my  command,  it  is
 not  yet  the  army.  I  know  it  is  ex-
 posed  to  a  certain  extent  to  the  same
 dangers  that  the  army  faces,  in  the
 beginning.  I  have  no  doubt  about  it.
 But  ag  far  ag  the  tasks  are  concerned,
 they  are  completely  different  tasks,
 qualitatively  different.  Let  us  under-
 stand  that  when  we  are  _  thinking
 about  the  character  of  the  force,  we
 must  be  very  accurate,  precise  and
 objective  in  the  tasks  that  they  will
 be  required  to  perform.  It  is  true,
 as  some  Members  said,  that  they  will
 be  the  first  line  of  defence  in  a
 sense,  yes,  because,  the  first  impact  of
 any  aggression,  the  first  brunt,  will
 have  to  be  borne  by  the  Security
 Force.  But  that  is  all.  Certainly,
 at  that  time,  they  will  be  asked
 and  sare  expected  to  take  the
 first  brunt,  but  they  will  not  be  ex-
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 pected  to  strike  back  in  the  same  way
 as  we  expect  the  army  to  do.

 Some  Members  said  that,
 what  will  happen  during  this  time
 the  army  will  come.”  This  ig
 really  speaking  the  very  life  of
 the  whole  organisation.  If  there  is
 no  co-ordination  between  the  Border
 Security  Force  and  the  armed
 forces,  if  there  is  no  intelligence  with
 the  Border  Security  Force  and  the
 army,  well,  the  whole  machine  fails;
 the  whole  Government  fails  and  the
 whole  country  fails.  We  are  not
 talking  about  the  failure  of  the  army,
 the  failure  of  the  Border  Security
 Force  or  the  failure  of  the  country  or
 its  intelligence.  It  is  not  likely  to
 happen.  But  it  is  true  that  the  first
 impact  will  have  to  be  borne  by  them,
 So,  I  concede  that  they  must  be  given
 such  arms  as  are  necessary  and  as
 will  enable  them  to  bear  this  first
 brunt.  This  is  certainly  an  accepted
 fact.  The  types  of  weapons  that  are
 being  given  are  given  from  this  con-
 sideration  only,  because,  at  the  pre-
 sent  moment,  they  are  given.  these
 ordinary  rifles;  they  are  given  the
 LMGs  and  the  MMGs,  machine-guns
 and  mortars,  .303  bore.  These  are
 really  speaking  basically  the  infantry
 weapons.  Some  Membrs  said  what-
 ever  arms  which  are  obsolete  in  the
 army  are  given  to  them.  I  would  say
 that  this  is  a  thing  which  is  not
 based  on  facts,

 SHRI  Ss.  S.  KOTHARI  (Mandsaur):
 Are  these  rifles  semi-automatic?

 SHRI  Y.  B.  CHAVAN:  The  army
 has  got  the  .303  weapons.

 SHRI  S,  S.  KOTHARI:  With  these
 outdated  weapons,  we  fought  against
 China  and  we  failed.

 SHRI  Y.  8.  CHAVAN:  At  the
 same  time,  you  do  not  give  to  this
 force  the  same  type  of  weapons  or
 machines  that  the  army  has.  As  our
 availability  grows,  naturally,  some
 weapons  will  be  replaced.  That  is
 always  a  continuing  process.  For  ex-
 ample,  the  LMG,  the  MMG  and  the
 mortars  are  the  same  as  the  army
 has.  On  no  consideration  can  we  say

 “Well
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 that  the  LMG,  the  MMG  and  the  mor-
 tars  are  of  obsolete  types.  It  is  not.
 So,  arms  are  being  given.  I  agree
 and  I  must  concede.  I  am  very  glad
 that  this  House  is  very  conscious  of
 the  fact  that  this  force  will  have  to
 be  given  continually  modern  arms,
 good  arms,  effective  arms.  And  as
 one  responsible  for  this  hon.  House,
 I  will  assure  this  hon,  House  that  this
 aspect  will  be  very  carefully  kept  in
 mind  constantly  by  the  Govern-
 ment.  It  is  not  made  a  question  of
 the  life  of  those  people  who  are
 defending  there.  That  is,  certainly,
 a  primary  and  vital  question.  But,
 at  the  same  time,  it  is  a  question  of
 enabling  them  to  fulfil  the  task  for
 which  they  are  there.  That  is  reallv
 more  important.

 6  hrs,
 SHRI  BAL  RAJ  MADHOK:  That

 demands  mobility  also,

 SHRI  Y.  B.  CHAVAN:  I  am  com-
 ing  to  that.

 SHRI  JYOTIRMOY  BASU:  You
 have  employed  the  Border  Security
 Force  to  face  mass  agitations,  politi-
 cal  agitations  and  all  that.

 SHRI  Y,  B.  CHAVAN:  I  am  com-
 ing  to  that.

 MR.  DEPUTY-SPEAKER:  No  in-
 terruptions.

 SHRI  Y.  B.  CHAVAN:  This  is  the
 type  of  their  thinking.  They  only
 take  the  Government  to  be  _  their
 enemy.  They  are  not  bothered  about
 other  enemies,

 SHRI  JYOTIRMOY  BASU:  We
 are  not  isolated  from  the  people  such
 as  you  are.

 SHRI  Y.  B.  CHAVAN:  As  long  as
 you  will  remain  in  that  wonderful
 misconception  I  am  safe.  If  that  is
 the  misunderstanding  in  which  you
 want  to  keep  yourself,  I  am  safe.

 Now,  about  the  question  of  mobi-
 lity,  of  course,  the  mobility  that  will
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 be  expected  of  the  Army  and  of  the
 Border  Security  Force  are  two  diffe-
 rent  things.  At  the  same  time,  it  is
 quite  necessary  that  they  must  have
 proper  vehicles.  The  proper  vehicles
 are  given  to  them.  Of  course,  there
 may  be  some  deficiency  about  the
 number  of  vehicles.  It  will  certainly, be  looked  into.

 Some  hon.  Members  mentioned
 about  binoculars,  There  is  some  jde-
 ficiency  of  binoculars.  But  they  are
 being  replaced  and  some  are  being
 got  from  Defence.  They  will  be  given
 to  them.  I  would  like  to  mention  that
 the  entire  Border  Security  Force  has
 got  a  communication  system  of  its
 own,  Its  headquarters  here  will  get
 information  of  what  is  happening  on
 the  border  within  the  minimum  ‘p08s-
 sible  time.  I  do  not  want  to  mention
 what  time  it  will  take.  Because  of
 this  communication  system,  there  is
 a  possibility  now  of  proper  coordina-
 tion  between  the  different  Forces  and
 the  coordination  between  the  armed
 forces  and  the  Border  Security  Forces
 as  well.

 Some  hon.  Members  mentioned
 about  intelligence.  About  _intelli-
 gence,  I  must  say  that  there  is  always
 some  sort  of  misconception  about  this
 matter  of  intelligence.  Some  people
 say  there  is  military  intelligence,
 there  is  basic  intelligence  and  there
 is  border  security  intelligence.  What
 is  intelligence?  This  question  has
 been  many  times  discussed  in  this
 honourable  House  before.  I  have
 had  occasions  to  make  a  mention  of
 it.  Every  piece  of  information  is  not
 intelligence.  Intelligence  is  a  very
 well-evaluated  information,  Its  im-
 portance,  its  correlation  to  certain
 situations  has  to  be  gone  into.  It
 hag  to  be  related  to  political  factor
 and  many  other  facets  of  nationa:
 life.  Therefore,  military  intelligence
 also  is  a  part  of  general  intelligence.
 It  is  intelligence  that  matters.  The
 Border  Security  Force,  certainly,  has
 its  own  intelligence  arrangement.  But
 it  is  not  an  intelligence  organisation
 by  itself.  It,  certainly,  looks  after
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 certain  aspects  of  intelligence.  The
 Border  Security  Force,  sitting  on  the
 border  of  a  country  does  collect  in-
 telligence.  If  I  may  try  to  illustrate
 it,  it  sits  there  physically  with  its
 ears  open  and  with  its  eyes  open.
 It  sits  behind  and  it  sees  ahead.
 It  tries  to  get  information  and  tries
 to  coordinate  with  what  the  Army  is
 supposed  to  do.  It  certainly  gets  to
 know  what  is  the  people’s  thinking
 on  the  other  side  and  what  is  the
 people’s  thinking  amongst  whom
 they  are  working.  This  is  also  a
 part  of  intelligence.  They,  certainly,
 look  after  certain  aspects
 of  intelligence.  Therefore,  [  can  say
 that  they  have  got  their  own  arrange-
 ment  of  intelligence.  It  also  will  have
 to  be  improved  from  time  to  time.
 They  also  will  have  to  be  given  cer-
 tain  means  and  certain  services  for
 this  type  of  work,

 About  training,  we  can,  certainly,
 have  some  sort  of  reformed  pattern
 of  organisation,  uniform  pattern  of
 weapons  and  uniform  pattern  of
 training.  We  have  got  3  centres  at
 Tekanpur,  Hazaribagh  and  _  Indore.

 The  hon.  Member  belonging  to  tne
 Swatantra  Party,  Shri  Somani,  rais-
 ed  a  very  intelligent  and  interesting
 point.  He  asked:  ‘if  you  have  got
 these  three  general  training  camps,
 what  about  the  peculiar  pattern  or
 peculiar  problems  of  certain  regions?’;
 the  border  security  force  will  have
 to  face  a  different  problem  in  Rajas-
 than,  a  different  problem  in  Kashmir
 and  so  on:  terrains  are  different,
 climates  are  different;  many  other
 things  are  different.  I  think,  he  was
 right.  But  I  can  only  assure  him  that
 this  was  very  well  anticipated  by  the
 border  security  force  and  its  orga-
 nisers.  Besides  these  three  impor-
 tant  centres,  there  are  also  such  cen-
 tres  which  look  after  the  special  as-
 pects  of  the  terrains,  the  problems  of
 borders,  etc.,  and  we  have  got  about
 eight  such  centres.  I  do  not  want  to
 mention  where  they  are.  We  have
 got  eight  different  centres  in  different
 sectors  which  would  look  after  the
 special  problems  of  those  areas  and
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 special  trainings  are  undertaken  from
 time  to  time.

 Some  members  spoke  about  recruit-
 ment.  I  do  take  note  of  what  my
 hon.  friend,  Mr.  Abdul  Ghani  Dar,
 said.  What  he  said  was  very  legiti-
 mate  and  I  do  take  note  of  it.  We  are
 taking  note  of  it  and  trying  to  do
 what  we  can  in  all  sectors  of  ser-
 vices,  including  border.

 Somebody  suggested  that  recruit-
 ment  should  be  made  from  the  local
 areas.  Recruitment  should  be  made
 from  aJl  areas;  I  quite  agree  to  thal.
 But  one  cannot  say,  and  I  personally
 do  not  subscribe  to  that  position,  that
 people  recruited  from  Rajasthan  alone
 should  be  posted  on  the  borders  of
 Rajasthan,  If  that  is  suggested,  I  do
 not  agree,  but  I  quite  agree  that  therc
 are  certainly  some  people  who  have
 got  special  aptitude  for  this  and  they
 should  be  given  more  opportunity.  I
 understand  that,  and  such  efforts  are
 being  made.  Practically  we  recruit
 and  train  every  year  nearly  7,000
 people.  From  the  present  recruit-
 ment  going  on,  T  can  say  that  most
 of  the  recruitments  are  done  from
 different  parts  of  the  country,  These
 three  centres  are  feeded  by  recruit-
 ment  centres  and  they  are  being
 trained  in  that  manner.

 Some  members  mentioned  abou‘
 pay  and  service  conditions.  I  was
 very  glad  that  hon.  Member  Shri
 Fernandes—he  is  not  here—was  in
 the  company  of  the  border  security
 force  for  nearly  24  hours.  and  as  a
 good  trade  union  worker  he  has  gone
 into  the  problems  of  pay.  allowances,
 pay-scales,  service  conditions,  rest
 hours,  leave  period,  etc..  etc.  I  can
 tell  him  that  he  has  certainly  raised
 very  important  points  and  we  are
 considering  those  points.

 SHRI  RANDHIR  SINGH:  I  rais-
 ed  those  points.  He  spoke  later.  He
 just  repeated  what  I  said.  I  spoke
 with  greater  vehemence.

 SHRI  Y.  B.  CHAVAN:  I  have  not
 yet  completed.  You  are  in  a  hurry
 for  being  mentioned.
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 He  was  thinking  that  he  gathered
 information  from  them  without  their
 knowing  about  it.  But  I  must  pay
 compliments  to  the  border  security
 people  also.  Without  Mr.  Fernandes
 knowing  about  it,  they  have  complct-
 ly  brain-washed  him  in  this  matter.
 He  was  even  prepared  to  take  tas
 case  of  supply  of  liquor.  He  un-
 necessarily  blamed  the  Gujarat  Gov-
 ernment  for  that.  I  must  tell  him
 that  this  has  not  been  taken  up  with
 the  Gujarat  Government  yet.

 श्री  एस०  एम०  जोशो  (पूना)  क्या
 उन  को  गजरात  में  नहीं  देना  हैं  प्रौर  दूसरों
 जगह  देना  ह  ?

 SHRI  Y.  8.  CHAVAN:  At  the
 present  moment,  it  has  not  been  sup-
 plied  there  because  naturally  we
 have  to  take  it  up  with  the  State
 Government  as  it  involves  the  ques-
 tion  of  exemption  of  certain  taxes.
 In  the  other  areas,  it  was  going  on,
 but  as  this  is  a  very  strictly  prohibi-
 ted  area,  this  matter  is  yet  to  be
 taken  up  with  the  Gujarat  Govern-
 ment.  They  have  not  said  ‘no’.  I
 am  sure  if  the  Director  General  and
 other  people  of  the  force  decide  tc
 raise  those  problems  with  them,  the
 Gujarat  Government  will,  and  should,
 sympathetically  consider  these  ap-
 proaches.

 I  am  glad  that  Shri  Randhir  Singh
 and  other  members  also  raised  the
 question  of  pay  scales  and  other  mat-
 ters.  This  is  natural  for  Shri  Ran-
 dhir  Singh  as  he  comes  from  an  area
 from  where  not  only  in  the  army  but
 in  this  force  there  are  large  number
 of  people  recruited.  He  himself  is  a
 born  fighter  and  if  he  were  not  here,
 I  am  sure  he  would  have  been  in  the
 Border  Security  Force,

 SHRI  RANDHIR  SINGH:  I  am
 grateful.

 SHRI  Y.  8.  CHAVAN:  I  know  he
 wanted  it.
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 l  am  grateful  to  other  members
 also  who  made  a  mention  of  service
 conditions  of  the  force.

 I  must  come  back  to  the  other  cri-
 ticisms.  Some  members  raised  the
 question  of  housing.  I  must  clear  one
 point  here.  We  have  got  a  chain  of
 battalion  headquarters  all  along  the
 border  and  we  have  taken  up  a  well-
 planned  housing  programme  in  these
 headquarters.  Of  course,  it  will  take
 quite  a  long  time  to  be  completed,
 because  suddenly  the  border  security
 force  has  leapt  into  quite  a  big  size.
 This  year  our  plan  is  to  have  a  build-
 ing  programme  costing  a  crore  of
 rupees.  I  hope  I  will  get  more  and
 more  money  so  that  I  can  complete
 the  programme  at  least  within  ten

 If  I  could  do  it,  I  can  say  that years.
 this  problem  will  have  been  very
 well  solved.

 SHRI  BALRAJ  MADHOK:  But
 they  are  putting  up  the  headquarters
 or  quarterg  quite  in  the  interior.  This
 force  has  to  work  primarily  in  the
 border  areas  and  therefore,  their
 quarters  should  be  near  about  the
 border.

 SHRI  Y.  B.  CHAVAN:  Not  very
 much  in  the  interior.  But  it  is  not
 very  much  on  the  border,  because  it
 should  not  be.  Take,  for  example.
 Jodhpur.  In  the  same  way,  all  along
 the  border  there  is  a  chain  of  batta-
 lion  headquarters,  and  naturally  they
 should  not  be  near.  the  border.

 SHRI  BALRAJ  MADHOK:  Not
 very  near.

 SHRI  Y.  B,  CHAVAN;  It  should
 not  be  in  Delhi,  for  example.  It
 should  not  be  in  Lucknow  or  Kan-
 pur  or  Bengal  and  it  should  not  be
 in  Assam  with  the  men  in  Bengal.
 This  was  one  point  mentioned.  So  J
 thought  I  should  explain  it.

 SHRI  ONKARLAL  BOHRA:  Ra-
 jasthan?
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 SHRI  Y.  B.  CHAVAN:  He  men-
 tioned  about  Rajasthan,  the  road  diffi-
 culties  there  and  so  on.  8  well-
 planned  road  programme  has  _  been
 taken  up.  I  think  it  is  being  imple-
 mented  gradually.

 SHRI  ONKARLAL  BOHRA:  Drink-
 ing  water?

 SHRI  Y.  B,  CHAVAN:  Now  I  will
 come  to  the  question  of  the  draft.
 Some  members  made  the  point  that
 this  is  very  loosely  drafted.  |  think
 the  hon.  member,  Shri  Gupta,  men-
 tioned  it.  I  would  like  to  say  that  no
 section  of  this  Act  is  just  originally
 drafted  except  when  it  was  absolute-
 ly  necessary  where  it  related  to  the
 name,  the  Border  Security  Force  etc.
 Every  section  has  been  taken  literal-
 ly  either  from  the  Air  Force  Act  or
 the  Army  Act.  If  you  see  the  Air
 Force  Act  of  950  or  the  Army  Act
 of  1950,  you  will  find  word  for  word
 the  same  sections.  Therefore,  when
 I  said  I  was  not  ready  to  go  to  the
 Select  Committee,  it  was  not  that  I
 was  not  prepared  to  go  into  the  well-
 balanced  phraseology  of  this  legisla-
 tion.  But  it  was  deliberately  done.
 It  was  done  on  this  basis  that  their
 tasks  are  much  nearer  the  army’s.
 So,  this  Chapter  in  the  Bill  should
 be  framed  on  the  same  lines.  Se-
 condly,  the  standards  of  implementa-
 tion  and  the  standards  of  interpreta-
 tion  will  be  easier  if  it  is  drafted  in
 the  same  way  as  the  Air  Force  Act
 or  the  Army  Act.

 The  hon.  member  asked  why  there
 should  be  words  like  “shamefully”,
 “treacherously”  etc.  These  words  are
 not  useq  against  the  force  as_  such.
 They  are  used  about  certain  activi-
 ties.  For  example,  the  word  “shame-
 fully”  is  used  in  Clause  4  of  this
 Bill.  It  reads:

 “Any  person  subject  to  this
 Act  who  commits  any  of  the  fol-
 lowing  offences,  that  is  to  say,—

 (a)  shamefully  abandons  or
 delivers  up  any  post,  place  or
 guard,  committed  to  his  charge
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 or  which  it  is  his  duty  to  de-
 fend;  or”

 *  .  .  s  s

 (d)  treacherously  holds  cor-
 respondence  with,  or  communi-
 cates  intelligence  to,  the  enemy
 or  any  person  in  arms  against
 the  Union;  or”

 SHRI  INDRAJIT  GUPTA:  Can  he
 communicate  with  the  enemy  other-
 wise?

 SHRI  Y.  B.  CHAVAN:  I  will  come
 to  that.  I  want  to  go  into  that  mat-
 ter  and  convince  you  if  I  can.  First
 of  all,  let  me  tell  you  that  these
 clauses  are  taken  from  other  Acts.
 For  example,  Section  34  of  the  Air
 Force  Act  says:

 “shamefully  abandons  or  deli-
 vers  up  ‘any  garrison,  fortress,
 fort  etc.”

 Clause  4(a)  in  this  Bill  is  verbal-
 ly  on  the  same  lines.

 श्री  ग्रददुल  गनी  दार  :  लेकिन  वह  एक्ट
 श्रो।  चग्ठान  का  तो  नहीं  वनाया  हुआ  है  |

 श्री  यदावन्त  राव  चब्हाण:  यह  950
 में  बना  हुआ  है,  इप  पालियामेंट  का  बनाया

 हुप्रा  है।  मेरा  तो  नहीं,  लेकिन  इप  पालियामेंट
 का  बना  हुम्ना  है  |

 श्री  भ्रददुल  शनी  दर  :  लेकिन  श्राज  तो
 चव्हाण  हैं  ।

 श्री  यशवग्शराव  चव्हाण  :  चव्हाण  को
 भी  दुनिया  के  पहले  इतिहास  को  लेकर  चलना
 पड़ता  हैं  1

 SHRI  TENNETI  VISWANATHAM:
 The  clause  says  “shamefully”.  Sup-
 posing  it  is  “shamelessly”?  what  is
 the  difference?  The  fact  is,  the  word
 is  superfluous.

 SHRI  Y.  B.  CHAVAN:  Why  don’t
 you  allow  me  some  time?  If  you  do
 not  want  to  agree,  do  not  agree.
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 Similarly,  in  Section  34  of  the
 Armed  Forces  Act  the  same  wording
 is  used.

 Communication  with  the  enemy
 sometimes  has  to  be  done.  Suppose
 there  is  a  commanders’  conference.
 He  is  himself  a  good  student  of  law.

 SHRI  INDRAJIT  GUPTA:  I  never
 studied  law  in  my  life.

 SHRI  Y.  B.  CHAVAN:  That  is
 ‘why  the  whole  mistake  has  been
 made.

 In  order  to  prove  a  criminal  of-
 fence,  what  is  more  important  is  the
 mens  rea.  These  are  the  basic  con-
 cepts  of  jurisprudence.  Leaving  a
 post  sometimes  is  gone  when  he  has
 made  a  proper  judgment  that  it  was
 in  the  interests  of  the  force  to  leave
 it.  Leaving  a  post  shamefully  is
 different.  So,  the  whole  thing  will
 have  to  be  ultimately  judged  by  the
 ‘circumstances  and  the  evidence  avail-
 able,  It  is  not  merely  leaving  the
 post.  The  punishments  which  are
 provided  are  severe.  Therefore,  we
 have  to  provide  these  words.  ‘They
 ure  not  provided  as  a  piece  of  litera-
 ture.  They  are  provided  to  indicate
 a  higher  degree  of  proof  of
 the  offence.  The  hon.  member  said
 that  we  normally  say  “strong  reason
 to  believe’.  We  may  say  many
 things,  but  here  we  are  talking  about
 the  law.  It  mentions  here  ‘grave
 reason”  where  summary  proceedings
 have.  to  be  started,  and  when  sum-
 Mary  proceedings  have  to  be  started,
 there  must  be  very  important  reasons
 for  it.  “Grave  reason”  shows  a  higher
 degree  of  reason.  These  words  are
 used  in  Section  20  of  the  Air  Force
 Act  itself.

 SHRI  TENNETI  VISWANATHAM:
 Where  was  it  borrowed  from?  From
 the  9th  century?

 SHRI  Y,  B.  CHAVAN:  Everything
 that  comes,  comes  from  behind  that
 3s  what  the  Sanskrit  saying  tells  us.
 I  cannot  say  where  it  was  borrowed
 trom.  Let  us  at  least  borrow  from
 what  this  Parliament  passed  in  1950.
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 But  we  are  not  borrowing  it  merely
 for  the  sake  of  borrowing.  These  are
 three  different  forces  which  are  the
 most  important  forces;  whose  tasks
 are  of  the  same  type.  So,  the  dis-
 cipline  is  also  expected  to  be  uni-
 form  and  the  standard  of  imple-
 mentation  of  that  discipline  must  alse
 ‘be  framed  in  the  same  phraseology.
 This  is  the  explanation.

 This  Bill  was  drafted  very  careful-
 ly—not  loosely  or  without  any  consie
 deration.  It  was  considered  in  all
 its  aspects  at  all  levels  of  our  secu-
 rity  force.  Prof.  Ranga  yesterday
 asked  whether  it  was  considered  by
 the  officers  of  the  Force.  The  Bill
 was  sent  down  to  the  battalion  level
 and  the  battalion  commander  was
 asked  to  discuss  the  contents  of  it
 with  the  NCOs  and  JCOs.  They  set
 together  and  discussed.  We  have
 tried  to  go  into  this  as  much  as  we
 can  and  we  have  examined  all  the
 details.

 SHRI  BENI  SHANKER  SHARMA
 (Banka):  The  refugees  of  West  Pak-
 istan.

 SHRI  Y.  B.  CHAVAN:  I  do  not
 want  to  go  into  that  now;  this  Bill
 is  not  dealing  with  refugees.

 SHRI  RANGA  (Srikakulam):  Dif-
 ference  in  the  status  of  the  army  per-
 sonnel  and  this  force?

 SHRI  Y.  B.  CHAVAN:  The  pre-
 sumption  is  that  the  dangers  that  the
 Army  men  have  to  face  are  a  little
 graver  than  those  of  these  people.
 There  is  no  question  of  any  status.
 To  me,  the  status  of  a  person  in  the
 Army  or  in  the  border  security  foree
 or  in  the  ordinary  police  force  is  the
 same.  The  dignity  of  every  citizen
 of  India  in  whatever  profession  is
 the  same.  But  the  degree  of  danger
 to  which  a  person  who  is  in  the  war
 is  exposed  is  greater  than  a  person
 in  the  border  security  force.

 ft  झारखंड  राय  :  उतर  प्ररेश  में
 बाराहोती  में  पी०  ए  सो०  श्रौर  श्रार्मी  दोनों
 काम  करती  हैं  ।  तो  वहाँ  पर  भ्रव  इपके  बनने
 के  बाद  पी०  ए०  सी०  का  क्‍या  होगा?
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 SHRI  Y.  8.  CHAVAN:  In  Bara
 Hoti  there  is  no  border  security
 force;  there  is  some  other  force,  the
 other  police  force.

 ओ 'हंबर  ल,ल  गुत्त  :  ऐता  क्यों  ?

 यहा  मैं  पूछता  चाहता  था।  बाको  वाईर  पर
 क्यों  नहीं हैं  ?

 SHRI  Y.  B.  CHAVAN:  I  do  not
 want  to  answer  that  question  this
 way.  I  should  like  to  explain  it  to
 -him  sometime.  But  the  point  is  that
 the  law  is  very  clear.  The  border
 security  force  can  be  given  a  charter
 to  go  to  that  border.  What  is  in  the
 Statement  of  Objects  and  Reasons
 makes  a  reference  to  the  existing
 BSF.  Some  Members  mentioned  ix
 yesterday,  They  mentioned  the
 Burma  border  also.  TheSe  tasks  can
 be  enlarged  or  changed.  But  the
 charter  which  this  Bill  gives  them  is
 the  security  of  all  borders.

 SHRI  HEM  RAJ:  Indo-Tibetan
 police?

 SHRI  Y.  B.  CHAVAN:  It  can  be
 covered  but  at  present  they  are  not.
 This  law  provides  for  their  going  to
 any  border.  I  am  sorry  I  could  not
 accept  the  suggestion  to  send  this  tu
 a  Select  Committee  because  it  is  aot
 necessary.  I  am  not  afraid  of  the
 Select  Committee.  I  था  convinced
 it  is  not  necessary.

 MR,  DEPUTY-SPEAKER:  There
 are  two  amendments  to  the  Motion
 for  Consideration  seeking  to  refer  the
 Bill  to  a  Select  Committee  by  Shri
 George  Fernandes  and  Shri  Kanwar
 Lal  Gupta.  I  shall  put  them  first  to
 the  vote  of  the  House.

 Amendments  Nos.  |  and  2  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  provide  for
 the  constitution  and  regulation  of
 an  Armed  Force  of  the  Union  for
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 ensuring  the  security  of  the  bor-
 ders  of  India  and  for  matters  con-
 nected  therewith  be  taken  into
 consideration.”

 The  motion  was  adopted.
 Clause  2—  (Definitions)

 MR.  DEPUTY-SPEAKER:  We  now
 take  the  Bill  clause  by  clause,  There
 ig  one  Government  amendment  to
 clause  2.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S,  RAMASWAMY):  I
 move  amendment  No.  13.

 Amendment  made

 Page  3,—
 for  lineg  23  to  27  substitute—

 ‘(W)  “superior  officer”,  when
 used  in  relation  to  a  person
 subject  to  this  Act,  means

 (a)  any  member  of  the
 force  to  whose  command  suc
 person  is  for  the  time  heing
 subject  in  accordance’  with
 the  rules;

 (ii)  any  officer  of  higher
 rank  or  class  or  of  a  higher
 grade  in  the  same  class;

 and  includes  when  such  person
 is  not  an  officer,  a  subordinate
 officer  or  an  under-officer,  a
 higher  rank,  class  or  gradc;’
 (13)

 (K.  S.  Ramaswamy)
 MR.  DEPUTY-SPEAKER:  Tha

 question  is:
 “That  clause  2,  as

 stand  part  of  the  Bill.”
 amended,

 The  motion  was  adopted,
 Clause  2,  as  amended,  was  added  to

 the  Bill.
 Clauses  3  to  6  were  added  to  the  Bill.
 Clause  7—  (Liability  for  service  ont-

 side  India)
 MR.  DEPUTY-SPEAKER:  Is  any

 amendment  being  moved  to  clause  7?
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 SHRI  JYOTIRMOY  BASU:  Sir,  १
 want  to  move  my  amendment  No.  ‘16,

 SHRI  ABDUL  GHANI  DAR:  T
 want  to  move  amendment  No.  15,
 standing  in  my  name.

 Page  5,  line  2,—
 add  at  the  end—

 “in  case  defence  of  the  coun-
 try  requires  his  services”.  (15)

 जनाब  मेरी  ऑ्पेंदमेंट  बड़ी  सोधों  सादी
 है  मैंगे  भाई  चब्हाण  उाहब  ्र्ज  की  थी
 @  कन  उन्हेंने  तवज्ज्ह  नहीं  दी  |  मैंने  यह
 कहा  था  कि  चूंकि  होम  का  ताललुक  मुल्क  के
 अन्दरूनी  मामलों  स  है,  आउट  साइड  इंडिया
 से  नहीं  है,  इपलिये  इ  की  साफ़  वीर  पर  वाजा
 कर  दिया  जाय  ।  लेकिन  उन्होंने  फरमाया
 कि  ३:  इड  इं'डेण  ते  है  हो,  आउट-पाइड
 हूं डगा  भो  उनकी  रपिशिज्ञ  हेंगो  ।  मेरे
 साल  में  यह  उसी  सुरत  में  था  कि  जज्ब  कंट्रो
 के  बचाव  के  लिये  उसकी  जरूरत  हो  ।
 इपलिए  मेरी  यह  प्रार्थना  है  कि  इतको  वजा
 बर  दिया  जाय,  वर्ना  पुलिस  पुलिस  में  तो  चलती
 है,  डिफेंस  प्रौर  डम  धिनिरटरी  में  न  चल
 पड़े  इसलिए  मैने  यह  ्र्ज  की  थी  1  मैसे
 भ्रपती  भ्रमेडमंट  में  भिर्फ  यह  चाहा  हैं  कि  अगर
 खास  मोके  पर  उनको  एऐपा  करना  पड़े  तो
 कं,  वर्ना  यह  उनकी  इयूटी  नहीं  है  ।  मल्क
 के  अन्दरूनी  बचाव  के  लिये  तो  बह  करें
 लेकिन  बाहर  के  लिये  भमिलिट्रों  को  सावित्तिज़
 ली  जातो  हैं  मैंने  यह  बड़ा  साधारण  सुझाव
 दिया  है,  चव्हाण  साहब  इसको  मण्जर
 कर  लें,  तो  मुझे  खशी  होगी  ।

 308०  Ue  )5  ५७४७५  opt  ]

 Ble  ot  gp  EB dadigel

 e  pale  oe  फिर  2  ys

 ्  db  (अर  ७८४  50  GF  5)
 ४  te  US  we  2  ee  3०  bad

 9990)  é  Sle  ge  i  fe  ig

 o  उ  yf  &  ८  rene
 @  एक  Lilo  Spl  LE)  2  ae

 Force  Bill  7797

 ४  ure!  te  dim  ४०)  edly

 PD  ्य  Spl  aS  पीन”

 org  Cl  get  WT  BL  &f

 stl  4  3८  Sled  ०9३०  रि

 Ss  pre  48  कै  ०१०

 ei]  gm  ०)३७  Kal  ALAS  १३०

 atl,  shal  4४६  ७  पण  ्य  gre

 ७३१  ७०६१३  tty  Sy  alle  bo

 prado  pgp  ao!  lets  me  tle
 do  yee  dbl  ey  ७७  te
 stl  3  ue  6  a!  Utne  He
 2  lle  ह 3  ब्  yee  abe  da!

 UyS  Lana  करण  डे  wy  pls  fl  ०

 md  I  2२  Sy  चि.  डे
 जस्त  yy  Se  ०»  थि
 डे  जैत  oh)  एफ  ty  9  Ss

 pe  led  ह  रा  ०
 2  bed  अधिक  020)0००  हि  थ्  ८.  ute
 phy  9७  ye!  Grabs  loge

 [-  9९  उनकी  4D

 MR.  DEPUTY-SPEAKER:  I  will
 now  put  amendment  No.  15  to  the
 vote  of  the  House.

 Amendment  No.  5  was  put  and
 negatived.

 SHRI  JYOTIRMOY  BASU:  I  beg
 to  move:

 Page  5,—
 after  line  2,  insert—

 “Provided  that  a  member  of
 the  Force  shall  not  be  ordered
 to  be  on  active  duty  in  any  part
 of  the  territory  of  India  which
 is  more  than  five  miles  from  the
 border.”  (16)

 The  duty  of  the
 Force  is  on  the  border.  We  want  to
 safeguard  the  border.  So,  we  have
 constituted  this  Force,  as  Shri  Chavan
 has  been  saying  again  and  again.  It
 should  not  be  used  as  the  Central
 Police  Force  or  Central  Security
 Force.  We  now  see  that  the  strength
 of  the  Border  Security  Force  is  in-

 Border  Security
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 ereasing  and  we  are  spending  more
 money.  Its  budget  has  gone  up
 Som  Rs.  44  crores  to  Rs.  624  crores,
 as  :  mentioned  yesterday,

 When  Shri  Dalai  Lama  is  buying
 tea  gardens  on  India-China  border
 with  CIA  help,  Shri  Chavan  has  no
 time  to  prevent  that.  Perhaps,  it
 does  not  suit  them.  That  is  why  I
 say  that  the  Border  Security  Force
 is  raised  to  strengthen  the  hands  of
 the  Central  Government.  Internal
 crime  is  increasing  in  Delhi  and
 West  Bengal.  In  Park  Street,  the
 heart  of  Calcutta,  Rs.  5  lakhs  was
 robbed  in  the  broad  day  light  and
 they  could  not  catch  even  the  tail  of
 a  single  criminal.  Now  you  have
 raised  this  Border  Security  Force
 and  trained  them  by  spending  more
 money.  You  have  now  a  vast  border
 security  force  by  spending  about  4
 times  of  what  you  spent  ten  years
 ago.  Yet,  smuggling  is  on  the  in-
 trease  On  all  the  borders.  Areas
 adjacent  to  the  borders  are  the
 smugglers’  paradise.

 Therefore,  my  reading  of  the
 Border  Security  Force,  or  Industrial
 Security  Force  or  the  Central  Police
 Worce—they  are  all  the  same  stuff—
 $e  that  they  are  forces  for  the  security
 aft  the  Central  Government,  under
 “ifferent  shoulder  badges,  as”  they
 call  it  in  the  army.  In  West  Bengal
 Iny  poor  minority  friends  in  districts
 «f  Nadia  and  Murshidabad  get
 yanicky  when  they  see  the  Border
 Security  Force  moving  about.  They
 ®0  to  the  villages  and  demand  ran-
 som,  If  their  demands  are  not  met
 the  villagers  are  terrorised,  or  put
 behind  the  bars  or  thrown  beyond
 ‘he  borders.

 I  again  insist  upon  the  Congress
 Party  and  Shri  Chavan  either  to
 accept  my  amendment  or  to  change
 the  name  and  call  it  the  Central
 Security  Force.

 DR.  RANEN’  SEN  (Barasat):  I
 support  this  amendment  moved  by
 ®hri  Basu.  I  come  from  8  consti-
 tuency  which  has  a  lange  border  with
 Bast  Pakistan.  Three  thanas  are  on
 the  border  of  East  Pakistan.  So  I
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 know  a  little  bit  of  what  is  happen-
 ing  here.  There  are  Border  Security
 Forces  there,

 While  Shri  Chavan  was  speaking
 just  now  he  said  that  the  head-
 quarters  will  be  situated  not  at  the
 border  but  a  little  away  from  the
 border.  I  want  to  know  why  the
 main  force  of  the  Border  Security
 Force  is  situated  near  about  Calcutta
 which  is  40  to  45  or  50  miles  away
 from  the  Indo-Pak.  border.

 In  the  report  submitted  by  the
 Home  Ministry  during  the  last  Bud-
 get  session  it  has  been  stated  that
 the  border  security  forces  have  been
 used  to  quell  civil  disturbances  in
 many  States.  As  far  as  our  State  of
 West  Bengal  is  concerned,  we  have
 seen  times  without  number  that  the
 Border  Security  Force  has  beem
 deployed  to  quell  civil  disturbance
 or  to  forestall  any  civil  disturbance
 which  according  to  the  Government

 coming.  When  the
 Ajoy  Mukerjee  Ministry  was  being
 dismissed,  24  hours  before  the  dis-
 missal  the  Border  Security  Force
 was  brought  to  Calcutta  and  deployed
 all  over  West  Bengal.  This  is  from
 our  personal  experience  and  we
 know  it.  Therefore  when  this  am-
 endment  says  that  this  Force  shall
 not  be  ordered  to  be  on  any  active
 duty  in  any  part  of  the  territory  of
 India  which  is  more  than  five  miles
 of  the  border,  there  should  be  no
 difficulty  for  the  Home  Minister  to
 accept  it  because  in  the  aims  and
 objects  of  the  Bill  it  is  stated  that
 the  purpose  of  this  Border  Security
 Force  is  to  guard  the  border  of  India
 and  he  has  said  that  at  present  they
 are  guarding  the  border  between
 India  and  Pakistan.  Therefore,  I  do
 not  think  that  it  should  be  difficult
 for  Shri  Chavan  to  accept  this  am-
 endment.

 SHRI  JYOTIRMOY  BASU:  If  he
 really  wants  to  make  it  a  Border
 Security  Force.

 SHRI  Y.  B.  CHAVAN:  I  rea'ly
 wanted  to  reply  to  this  point  in  my
 earlier  speech.  but  then  I  knew  that
 the  hon.  Member  wanted  to  move
 the  amendment  and  that  will  be  the
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 occasion  for  me  to  reply  to  it.  I
 will  certainly  meet  his  main  point
 later,  but  he  mentioned  about  smugg-
 ling  and  said  that  there  is  much
 smuggling  going  on  and  the  Border
 Security  Force  is  not  doing  anything
 about  this.  I  wanted  to  mention
 about  it  in  my  previous  speech  but
 I  could  not  do  sa.  [I  may  now  say
 that  since  the  Border  Security  Force
 hag  come  into  existence  it  has  done
 some  good  work  and  I  would  like  the
 House  to  know  about  this.  In  967
 amuggled  goods  worth  Rs,  5,60,000
 were  seized  by  the  Force  on  different
 occasions.

 AN  HON.  MEMBER;  Only.
 SHRI  Y.  8.  CHAVAN:  They  had

 to  face  clashes;  there  were  occasions
 for  exchange  of  fire  and  nearly  23
 smugglers  were  shot  dead.  It  is  not
 a  question  of  merely  ‘only’  or
 Not  only’.  This  certainly  shows
 that  they  are  alive  to  it.  Some
 of  the  members  of  the  Border  Secu-
 rity  Force  were  injured  in’  these
 clashes  anj—I  have  not  got  the
 figure—it  is  quite  possible  that  some
 of  them  must  have  lost  their  lives
 too.

 SHRI  JYOTIRMOY  BASU:  That  is
 a  showroom  performance.

 SHRI  Y.  B.  CHAVAN:  I  am  glad,
 you  are  not  the  judge  to  decide  that.

 The  hon.  Member  says  that  the
 Border  Security  Force  should  be
 allowed  only  up  to  5  miles  of  the
 border.  Why?  Because  he  or  his
 friends  want  to  create  chaos  in  the
 country  and  such  forces  are  an  in-
 convenience  to  them.

 DR.  RANEN  SEN:  There  is  the
 ordinary  police  force;  why  use  the
 Border  Security  Force?

 SHRI  ९.  B.  CHAVAN:  When  a
 certain  situation  arises  on  the  border
 even  forces  which  are  not  the  Border
 Security  Force  will  be  taken  there.
 Even  now  some  of  the  battalions  of
 the  CRP,  whose  job  is  not  under
 this  Act  but  whose  job  is  something
 else,  which  was  supposed  to  look
 after  internal  security,  are  working
 in  Manipur,  Mizo  areas  and  some
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 difficult  areas.  They  are  working
 there.  Even  the  army  is  supposed  to
 come  and  give  aid  to  the  civil  power,
 civil  authority.  What  is  wrong,  there
 fore,  if  the  Border  Security  Force  is
 called?  (Interruption)

 SHRI  JYOTIRMOY  BASU:
 cat  has  come  out  of  the  bag  now!

 SHRI  Y.  B.  CHAVAN:  The  major
 task  of  this  Force  is  to  ensure  secu-
 rity  of  the  borders  of  our  country.
 Occasionally,  if  they  are  asked  to
 render  any  other  help,  it  will  be
 within  their  duty  to  perform.

 MR.  DEPUTY-SPEAKER:  I  shall
 put  the  amendment  to  the  vote.

 The

 Amendment  No.  6  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  7  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  7  was  added  to  the  Bill.
 Clauses  8  to  2  were  then  added

 to  the  Bill.
 Clause  1  (Restrictions  _respect-

 ing  right  to.  form  association,  freedom
 of  speech,  etc.)

 MR.  DEPUTY-SPEAKER:  There
 are  two  amendments.  Mr.  Salve  is
 not  here.  Shri  Abdul  Ghani  Dar—
 is  he  moving  his  amendment?

 at  झब्दुन  शनी  बार:  जी  हाँ  t
 जैसा  मैंने  पहले  भी  श्रजं  किया  कि  जो

 यह  रखने  जा  रहे  हैं  कि  जो  फोर्स  हो  उनका
 पालिटिक्स  या  सेमी-पालिटिक्स  में  कोई  भी
 हिस्सा  न  हा  तो  मैं  ने  प्र  किया  यह  मुनासिब
 नहीं  है  बौर  उससे  ज्यादा  जो  मेरे  लिये
 मुश्किल  है  वह  यह  है  कि  ये  कहते  हैं  कि
 किसी  बात  पर  झगड़ा  हो,  वह  चीज़  सोशल  हो
 या  न  हो,  रेलिजिस  हो  या  न  हो,  पालिटिक्स
 से  भी  उसका  कोई  ताललुक  न  हो  लेकिन
 गवर्नेमेंट  का  जो  फैसला  होगा  वही  फाइनल
 होगा  ।  मैं  समझता  हूं  कि  यह  बिल्कुल  ग़लत
 बात  है।  इसलिए  किवही  कातिल,  वही  शाहिद,
 वही  मुंसिफ  ढहरे;  उक्रबा.  मेरे  कटल  छा
 दावा  करें  किस  पर  t
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 एक  माननीय  सदस्य  :  ये  किस  पर  बोल
 रहे  हैं  ?

 MR.  DEfPUTY-SPEAKER:  He  has
 an  amendment.

 SHRI  A3DUL  GHANI
 beg  to  move:

 DAR:  I

 Page  6,  for  line  19,  substitute—
 “Central  Government  shall  de-

 cide  the  disputed  parts  which
 may  be  challengeq  in  the  Sup-
 reme  Court  and  the  Supreme
 Court’s  verdict  shall  be  final.”

 तो  मैं  यह  गर्ज  कर  रहा  था  कि  यह  फ़  उजला

 भवन  मेंट  को  प्रपने  हाथ  में  नहीं  लेना  चाहिए
 क्योंकि  यह  झगड़े  की  बात  है,  गवर्नमेंट  ब्रौर
 सिपाहियों  के  दरम्यान।  वे  यह  समझ  सकते  हैं
 कि  यह  रेलिजस  या  सोशल  फंग्शन  है,  इ  में
 पालिटिक्स  ता  कोई  दखल  नहीं  है  लेकन
 मंत्री  जी  यह  कहते  हैं  कि  श्रगर  झगड़ा  हो
 जए  तो  हमारा  फैसला  ही  फाइनल  होगा  t
 रै  कहता  हूं  कि  सुप्रीम  कोर्ट  मौजूद
 जि  श्राप  अपने  हाथ  में  इस  चीज़  को  क्यों
 ्ख  चाहते  हैं,  आप  क्‍यों  पावर  सेन्‍्ट्र  ताइज
 करना  चाहते  हैं  ।  ऐसा  फ़ैतला  तो  एक  अदालत

 ही  कर  सकती  है  |  अदालत  को  ही  उसका
 फ़ैसला  करना  चाहिए  ।  गवर्नमेंट  को  या
 डाइरेक्टर,  जिस को  कि  आप  मुकरंर  करने
 जा  रहे  हैं  उनके  हाथ  में  फाइनल  फीपला  नहीं
 टना  चाहिए  ।  मैं  चाहता  हूं  कि  चब्हाण
 साहब  उनको  सुप्रीम  कोर्ट  में  चैलेज्ज  करने  की
 इजाजत  दें  ताकि  वहाँ  पर  व॑  अपनो  बात

 कह  सके  और  बता  सकें  कि  सरकार  का
 नज़रिया  क्‍यों  ग़लत  है  ।
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 MR.  DEPUTY-SPEAKER:  He  has

 an  amendment.

 SHRI  ABDUL  GHANI  DAR:  I  beg
 to  move:

 Page  6,  for  line  19,  substitute—
 “Central  Government  shall  de-

 cide  the  disputed  parts  which
 may  be  challenged  in  the  Sup-
 reme  Court  and  the  Supreme
 Court’s  verdict  shall  be  final.”
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 SHRI  Y,  B.  CHAVAN:  I  may  ex-
 plain  it.  This  is  regarding  the  right
 of  the  members  of  the  force  to  be-
 long  to  an  association  or  a_  trade
 union.  This  sort  of  section  was  in-
 cludeg  in  the  other  Acts  connected
 with  the  police  force,  etc.  Here,  what
 we  have  said  formerly  was  that  he
 ean  be  a  member  of  a  welfare  asso-
 ciation;  whether  that  association  or
 organisation  is  social,  religious,  etc..
 on  that,  there  can  certainly  be  a
 doubt.  The  question  is  who  should
 decide  about  it.  The  hon.  Member
 wants  to  make  it  justiciable  so  that
 it  can  be  taken  to  the  Supreme  Court.
 This  is  a  matter  of  authority  of  the
 Central  Government  and  it  is  the
 right  authority.

 SHRI  FERNANDES  rose—-

 MR.  DEPUTY-SPEAKER:  We  are
 on  clause  13,  amendment  17.  You  are
 supporting  the  amendment?

 aft  जाज  फरनन्‍ड:ज  (बम्वई  दक्षिग)  :
 मैं  भ्रमें  इमेंट  को  तो  सपोर्ट  करता  हुं  लेकिन  इस
 पूरे  क्लाज़  का  विरोध  करना  चाहता  हूं  ।
 मेरा  कहना  यह  है  कि  यह  जो  क्लाज़  है  इपको
 पूरा  हटा  देना  चाहिए  ।  उस  किस्म  का
 अमेंडमेंट  तो  इस  वक्‍त  नहीं  है  फिर  भी  मैं
 मंत्री  महोदय  से  कहना  चाहता  हूं  कि  वे  इसको
 बाधिस  लें  ।  हिन्दुस्तान  में  श्राज  एक  करोड़
 सरकारी  कर्मचारी  हैं  जिनको  कोई  भो  राज-
 नीतिक  भ्रधिकार  नहीं  दिये  जाते  हैं  ।  बे  प्रपना
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 संगठन  तो  बना  सकते  हैं  लेकिन  उनके  लिये
 कैसी  राजनीतिक  दल  का  सदस्य  होना  या
 'उनकी  मोटिग्ज़  में  जाना  मना  है  1  इत  बात
 की  कोई  नयी  जानकार।  देने  की  भ्रावश्यकता

 मैं  नहीं  समझता  हूं  ।  प्रब  जहाँ  तक  पुलिस
 गैर  पलटन  वाजों  को  बात  है,  वे  राजनोतिक

 पार्टी  के  मेंभ्बर  बनें  या  न  बनें  इस  पर  तो  एक
 लम्बी  वहस  छिड  सकती  है  इस  देश  में
 लेकिन  उनको  एप्रोसिएशन  और  यूनियन्स
 का  सदस्य  बनना  चाहिए  या  नहीं  बतता
 च.हिंट,  मैं  समझता  हूं  इत  पर  कोई  लम्बो
 बहप  करने  को  झ्रावश्यकता  नहीं  है  t

 हम  इस  सदन  में  बोलते  समय  या  इप  देश  में
 प्र जातन्व्र  के  बारे  में  बदप  करते  समय  कुछ
 ऐसे  देशों  का  उदाहरण  देना  सोखे  हैं  जिनको
 कि  कुछ  लोग  आ्ादर्श  मानते  हैं  हालाँ  कि  मैं
 उनको  श्रादर्श  नहीं  मानता  हूं  ।  जमंती  का
 उदाहरण  काफी  बार  दिया  जाता  है  ।
 पश्चिम  जर्मनो  से  हम  हर  किस्म  का  सम्बन्ध
 रखते  हैं  और  मेरे  ख्याल  से  गृह  म्  जा  इस
 बात  को  कबूल  करेंगे  कि  पश्चिम  जमनी  में
 उस.  किस्न  का  प्रजातन्त्र  चल  रहा  है  जिसको
 वे  पसन्द  करते  हैं।  दूसरा  उदाहरण  इजराइल
 का  दिया  जाता  है  ।  दोनों  तरफ़  के  लोग
 कहते  हैं  कि  इज़  राइल  कितना  भ्रच्छा  देश  है,
 किस  ढंग  से  समाजवाद  बता  रहा

 *
 और

 किस  ढंग  से  श्रपना  काम  कर  रहा  है।  दन
 दोनों  देशों  को  एक  श्रादर्श  प्रजाताँत्रिक  देश
 कह  कर  कई  बद्धिजीवी  लोग  एकेडेमिक  शौर
 राजनीतिक  वहस  चलाने  का  काम  करते  रहते
 हैं  जिनमें  से  मैं  समझता  हूं,  गृद  मंत्री  जी  भी
 एक  हैं  ।  श्र्ब  इन  देशों  के  उदाहरण  ही
 मैं  गृह  मंत्री  जी  के  सामने  रखना  चाहता  हूं  t
 पश्चिम  जमंनी  को  जो  पूरी  पलटन  है,  रेगुलर
 द्र्मी  वह  ट्रेड  यूनियन  की  मेम्बर  है  t  वहां
 की  जो  पब्लिक  स्विस  यूनियन्स  हैं  उसमें
 बहां  के  झाड़  लगाने  वाले  से  लेकर  पायलट  तक
 शौर  भस्पताल  के  कमंचारियों  से  लेकर

 राजबूतावासों  में  काम  करने  वाले  सिविश्न
 सर्वेट्स  तक  सदस्य  हैं  ।  लेफ्टिनेंट  कर्नल  की
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 रक  तक  के  लोग  इसके  सदस्य  हैं  ।  पूरी  एक
 मजदूर  यूनियन  है,  कोई  एक  श्रलग  यूनियन
 नहीं  है  कि  पलटन  वाले  कोई  एक  एसोसिएशन
 बना  कर  साल  में  एक  बार  उसकी  साल  गिरह
 मना  लें  बल्कि  वह  एक  रेगुलर  बारगेनिंग

 ट्रेड  यूनियन  है  जिसमें  तमाम  किस्म  के  सारे
 क्षेत्र  मे ंकाम  करने  वाले  कमंचारी  सदस्य  हैं  ।
 लैफ्टिनेंट  वर्नल  जो  कि  श्रापकी  पल्टन  की  रैंक
 के  भ्रन्दर  मेजर-जंनरल  तक  पहुंच  जाता  है
 तो  मेजर  जनरल  से  लेकर  मामूली  जवान
 तक,  सभी  लोग  ट्रेड  यूनियन  के  सदस्य  बल
 सकते  हैं  काफी  प्रान्दोलन  के  बाद  साल  डेढ़
 साल  पहले  ही  यह  श्रधिकार  दिया  गया  है  t
 मेरे  खयाल  से  वहा  पर  जो  प्रजातन्त्र  चल
 शा  है  उस  प्रजातन्त्र  को  उससे  कोई  भी  धक्का

 नहीं  पहुंचा  है  भर  न  श्रागे  ही  पहुंचने  वाला  है  |
 पलटन  में  काम  करने  वाले  लोगों  को  अपनी

 बूनियन  दा  सदस्य  बनने  का  श्रधिकार  देने
 से।

 वही  हालत  इजराइल  की  भी  है  ।
 बहो  तो  जो  पल्रटन  की  दमांडर  इन  चीफ  है,
 जो  कि  फोज  का  सब  से  बड़ा  भ्रफसर  है  जैसे  कि
 या  पर  कुमारमंगलम  साहब  हैं,  वह  भी
 राजनीतिक  दल  के  सदस्य  बन  सकती  हैं,
 लवानों  की  बात  तो  भ्रलग  छोड़िये।  यह  कोई
 वालन्टियर  झार्मी  की  ही  बात  नहीं  है  बल्कि
 @  स्टैंडिंग  ब्रार्मी  &,  लगभग  दो  लाख  की  जो
 रैगुलर  भार्मी  ह ैउसके  तमाम  जवान  शौर  पफ-
 सर,  कमान्डर  इन  चीफ  तक,  सभी  राजनीति  #
 बल  के  सदस्य  बन  सकते  हैं,  मजदूर  दल  के
 प्रान्दोलन  के  सदस्य  तो  हैं  ही  ।  इससे  वहां  के
 प्रजातनत्र  को  कोई  धक्का  पहुंचा  है,  मैं  नहीं
 समझता  कि  ऐक  कोई  उदाहरण  qT  मंत्री  जी
 बां  पर  पेश  करेंगे  ।  हमारे  देश  की  हालत  तो
 बह  है  कि  प्रगर  यूनियन  बन  गई  है  भ्रौर  कोई
 हड़ताल  हो  गेई  तो  फिर  हिन्दुस्तान  का
 ब्रजातन्त्र  धोले  में  हो  जाता  हैं  जब  कि  एक
 महीने  के  लिए  सारा  फ्रान्स  बन्द  हो  जाता  है
 खेंकिन  वहां  का  प्रजातन्त्र  धोखे  में  नहीं  होता  |
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 हमारे  यहां  के  बुद्धिजीवी  लोग  तो  यह  समझते

 [कि  अगर  झाड़,  लगाने  वालों  कः  भी  हड़ताल
 ही  गई  तो  हिन्दुस्तान  का  प्रजातन्त  धोखे  में
 चला  गया  ।  यहां  पर  ऐसा  सड़ा  हुआ  बुद्धि-
 जीवियों  का  दिमाग  है  जिसको  साफ  करना

 बहुत  जरूरी  है  ।  इसलिए  गृह  मंत्री  जी  से
 मेरी  प्रार्थना  है  कि  वे  इस  कलाज़  को  हटा  दें.
 या  कम  से  कम  तब्दीज  करने  की  बात  करे।
 मैं  इस  बात  को  मानने  के  लिये  तैयार  नहीं  हूं
 श्रौर  मैं  ग्रापके  सामने  मोटी  बात  रखना  चाहता
 हैं  कि  एक  जवान  पलटन  में  भर्ती  हो  गया,
 अपने  देश  के  लिए  लड़ने  के  लिए  तैयार  हो
 गया,  आपनी  जान  को  खतरे  में  डाल  कर
 देश  की  सेवा  करने  के  लिए  तैयार  हो  गया
 तो  उसका  मतलब  यह  करई  नहीं  हो  सकता

 है  कि  उचका  अ  पण  करने  का  अधिकार  राज्य
 सत्ता  को  चलाने  वाले  लोगों  के  पास  श्र  गया  +

 यह  उसका  मतलब  कतई  नहीं  हो  सकता  है  V
 उसको  यह  सुविधाएं  ज़रूर  मिलनी  चाहिए
 जो  समाज के  दूसरे  क्षेत्र  के लोगों  को  दी  जाती

 हैं  ।  मुझको  जब  8  घंटे  काम  करने  के  बाद
 अलग-प्रलग  किस्म  की  सुविधायें  देते  हो  तो
 उनको  भी  वह  सब  सुविधायें  दो  ।  जब  देश  में
 सामान्य  किस्म  का  काम  करने  वालों  को  श्राप

 सुविधायें  .तै  हैं  चार  वह  लोक  सभा  के  सेक्रे-
 टेरिय  में  काम  करते  हों,  दिल्ली  के  केन्द्रीय  सर-
 कार के  सेक्रेटे  रियट  में  काम  करते  हों  या  किसी
 किस्म  के  दफ्तर  में ग्रथवा  छोटे  बड़े  सार्वजनिक
 व  निजी  क्षेत्र  के  उद्योगों  धंधों  में  कर्मचारियों
 के  तौर  पर  काम  करते  रहे  हों,  उन  लोगों  को
 श्राप  जिन  जिन  चीजों  की  सुविधायें  देते  हैं
 वही  सुविधायें  इन  बौरडर  सिक्‍योरिटी  फोर्स
 के  लोगों  को  भी  श्राप  दीजिए  ।  अनुशासन
 झाप  उनमें  रखिये  ओर  उसके  लिये  श्रागे
 क्लाज़  जाने  वाला  है  जिसमें  आपने  यह  रखा

 है  कि  जो  गद्दारी  करे  उसे  गोली  मार  दी  जाये  ny

 गद्दारी  के  लिये  ग्राप  मौत  की  सज़ा  रख  रहे  हैं
 मुझे  मंजूर  है।  अनुशासन  बनाये  रखने  के  लिये
 काम  के  बारे  में,  निष्ठा  के  बारे  में  र  यह
 कि  बहू  गहारी  न  करे  इसके  बारे  में  जो  भी
 खबरदारी  श्राप  करना  चाहें  वह  करिये  ६
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 लेकिन  यह  उचित  न  होगा  कि  उन्हें  उन

 सुविधाप्नों  से  वंचित  रखा  जाये  जो  कि  भ्रन्य
 कर्मचारियों  को  मिल  रही  हैं  ।

 देश  के  कल्याण  श्र  सुरक्षा  के  लिए
 बहू  एक  बहुत  बड़ा  काम  करने  जा  रहे  हैं  ।
 उनकी  मेहनत  की  बदोलत  हमारे  यहां  संसद्‌  में
 बैठ  कर  गम्भीर  बहस  करें,  लम्बी  चोड़ी  बातें
 करें,  वह  वहां  मेहनत  कर;  रहें  प्लोर  हम

 यहां  मेम्बर्स  लोग  अपनी  सैलरीज़  एलाऊसेज़
 शौर  ञ््न्य  सुविधाओं  को  बढ़ाने  के  लिए
 एक  स्पेशल  कमेटी  बनायें  और  वह  पालियामें aT
 कमेटी  झ्पनी  सिफारिश  करने  के  लिए  देश
 का  चक्‍कर  शी  मार  रही  है,  यहां  दिल्‍ली  में
 बैठ  कर  वह  फेसला  नहीं  कर  पा  रही  है,
 गरज  यह  कि  हम  प्रपने  लिए  तो  सब  तरह  की
 बड़होतरी  प्रौर  सुविव्राओं  को  बढ़ाने  की
 सिफारिश  करें  लेफित  उन  सीमा  सुरक्षा  सौ  को
 को  सुविधाएं  व  अधिकार  देने  से  इंनकार  करें
 द्रौर  यह  चाहें  कि  वह  किस,  संगठन के  द्वार
 उसके  लिए  श्रावाज  न  उठ  यें  ह  यह  सरासर
 नाइंसाफी  है  ओर  इसलिए  इस  बलाज़  का  मैं
 सख्त  विरोध  करता  हूं  tv

 SHRI  Y.  8.  CHAVAN:  This  matter
 has  been  discussed  many  times  on
 the  floor  of  this  House  when  we  dis-
 cussed  similar  Bills.  I  have  got  a
 fundamental  difference  of  opinion
 with  the  hon.  Member  here,  The
 question  is  whether  the  members  of
 Armed  Forces  and  Services  should
 be  allowed  to  become  memberg  of  a
 party.  In  the  type  of  political  gov-
 ernment  that  we  have,  in  the
 type  of  political  democracy  that  we
 are  working  here,  I  think  it  is
 not  suitable;  I  have  no  _  doubt
 about  that  in  my  mind.  The  demo-
 cracy  of  West  Germany  or  the  demo-
 cracy  of  Israel]  is  not  my  ideal.  If  it
 is  Mr.  Fernandes’  ideal,  he  may  adopt
 it.

 Therefore,  Sir,  I  oppose  it.
 MR.  DEPUTY-SPEAKER:  Now  I

 shall  put  Mr.  Abdul  Ghani  Dar's
 amendment,  Amendment  No.  य,  6
 the  vote  of  the  House. Ul

 Force  Bill  ‘1206-

 Amendment  No.  77  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:
 question  is;

 The

 “That  Clause  3  stand  part  of
 the  Bill.”
 The  motion  was  adopted,
 Clause  43  was  added  to  the  Bill.

 Clause  4—(Offences  in  relation  to-
 the  enemy  and  punishable  with
 death).

 MR.  DEPUTY-SPEAKER:  There
 are  three  amendments  by  Mr.  Salve.
 They  are  not  moved.  There  are  three
 amendments  by  Mr.  Abdul  Ghani
 Dar.  Is  he  moving  them?

 SHRI  ABDUL  GHANI  DAR:  Yes,
 I  move:

 Page  6,  line  28,—
 for  “shamefully”

 “knowingly”.  (18)
 substitute

 Page  6,  line  35,—

 for  “shamefully”
 “purposely”.  (19)

 substitute

 Page  6,  line  37,—

 for  “show  cowardice”  substi-
 tute—“humiliate  his  country”.  (20)

 जनाब  डिप्टी  स्प्रीकर  मैं  यलाज  4  पर
 अपने  तीनों  प्रमैंडमेंट्स  8,  9  श्रौर  20
 मूव  कर  रहा  हुं  ।  चूंकि  समय  नहीं  है
 इसलिए  मैं  कोई  इस  बारे  में  स्पीच  नहीं  करना
 चाहता  ।  बहुत  मुख्तसर  में  कहना  चाहूंगा
 कि  पहले  में  मैंने  यह  चाहा  कि  वर  “शेमफली”
 की  जगह  “नोइंग्ली”  सब्स्टीच्यूट  कर  दिया
 जाये  ।  दूसरे  भ्रमैंडमैंट  में  ज्ञो  कि  लाइन

 35  में  है  मैंने  चाहा  कि  वर्ड  “शेमफली  2
 की  जगह  शब्द  “परपज्ली”  कर  दिया  जाये  ।
 इसी  तरह  लाइन  37  में  बर्डस  “शो  कौवर-
 डाइस”  की  जगह  “हियुमिलेट  हिबा  क्री
 कर  दिये  जाय  |
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 मैंने  श्री  चग्हाण  को  बड़े  गौर  से  सुना

 जब  उन्होंने  यह  फरमाया  कि  हमारे  भ्रार्मी
 ऐक्ट  में  यह  श्रहफाज  मौजूद  हैं  ।  श्रब  मेरा
 कहना  है  कि  वह  श्ार्मी  ऐक्ट  श्रीर  उस  के  वह
 ग्रल्फाज  भ्रग्नेजों  के  जमाने  के  बनाये  हुए  थे
 झौर  श्राज  श्री  चव्हाण  के  मुंह  से उन  की

 दुहाई  देना  कुछ  सजता  नहीं  है  ।  मैं
 बज  करना  चाहता  हूं  कि  अगर  श्री  चव्हाण
 कहते  हैं  कि  यह  शब्द  शेनफुनी  तो  हम
 ने  प्रार्मी  एक्ट  से  लिया  है  वहाँ  से  हम  ने
 फानो  किया  है  या  हमारे  अफतरों  ने फल
 किया  है  क्योंकि  जाहिर  है  कि  चव्हाण  साहब
 को  इतने  डिटेल  में  जाने  की  फ्रसत  ही  कहाँ
 होगी,  उन्होंने  तो  दस्तख़त  कर  दिये  होंगे
 हालाँकि  चव्हाण  साहब  चौकन्ने  जरूर  रहे
 होंगे  श्र  इसलिए  मेरी  चव्हाण  साहब  से  यह
 रिक्‍्ज्रैस्ट  है  कि  उगर  आर्म्ड  फसेंज  ऐक्ट  में  कोई
 ऐसी  बे  वक्फी,  गलती  या  नादानी  की  बात  हुई
 है  तो  उसे  इस  बिल  में  नहीं  दुहराना  चाहिए
 था  1  मैं चाहूंगा  कि  वह  मेरे  इन  तीनों

 प्रमैंडमेंट्स  को  मंजूर  कर  लें  और  श्रगर

 बह  ऐसा  करते  हैं  तो  उन  की  बड़ी  मेहरबानी
 होगी
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 MR.  DEPUTY:  SPEAKER:  The
 Minister  has  already  explained  it.  I
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 shall  now  put  amendments  Nos.  18--
 20  to  the  vote  of  the  House.

 Amendments  Nos.  8  to  20  were
 put  and  negatived,

 MR.  DEPUTY-SPEAKER:
 ‘question  is:

 “That  clause  4
 the  Bill”.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.
 MR.  DEPUTY-SPEAKER:  Shri

 Salve  is  not  here.

 The

 stand  part  of

 The  question  is:
 “That  clause  5  stand  part  of

 the  Bill”.
 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bill.
 Clauses  6—l38  were  added  to  the

 Bill.
 Clause  39—(Powers  and  _  duties

 onferable  and  imposable  on  mem-
 bers  of  the  Force).

 SHRI  BALRAJ  MADHOK:  I  am
 not  moving  my  amendment  No.  21,
 l  beg  to  move:

 Page  46,—after  line  28,  add—
 “Provided  that  the  Border  Secu-
 rity  Force  as  such  shall  not  be
 used  to  discharge  the  duties  of
 civil  police  except  in  those  cases
 in  which  the  aid  of  armed  forces
 is  sought  for  the  assistance  of
 civil  authority”.  (22)

 I  would  like  the  Minister  to  accept
 this  amendment.  When  I  spoke  on
 the  Bill,  I  pointed  out  that  there  are
 two  aspects.  One  is  a  technical  as-
 pect.  Here  it  has  been  stated  in  the
 Bill:

 “The  Central  Government  may
 by  general  or  special  order  pub-
 lished  in  the  Official  Gazette,
 confer  or  impose,  with  the  con-
 currence  of  the  State  Govern-
 ment  concerned,  any  of  the
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 powers  or  duties  which  may  be
 exercised  or  discharged  under  a
 State  Act  by  a  police  officer
 upon  a  member  of  the  Force
 who,  in  the  opinion  of  the  Cen-
 tral  Government,  holds  a  corres-
 ponding  or  higher  rank”,

 Technically,  it  allows  the  mixing
 up  of  the  officers  and  when  you  do
 that,  it  may  be  mixing  up  of  officers
 and  sometimes  other  ranks  also  of
 the  Border  Security  Force  with  the
 police  force  that  exists  in  the  States.
 The  functions  and  duties  that  the
 police  force  have  to  perform  and  the
 atmosphere  in  which  they  live  and
 work  and  the  kind  of  psychology
 that  they  have  and  the  functions  and
 duties  of  this  force,  the  kind  of  work
 the  members  of  border  force  have  to
 perform  and  their  whole  mental
 make-up  and  psychology  are  differ-
 ent.  If  you  allow  the  officers  of  the
 Border  Security  Force  to  be  inter-
 changed  or  brought  to  the  level  of
 State  police  officers,  then  either  it
 will  harm  the  State  police  and  more
 often  it  will  harm  the  Border  Secu-
 rity  Force.  Therefore,  I  would  say
 that  this  kind  of  interchange  wi'l  be
 conducive  neither  to  the  efficient
 functioning  of  the  State  police  nor
 to  the  efficient  working  of  the  Border
 Security  Force.  If  Government  want
 any  kind  of  interchange,  it  may  be
 interchange  of  the  officers  of  the
 armed  forces  and  the  border  secu-
 rity  forces,  but  there  should  be  no
 interchange  of  the  officers  of  this
 force  with  the  officers  of  the  State
 police.  This  is  one  aspect.

 The  other  aspect  was  brought  out
 by  some  other  friends  also.  I  do  not
 agree  with  the  line  of  reasoning  they
 have  adopted.  But  I  want  to  make
 one  thing  clear.  The  Border  Security
 Force  must  concentrate  on  the  work
 of  border  security.  That  work  is
 itself  very  important.  In  fact,  for
 that  purpose,  it  needs  further  ex-
 pansion.  I  do  not  grudge  the  ex-
 penditure.  It  may  be  Rs.  62  crores,
 it  may  be  Rs.  00  crores.  You  will
 have  to  spend  the  money  and  equip
 the  force  better,  give  it  the  neces-
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 sary  transport  and  all  that.  But  then
 Government  say  that  they  can  call
 them  to  the  aid  of  civil  authority  as
 and  when  they  like.  They  can  call
 aven  the  regular  armed  forces  to  the
 aid  of  the  civil  authority.  But  there
 are  particular  conditions  and  a  spe-
 cial  way  in  which  they  do  it.  I
 suggest  that  in  this  matter  the
 Border  Security  Force  must  be  put
 completely  on  par  with  the  armed
 forces.  If  it  is  to  be  called  to  the
 aid  of  the  civil  authority,  it  should
 be  only  on  those  conditions  and
 through  those  processes  through
 which  the  armed  forces  are  brought
 to  ‘the  adi  of  civil  authority.
 Otherwise,  it  would  create  difficul-
 ties.  This  is  a  force  which  we  want
 shou'd  command  the  respect  of  the
 whole  country  like  the  armed  forces.
 Ours  is  a  federal  government  and
 there  are  a  number’  of  States  in
 which  the  Government  may  not  be
 of  the  same  party  to  which  the  Gov-
 ernment  at  the  Centre  belongs,  and
 there  may  be  some  kind  of  heart-
 burning  also.  We  know  what  happen-
 ed  in  Jaipur  when  the  question  of
 ministry  making  was  there,  which  is
 now  being  looked  into  by  the  Berry
 Commission.  The  State  Government
 wanteq  to  precipitate  some  kind  of
 situation  and  for  that  purpose  they
 had  already  brought  l4  companies  of
 the  Central  Reserve  Police  and  Bor-
 der  Security  Police  to  Jaipur  much
 before  the  disturbances  took  place.
 In  that  way  it  was  misused,  and  the
 people  were  unhappy.  It  was  not
 the  fault  of  the  Border  Security
 Force.  It  was  the  fault  entire'y  of
 the  State  Government  which  had
 precipitated  the  situation.  To  bring
 the  force  there  and  bring  it  into  dis-
 repute  will  not  be  correct.

 WW  brs.

 Therefore,  it  should  be  laid  down
 that  the  force  will  not  be  mixed  up
 with  the  civil  police,  that  its  officers
 will  not  be  interchanged  with  the
 eivil  police,  and  that  whenever  it

 ‘hag  to  be  called  to  the  aid  of  the
 eivil  authority,  it  will  be  done  in  the
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 same  way,  by  the  same  process  and
 under  the  same  conditions  in  which
 the  armed  forces  are  called  to  the
 aid  of  the  civil  authority.  So,  f
 would  request  the  Home  Minister  te
 accept  this  amendment.

 श्री  जाज  फरनेन्डोज  :  उपाध्यक्ष  महोदय,
 मैं  इस  तरमीम  का  समर्थन  करने  के  लिये
 खड़ा  हमरा  हूं  7  भी  पिछले  मई  महीने  में
 फ्रांस  में  एक  बहुत  बड़ा  विद्यार्थी  आन्दोलन
 श्रौर  मजदूर  आन्दोलन  चला  था  t  उन
 दिनों  में  शायद  अ्ाप  उसी  इलाके  में  पहुंच  गये
 थे  और  आपने  नजदीक  से  हुप्र  श्रान्दोलन  को
 देखा  था  ।  मैं  उस  वक्‍त  भुज  जेल  में  था  ।
 आप  ने  योरप  में  इस  को  देखा  होगा  कि  वहाँ
 पर  एक  महीने  भर  हड़ताल  चली  और
 विद्यार्थियों  ने  कई  दिनों  तक  वहाँ  हंगामा
 मचाया,  लेकिन  कभी  भी  कोई  गोली  वहाँ
 नहीं  चली  ।

 श्री  रणबीर  सिंह:  हिन्दुस्तान  की  बात
 करो  |

 श्रो  जाये  फरनेन्डोज  :  हिन्दुस्तान  दुनियां  में

 ही  है  मैं  क्‍या  करूं  ?  वहाँ  पर  एक  भी  गोली

 नहीं  चली,  कभी  पल्टम  का  इस्तेमाल  नहीं
 किया  गया  और  न  किसी  हथियार  का  इस्तेमाल
 किया  गयां  जिस  से  कि  उस  देश  के  लोगों  में
 प्रौर  वहाँ  की  पल्टन  में  कोई  तनाव  पैदा  हो
 या  गवर्नमेंट  के  प्रति  कोई  नाराजगी  पैदा  हो  ।

 हिन्दुस्तान  में  पिछले  बीस  वर्षों  में  क्या  रवे  या

 रहा  ?  कुछ  सालों  पहले  हमारे  दल  ने  इस
 का  एक  हिसाब  निकाल  था  कि  पन्द्रह
 सालों  में  कांग्रेस  के  राज्य  में  जितनी  गोलियाँ
 चलीं  और  जितने  लोग  मरे  उतने  शायद
 ग्रंग्रेंज़ों  के 700  सालों  के  राज्य  में  भी  नहीं
 भरे  और  न  ही  उतनी  गोलियाँ  चलीं  ।

 श्री  शिव  सारायरण  (बस्ती)  :  श्राप  मे
 दस  महीने  के  राज्प  में  उस  से  ज्यादा  गोलियां:
 चली  ।
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 श्री  जा  फरनेन्डोश  :  उस  का  हिसाब
 आप  को  बतला  दिया  जायेगा  ।

 श्री  शिव  नारयर  :  खुदा  मियाँ  फजीहत,
 दीगराँ  नसीहत  ।

 भरी  जाजं  फरनेन्डोज  :  लेकिन  बन्दूक
 का  इस्तेमाल  सामान्य  नागरिकों  के  ऊपर,
 जिन  के  हाथों  में  हथियार  नहीं  हैं,  करने  का
 जो  सिलसिला  हिन्दुरतान  में  चला  है,  उस
 पर  कहीं  न  कहीं  तो  रोक  लगाना  ही  चाहिये
 मैं  उम्मीद  करता  हूं  कि  श्री  चब्हाण  हस
 मामले  में  नई  दिशा  के  भ्रन्दर  एक  कदम
 उठाने  का  काम  जरूर  करेंगे  a

 अब  जो  तरमीम  यहाँ  पेश  की  गई  है
 क  बार  सिक्‍परोरिटी  फोस  का  इस्तेमाल
 “किसी  भी  हालत  में  पुलिस  के  काम  के  लिये
 नहीं  किया  जायेगा  झहम  प्रश्न  है  ।
 चार्डर  सक्‍योरिटी  फोसं  के  लोगों  का  इस्तेमाल,
 जिन  के  हाथ  में  हम  बन्दूक  दे  कर  हिन्दुस्तान
 के  संरक्षण  का  काम  करना  चाहते  हैं  शौर
 सीमा  प्रदेश  में  उन  को  रखना  चाहते  हैं,
 अगर  किसी  दिन  दिल्‍ली  शहर  में  मजदूरों  की

 हड़ताल  को  समाप्त  करने  के  लिये  या  उत्तर
 प्रदेश  अथवा  बिहार  के  इलाके  में  जहाँ  किसानों
 का  आन्दोलन  चलता  है  उस  को  दूर  करने  के
 लिये  किया  जाता  है,  तो  यह  हमारे  खिलाफ

 वन्दूक  का  इस्तेमाल  किया  जाय  या  नहीं
 इस  का  ही  नहीं  बल्कि  जो  हमारे  पल्टन  के  लोग
 हैं  उन  के  मोरान  का  भी  प्रश्न  अ  जाता  है.  ।
 मैं  आप  को  बतलाऊं  कि  श्रभी  चन्द  दिनों

 प्पहले  मैं  कच्छ  में  था  तब  मुझ  को  ज़ेल  में
 ्क्खा  गया  और  बहुत  गलत  ढं  से  रफ्खा
 गया  ।  दो  मर्हने  तक  ज़ेल  में  रखने  के  बाद
 जो  दफा  44  वहाँ  पर  लगाई  गई  थी  उस
 के  खिलाफ  सबूत  दे  दिया  गय।  कि  वह  गलत
 सगाई  गई  थी  t  हम  ने  यह  भी  सबूत
 दे  दिया  कि  जहाँ  पर  हम  को  पकड़ा  गया  था

 वह  जगह  जहाँ  पर  दफा  44  लगाई  गई
 “ब्ली  उस  से  सःत  मील  दूर  थी  1  तब  भी
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 जब  हम  लोग  गिरफ्तार  हो  रहे  थे
 उस  वक्‍त  की  एक  बात  मैं  श्राप  को  बतलठे
 वृहा  पर  सेंट्रल  रिजवं  पुलिस  के  कई  स्क्वेड्रन
 थे  श्लौर  उन  में  बहुत  से  जब न  ये  t  हमारे
 पास  हथियार  नहीं  रहता  है-न  हम  हथियार
 ले  कर  चलते  हैं.....

 SHRI  7080  PRABHU  (एए:  ६४
 is  not  relevant.

 धी जास  फरनेर्डीज  :  यह  बहुत
 रिलेवेट  है  ।  मैं  मोराल  का  हवाल  उठाना
 चाहता  हूं  ।  जो  माननोय  सदस्य  की
 बंकग्राउंड  है  उस  में  वह  इस  को  नहीं  समझ्न
 सकेंगे  |

 तो  जब  षह  जवान  हम  को  रोक  रहे  थे
 श्रौर  हम  सिफ  भ्रपने  शरीर  से  उनकः  मुकाबला
 कर  रहे  थे  तब  वह  क्या  बोले  यह  धाप  को
 मैं  बतलाता  हुं  ।  वह  लोग  हम  फो  पह-
 चानते  नहीं  थे  कि  हम  कोन  हैं  ।  बह  बोले
 कि  हम  को  शर्म  लग  रही  है  हम  क्या  करें  ?
 जब  हम  का्डन  को  तोड़ने  के  लिये  बढ़  रहे  थे
 उस  वक्‍त  सैंट्रल  रिज  पति  वालों  के  मुंह  से
 निकली  हुई  बातों  को  सुन  कर  एक  क्षण  के
 लिये  हमारे  मन  में  यह  प्रश्न  उठा  कि  हम
 कार्डन  को  तोड़े  या  न  तोड़ें  ।  जब  हम  लोस
 जिन  के  हाथों  में  हथिधार  नहीं  थे धौर  एक
 दूसरे  का  हाथ  पकड़  फर  खड़े  थे  तथा
 धक्का  मार  कर  श्ागे  बढ़ने  का  प्रयास  कर
 रहे  थे  तब  उन  लोगों  की  श्राँखों  में  झांसू
 झा गये ।  वह  बोले  कि  हम  को  शर्म  जगती
 है  हम  क्या  फरें  ?

 में  इस  लिये  यह  उदाहरण  दे  रहा  हूं
 कि  यह  वह  जवान  हैं  जिन्होंने  i965  में
 पाकिस्तान  का  मुकाबला  किया  था  धौर  उन
 के  भी  बहुत  से  रिश्तेदार  देश  की  सेव'  फरते

 हुए  मर  गये  थे  ।  ऐसे  लोगीं  का  जब  किसी  मज-

 दूर  भान्दोलन  को  या  किसी  कित्तान  भान्दालन
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 ली  जाजे  फर्न  न्डीज]
 को  श्रथवा  हरिजनों  के  श्रान्दोलन  को
 समाप्त  करने  के  लिये  या  नागरिक  जीवन  को
 समाप्त  करने  के  लिये  इस्तेमाल  किया  जाता

 है  तो  उन  का  मोराल  खत्म  हो  जाता  है  और

 यह  नहीं  होना  चाहिये  ।

 इस  लिये  मैं  इस  का  विरोध  करता  हूं  1

 थी  शिन  नारायण  :  उपाध्यक्ष  महोदय,
 मेरे  मित्र  ने  फ्रांस  का  उदाहरण  कोट  किया  ।
 मैं  भी  फ्रांस  की  ही  बात  कोट  करूंशा।  फ्रांस
 के  सब  से  बड़  कमान्डर  नेपालियन  ने  कहा
 है  कि:

 “Those  who  obey  can  give  an
 order  those  who  do  not  obey  can-
 mot  give  an  erder.

 यह  उन  का  फसाना  है  ।  जब  वभी

 मुल्क  की  सिक्‍्योरिटा  खतरे  में  होती  है  श्र
 जो  लोग  पाकिरतान  की  तरफ  या  चीन  का
 मूंह  देखते  हैं  अर  हिन्दुस्तान  के  लिये  खतरा
 बेदा  करते  हैं  ऐेसी  दाश  में  इस  तरह  की  जअज्ति
 को  रोकने  के  लिये  जय  भं.  जरूरत  हं  गी  तब
 बस  क  इस्तेम  ल  किया  जा ग  ।  जब  भो  देश
 मै  बेहदापन  होगा  तो  उस  बेहू  अपन  को  रोकने
 के  लिये  हम  अपनी  फोस  का  इस्तेमाल  करेंगे  V
 इस  लिये  मैं  लनेंड  प्रोफेतर  से  दरख्वस्त
 करना  चाहता  हूं  कि  वह  श्रपना  श्रमेंडमेट
 ह ल  पेश  करें  t  He  must  send  the

 Foce  to  face  the  Pakistanis  and
 Chinese.

 SHRI  BAL  RAJ  MADHOK;  He  has
 not  read  my  amendment.

 SHRI  ९,  B.  CHAVAN:  I  do  not
 know  why  he  wanted  to  move  his
 amendment.  If  his  intention  is  to
 allow  the  07067  security  force  to  be
 used  for  internal  security  purposes—
 evidently  that  is  what  he  wants—this
 provision  is  meant  only  for  that,  not
 for  doing  some  sort  of  investigation
 work,  etc.
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 SHRI  DHIRESWAR  KALITA  (Gau-
 hati):  On  a  point  of  order.  In  the
 Gauhati-Shillong  road....

 MR.  DEPUTY-SPEAKER:  That  is
 not  a  point  of  order.  We  are  discus-
 sing  something  else.  Let  us  first  finis'
 this,

 SHRI  Y.  B.  CHAVAN:  I  do  not
 think  that  really  speaking,  the  amend-
 ment  is  necessary  because  he  accepts
 the  principle  that  the  border  security
 force  can  be  used  for  any  internai
 security  purposes.  This  provision  ia
 meant  only  for  that  type  of  work,  not
 for  any  other  civilian  type  of  police
 investigation  work.  Sub-clause  3  of
 the  same  clause  says  that  every  order
 made  under  this  section  shall  be  laid
 as  soon  as  may  be  after  it  is  made
 before  each  House  of  Parliament.
 Whenever  Government  departs  from
 this  basic  task,  they  will  also  have  tv
 come  before  this  House  and  the  orders
 are  subject  to  the  scrutiny  of  the  hon.
 House.  I  do  not  think  the  amendment
 is  necessary.

 MR.  DEPUTY-SPEAKER:  Is  i*
 amendment  No.  2l?

 SHRI  BAL  RAJ  MADHOK:  I  had
 not  moved  amendment  No.  21,

 MR.  DEPUTY-SPEAKER:  I  shall
 put  amendment  No.  22  to  clause  39
 to  the  vote  of  the  House.

 Amendment  No.  22  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 ‘That  clause  39  stand  pari  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  39  was  added  to  the  Bill,

 Clauses  40  and  4l  were  added  to  the
 Bill.

 Clause  42

 MR,  DEPUTY-SPEAKER:  There  i¢
 one  Government  amendment  to  clause
 142,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  S.  RAMASWAMY):  Sir,  I
 beg  to  move:

 Page  49,  line  0,—

 for  “appointed”  substitute—
 as  the  case
 (14)

 “appointed  or,
 may  be,  enrolled”

 The  purpose  of  this  amendment  is
 ta  make  this  Act  applicable  to  those
 appointed  as  well  as  enrolled  in  the
 Border  Security  Force,

 MR.  DEPUTY-SPEAKER:
 question  is:

 Page  49,  line  10,—

 The

 for  “appointed”  substitute—

 as  the  case
 (14),

 “appointed  or,
 may  be,  enrolled”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  142,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  142,  as  amended,  was  added  to
 the  Bill.

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  Y.  8.  CHAVAN:  Sir,  I  move:

 “That  the  Bill,  as  amended,  90
 passed.”

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill,  as  amended,  ve
 passed.”

 SHRI  LOBO  PRABHU  (Udipi):  Sir,
 I  might  not  be  misconstrued  as  sup-
 porting  my  hon.  friends  across,  the
 Communists  or  others,  in  making  a
 slight  criticism  of  this  Bill  even  at
 this  late  stage.  This  Bill  ignores  the
 one  fact  that  the  border  of  a  country
 ia  where  its  enemies  are  effective.  To-
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 day  due  to  many  circumstances  the
 border  of  this  country  sometimes  is
 in  Calcutta  itself.

 AN  HON.  MEMBER:  It  is  right
 here.

 SHRI  LOBO  PRABHU:  I  accept
 his  amendment—it  is  right  here;
 Therefore,  assuming  this,  when  we
 want  defence  against  anything  like
 violence,  anything  which  is  subversive,.
 we  require  a  Border  Force.  But,  Sir,
 I  would  like  to  say  this,  that  this  Bor-
 der  Force  seems  to  cast  a  reflection
 both  on  the  army  and  on  the  police.
 There  is  a  feeling  that  the  State  police
 are  some  kind  of  a  political  police,
 that  they  are  not  reliable  in  these
 matters.  I  shall  not  enter  very  much
 into  the  subject  beyond  saying  this
 that  our  State  police  are  many  years,
 almost  decades,  behind  time.  They
 are  not  properly  equipped.  They
 have  no  motor  cycles  jeeps,  telephones
 and  other  equipments  of  police  in
 other  countries.  I  asked  the  Home
 Minister  to  examine  a  case  where  an
 MLA  obtained  response  from  the
 State  police  when  his  neighbour  was
 attacked,  after  five  days.  I  would
 say,  if  you  do  not  want  to  degrade
 your  State  police  upgrade  them  to  the
 level]  of  the  Border  Police  and  give
 them  the  right  equipment.  They  can
 deal  with  these  borders  in  Calcutta  or
 elsewhere  arriving  there  quickly  with
 proper  equipment,  with  proper  arms,
 with  cameras  etc.

 Secondly,  I  have  to  pay  a  tribute  to
 the  Border  Police.  I  could  probably
 exceed  Mrs.  Ila  Palchoudhuri  in  siy-
 ing  they  are  our  defenders,  with
 rendezvous  with  death  at  various  bar-
 ricades.  But  I  would  furthe  sey
 this  that  there  is  a  very  important  and
 strategic  consideration.  We  are  put-
 ting  the  border  police  at  the  places
 where  the  enemy  is  likely  to  penet-
 rate,  where  the  enemy  is  likely  to
 strike  his  first  blow.  One  does  not  put
 a  sponge  where  the  first  impact  is  go-
 ing  to  come.  My  own  view  is  this.
 Your  border  police  should  be  behind
 the  line.  The  army  should  take  the
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 [Shri  Lobo  Prabhu]
 Grst  shock,  not  the  border  police,  be-
 cause  if  an  opening  igs  made  by  the
 enemy  because  of  the  border  police
 not  being  strong  enough

 SHRI  Y.  B.  CHAVAN:  You  are  an
 experienced  administrator.  You
 ehould  now  that  the  army  could  not
 be  spread  like  that

 -SHRI  LOBO  PRABHU:  I  am  not
 aaying  that.  I  am  only  saying:  don't
 make  the  border  force  feel  the  first
 impact  of  the  shock.  The  first  shock
 has  to  be  taken  by  those  who  are
 strong  enough  to  give  it  back.

 श्री  चंद्रिका  प्रसाद  (बलिया):  उपाध्यक्ष
 महोदय,  गृह  मंत्री  महोदय  ने  बी०  एस०
 एफ०  का  संगटन  करने  के  लिए  जो
 विधेयक  यहां  प्रस्तुत  किया  है  वह  बहुत
 डी  महत्वपूर्ण  विधेयक  है  दौर  इसका  मैं
 हादिक  समर्थन  और  स्वागत  करता  हूं।

 जितनी  भी  बातें  इसके  सम्बन्ध  में
 यहां  कही  गई  हैं  मंत्री  महोदय  ने  उन  सब
 “का  स्पष्टीकरण  दिया  है।  लेकित  जिस  क्षेत्र
 से  मैं  आता  हूं  वह  क्षेत्र  नेपाल  से  लगा
 हुआ  है  और  वहां  से  तस्कर  का  सामान
 जीत  को  जाता  है  और  वहांसे  काफी
 माल  दृघर  प्राता  भी  है।  गोरखपुर  के
 गस्ते  से  बड़हनी  होते  हुए  चीनी,  चावल,
 गेहूं  ब्य  नेपाल  कें  रास्ते  चीन  को  जाते  हैं  t
 हमारे  यहां  पूछ  क्षेत्र  में  शूगर  मिलें  बहुत  हैं  t
 इस वास्ते  चीनी  वहां  से  नेपाल,  होते  हुए
 चीन  पहुंच  जाती  है।  चावल  भी  पहुंच
 जाता  है।  भ्रगर  इस  बिल  केअन्दर  इस
 त्तरह  के  तस्कर  व्यापार  की  रोफ़थाम
 के  बारेमें  व्यवस्था  हैतब  तोठीक  है
 लेकिन  झगर  नहीं  हैतो  उत्तको  यह  अधि-
 कार  दिया  जाना  चाहिये  कि  fi  चीजों  को
 'उधर  जाने  से  यह  रोके।  चीनी  ट्रांजिस्टजं,
 अड़ियों  की  हमारी  माकिट  में  भरमार
 ड श्रौर  हमारे  यहां  से  चीनी,  चावल,  गेहूं
 उधर  जाते  हैं।  मैं  चाहता  हूं  कि  तम्कर

 व्यापार  को  रोकने  का  काम  भी  बोडेर
 सिक्‍योरिटी  फोर्स  के  भ्रविक्रार  क्षेत्र  में  कर
 दिया  जाए  ताकि  सीमा  से  यह  जो
 स्मगलिंग  होता  है  इसक।  रोका  जा  सके।

 मैं  बलिया  से झ्राता  हूं  ।  झाजमगढ़
 ब्रिगेडियर  उस्मान  का  जिला  है  ।  हमीद
 गाजीपुर  जिले  केथे  बलिया,  आरा  आदि.
 स्वतंत्रता  संग्राम  के  दिनों  में  संघ  के
 केन्द्र  रहे  हैं,  कंवर  सिह  और  मंगल  पांडे
 के  जिले  रहे  हैं।  फौज  में  हमारे  क्षेत्र  से
 चार  हजार  जवान  काम  करते  हैं।  मैं
 प्रार्थना  करता  हूं  कि  जब  इसमें  भरती  का
 सवाल  आए  तो  हमारे  यहां  के  लोगों  को
 प्रायोरिटी  दी  जानी  चाहिये  श्रौर  पहले  उनको
 लिया  जाना  चाहिये  ।

 बोर्डर  पित्योरिटी  फोर्स  मिलिटरी
 तो  नहीं  है  लेकिन  मैं  समझता  हूं  कि  सेना  से
 इसका  महत्व  किसी  भी  तरह  कम  नहीं  है  ।
 जो  उनकी  श्रोर  से  ण्हां  प्रदर्शनी  श्रायोजित
 की  गई  थी  उसकी  मैंने  देखा  है।  उसको
 देखकर  मैं  बहुत  प्रभावित  हुआ  हूं।  श्र
 इस  फोस  को  मैंभूरि  भूरि  प्रशंसा  करता

 हैं।  इस  फोर्स  ने  कच्छ  के  रण  में  और
 बीदर  पर  प्रशंसनीय  कार्य  किया  है।
 मैं  चाहता  हूं  कि  जिला  अधिकारियों  को
 निर्देश  दिये  जाने  चाहियें  कि  इपउ  लोगों  के
 घर  वालों  की,  इन  लोगों  के  प्रभिभावक़ों  की

 सुख  सुविधा  का  वे  खयाल  रखें  ।  साथ  ही
 इन  लोगों  को मात  बैपंज,  जोप्स,  हँली
 काप्टजें  श्रादि  भी  दिये  जाने  चाहियें  ताकि
 देश  के  बोर्डजं  की  वे  रक्षा  करने  में  समय

 हो  सकें  ।

 थ्री  झटल  बिहारो  वजयेयों  (बलराम-

 पुर):  उपाध्यक्ष  महोदय,  भ्च्छा  होता  यदि
 गृह  मंत्री  महोदय  इस  विधेयक  को  प्रवर
 समिति  में  भेजने  का  सुझाव  स्वीकार  कर
 लेते  1  प्रवर  समिति  में  भेजने  का  झ्य  यह
 नहीं  हैकि  विधेयक्र  को  स्वीकृत  करने  में
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 देर  लगाई  जाएं।  यदि  विधेयक  को  पास
 करना  जरूरी  हो  तो  प्रवर  समिति  इसी  सत्र
 के  भोतर  अपना  प्रतिबेदन  प्रस्तुत  कर
 संकती  थी  बौर  सदस्यों  को  विधेयक  की
 हर  एक  धारा  पर  समुचित  रीति  से  विचार
 करने  को  अवसर  मिल  सकता  था।

 सीमाग्नों  की  सुरक्षा  क ेलिए  हमने  एक
 दल  का  निर्माण  किया  है  और  अब  उसको
 नियंत्रित  करने  के  लिए,  उसका  निर्देशन
 करने  के  लिए  एक  कानून  बागा  रहे  हैं।
 यह  स्वधा  उचित  ही  है।  किसी  भी  क्षेत्र
 से  इस  प्रकार  के  दल  के  निर्माण  का  विरोध
 नहीं  हो  सकता  ।  लेकिन  गृह  मंत्रों  महोदय
 स्वीकार  करेंगे  कि  सोमा  पर  सेना  रहती  है
 सुरक्षा  दल  रहता  है  और  स्थानीय  पुलिस
 रहता  है  और  कभी-कभी  इन  तीनों  के  बीच
 में  समन्वय  की,  सामंजस्य  की  समस्या  खड़ों
 हो  जाती  है।  विशेषकर  जब  सीमा  की  सुरक्षा
 का  दल  तस्कर  व्थापार  को  रोकने  का  प्रयत्न
 करता  है  तो  फिर  उसका  स्थानीय  पुलिस
 के  साथ  संघर्ष:  में  आना  अस्वाभाविक  नहीं  है  ।
 उस  समय  अगर  सीमा  सुरक्षा  दल  को
 सरकार  का  समर्थन  नमिला  और  उसके
 सदस्य  अपने  दायित्व  का  ठीक  तरह  से

 निर्वाह  कर  सकें,  इस  प्रकार  की  व्यवस्था  नहीं
 की  गई  तो  जिस  उद्देश्य  के  लिए  हम
 इस  दल  का  निर्माण  कर  रहे  हैं  उस

 उद्देश्य  को  पूर्ण  करने  में  बहुत  कठिनाइथां
 पैदा  होंगी  और  झापस  में  तनाव  और
 खिंचाव  पैदा  होगा  जिससे  सीमा  की  सुरक्षा
 बलशाली  होने  के  बजाय  दुर्बल  बनेगी  |

 हम  सीमाओं  की  सुरक्षा  के  लिये  दल
 बना  रहे  हैं,  लेकिन  श्रन्ततोगत्वा  सीमा  की

 सुरक्षा  इस  सरकार  के  संकल्प  के  ऊपर  निर्भर
 करती  है  ।  एक  दल  हम  बनायें,  उस  का  प्रयोग
 करें,  लेकिन  समय  झाने  पर  सरकार  सीमाओं
 के  सम्बन्ध  में  पना  दृष्टिकोण  बदल  दे,
 अ्रपनी  भूमि  दूसरों  को  देने  के  लिये  तैयार
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 हो  जाये,  तो  इस  प्रकार  के  दल  के  मनोबल
 को  बनाये  नहीं  रखा  जा  सकता  ।  कच्छ  में
 जो  कुछ  हु,  श्री  जाज  फरनेन्डीज  ने  उस  की
 चर्चा  की  है|  मैंने  भी  वहां  जा  कर  देखा  ।
 जो  दल  कच्छ  में  पाकिस्तानियों  का  प्रवेश
 रोकने  के  लिये  भेजा  गया  था,  उस  दल  को
 जिम्मेदारी  दी  गई  हमारे  सत्याग्रहियों  को
 रोकने  की  ।  ग्रगर  पाक्स्तानियों  प्रौर
 भारतीय  सत्याप्रहियों  को  एक  ही  स्तर  पर
 रखा  जायेगा  और  उन  दोनों  के  लिये  एक
 समान  दल  का  उपयोग  किया  जायेगा,  तो
 इससे  कठिनाइयां  पैदा  होंगी  और  जनता
 के  मन  में  भी  उस  दल के  बारे  में  भ्राशंकायें
 जागेंगी  ।

 श्रगर  हम  सीमा  सुरक्षा  दल  के  मनोबल-
 को  बनाए  रखना  चाहते  हैं,  तो  सीमाग्रों
 की  रक्षा  करने  का  राजनैतिक  स्तर  पर  हमारा
 संकल्प  मजबूत  होना  चाहिये  ।  हमारी  सीमायें
 कहां,  हैं,  ग्रगर  हमें  यही  पता  नहीं  है,  तो  उन
 की  रक्षा  किस  तरह  से  की  जायेगी  ?  श्रगर
 इस  के  बारे  में  हम  जागरूक  नहीं  हैं,  तो  केवल
 दल  बना  कर  सीमाओ्रों  की  सुरक्षा  नहीं  होगी  ।
 सीमाग्रों  की  रक्षा  केवल  सीमाझ्नरों  पर  ही
 नहीं  होगी,  उनकी  रक्षा  नई  दिल्‍ली  में  भी
 करनी  होगी  |  भी  तक  सरकार  ने  इस  बात
 का  प्रमाण  नहीं  दिया  है  1  मेरा  निवेदन  है
 कि  दल  हम  बनायें,  उसे  सभी  प्रकार  की

 सुविधायें  दें,  लेकिन  संकट  के  समय  उस  का
 मनोबल  न  टूटने  पाये,  इस  की  जिम्मेदारी
 केन्द्रीय  सरकार  को  लेनी  होगो  ।

 श्री  जाज॑  फरनेन्ड/ज  :  उपाध्यक्ष  महोदय
 सब  से  पहले  मेरा  सुझाव  है  कि  श्री  लोबों

 प्रभु  ने  जो  तकरीर  की  है,  उस  को  प्रोसी-
 डिग्ज़  से  एक्संज  कर  दिया  जाये,  ताकि
 अ्रभले  पांच  देस  साल  में  चीनी  था  पाकिस्तानी

 यह  न  कहें  कि  संसद्‌  के  एक  जिम्मेदार  सदस्य
 ने  यह  कहा  था  कि  हमारी  सीमा  कलकता
 में  है,  इस  लिये  उस  से  आगे  का  सब  इलाका
 चीन  और  पाकिस्तान  का  हिस्सा  है  |

 4
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 [श्री  जाज॑  फरनेन्‍्डीज]

 मुझे  फिक्र  यह  है  कि  उस  तरफ  बैठे  हुए
 माननीय  सदस्यों  को  यह  भो  पता  नहीं  है
 कि  हिन्दुस्तान  की  सोमायें  कहां  हैं  ।  हम
 ने  कच्छ  के  बारे  में  देखा  कि  जब  एक  तरफ

 भुज  की  एक  अदालत  में  कलक्टर  साहब  यह
 गवाही  दे  रहे  थे  कि  छाड़ब्रेट,  कंजरकोट  और
 घारावाणी  इस  वक्‍त  हमारे  अधिकार  में
 हैं,  में  वहां  जाता  हूं,  मेरा  जूरिसडिक्शन  उन
 तीनों  चौकिथों  पर  है,  i949  से  कच्छ  के
 कलक्टर  का  जूरिसाडक्‍्शन  वहां  पर  चल  रहा
 है  श्रौर  उस  से  पहले  कई  बरसों  से  कच्छ  के
 महाराव  का  जूरिसडिक्शात  वहां  पर  था,
 तो  दूसरी  तरफ  हमारे  विदेश  खाते  के  एक
 अंडर  सेक्रेटरी  ने  दिल्‍ली  की  किसी  अदालत
 में  एफिडेविट  दाखिल  किया  कि  छाड़बरेट,
 कंचरकोट  और  घधारःवाणी  कभी  हमारी
 सीमा  नहीं  रहे,  यह  जमीन  हमारी  नहीं  रही  ।

 उपाध्यक्ष  महोदय,  में  चाहता  हूं  कि
 श्राप  इस  बात  को  गम्भीरदा  से  समें,
 क्योंकि  इस  सदन  में  इस  समय  एक  बार्डर

 सिक्‍यूरिटी  फोर्स  बनाने  की  व्यवस्था  द्  रही
 है  और  बाईर  सिक्‍यूरिटी  फोर्स  उसी  देश
 के  काम  के  लायक  होगा,  जिस  को  इस  बात
 की  जानकारी  होगी  कि  उस  की  सीमायें

 कहां  हैं  ।  लेकिन  जिस  सरकार  शौर  जिस
 देश  को  अपनी  सीमाओं  की  जानकारी  ही
 नहीं  है,  उस  का  बाईर  सिक्‍यूरिटी  फोर्स  क्‍या
 करेगा  ?  यही  सब  से  बड़ा  सवाल  हमारे
 सामने  है  ।

 जब  देश  की  सीमाझ्रो  के  बारे  में,  काश्मीर
 की  सीमा  के  बारे  में  श्रौर  चीन  से  लगी  सीमा
 कै  बारे  में,  सरकार  का  दिमाग  साफ  नहीं
 है  तो  फिर  इस  बार्डर  सिक्यूरिटी  फोर्स  पर
 करोड़ों  रुपया  खर्च  करने  का  क्या  मतलब  है  ?
 पह  प्रश्म  में  गृह  मंत्री  महोदय  से  पूछना  चाहता
 हूं  ।  एक  तरफ  तो  यह  सरकार  सीमाश्रीं  के
 संरक्षण  की  बात  करती  है,  दूसरी  तरफ  वह
 पनी  सोमाझ्रों  के  बारे  में  जानकारी  नहीं
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 रखती  है  कि  वे  कहां  पर  हैं  श्ौर  तीसरी
 तरफ  उस  की  तरफ  से  एक  प्रन्तर्राष्ट्रीय
 ट्रिब्पूनल  में  जो  जज  साहब  नियुक्त  हुए,
 दुनिया  के  सामने  वह  उन  के  दिये  गये  बयान
 को  झूठा  साबित  करने  की  कोशिश  करती  है
 पह  है  इस  सरकार  की  नीतियां  ।

 अगर  इस  सरकार  को  पने  बाड्डर  के
 धारे  में  जानकारी  नहीं  है,  तो  यह  बाड्डर

 सिक्‍्पूरिटी  फोर्स  छाड़बेट,  कंजरकोट  या
 धारावाणी  के  लिये  कंसे  लड़ेगा  ?  इस  लिये
 में  चाहता  हूं  कि  सरकार  सब  से  पहले  अपनी
 सीमाओं  को  निश्चित  करें  और  फिर  बार्डर

 सिक्‍यूरिटी  फोसे  की  योजना  पर  ठोस  रूप
 से  अमल  करे

 श्र्न्त  में  में  गृह  मंत्री  महोदय  से  एक  प्रश्न
 पूछना  चाहता  हूं  1  अगर  उस  का  जवाब
 वह  श्राज  दे  सकते  हैं,  तो  आज  दें,  वर्ना  एक
 दो  दिन  के  बाद  दें  tv  मुझे  पता  लगा  है  कि
 बार्डर  सिक्पूरिटी  फोर्स  के  एक  झ्राफिसर
 चन्द  दिन  पहले  अपने  काम  से  कच्छ  रण  जा
 रहे  थे  ।  जिस  सड़क  से  उन्होंने  जाना  था,
 उस  को  वह  भूल  गये  ।  चूंकि  उन  को  पानी

 पहुंचाने  की  व्यवस्था  भी  नहीं  की  जा  सकी,
 इस  लिये  उन्होंने  अपनी  पिस्तौल  से  आत्म-
 ह्त्या  करली  |  ग्रगर  यह  बात  सच  है  तो  मंत्री
 महोदय  ने  इस  बारे  में  क्‍या  कार्यवाही  की  है  ।
 श्रगर  इस  बारे  में  जानकारी  आज  नहीं  मिल
 सकती  है,  तो  वह  फिर  कभी  वहू  जानकारी  दें  Y

 SHRI  NATH  PAI  (Rajapur):
 Mr.  DeputySpeaker,  Sir,  this  is  a
 belated,  half-hearted  measure  showing
 a  delayed  recognition  to  one  aspect  of
 the  complex  problem  of  defence.  We
 would  have  thought  that  Shri  Chavan,
 after  having  listened  to  the  very
 forceful  and  convincing  pleas  that
 were  made  yesterday  by  my  friend
 Shri  Somani  who  made  an  unusually
 constructive  speech  and  the  resolution
 moved  by  Shri  Indrajit  Gupta  and
 Shri  George  Fernandes,—I  think  that
 was  a  very  reasonable  plea—that  the
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 Bill  should  be  referred  to  the  Select
 Committee,  would  have  acceded~  to
 that  wish,  It  is  very  unfortunate
 that  he  has  turned  down  the  plea
 which  came  from  every  section  of  the
 Opposition.  It  wag  not  motivated  in
 a  spirit  of  opposition  but  by  way  of
 improving  the  Bill.

 May  I  point  out  at  this  late  stage
 one  or  two  things  which  he  can  still
 afford  to  look  into?  Just  now,  on  the
 eve  of  the  Pakistani  aggression  in
 1965,  I  happened  to  be  in  a  village
 near  Palamwala  in  Akhnoor.  I  was
 addressing  an  impromptu  meeting.  I
 was  sensing  the  impending  danger.
 There  was  a  small  group,  and  on  the
 tree  there  waS  a  young  lady.  She
 said:

 हमने  झ्रापको  सुना  है  1  अगर  श्राप  इजाजत
 दें,  तो  श्र्ब  हम  श्रपनी  बात  को  सुनायें  ।
 श्राप  यहां  श्राए,  इस  से  हमें  बड़ी  खुशी  हई  ।
 लेकिन  श्राप  यहां  के  सब  बाशिन्दों  की  तरफ
 से  पालियामेंट  को  कहिये  कि  हम  भाषण
 नहीं  चाहते  हैं  7  हम  ग्रपना  फर्ज  जानते  हैं,
 शायद  सरकार  ग्रौर  पालियामेंट  अपना
 करतंव्य  नहीं  जानती  है  7  हम  किसी  वा
 झाशीरवाद  नहीं  चाहते  हैं;  हम  हथियार  चाहते
 हैँ  ।  हम  हिन्दुस्त।न  की  सुरक्षा  करने  के  लिये
 तैयार  है  ।  तीन  दफा  हम  उखाड़े  गये  हैँ  ।
 हमें  हथियार  दीजिये  ।  हम  दुश्मन  का
 मुकाबला  करेंगे  ।

 This  is  a  most  important  thing,  and
 I  do  not  find  a  sufficient  reflection  of
 this  spirit  of  this  young  lady  who  re-
 presented  on  this  issue  not  her  cwn
 views  but  perhaps  the  views  of  those
 who  live  on  our  borders.  The  border
 security  has  assumed  new  dimensicns
 particularly  after  the  endorsement
 and  encouragement  to  the  Pakistani
 bellicosity  with  the  arrival  of  new
 arms  from  our  friend  in  Moscow,  We
 are  going  to  get  new  pinpricks,  and  it
 is,  therefore,  correct  that  the  Govern-
 ment  should  use  the  Security  Force  as
 the  first  line  of  defence,  and  as  he  was
 Pointing  out,  the  army  will  be  free  to
 decide,  where  the  major  blow  comes,
 what  should  be  done.
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 Then,  I  would  like  to  know  what
 Shri  Chavan  is  going  to  do,  to  look
 into  this  lacuna.  What  exactly  did  Shri
 Indrajit  Gupta  have  in  mind  when  he
 tasked  yesterday,  whether  this  force
 can  be  called  outside  India,  where,
 and  for  what  duty.  Did  he  have  in
 mind  the  duty  that  the  Indian  armed
 forces  were  performing  in  Cyprus  or
 in  Congo  or  in  South  Korea?  It  is
 not  clear.  Therefore,  we  are  asking.

 Force  Bill

 SHRI  Y.  B.  CHAVAN:  I  have  ex-
 plained  that.

 SHRI  NATH  PAI:  I  tried  to  get  it
 from  him:  there  was  a  learned  pro-
 fessor  to  make  notes  of  what  he  was
 saying,  as  you  often  have  your  collea-
 gues  to  do  80  in  your  absence.  Per-
 haps  it  is  not  very  wrong.  May  I  ask
 one  thing?  I  find  that  this  force  will
 be  having  all  the  obligations  of  the
 armed  forces  and  all  the  disadvan-
 tages  of  the  police  force.  They  are
 having  the  worst  of  both  the  worlds:
 the  obligation  and  duties  of  the  armed
 forces  but  not  the  advantage  of  the
 armed  forces,  but  the  disadvantage  of
 the  police!  This  has  to  be  looked
 into.

 I  am  concluding  by  just  asking  one
 question.  I  think  you  were  present
 when  a  very  distinguished  colleague
 of  yours  in  Maharashtra  whom  we
 had  the  privilege  of  having  here  as  an
 MP,  Mr.  Kisnave,  with  your  encour-
 agement  and  perhaps  your  atquies-
 cence,  made  a  speech  which  by  now
 has  become  very  memorable.  My
 friend  Shri  Jagjivan  Ram  wanted  a
 copy  of  that  speech.  Mr.  Kisnave
 talked  about  the  three  R’s  which  have
 become  synonymous  with  ministerial
 duties—Rum,  Rama,  Rummy.

 MR,  DEPUTY-SPEAKER:  Is  it  rele-
 vant?

 SHRI  NATH  PAI:  Sir,  absolutely
 relevant.  I  have  never  been  charged
 with  irrelevance.  I  might  have  been
 charged  with  many  sins  but  I  have
 never  been  charged  with  irrelevance.
 Why  are  you  going  to  impose  such
 kinds  o¢  virtues,  that  they  are  to  be
 subject  to  the  so-called  prohibition
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 and  abstinence  when  we  know  how
 we  leaders  are  subject  to  this  kind
 of  thing?  This  is  not  a  charge  which
 Iam  making.  It  is  a  speech  made  in
 a  very  important  meeting  of  the  Con-
 gress  Party,  I  mean,  the  one  which  the
 Home  Minister  had  the  honour  and
 privilege  of  leading.  That  was  made
 in  his  presence.  I  do  not  know  the
 veracity  of  it.  I  do  not  know  whether
 it  is  true  or  wrong.  These  3  Rs  are:
 Rum,  Rama  and  Rummy.  The  fact
 remains  it  is  no  use  imposing  this  false
 sense  of  virtue  on  the  boys.  I  do  not
 believe  in  jmposing  virtue.

 Then,  my  another  submission  js  that
 in  recruiting  them  don’t  forget  these
 heroes  of  India,  the  I.N.A.  people.  A
 lot  of  them  can  still  be  invited.  Of
 course,  you  are  right  in  providing  em-
 ployment  to  those  who  are  being  dis-
 charged  from  the  Army.  But  let  prio-
 rity  be  given  to  these  I.N.A.  people.

 SHRI  RANDHIR  SINGH:  This  is  a
 good  suggestion.

 SHRI  NATH  PAI:  Priority  wil!
 have  to  be  given  to  the  sons  of  the
 soil,  the  local  people.  The  local  peo-
 ple  will  have  to  take  the  brunt  of  the
 blow.  If  the  enemy’s  blow  is  to  be
 blunted  before  the  Army  can  move  in
 and  deliver  the  counter-blow,  may  I
 get  an  assurance  from  Mr.  Chavan
 that  priority  will  be  given  to  this
 thing,  that  every  able-bodied  man  and
 woman  in  the  border  area  will  be
 given  the  basic  training  in  the  use  of
 arms  so  that  they  will  be  the  founda-
 tion  of  this  Force?  I  hope’  Mr.
 Chavan  will  not  turn  a  deaf  ear  to
 what  I  am  saying.  I  hope  he  will
 take  this  into  consideration.  I  must
 also  record  my  protest  to  his  turning
 down  a  very  constructive  proposition
 of  referring  this  Bill  to  a  Select  Com-
 mittee.  I  hope  I  will  get  a  satisfac-
 tory  reply  from  him.

 ‘17.38  brs,

 (Mr.  SPEAKER  in  the  Chair]
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 SHRI  Y.  B.  CHAVAN:  Sir,  I  do  not
 want  to  reply  to  many  points  that
 were  referred  to.  I  must  explain  that
 I  did  not  refuse  to  refer  the  Bill  to
 a  Select  Committee.  It  was  not  be-
 cause  I  was  afraid  of  going  to  a  Select
 Committee.  But  I  thought  it  was  not
 necessary  to  go  to  a  Select  Committee
 because  al]  the  questions  can  be  con-
 sidered  here  itself.

 About  one  personal  reference  he
 made  about  some  speech  made  in
 Maharashtra  in  my  presence

 SHRI  NATH  PAI:  A  colleague  of
 yours,

 SHRI  Y.  B.  CHAVAN:  Your  colle-
 ague  also.  It  was  a  committee  meet-
 ing,  of  workers  of  the  Congress  Party
 ‘and  it  was  a  committee  meeting  which
 was  meant  for  self-criticism.  It  only
 shows  that  the  Congress  Party  has  got
 the  courage  to  have  self-criticism.  I
 hope  if  you  meet  in  your  party  meet-
 ing  and  have  the  same  courage,  you
 will  also  find  interest  in  Rum,  Rana
 and  Rummy.

 MR.  SPEAKER:  The  question  js:
 “That  the  Bill,  as  amended,  be

 passed”
 The  motion  was  adopted.

 7.40  hrs.

 HALF-AN-HOUR  DISCUSSION

 Price  OF  INDIAN  TEA  IN  INTERNATIONAL
 MARKETS

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  Mr.  Speaker,  Sir,  I
 would  specially  deal  with  marketing
 structure  of  Indian  tea  which  has  been
 one  og  the  most  important  commodi-
 ties  of  this  country  in  the  field  of
 export  trade.

 MR.  SPEAKER:  Now  wé  are  hav-
 ing  tea!
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 SHRI  JYOTIRMOY  BASU:  Sir,  they
 do  not  believe  in  the  economics  of  it.
 This  tea  trade  involves  over  a  million
 workers  and  billions  of  rupees.  I  will
 tell  you  how  the  Government  of  ‘ndia
 has  neglected  it.
 to  ignorance  or  putting  too  much  re-
 liance  on  people  who  have  not  got  the
 experience  and  also  due  to  pressure  of
 foreign  monopolists.  I  am  making  a
 charge  that  the  Government  of  India,
 ‘as  far  as  tea  export  trade  is  concerned,
 has  been  subjected  to  serious  pressures
 from  foreign  monopolists.

 The  marketing  structure  of  tea
 suited  the  British  because  they  always
 had  a  twin  organisation,  a  Company
 producing  tea  here  and  the  same  Com-
 pany  doing  buying  and  marketing.
 But  the  moment  the  things  changed,
 that  twin  organisation  ceased  to  func-
 tion  as  far  as  our  interest  is  concern-
 ed.  But  this  Government  had  neither
 the  wisdom  nor  the  foresight  to  go
 into  details  to  find  out  how  we  are
 losing  money  everyday,  to  the  tune  of
 millions  of  rupees.

 I  would  not  deviate  from  the  sub-
 ject.  I  have  got  two  main  charges
 against  the  Government.  The  first  is
 that  they  are  failing  to  bring  home
 the  full  sale  proceeds  or  the  nearly
 full  sale  proceeds  of  tea  that  the  con-
 sumers  are  actually  paying  abroad.  I
 had  gone  out  of  the  way  and  I  ‘had
 pointed  this  out.  I  published  a  leaflet

 Jast_year  showing  the?
 ear  showing  the  SMfOUnT  that  the  —

 Sachequer_was
 uer  was  losing,  but  they  have

 not  moved  an  inch;  they  are  diverting
 their  attention  to  something,  which
 will  not  benefit  this  country  at  all.

 The  second  charge  is  that  they  have  |
 failed  totally  to  arrest  the  declining,  tea
 consumption  abroad.  The  rot  has  al-
 ready  set  in.  I  shall  give  some  ran-
 dom  notes  if  my  hon.  friend,  Mr.
 Qureshi,  would  like  to  make  a  note  of
 them  and  verify.  Last  year  they  were
 kind  enough  to  give  me  an  opportu-
 nity,  two  or  three  weeks,  for  making
 a  random  survey  quickly  and  with  my
 old  contacts  I  have  collected
 some...
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 to  give,  he  may  give  in  ten  minutes.
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 SHRI  JYOTIRMOY  BASU:  This  is
 India’s  money,  Sir.

 In  U.K.  the  intake  of  Indian  tea  is
 going  down;  more  coffee  is  being
 drunk,  Specially  the  younger  gene-
 ration  feel  that  drinking  tea  is  an  out-
 moded  habit,  that  tea  is  old  man’s
 drink.  I  had  been  to  various  places
 and  talked  to  the  customers  and  this
 was  the  impression  that  I  got  and  Mr.
 Qureshi’s  people  who  are  there  agree
 with  me.  The  rise  in  the  case  of
 coffee  has  exceeded  7  per  cent  because
 the  coffee  producers  have  been  very
 energetic;  they  have  their  multi-mil-
 lion  dollar  propaganda  scheme  and
 they  are  selling  coffee.  As  a  matter
 of  fact,  coffee  is  drunk  by  most  of  the
 people;  it  is  more  thick.

 Another  big  rival  has  come  into  the
 market.  We  are  only  sleeping  people
 and  as  long  as  we  get  some  money,
 whether  it  is  Rs,  30  or  00  or  90  or
 80  crores,  we  are  happy.  Another
 rival  is  the  fruit  juice  from  America.
 It  has  penetrated  into  the  European
 markets—artificially  flavoured,  thick,
 fruit  juice;  it  was  a  beautiful  drink;
 I  drank  it  everywhere.  Who  will  then
 drink  tea?  The  tea  that  is  sold  today
 was  discovered  50  years  ago,  the  same
 old  liquor;  ‘nam  ke  vaste’  there  is  the
 caffeine  content.  You  have  not  tried
 to  do  research  and  improve  it  to  keep
 pace  with  the  other  rival  beverages.

 I  was  surprised  to  see  that  visiting
 tea  houses  in  England  is  considered
 to  be  an  vld-fashion  and  they  go  (०
 coffee  houses  which  have  a  better
 counter,  better  reception  and  better
 offering.  The  younger  generation  who
 could  really  give  a  part  of  their  afflu-
 ence  to  us  wag  not  coming  to  drink
 your  tea.  They  say  that  it  is  a  grand-
 mother’s  habit  and  they  do  not  want
 to  take  it;  they  want  to  drink  fruit
 juice  or  coffee.  So,  the  rot  has  set  in.

 Another  thing  is  this.  I  do  not
 know  whether  Mr.  Qureshi  knows
 why  a  man  drinks  tea.  A  man  drinks
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 tea  for  two  things—caffeine  and  tan-
 nin;  one  is  a  grug  and  the  other  35
 a  stimulant.  If  you  do  not  give
 enough  of  it  in  a  cup,  then  he  gets
 disappointed.  Lot  of  tea  which  are
 very  old  are  sent,  If  caffeine  and
 tannin  in  tea  are  not  properly  oxidis-
 ed,  it  does  not  give  colour,  strength
 and  pungency  and  the  man  gets  dis-
 appointed.  The  type  of  manufacture
 is  called  C.T.C.  Has  the  Government
 taken  steps  to  tell  the  producers  that
 those  who  do  not  produce  quality  tea
 should  go  for  C.T.C.?  You  have  not
 got  the  man.  You  have  a  burearcrat
 who  changes  every  two  years.  He
 makes  q_  round-the-world  trip—
 Rs.  50,000  in  one  trip—and  the  export
 goes  down.  The  quantity  goes  up  but
 the  money  that  comes  is  less,  What
 is  the  use?  What  is  the  use?  They
 have  failed  utterly  and  miserably.
 Let  them  read  the  Plantation  inquiry
 Committee  Report  of  1956.  It  is  a
 valuable  document,  Let  them  read
 Shri  Swamy’s  note  of  dissent.  But
 they  do  not  want  to  do  it.  They  are
 under  the  thumb  of  British  manipu-
 lators.  They  are  frightened  and  run
 away  from  their  duties.

 What  is  happening  in  packaging  in
 the  UK,  Europe,  even  in  India?  They
 are  spending  more  money  in  packing,
 using  printed  aluminium  foils,  and
 beautiful  cortons,  spending  a  lot  on
 advertisements,  neon  lights  and  so
 on.  But  the  content  is  not  attended
 to.  The  contents  are  not  good.  What
 the  man  requires  is  the  contents.  He
 looks  to  the  tea  and  its  quality.  But
 we  spend  more  money  on  the  other
 things  and  less  on  the  tea  itself.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar):  What  about  Darjeel-
 ing  tea?

 SHRI  JYOTIRMOY  BASU:  I  will
 tell  the  hon.  Member  about  it.

 What  has  Ceylon  been  doing?  They
 have  been  dumping  tea  in  London  at
 26d.  How  do  they  do  it?  We  should
 have  gone  to  Ceylon.  I  would  have
 even  fallen  at  their  feet,  because  as
 far  as  business  is  concerned,  for  God’s
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 sake,  do  not  kill  our  business.  Gov-
 ernment  are  sending  very  impressive
 delegations,  composed’  of  which  oer- sons?  Persons  who  have  never  seen a  tea  bush  for  at  least  20  years. Have  they  taken  care  to  put  in
 such  delegations  people  who  under-
 Stand  and  know  about  tea?  No.
 They  send  bureaucrats  who  can  do
 beautiful  file-pushing.  Only  such
 people  are  sent  to  negotiate  with  the
 Ceylon  Government.  -They  will  do
 us  more  harm  than  good.

 Now,  what  about  African
 Government  are  sleeping  over
 matter,  Seeds  were  smuggled  for
 years,  African  companies  have  start-
 ed  operation.  I  have  tasted  African
 tea  in  1952,  Last  year  I  met  some  of
 my  old  friends  and  I  was  surprised
 to  see  the  improvement  effected  in
 African  tea.  In  ‘1952,  it  was  undrink-
 able.  The  liquid  was  so  horrible;  it
 used  to  be  used  as  a  blender  to  muck
 the  tea  to  reduce  the  price  by  0  per
 cen,  in  a  packet.  This  was  to  reduce
 the  price  of  the  bulk.  But  today
 they  have  got  companies  with  vast
 paid-up  capital  and  millions  of  pounds
 sunk  into  them.  They  have  got
 machineries,  freezing  chambers  and
 other  types  of  plucking.  They  have
 improved  the  quality.  I  have  drunk
 it  in  London.  It  can  be  compared
 favourably  with  our  high-grown  tea.
 But  Government  are  not  bothered
 about  these  things.

 tea?
 this

 Then  in  marketing,  there  is  8  lot
 of  manipulation,  because  the  middle-
 men  are  there,  powerful  and  money-
 ed.  Government  are  at  the  mercy  of
 these  people.  Mr.  Gray  of  Brook
 Bond  is  there.  They  are  at  his  mercy
 because.  Brook  Bond  controls  today
 over  42  per  cent  of  the  total  world
 tea  consumption.  One  day  Mr.  Gray
 will  come  and  say:  ‘Look  if  you  do
 not  give  it  at  2  shillings  a  lb.  Lon-
 don,  you  stop  it’.  What  will  Govern-
 ment  do?  What  will  happen  to  the
 3  lakh  labour  and  the  vast  tea  gar-
 dens?  Government  are  doing  noth-
 ing.
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 I  have  remedies  to  suggest.  First
 do’intense  scientific  propaganda.  Now
 they  are  doing  propaganda  as  I  saw
 in  certain  European  countries.  But
 Mr.  Gray  of  Brook  Bond  is  reaping
 the  harvest.  The  proper  image  of
 Indian  tea  has-not  been  rejected.
 Government’s  propagandists  have  no
 idea  of  how  to  describe  our  tea.  If
 you  ask  them  ‘What  is  second  flush
 tea?’,  they  just  do  not  know.  I  do
 not  blame  them.  They  have  not  been
 trained.  I  held  ३  brief  class  in  Brus-
 sels  for  half  a  dozen  of  them.  But
 it  takes  months  to  train  them  adce-
 quately.  You  cannot  teach  them  all
 at  once.

 Then  export  package  tea  _  direct
 from  plantation  centres  to  maintain
 its  freshness,  Have  smal]  packets  for
 export.  Kill  those  middlemen  who
 have  been  reaping  the  harvest;  kill
 them  because  they  have  already
 killed  our  tea.

 Then  there  should  be  intense  re-
 search  to  improve  quality.  Bring
 new  things  into  tea  such  as  artificial
 flavouring.  That  is  my  strong  re-
 commendation.  In  China  in  olden
 days,  they  used  to  make  Jasmine
 flavoured  tea.  It  is  not  uncommon
 or  unknown.

 Then  make  the  tea  more  thick.  I
 would  even  go  a  step  further  and
 say:  alcoholise  tea,  if  you  can.  Ask
 the  chemists  about  it,  if  it  can  be
 done.  I  have  been  to  at  least  three
 German  houses  where  they  offered
 tea  with  whisky.

 You  should  try  to  make  instant  tea
 in  cold  water,

 The  orange  juice  which  they  sell  in
 the  market  is  better  then  the  fresh
 orange  juice  you  can  make  at  home.
 It  is  because  of  artificial  flavouring
 and  thickening.  Your  method  of
 blending  should  be  changed.  The
 housewife  is  always  disgruntled.  She
 says  it  is  too  strong.  But  the  steel
 worker’s  wife  will  say  it  is  too  thin.
 Do  the  people  in  the  ten-storey  build-
 ing  in  Calcutta,  that  white  elephant,
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 know  what  it  is?  They  are  much  too
 conceited.  They  go  not  want  to  un-
 derstand  these  things.
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 Ban  all  export  of  off-grades.  When
 CTCs  are  produced  through  the  pro-
 cess,  you  get  an  off-grade_  which
 shows  more  stalk.  The  off-gradc
 produces  better  liquor.  So,  the
 foreign  blenders  are  always  anxious
 to  buy  them,  but  they  are  sold  so
 cheaply.  Therefore,  ban  all  export
 of  off-grades.

 Get  hold  of  Ceylon  and  at  least
 see  that  they  agree  to  a  floor  orice,
 that  they  do  not  export  tea  at  a  price
 lower  than  that.

 I  have  got  here  an  index  from  Bri-
 tish  Wholesale  Grocers’  Association.
 The  labour  wages  have  gone  up  by
 about  three  times,  but  the  price  of
 tea  or  sugar  that  went  from  India  has
 remained  the  same.  The  prices  of
 other  commodities  which  they  import
 from  European  countries,  whitemen’s
 countries  have  shot  up,  but  the  price
 of  tea  is  almost  the  same.  A  labourer
 who  was  getting  £0  is  now  getting
 £35.  He  was  paying  six  shillings  for
 a  pound  of  tea  before  and  now  he  is
 paying  the  same.  Why  can’t  we
 charge  more  money  for  our  tea?  Is
 it  because  you  want  to  starve  your
 labour  here?  Is  it  because  you  have
 got  tea  plantation  workers  working
 for  a  song?

 The  Tea  Centre  is  losing  money.  It
 is  serving  little  or  no  purpose.  I  had
 been  there  once  formally  and  in  dis-
 guise  two  or  three  times.

 I  suggest  you  consider  acquiring
 an  interest  in  some  big  blending  firms
 in  Britain.  I  am  told  that  Tyfoons’
 shares  are  on  sale.  I  am  not  making
 a  positive  recommendation,  but  {t  is
 worth  considering.

 Are  you  aware  that  American  and
 Japanese  capital  has  come  to  Indone-
 sian  tea,  a  big  rival  of  ours?  Does
 the  Chairman  of  your  Tea  Board
 know  it?  If  so,  what  action  has  he
 taken?  If  they  come,  they  will  s:wal-
 low  you.  Of  course,  you  love  7०  be



 I235  Price  of

 (Shri  Jyotirmoy  Basu]
 subservient  to  the  Americans,

 Forty  per  cent  of  the  European
 consumption  of  tea  goes  via  the  Lon-
 don  auction,  the  British  middlemen.
 In  Paris  I  went  to  a  departmental
 store  where  they  were  making  tea.
 The  tea  they  gave  me  was  not  drink-
 able,  Who  checks  that  they  give  the
 right  stuff?  Have  you  made  sure
 that  the  housewife  who  likes  a  sam-
 ple  of  tea  can  go  to  a  known  grocer
 to  get  that  tea?

 The  Government  of  India  is  spend-
 ing  money  to  build  up  the  image  of
 Mr.  Gray  of  Brooke  Bond.

 DR.  MAITREYEE  BASU  (Darijeel-
 ing):  Not  of  Jayshree?

 SHRI  JYOTIRMOY  BASU:  Very
 seldom.

 For  consumption  of  tea  in  Aden,
 which  by  steamer  is  two  or  three
 days’  journey,  they  take  tea  from
 Great  Britain.  That  should  be  a
 shameful  thing  to  the  Government  of
 India.

 From  aé_=marketing  corporation,
 start  today.  Try  to  sell  tea  in  pack-
 ages  through  grocers’  channels,  help
 the  industry  and  bring  some  more
 money  home.

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur):  It  has  been  said  that
 in  the  export  of  tea  to  the  tea  con-
 suming  countries,  there  should  be
 closer  collaboration  with  Ceylon.  This
 advice  has  been  given  not  only  by
 industrialists  but  also  by  our  High
 Commissioner  in  Ceylon.  How  far
 has  that  advice  been  pursued?  I  want
 some  concrete  answer,  not  a  vague
 reply  that  we  are  taking  adequate
 steps.

 MR.  SPEAKER:  I  see  some  hon.
 Members  rising.  Twenty  names  had
 been  given  and  they  had  been  ballot-
 ed;  only  four  names  had  been  select-
 ed.  Only  those  will  be  called  for
 putting  a  question  not  others.  This
 is  half  an  hour  discussion.
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 श्र;  जाज  फरनेन्ड:ज  (बम्बई-दक्षिण):
 भ्रध्यक्ष  महोदय,  इस  बात  में  कोई  शक  नहीं
 है  कि  इस  नीति  विहीन  सरकार  और  पटी
 बोर्ड  के  भ्रष्ट  प्राफिपर,  इन  दोनो  के  कारण
 हिन्दुस्तान  का  चाय  का  उद्योग  देश  के  झन्दर
 भी  और  बाहर  से  विदेशी  मुद्रा  कमाने  में  भी
 बिल्कुल  बरबाद  होता  जा  रहा  है  1  मेरा  मन्त्री
 महोदय  से  एक  ही  प्रश्न  है  |  मैं  समझता  हूं
 सरकार  को  अब  कुछ  नीति  बनानी  चाहिये,
 हो  सकता  है  यह  कुछ  भारी  काम  हो  ।
 अज  टी  बोर्ड  में  भ्रष्टाचार  है  वहां  के:
 अफसर  विदेश  यात्रा  के  सिवा  शर  कुछ
 नहीं  सोचते  हैं  और  विदेशी  मुद्रा  कमाने  की
 जगह  पर  उसको  कैसे  खर्च  किया  जाय  इसका
 ही  ज्यादा  खयाल  रखते  हैं  1  टी  बोर्ड  के
 कमंचारियों  की  ओर  से  वहां  के  झफसरो
 के  बारे  में  एक  श्रारोप-पत्र  भी  सरकार
 के  सामने  पेश  किया  गया  है।  इसलिये
 में  जानना  चाहता  हुं  कि  क्या  सरकार  उसकी
 जांच  करने  के  लिये  तैयार  है  और  टी  बोर्ड
 के  भ्रप्टाचार  को  खत्म  करने  के  लिये  तत्काल
 कोई  कदम  उठाने  जा  रही  है  ?
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 SHRI  RANDHIR  SINGH  (Rolhitak):
 I  must  appreciate  the  constructive
 suggestions  put  forward  for  the  first
 time  by  Mr.  Basu;  I  recommend  to
 the  Government  to  accept  them.  Se-
 condly,  my  question  is:  what  are  the
 measures  adopted  by  the  Government
 of  India  to  evolve  a  better  quality
 tea  as  we  have  in  African  and  Ceylon
 brands?  What  sort  of  steps  are  they  ‘

 taking  for  publicity  and  research?  Do
 they  seriously  consider  utilising  the
 services  of  experts  in  place  of  high-
 salaried  bureaucrats?  If  necessary,
 will  they  get  experts  from  abroad,  if
 experts  are  not  available  in  this
 country?  (Interruptions).

 What  concrete  steps  have  been
 taken  to  improve  quality,  propa-
 ganda,  research  as  this  is  a  very
 valuable  means  of  earning  foreign
 exchange,
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 MHI  BEDABKALA  BAKUA  (Ka-
 4007)  ;  ‘tne  plantation  side  is  aoing
 well  and  there  is  notniug  wrong
 tere,  ‘there  are  new  iorms  of  cull-
 vauon,  and  they  are  proaucing  good
 quality’  tea.  Assam  still  produces  tea

 ny  whole
 in  the  world,  At  ine

 same,  time  we  nave  not  been  able  to
 extricate  tea  industry  trom  the  mo-
 nopoly  hold  of  the  British  interests,
 even  after  twenty  years  of  freedom.
 We  have  constituted  a  Tea  Board.
 ‘There  are  those  who  are  charged  with
 furthering  India’s  interests  as  against
 the  monopolies  of  Brookebong  and
 Lipton  and  others  who  are  interested
 in  not  paying  our  tax  here  but  ‘ac-
 tually  paying  tax  to  the  British  Ex-
 chequer,  charging  high  prices  and
 making  large  profits.  They  are  not
 even  aware  of  these  problems  and  I
 do  not  know  whether  they  represent
 that  interest.  The  Tea  Board  is  full
 of  people  who  belong  to  those  very
 interests  which  serve  Brooke  Bond  or
 Liptons.  I  would  like  to  know  what
 steps  have  been  taken  to  see  that  this
 monopoly  is  broken.  The  Tata-Finlay
 concern  is  trying  to  produce  instant
 tea.  Instant-tea  is  very  popular  in
 the  United  States  because  it  does  not
 require  even  quality  tea  for  produc-
 tion  of  Instant-tea.  Brooke  Bond
 goes  and  under  sells.  It  watches
 where  our  tea  packages  go  and  under-.
 sell  there  with  the  result  that  the
 market  there  is  closed  for  us.  There-
 fore  so  far  ag  instant-tea  is  concern-
 ed  and  so  far  as  breaking  this  mono-
 poly  is  concerned  I  want  to  know
 whether  Government  has  taken  or  is
 prepared  to  take  a  fresh  look.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  Mr.
 Speaker,  Sir,  at  the  first  instance  I
 admire  the  remarkable  qualities  of
 Shri  Basu  more  as  a  tea-taster  than
 as  a  tea  trader.  He  has  laid  much
 emphasis  on  the  blend  of  tea  and  iea
 tasting  which  according  to  him  the
 people  in  other  parts  of  the  world
 feel  is  no  better.  The  basic  problem
 about  tea  is  that  India  does  not  enjoy
 monopoly  of  tea  in  the  world.  New
 countries  from  Africa  are  coming  up
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 aid  we  nave  to  face  severe  ‘om  pe- utuon.  We  are  alive  to  this  fact  that
 if  we  have  to  sustain  our  markets  in
 wuicn  we  have  already  existed  for
 sO  Many  years  and  it  we  wan:  .Oo
 make  aents  in  new  markets  then  we
 have  to  keep  up  a  certain  standard.
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 4  must  make  one  thing  clear,  that
 so  tar  as  8006  quality  tea  is  concern-
 ed  india  has  nu  otner  rival  in  the
 world.  We  are  stilj  probably  the
 best  producers  of  quality  tea.  The
 only  competition  comes  from  cheap
 tea?  There  is  competition  from  Cey-
 lon  and  other  countries.  All  these
 exporting  countries  have  realised
 this  and  that  is  why  this  consortium
 between  Ceylon  and  India  is  coming
 up  not  to  sell  tea  in  bulk  but  to  sell
 tea  in  packages.  The  question  is,
 when  we  think  of  packages  of  tea
 being  sold  outside  they  should  be
 sold  as  Indian  packages.  Difficulties
 are  there  in  countries  which  are  al-
 ready  selling  their  own  _  packets.
 Tariff  and  non-tariff  barriers  arise  in
 these  countries.

 SHRI  JYOTIRMOY  BASU:  That
 is  untrue.

 SHRI  MOHD.  SHAFI  QURESHI:
 I  have  got  the  figures  here.

 SHRI  JYOTIRMOY  BASU;  They
 are  bogus  figures.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  trouble  with  Shri  Basu  is,  as  I
 said  earlier,  he  has  laid  more  em-
 phasis  on  tea  tasting  and  not  on  tea
 trade.  If  he  knows  what  happens  in
 world  tea  trade  he  will  possibly  fol-
 low  my  point.  There  are  countries
 which  have  now  raised—countries
 like  West  Germany,  France,  Italy,
 Belgium,  Luxemberg  and  Holland—
 the  duty.  There  is  a  5  per  cent  ad
 valorem  duty  on  tea  imported  from
 India.  Now  New  Zealand  has_  also
 raised  import  barriers  against  tea,
 Naturally,  we  have  got  to  look  to
 these  matters.  I  can  give  him  a
 break-up  of  what  we  will  get  out  of
 the  whole  thing  if  we  enter  the  mar-
 ket  of  packaging.

 SHRI  JYOTIRMOY  BASU:  Are
 you  disputing  my  last  year’s  Ust?

 —
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 SHRI  MOHD.  SHAFI  QURESHI:  7
 have  got  a  report  from  the  Roval
 Tea  Commission  of  Ceylon  which
 Says:

 “We  were  unable  to  obtain  o9ar-
 ticulars  regarding  blending  and
 marketing  cost  from  any  large
 packer...”

 The  point  raised  by  Shri  Basu  was
 that  we  are  not  getting  the  foreign
 exchange  vthich  is  realised  from  the
 consumers  in  other  countries  and
 most  of  it  is  taken  by  trade  people
 there.  But  here  the  report  says:

 “We  have,  however,  a  confiden-
 tial  analysis  given  to  us  indicat.
 ing  that  the  cost  and  margin  for
 a  typical  blend  by  a  regional  firm
 of  packers  and  distributors  should
 be  as  follovvs:

 For  a  tea  which  will  sell  at
 7  sh.  per  pound  the  other  things
 that  go  into  its  cost  are:

 Blending  and  packing  cost—i  sh.
 ld

 Packer’s  profit  margin—4  d.

 Wholesaler’s  profit  margin—5  rine

 Therefore,  even  if  we  go  in  to  sell
 tea  in  packages,  the  wholesaler’s  pro-
 fit,  the  blending  and  packing  cost
 charges  will  be  retained  by  those
 countries.  There  is  a  report  of  GATT
 also  on  this  point.  They  have  very
 categorically  stated  that  in  their  exa-
 mination  they  have  found  that  tnere
 is  a  concentration  of  buying  power
 within  a  limited  group  who  manipu-
 late  the  prices,  There  is  no  dispute
 about  this.  A  limited  group  of  mono-
 polists  are  the  dictators  of  prices.  Our
 effort  is  to  break  this  monopoly.  We
 cannot  do  this,  the  exporting  coun-
 tries  cannot  break  this  unless  they
 come  together.  That  is  why  both
 India  and  Ceylon—not  only  India  and
 Ceylon  but  all  the  tea-growing  coun-
 tries—should  join  hands  to  get  a
 higher  unit  value  for  their  tea.  They
 should  try  to  see  that  tea  in  the  in-
 ternational  market  gets  the  highest
 price,
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 It  is  not  only  that  we  should  get more  tea,  but  we  should  sel]  more
 tea.  I  must  inform  this  hon,  Housz that  this  year  we  are  having  a  record
 production  of  380  million  kilograms.
 Though  internal  consumption  is  go- ing  up,  at  the  same  time,  we  have  to look  for  other  markets.  We  are
 doing  that.

 I  do  not  think  Shri  Basu  has  rais-
 ed  any  other  point.  One  suggestion that  he  has  made  is  that  we  have  to
 intensify  the  propaganda  for  our  tea
 outside.  It  is  a  fact  that  the  tastes of  people  change  and  habits  of  peo-
 ple  change.  India  should  not  take
 upon  itself  the  duty  of  being  the
 custodian  of  the  habits  of  the  people. But  it  should  be  our  endeavour  and
 effort  to  see  that  we  give  the  best
 quality  of  tea  to  the  people  and  we
 should  see  that  our  sphere  of  activity
 expands  every  day.  That  we  are  do-
 ing;  and  we  have  achieved  success
 in  it.

 He  said  that  the  consumption  of  tea
 has  declined.  On  the  one  hand  he
 says  that  the  consumption  of  tea  nas
 declined,  On  the  other  hand  he
 says  that  new  countries  are  coming
 up  with  bigger  production.  So,  he
 must  give  credit  to  us  that  we  have
 been  able  10  sustain  ourselves  in  the
 world  market  despite  keen  competi-
 tion,  In  spite  of  consumption  com-
 ing  down  and  production  going  up,
 we  have  not  lost  any  serious  market.
 We  have  been  gaining  successfully
 and  we  have  made  a  dent  in  other
 markets  of  the  world.

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 But  the  population  also  increases  in
 the  world.  You  must  give  credit  to
 that  also.

 QURESHI:
 tea-

 SHRI  MOHD.  SHAFI
 It  is  not  only  growing  in  the
 drinking  areas.
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 So  far  as  the  question  of  sending
 tea  in  packages,  and  not  in  bulk,  is
 concerned,  the  government  is  making
 every  endeavour  to  sell  tea  in  pack-
 ages.  In  the  year  966  we  sold  a
 quantity  of  7  million  kg.  which  has
 now  gone  up  to  8  million  kg.  So,  we
 are  making  every  effort  to  see  that
 packed  tea  is  sold  in  the  world  mar-
 ket,  But,  then,  there  are  insur-
 mountable  difficulties  in  our  way.
 because  the  packers  in  their  coun-
 tries  are  safeguarded  by  their  own
 governments  which  make  laws  for
 them.  We  cannot  dictate  to  them  the
 laws  which  they  should  make  for
 our  tea.  They  have  to  safeguard  the
 packing  industry  in  their  own  coun-
 try.  In  spite  of  all  these  difficulties
 we  are  straining  every  nerve  to  see
 that  we  maintain  our  markets.

 Coming  to  other  points,  Shri  Supa-
 kar  said  that  we  should  have  closer
 collaboration  with  Ceylon,  Without
 going  into  the  details  I  may  say  that
 we  are  working  in  that  direction.  The
 Ceylon  government  also  realise  the
 necessity  of  working  together  in  the
 world  markct.  Unless  both  countries
 work  together  in  the  world  market.
 we  will  be  under  cutting  each  other
 and  both  countries  will  lose  precious
 foreign  exchange.  That  realisatior
 has  come  to  both  countries  and  we
 are  working  in  that  direction.

 भाई  फरनेन्डीज  ने  कहा  है  कि  टी  बोर्ड
 में  बड़ा  भ्रप्टाचार  होता  है।  में  समझता

 हूं  कि  इस  किस्म  के  बगैर  कोई  छानबीन
 के  एकदम  से  गलत  इलजाम  लगा  देना  कि

 वहां  टी  बोर्ड  में  अष्टाचार  होता  है  कि  यह
 माननीय  सदस्य  के  लिये  कोई  वाजिब  बात

 नहीं  है  |  भ्रगर  माननीय  सदस्य  ने  यह  कहा
 होता  कि  टी  बोर्ड  ने  यह  खराबी  की  है,  उस
 में  यह  रिश्वतसतानी  हुई  है  तो  यकीनन  टी

 बोर्ड  वालो  को  मैं  नहीं  छोडंगा  ।  भले  ही
 कोई  श्रफसर  कितना  ही  बड़ा  क्‍यों  न  हो  झगर
 उस  ने  अष्टाचार  में  कोई  हिस्सा  लिया  है
 तो  हम  उस  के  खिलाफ  पूरी  पूरी  कार्यवाही
 करेंगे  7  लेकिन  बगैर  कोई  प्रूफ  के  इस  तरह  से
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 दो  जुमले  कह  देना  कि  टी  बोर्ड  में  भ्रष्टाचार
 हो  रहा  है  माननीय  सदस्य  को  शोभा  नहीं
 देता  है  |  में  चाहता  हूं  कि  माननीय  सदस्य
 मेरा  हाथ  बटायें,  मेरी  मदद  करें  झगर
 बाकई  उस  किस्म  का  भ्रष्टाचार  हो  तो  उस
 को  दूर  किया  जाना  चाहिये  श्रौर  मुझे  उस  में
 कोई  ऐतराज  नहीं  है  ।

 Then  coming  back  to  Shri  Randhir
 Singh,  he  summed  up  the  entire  thing
 so  far  as  the  policy,  the  propaganda
 and  the  extension  of  the  markets  arz
 concerned.  I  quite  agree  with  him.
 We  need  more  publicity  in  foreign
 markets  and  we  have  also  to  locate
 new  markets,

 ‘1244

 IT  do  not  think  that  Shri  Basu  has
 been  able  to  make  much  use  of  this
 half-an-hour  discussion.  The  only
 thing  is  that  he  has  induced  in  me  a
 sense  of  taste  for  different  varieties
 of  tea.  Of  course,  I  do  not  like  the
 alcoholic  tea  which  he  is  very  much
 propagating,  but  if  he  can  find  mar-
 kets...  We  shall  consider  this  pro-
 portion.  Tea  with  whisky  is  a  little
 risky,  he  should  try  lemon  tea.  (In-
 terruption)

 MR.  SPEAKER:
 lose  the  taste.

 SHRI  MOHD.  SHAFI  QURESHI:
 It  will  not  be  either  whiskey  or  tea,
 but  something  which  surely  will  not
 be  tea.

 Both  of  you  may

 We  want  to  retain  the  pure  charac-
 ter  of  tea,  but  we  want  to  diversify
 it.  For  instance,  now  we  have  gone
 into  the  world  market  with  instant
 tea  and  it  is  making  good  headway.
 We  are  confident  that  with  the  diver-
 sification  of  tea  and  with  the  quality
 of  tea  we  will  be  able  to  sustain  and
 retain  our  position  as  the  largest
 growers  and  of  tea  in  the  world.

 8.06  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday.
 July  25,  968|Sravana  3,  890  (Saka).
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